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LOI: SABHA DEBA TES 

1 

LOK SABHA 

Friday. March 13, 1987/ Phalgufta 
]2. 1908 (Soka) 

The Lok Sabha mel al Eleven of Ihe Clock. 

[MR. SPEAKER ill the Chair) 

OBITUARY REFFRENCES 

[English1 

MR. SPEAKER: Hon Members, I 
have to inform the House of the sad demise 
of two of our former cofJeague~, namely 
Smt. Sh, .. hank Marljari and Dr. Suresb 
Chandra. 

Smt Shashank Maojari was a member 
of tbe Third Lot Sabha during J 962-67 
representmg PaJamau constituency of Bihar. 
Earlier, she had been a member of the Bihar 
LeglsJatlve Assembly during t 957 -62. 

An able parliamentarian, Smt: Manjari 
took keen interest in the proceedings of the 
House. 

Smt. Manjari passed away at Hazaribagh 
on 29 January, 1987 at tbe age of 88 
yean. 

Dr. Suresb Chandra was a Member of 
tbe First Lok Sabba during 1952·57 repre
senting Aurangabad constituency of the then 
State of Hyderabad. , 

A veteran freedom fighter and a revolu· 
tionary» Dr. Suresh Chandra was associated 
with Shri Subbas ChaDdrs Bose and took 
lactive part in the freedom strugsle. He 
~uftered imprisonment several times. 

A wideJy travolled person, ho attended 
tbe \Joit~d Nations General Assembly at 

-
2 

Paris durins 1949-50 as a Press Attache to 
tbe Indian delegation. He served as Infor
mation Officer in the Indian Embassy at 
Paris during 1948-50. He also attended the 
43rd lnter-Parlamentary Conference held at 
Vienna in 1934 and was associated with 
several international, social and cultural 
associations in France and Germany. A 
journalist and teacher by profession, he 
served as Professor of Freach at the Osmania 
University and was the author of sevrraJ 
works in French. 

Dr. Suresh Chandra passed away at 
Hyderabad on 14 February, t 987 at the age 
of 75 years. 

We d~eply mourn the loss of these 
friends and I am ~ure the House wiU join 
me in conveYing our condolences to tbe 
bereaved families. 

The House may now stand in silence for 
a short while to express its sorrow. 

The Members then stood in silence 
for Q short whi/. 

ORAL ANSWERS TO QUESTIONS 

(English) 

Situation 00 lodo- Pak border 

+ 
*245. SHRI H. N. NANJE GOWDA: 

DR. G. S RAJHANS: 

Will the M;nister of EXTERNAL 
AFFA1RS be pleased to state: 

(a) whetber tcnsion persists on the Indo .. 
Pakistan border despite the continuing with
drawal of troops in the Ravi-Beas sector by 
India and Pakistan; and 

(b) if so, the proaress of the steps taken 
to reduce the tension and bring normalcy ? 
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THE MINIST[R OF STATE IN THE 

MINISTRY OF EX1ERNAL AfFAIRS 
(SHRf EDUARDO FALEJRO) : {at and (b). 
Tbe tension on 'be lodo-Pakistan border ha~ 
beeD substantially reduced ((,llowing two 
rounds of talks which were held at OUf 

initiative from JanuaTY 31 to February 4 
1987 and February 27 to March 2,1987 
respectively. These consultations provided 
lor subdantiaJ withdrawal of forces of both 
sides in certain sectors. A tbird round of 
talks is to be beld in New Delhi at a 
mutually convenient date. 

SHRI H. N. NANJE GOWDA: The 
Minister has stated that tbe tension on the 
IDdo·Pakistan border has been substantially 
reduced. But it is the other way lound. 
There is tension tbroughout the country, 
People are agitated. I would like to k:loW 
as to whether it is Dot a fact that Pak istan's 
nuclear programme is weapon-oriented and 
also whether it is Dot a fact that the 
Pakistan's scientist is reported to have saId 
that they have manufactured Atom Bomb. 
If that is the case, bow are YOU gomg to 
counter tbe situation that has arisen out of 
tbis 1· 

SHRI EDUARDO PALEJRO: Me 
Speaker, Sir, we are travellina far and Wld~ 
from the scope of tbis questIon. The question 
that comes first is the escalation and second 
the subsequent de-escalation of tension on 
the border which has been al,o a major event 
recently. Since tbe Member has made the 
reference to tbe Pakistan"s Duclear pro
lramme, I would say that tbe information 
tbat bas been published recently is nothing 
new. It is part of a series of Information 
which point out to the non-peaceful 
dimension of Pakistan's nuclear programme. 
We are fully alert to these developments. 
We are watchiol the situation and our 
eecurity arranaemeots are reviewed from 
time to time to respond in an appropriate 
manner to any threat iocJudina tbe tbreat 
from Pakistan to tbe integrity and defence 
?r tbe country which are of paramount 
ImportaDee. 

SHRI H. N. NANJE GOWDA: The 
Pakistani Foreign Affairs Minister is reported 
to have stated in tbe National Assembly tbat 
tbey are negotiating separately on the question 
of AWACS from the United States. This 

also pertains to the tension between the 
two countries, I don't k.now why tbe Minister 
laughs. They bave unnecessarily comMented 
about the rise in our defence budget. Every
tbioa points to the fact that (hey are 
con~otrating on the manufacture on atom 
bomb. So, I would hke to know whc1her 
our Government is contemplating to manu· 
facture atom bomb to combat these thioas. 

SHR1 EDUAkDO FALEIRO: As I 
have said. our security environment is under 
constant reV'iew. The Hon. Member knows 
and tbe House knows tbat it has been our 
consistent policy to move towards nuclear 
disarmament. We, at thIs point or time, 
don't intend makmg the bomb and we do 
hope that we will not be forced to devlate 
from th" position. 

DR. G. S RAJHANS: wIn tbe 
MlOlster let us know tht det31tc; of these 
two rounds of talks? Is the Hon. Minaster 
aware of the fact th"t Pak Isl1ni forC'e'lit are 
~tln firing on Ind\an Pickets across the 
border in places like Siacben Glacier? 

SHRI EDUARDO fALEIRO: A!t the 
Hon. Member IS certainly UWdre, 1 bad, a 
few days ago, laid on the Table of the Bouse 
the mmutes of consuhatlons between the 
Secretary Gonsalves and the Foreign Secretary 
Sltttar whIch contained the details. Earher, 
when the House was not In ~ession, tbe 
minutes of tbe meeting held m Delhi at tbe 
same level were made public. 

DR. G S RAJHANS: There were 
certain talks bet9.'een Shri Natwar Singb and 
the head of Ihe Pakistani delegatIon. They 
were not disc1oted. They were closest for In 
hour. We want to know wbat tran:.pircd 
between tbe two. 

SH~I EDUARDO FAlEIRO: Well, 
Sbri Natwar Singh, my distinguished conca
gu~ gave the directioo. 

DR O. S. RAJHANS: Directions to 
bi-s Pakistani counterpart ? 

SHRI DINESH OOSWAMI? This 
persistence of tension between India and 
Pakistan, I think, has wider rami&&tiolls 
than mere bilateral relations. Because tbis 
tension will penist so lona as Pakiltan is 
beiol armed by United Stat~. in violation 
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of aareements. In vi~w or the news tbat 
Pakistan is .equilin. an atom bomb aDd in 
view of the fact tbat tbere is a possibility of 
dilution of tbe Syminaton amendment, may 
I know from tbe External Affairs Minister 
whether this matter bas been taken up witb 
tho United States Government aod what 
efforts have been made? 

Coosiderio& our relations with the 
Conarea8men of the United States and in 
view of tbis news item of manufacture of an 
atom bomb, it bas to be seen that America's 
own agreement may not be violated. 

(/ntert uPllon$) 

SHRI EDUARDO FALEJRO: We are 
taking all steps witb tbe United States 
Administration and also with CODgressmen. 
We will co.ltinue taking all steps that are 
diplomatIcally pcrmh~51ble, tbat are p(ttmissibJe 
under diplomatiC customs and conventions. 

SHRI DINESH GOSWAMI: Can you 
indicate some of tbe steps after tbis news 
item bas come? Because Mr. Reagan seems 
to have indicated that they will continue to 
give aid inspilc of that fact. They are 
diluting I bereforc t 1 would like 10 know 
whether aoy pO!)lhve steps arc bCllicg taken 
after this news item has come. 

SHRI EDUARDO FALFIRO: 'J'v'e are 
keeping in touch With them in a maDDer 

tbat is diplomatica lIy l'ermls~1111e and 
admissible and we ",ill continue domg that. 
(/nterr"plifJ,n.,) ... To s3ti~f) the Hon. Member, 
J would like to say and I agree with him, 
tbat US aon,jni .. tratlon has a p.reat deal of 
leverage and can influence to a great cxtc:nt 
the Pakistani Government. We are not 
satisfied that they have used aJi the Jeverage 
possible to them in this matter aod we ar~, 

therefore, attempting to bring it to their 
notice. We have brought it to their notice 
and we will continue doing so. 

SHRI DINESH GOSWAMI: A state
ment has to be made on this by the Minister. 
You will direct him, Sjr, to make tbe 
statement. 

PROF. MADHU DANDAVATE: I 
would like to know from tbe HOD. Minister 
whether after this renewed t~nsion 00 the 
lodo-Pak bordor and the deployment of 
Indian troops on tbe border. whotbor this 

important step that was taken by tbe Qovern
ment as required by Article 78 or tbe 
CODstilutioD was communicated in time, 
before beiDa communicated to the editora or 
the Press, to tbe commander in· Chief of tbe 
Armed Forces of India? 

SHRI EDUARDO FALEIRO: Tbe 
HOD. Members should know-he is an 
intelligent and one of tbe leadiDI member of 
this Housc- tbat this Government acts fully 
under tbe scope of tbe Constitution-Dot 
merely Article 78 but all otber Articles 
included. 

PROF. MADHU DANDAVATE: Sir. 
be has talked of my intelligence but be bas 
not given a specific reply whether- the 
Commander-in-Chief of tbe Armed Forces 
was informed before the editors were given 
tbe informat ,on? 

MR SPEAKER: Professor, io military 
tacHcs there are manoeuvres. 

PROF. MADHU DANDAVATE: Sir. 
I accept you ruling that it was an evasive 
manoeuvre. 

PROF. N. G. RANGA : Sir, tbey should 
say whether tbey gave this informatioD first 
to tbe editors or nut. 

SHRI INDRAJIT GUPTA: S,r, it is a 
serious matter. They should reply to it in a 
straIght-forward manner. 

PROF. MADHU DANDAVATE: Sir, I 
join the Deputy Leader of the Congress party 
in 8401king for the clarification. Plellse give 
the reply whether you first mformed the 
editor s or the Commander .. in-Chlef of tbe 
Armed I'orees ? 

MR. SPEAKER: As a matter of fact 1 
will not entertain Prof. Dandavate's question 
regarding Commander· in Chief. 

SHRI SHANT ARAM NAIl(: Sir. we 
all know there was tension on the border 
and there were attempts to bring about de .. 
escalation. As sucb, several meetings were 
held. I would )ike to know whether the 
causes which led to the tension were id~Dti
fled by bulb the parties. Jf so. what were 
those causes ? 
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SHRI EDUARDO FALEIRO : The 
causes were identified. Whlle India and 
Pakistan annually conduct winter military 
exercises it is customary for them to witb
draw their forces immediately tbereafter to 
peace .. time locations. During tbe current 
winter season Pakistani forces which bad 
moved to their forward positions in October
November, 1986 did Dot move back on 
scbedule and indeed were deployed in 
strength in their launch areas. These moves 
were accompanied by other actions like 
forward dumping of ammunition and mines, 
stoppage of all leave and posting orders of 
all Army officers. continued holding Qf reser
Vists who had been ca Ued up earlier I etc. 
The Indian response to tbese provocauve 
actions was restraint and our international 
border throughout thIS period was manned 
by the Border Secuncy Force. However, in 
January Pakistan re-located !lome of its 
strike formations. Tbe Pakistan GHO 
Reserve was moved IOto the Kbanewal
Sabiwal area and the GHO Reserve North 
was moved tuto the GUJranwala and Sialkot 
sector The C0mbmatlon of these moves 
posed a thfeat to IndIa whtch could 00-

longer be Ignor~d and left U'z, WIth no alter
native but Ins.titute essential defenSive 
measures involvlOg preventive Jeployment of 
Armed Forces. 

Sir, it is good we tQok the initiative in 
diplomatically defu~ing the Situation. "1 he 
situation as at this moment stands dcfu~ed. 

Central Authority for ex.port 
proceSSing ZODes 

*248. SHRIMATI BASAVARAJES .. 
WARI : Will the Manister of COMMERCE 
be pleased to state: 

(a) whether Government are conten' n .. 
lating to set up a Ccntral Authoritv ;0 
improve tbe operational efficiency of the 
various export processing zones; 

(b) if so, whether a high Jevel committee 
was set up (or examiniDI such a policy; 

(c) if so, by what time the decision for 
setting up of the Authority is likely to be 
taken; and 

(d) to what extent such Authority will be 
belpful in increasing exports? 

THE MINISTER OF COMMERCB 
(SHaI P. SHIV SHANKER) : (8) and (b). 
Yes, Sir. • 

(c) and (d). Various aspects of tbe pro
posal for settina up sucb an autbority, 
includinl inter .. alia. its role in iocreasiol 
exports, arc under consideration and a 
decision is expected shortty. 

SHRIMATI BASAVARAJESWARI : Slf, 
there are si" export processing zones In the 
country. A meeting of the Development 
Commissioners of export processing zones 
was held in December 1986. They had dis
cussed va dous subjects and a Dumber of 
points were ra ised by tbe Deyelopment 
Commissioners regardmg their difficulties. 

So, what were the main difficulties. Sir '1 
To ",hat extent, have their difficulties been 
bolved ? I want to ~DOW whether any pro
posals for simplifying the advance licensing 
scheme in force rn vanous s.ectors arc hems 
considered and also whether introducing 8 

~ystem of revolvmg guarantees Instead of 
separate bank guarantees to reduce the finan
cial burden had been discus-cd and I'f so " , , 
what is the outcome? 

SHRI P. SHIV SHAN~ER: SIf, the 
question seems to be all embracmg. In fact, 
it is beyond the score of the question itself. 
But I would like to submIt, Sir, we bad 
called a meeting of the Development Com
missioners from tbe different zones, tbat is, 
the six Export Processiol Zones which are 
presently existing. The idea was to discuss 
as to how best to improve the workin. of 
these Export Processing Zones, the labour 
relations, wbat are the facilities that tbe 
various industries, tbat are already then, are 
getting: what are the difficuJtieA tbat tbe 
Development Commissioners are facinl in the 
working of the export promotion zones itself. 
It was more to understand the various 
problems that are confrontiog these autho
rities and to resolve them that the meetiol 
was called. 

Sir. it is precisely in this background 
that the Oovern01ent bad been considering to 
have one singlo authority for all these six 
Export Processing Zoncs and to bave a single 
window ~}earance of all tbe issue. tbat are 
confrontiDI these zooes tbat we were coo-
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templatins to have a statutory authority- Now 
that is a matter, as I said, under con~1dera-

tion. 

Sir, the Honourable Member bas asked 
about the advance Ilcensioa scheIDe. It IS 

totally different. That advance licensing 
scheme applies to aU, not oecessarilly in the 
Export Processiol Zones. It is where a pani .. 
cular party setl ao order for the supply of 
particular goods tbat tbe party applies for 
tbe purpose of advance licence to get the 
raw material so that tbe commodity could be 
manufactured and then exported on the 
value-added basis It is Dot confined to the 
Export Processmg Zones Itself, confined to 
aU, everywbere aU over the I:ountry. The 
revolving guarantee system in the concept of 
the adv80ce hcensing bo~ h\ready been 
cleared. 1 be!>c t\\O quesuon~ do not COOle 

within the sphere of the ["polt Ploccssmg 
Zones 1 hey appJy to all the areas. 

SHRIMATI BASAVARAJESWARl: 
\Vhat is the target h"ed dunng the )ear 
198' -8 8 '! How much ou.l )OU d. ... bJcve ! 

SliRI P. SHIV SHANKER: Sir, 
actually the exports that have been uchle~cd 
10 1984-8) In the Kandla port are Rs. 
238.73 crores and 10 Santa Cruz It WdS 

Its. 95.86 crorts. In 1985-86, It I) R~. 
236 86 crorcs Itl Kandld E'port PJomotlon 
Zone and In ~unta Cr~.l, It \\as Rs. 84.49 
crores. This is what bas been achieved in 
these t\\' 0 places. 

So far as the other four export promo
tion zones are concerned, they are suB at 
the dc:\'clopin8 stage. 

NOD-payment or "'ages to Bombay 
textile 'ttorkers 

*2S0. SHRIINDRAJlT GUPTA: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether his attention bas been 
drawn to the report, appearing in 'Patriot' 
dated 11 February. 1987 that over one lakh 
six tbousand textile workers in Bombay lost 
their jobs after the two-year· old textile strike 
and tbot the mill owners are still to pay 
them their dues to the order of over Rs. 
~8 crores, four years after tbe strike; 

lO) jf so, tbe details thereof; and 

(c) the Government's reaction thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (a) to (c). A Statement 
is given below. 

Statemeot 

fa) Yes, Sir. 

(b) The said news item refers to the 
report of tbe Committee set up by 
tbe Government of Maharashtra to 
assess the Dumber of unemployedl 
stnke affected workers and tbe legal 
dues payabJe to them. The said 
report indJcates that 54,542 
workers ba\-e retJred/resigned/ 
expired. The num~r of workers 
d Isp1aced f (lr variou'i reasons has 
been eSlJmated to h. 5 ) . h J 4. It j~ 

further reported that 37.364 
affected workers ba\e yet to receive 
due!l amounting to about Rs. 22 46 
crore5. Particulars of dues In 

respect of three closed mills have 
not been indicated. 

( .. :) This report has been presented to 
tbe Government of Maharashtra, 
who are seized of the matter. 

SHRI lNDRAJIT G UPYA : Sir J the 
reference I had made in my question was to 
a pres~ report giving a summary of the find
lOgs of this committee which had been set up 
by tbe Government of Maharashtra. Accord
ing to that press report, the roilJ manage
ments in Bombay had disDlissed over 55,000 
workers within 24 hours of the commence
ment of the strike. Also the Committee 
found that while 156000 workers got back 
their jobs after the strike, 106356 workers 
were thrown out of employment. The state
ment which the Hon. Minister bas laid on 
tbe table avoids this issue of dismissal 
altogether and merely say. that a certain 
Dumber, 5 4S 42 workers, have ret ired/ 
resigned/expired. These three categories, of 
course, skip over the question of deliberate 
retrenchment or dismissal of workers whioh 
were carried out by the mill owners 00 a biB 
ec:a1e. 
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Secondly. reprdiDI the dues, in fact, the 
workers have Dot been paid even foul' years 
after tbe strike. About six crores of rupees 
bave Dot been paid to a bout 37 ,000 
workers. I am quoting aU tbe fiaures from the 
report of the Committ~e. Twenty-aine miJJs 
have Dot paid provident fund arrears amount
iDS to Rs. 4.76 crores. The amount of 
retrencbment compensation to be paid would 
10 up to a staaering fiaure of Rs. 16 crores. 
This i8 something which bas happened on a 
unprecedented scale by way of victimization 
or penalization of the workers. 

Am I to take Jt that tbe Ministry of 
Textiles, Government of India. has nothing 
furtber to do in tbe matter except to say, 
as he has said in his statement, tbat the 
Government of Mabarasbtra is seIzed of the 
matter 1 The Government of Maharashtra 
should, of course, be seized of the matter. 
But I would lake to know from tbe MinlSler 
whether in such a big case of non·comphance 
witb statutory requirements aod so on, tho 
Central Government bas got notblDl to do 
in the Dlatler except to say that It IS left to 
the Su.te Government. 

SBRI RAM NIWAS MIRDHA : The 
Committee, whose report has been quoted by 
the Hon Member was appointed by 'he 
Government of Mabarashtra vide its re50lu
tion dated 14th Septen)ber t ·1986 under tbe 
chairmanship of Sbri Manohar K(ll~ al and 
tbe report, as 1 said, IS before It\! Maha
rashtra Government. Whatever actloo II 
necessary uDder the Industrial R.elations Act 
or aoy other provisions tbat have to be 
invoked In this respect lise with tbe Maba
ra~btrJ Government and I am sure, tbey 
would follow it up WIth whatever aellon 
is neccbsary to be taken. 

In Bombay we have some mills under 
the National Textiles Corporation. And 
there are over 13 mills whose maoaacmcnt 
was taken over in 1983 and these are 
managed by NTC under tbat lelislatioo. So 
far as the NTC miJls are concerned. tbe 
problem is not very serious and it doe. Dot 
affect \Is very mucb. But so far as 13 mills 
are concerned, tbere are some leBa) and 
other difficulties which have prevented us 
(rom taklOg back all people to work. 

Another reason it that when these mill~ ¥Jere 
laken over, a Dumber of tbem were already 

closed and it was tboulht that it would Dot be 
possible to start aU the sactions of the milll 
aud, tberefore. only that capacity was com: 
mjssloned which could be commissioned 
properly and that bas resulted in certaiD 
workers not beiDI taken back to ·work. 

Sir. even thoulh we did Dot have lea-) 
liability for past claims under tbe Jeaislation. 
we bave, in tbe interesl or tbe workers, paid 
past dues-both leaal aDd otber dues. We 
have done thIS even thouah y.e are not 
compelled to do so under the law. All those 
workers who have retired or v.ho have taken 
rehrement got the benefit. So we 10 tbe , 
NTC have taken a very sympathetic view of 
the whole situa lion. 

As reaards the wider qu~"tlon of pn\'ate 
mills. as to (he action (0 be lat.-en agamst 
tbem or as to \\bat they should do. ) agatD 
reptat that it rests with the Government ot 
Mabarashtra who have this Report before 
them Whatever needs to be done Oll our 
side in thlS respect, we wall certaanly do. 

SHRI INDRAJlI GUPf A: As f.u &1S 

these 1 3 mIlls arc concerned \\hich were 
takeo over at the conclUSIon of tbe strike. 
at that time a great de411 of publicity ",as 
given that thl::' great Mep was bemg lakeD 
an the mtere~t of tbe workers to save them. 
But 1t l!; now four :years- four year!. h~ve 
p.iSsed since these-mills were taken over. I 
would like to know from tlie HOD. Mmittter 
the total Dumber of y.. orkers on the rolls 
of these 1 3 mills Is it a fact that even after 
four years, the majority of the mlll~ are 
still c10led and tbey are not back In com
mission? That means, the workers there 
are uDcmwoyed still. How many arc 
unemployed 1 How many of tbem are re
employed 1 And by wbat time can tbese 
13 mills be expected to set back into full 
commission 1 

SHRI RAM NIWAS MIRDHA: Tho 
manaaement of these t 3 mills was taken 
over by tbe Government of IndIa and 
entrusted to NTC on 18 October 1983. 
At that time. when they were taken over 
8 units were closed wbile five were workin, 
partially. Since then we have commissioned 
aU the 13 mitts and they are all workiol· 
It is true that we bavc oot yet takcD I 
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dccl'ion .1 to the complete nationaJisatioD 
of these 13 units or as to what we should 
do reaardana them. 1 bat matter is .till under 
the consid~rtuion of tbe Goveromont. So. 
as I said earlier. some workers who were 
workjna there on a certaio previous date in 
these 1 3 mitis have not bocn taken in. 

SHRI INDRAJIT GUPTA: A majority 
of them have not been taken in yet, 

~lHlt RAM NIWAS MIRDHA: A 
majority heve been takeD. I myself admit 
that all were not taken because the capacity 
that was commissioned wu 1t'55 tban what 
it was at a particular time. 1 hese mills wert 
closed for sume crme. Some of them were 
deterioraling The strike deteriorated them 
further. There" 8S no mainttnance. And it 
W8"i jUf,t not pO!95ible to commission aU the 
sections pf thc'ie 13 mt11s. About 60 to 
65 pt:r cent of weavmg as well a~ spinning 
has ~cen "'omm1sSJOoed and the worke) s 
NqlJtrcd for that ha\oe bt"cri taken il1. For 
others. we ha\e negotiated with them. We 
have gl\cn them dues for retirement and 
we have givtn them benefit~, which as I said 
earlt~r well' not e\'en admissible to them 
under the Ll\,\ because they were liability to 
the previous manaaement. 

{Trant/at/on] 

SHRI DILI:EP SJNGH BnURIA : Mr. 
Speaker, Str. tLe Hon. Min.ster hart just 
mentioned thal snme workers of tbe closed 
mills have: been gi\'cn employment and plans 
are beln8 formulated to rein~talc others. 
Mo\t (If the fextile mills, ~ hC'ther in the 
pri vatc ~('~for or under the Nali('oal Textiles 
CorporatIon. ule being closed. Textile tndus .. 
trie" are labour oriented Therefore, many 
problems ari~e if such units are close I 
waSil to a .... k 8S to how many tCltHe mills 
are reQuire<1 for the countrY9 how many you 
W int h) continue (lnd how many you want 
to close" In mv constituency of Ratlam, 
one unit hA9 not been working for the last 
one and a h'~,r yean and 3500 of its 'Yorkers 
are sliH without jobs. Tbere is no employ· 
ment for them and their children are 
starving. I ~'ant to ask as to bow the mills 
will be re(\pen~d and what ~chemes have 
been formulatrd for .their rehabilitation? 

SURI RAM NIWAS MIRDHA: The 
mills are closed d.e to many rtaaoos. Some-

wlaere the weakrtesses and 'aults of the 
mlua,ement are importaot causes while 
elsowberc, tbe Labour .. Mahatement relations 
arc not cordial. One special reason is that 
the mills are very old and have not beem 
modernised. Hence, they are not able to 
function properly in tbe present situation 
and are beiDI closed ,radually. The Central 
G~vernment has ddiberated upon the 
problems of these mills so that these are 
not closed and are also modernised. A 
sum of Rs. 7S0 erores ba~ been allocated 
for the mOdernisation of such mills. Ther. 
are some nlilts whjch have made use of tbis 
motley. 

The Government institutions, whicb 
provide Joaos etc. when approach~d by a 
representative of a mill, make a sutvey of 
the entire situatjon and a decision is taken 
as to whether the mill can become viable or 
not. On that basis, assistance IS provided 
for modernisation and for m~kiri8 availabJe 
other facilities. However. if the Government 
financial institutions feel a~out certain mms 
that they would not work properly eveD 
after baving provided necessary a~sistance 
for modernisation, then they are not helped 
in any way. 

Hence, the mills are cJoc;ed The Central 
Government has made anott'aer provision 
according to whicb tbe workers affected by 
the closure of mille; should be paid what
ever is legally due to them. Apart from 
that. the Centre would pnlVide additional 
bencfits. Whenever a State Government 
announces due closure (If any mill, the 
affect~d workers would certainly be Biven 
financial assistance. 

[E'nlJlah] 

SHRI MUKUL WASNIK: Sir. in the 
reply given by the ~on. Mmister, it has 
been ~tated that tbe Government of 
Mabarashtra is seized of tbe problem of 
non-payment of wage" to the mill worke~s, 
who had lone on strike in Bombay Textile 
Mills. But the problem of textiles in 
Maharasbtra is so huge that. I do not 
feel that the Government of Mabarasbtra 
alone will be ab1e to effectively solve the 

prob1em. 

Rccoo tty • wo had nationaJised the 
Empress Mills in Naapur aDd durins my 
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recent visit to NaapUf, I found that the 
model mill run by the National Textiles 
Corporation bas reacbed such a position 
tbat in the next month the MlJl Management 
will Dot be able to pay the wqes to the 
workers of tbe mill. 

1 will only like to make this request to 
the Han. Minister. Takiog the situation of 
Maharasbtra Textile Mills into consideration, 
will the Government of India review the 
situation of textile mms in Maharashtra and 
find out sotutlOn~ to make the textile UOits 
profitable? Because cotton is the major crop 
in Mahara~btra and these textile mills are 
based on tha t. 

SHRI RAM NIWAS MIRDHA: Slf, 
responsibility regarding industrial relations 
and otber matters come Within the compe
tence of the State Go\eroment As I said

l 

we do not leave it to the State Go\ernment 
to do everythIng. We have a fund of 
Rs. 750 crorec; for modernisation of these 
mills Some State Government-; like Maha
rashtra and Gujarat have wod ed out 
solutions for some of these nJlII. 

In Maharashtra tt~etf in the ca\e of the 
Empress Mills in Nagilur- the Mabarashtra 
Government had some negotiations with 
the labour and they have taken over that 
Mill. There ar~ celtaHl conditions 00 tbe 
bao;is of which, thf"j s.:ck to run it and they 
had asked for yerl am tiliSlstance from the 
Central Government which wJlI be coming to 
them jn a proper manner. 

In Gujarat also, a very forward look
ins scheme wa~ made in consultation again 
with labour \\hen some roiUs were closed 
by consent and some labuur were rationalised 
again by consent, so thJt whatever remains, 
becomes Viable. So, responsibility of the 
State Government 10 tbis respect is ,'cry 
vital and the Central Government has an.:! 
will continue to render an the a~~ista('\ce, 
including financial asslc;tance to see tbat 
old industries lake the textiles which can 
be made VIable by assistance are made 
stronger and viable, so that, they may not 
be closed. 

Illegal Bangladeshi immigrants •• d 
in8ltra tOri 

+ 
*251. DR. A. K. PATEL: 

SHRI C. JANGA REDDY : 

Will the Minister of HOMB APPI\IRS 
be pleased to atate : 

(a) the estimated number or Banal.desbi 
illegal immigrants/infiltrators separately in 
Bihar, West Benga), Assam, Orissa, Delhi, 
U.P .• Madbya Pradesh and other State. and 
Union 1'erritoriel: and 

(b) how rna ny of tbem in each State 
and Union Territory bave been able to 
become voters or ration-card holders ? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
M fNISTER OF STATE IN THE M INIS
TRY OF HOME AFFAIRS (SHRI 
P CH1DAMBARAM): (a) Despite various 
steps taken to prevent infiltration, the 
possibillty of ~ome Bangladeshi nationals 
,nfiltrahng from across the border and 
mIgrating to interior States cannot be ruled 

out. The Slate Governments have be(n given 
standing inqructil'll<; to expel/push back 
"uch inftltrants as soon al) the,) are detected. 
The State Govl"'rnments have also powen 10 

take action against them under the Foreig
ners Act, 1946. No precl~e estimates of such 
persons are available. 

(b) No prrson who is not a citizen of 
India can become a voter As and when such 
person~ arc detected, their names ar" deleted 
from the voter·s Itst Citizenship is not a 
pre-requi .... te (or a ratioD card.' 

DR. A K. PATEL: The reply (ronJ 
the Hoo. Horne MIOIster 15 vague and I 
would say, incorrect. I have got some figures 
and details worked out by a voluntary body 
In West Bengal by name Suraksha Samiti. 
and I can give the figures distrIct-wise. In 
f 4 districts, more than 50 lakhs of people 
have infiltrated; and inspire of thiS, no steps 
are taken. The Hon. Minister bas aho tried 
to throw the respon!)lbrlity on the State 
Government. Actual1y, thiS responsibility is 
on the Centre also. So, I would like to know 
from the Hon. Minister whether be is 
prepared to seal tbe borders to prevent 
infiltration. 

SHRI P. CHIDAMBARAM: We arc 
not denying tbo responsibilitY'of the Centre. 
All that we wish to jmpress is tbat tbe 
State Oovernments have aD equal resPQDsl ... 
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blUt,; and beina tbe Government whie': fs in 
the area and wbose police is primarily 
responsible for idootifyiol and cxpcl1ioa in
filtrator., I thiDk tbe State Governmenl's 
rClpoosibUily cannot be under-atated or 
dimlni.hed in any maoner wbataover. 

As far al tealios the border i. concerned. 
It Is • vory attractive phrase: but what does 
aealiDI tbe border meaD ? Sealing the border 
can only moan Increased vi,ilancc on tbe 
border, strco,theniol the Border Security 
Force and taking aU necessary steps to 
ensure tbat tbe infiltrators do not come into 
India in large numbers. We are doing just 
that; and we want lteater cooperation from 
tbe State Governments. 

DR A. K. PATEL: My second question 
is this: tbe HOD. Minister bas replied to 
part (b) of my question. saying that no 
person who is not a citizen of India can 
bttome a voter. It is a known facl that even 
a person who is not a citizen bas become 
a member of the Assembly, and bas also 
become a Minister. These are facts known 
to everybody. Therefore, 1 would like to 
know from the Hon. Minister whether he 
is prepared to expel those "ho are not 
citizens and ha,e infiltrated. 

I CHn live the da ta district· wise: in 
Calcutta more than 10 lakhs people have 
infiltrated; in ~furshidabad 8 lakhs; in West 
Dinajpur 4 lakhs; in Howrah 2.25 lakhs; 
in Cooch Behar 1 lath; in Birbhum 
0.45 lakh; in Jalpaiguri 0 45 lakb; in Malde 
7 lakbs; Hoogbly 1.S lakhs and $0 00. This 
was worked out by very eminent persons of 
West Bengal. Therefore. I would like. to 
know whether the Minister would be pre
pared-if I give the exact list worked out 
by the Samiti-to expel tbem. 

SHRI P. CHIDAMBARAM: I will 
certaln1y accept the flillres aiven by tbe Hon. 
Member. He can kindly live them to me. 
Wo a180 ba vo some Information about tbe 
increase in the population in border districts 
of Welt Bengal. But fi,ures are not people. 
We mUlt identify people on the ground; and 
this identification can take place only if tbe 
State Government exerts its will and brinas 
to bear a lreater determination, and uses its 
machinery and tho pol ice to identifY the 
infiltrators. If they are identified certainly 

\ . 
we will expel tbo infiltrators. 

DR. A. K. PATEL: If Government 
machjnery cannot identify these persons. 
(bere is tbis voluntary body which is prepared 
10 aujs. the Government. 

MR. SPBAKER : You have already put 
two questions, Dr. Pale). 

SHRI SYED SHAHABUDDIN: The 
figures that have just been related on the 
floor of the Hou~ come from voluntary 
bodies; and we are Dot aware of tbe 
machinery tbat they possess for C01JectiDg 
such figures So, we can say that tbey are 
guesstimates at best. They cannot be very 
accurate. But there is a certain reason why 
tbese figures are being circulated. And these 
figures are making a poJitical impact which 
needs to be looked into. ThiS is a motivated 
campaign; that is why I w('uld like to know 
from the Hon. Minisrer two tbiogs which 
can be quantified. First, the government 
does poc;~ess figures about the number of 
persons apprehended on the border who are 
either pushed back or are banded over to 
tbe State authorities, Police authorities 
for necessary action. These figures are 
collected month by month, year by year. 
Therefore, if these figures Brc taken as a 
whole, over a period of time, tbey can give 
us a fair idea of the level of infiltration. I 
whoJly accept the view of the government 
that in a situation \\here tbe borders do Dot 
present aoy impassable obstacles infiltration 
cannot be ruled out; that is what tbe govern
ment bas said; this is a reasonable assessment. 
But we ",ould all like infiltrations to be 
controUed and monitored. Therefore. I 
would like to know (rom tbe Hon. Minif-ter 
sector-wise because he bas the figures, tbe 
Ministry bas the figures of the persons 
apprehended; he in every sector of the border 
per km. per year. (lnurruptivlls) I want to 
know the number of the persons apprehended 
per km. per year on every sector secondly. 
I also want to know the averege distance 
between two consecutive border posts 
because sealing the border means exactly 
bow close the posts arc. 

SHRl P. CHIDAMBARAM: It cannot 
be de vied that there arc a large Dumber or 
illegal immigrants/infiltrators who come into 
India. Of course the estimates va,y. I think 
tbe conclusions tbat are drawn from tblse 
estimates also vary bependinl on wbo i. 
drawing these conclusions. But. tben. I dOD't 
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think it will be riGbt to under estimate the 
size of the problcnl For example, in Welt 
"opl, in tbe six ~ears 1981 to 1 ~8~-1986 
fiaurea are only available u"to October 
t 986 -lot mc read the Dunlber of people 
who .ere detected and the number of people 
wbo were pushed back. In West Benaal. in 
1 98 I 1 0, 168 people were detected and 
10,3 14 were pushed back. There was a 
carryover from the previous year. 10 1 982 , 
9336 people were detected and 9S S 1 were 
pushed back: in 1983, 14,4SS people were 
detected and 1 3 t S I 4 were pusbed back; in 
1984, 140'9 were detected and 12, 580 
were pushed hac.; in 19 8 ~ I 7.1 77 people 
were detected and t tJ.] 47 were pusbed back; 
in 19"6 upto October" 13.860 people were 
detected and J 2,"28 were pushed back. 

But tben we should not rush to the 
conclusion that these are exact figures of tbe 
infiltrators: these may be nact, as far as 
people w bo were pushed back are concerned. 
But J would say that these figures are under
stated because of lack of effective rtporting 
and lack of identification. We are constantly 
Itrengtbenina the arrangement on the border; 
tbis cannot be done ovemiJbt. A, the 
House has been told on several occa~ions, 
we are increasio8 tbe number of battalions 
of BSP. I don't tbink it "ould be in public 
interest to disclose tbe distance between ODe 

BSF post and another; it would not be 
poSilble to disclose it. (lnle"uptlonl) In 
certain areas tbe distance lS very sbort; in 
certain areas the dIstance i~ long. I do not 
waDt this information to go to the people. 
(/""""/)110"') 

SHRI SYED SHAHABUDDJN: J 
have asked about tbe number of persons 
apprehended per km. per year. (InltrruptlflnJ) 
It i, a serious situation jf the same Jevel of 
infiltration takes place over 100 kms. then. 
If it takes place over 1,000 kma. then it is 
• different story. 

MR. SPEAKER: Whatever it is. tbe 
infiltration sbouJd not take pJace; tbat i. aU. 

(Tran.'IItlon] 

SHRI MANKURAM SODI: Mr. 
Speaker. Sir, in the district of Bastar in 
Madhya Pradesb, there Bre about 1 lakb 
,.fu,ees from BiDJladesb and morco'-er, tho 

reJatiVtl of tb_ famities are atways v ialtiaa 
them. the relatives aho want tbat they 
should be included in the list of reruBCes '0 
let aU the benefits. A1thouab they arc 
infiltrators, yet tl'ey settle there and subse
quently demand facilities like ration carda, 
hOUSOl, land etc. Has tbe State Government 
made any complaints to the Centre in this 
regard ? 

(&tllsh) 

SHR I P. CHIDAMBARAM: Sir, I do 
not tbink that tbe problem is so alarm iDa in 

· Madbya Pradesb, but since tbe HOD. Member 
bal made a specific reference to certain 
problems there we will try to aet more 
information about Madbya Pradesh. but •• 
1 said in ansYtcri:l8 another part of the 
question, we have issued instruclions to aU 
the Sfate Governments to be vigilant to 
idcntJf) tbe mfiltra10rs and to pu!h tbem 
tack The Centr&l GO\ernmfO\ on its part 
is always wlllmg to render \\ ha1e"~r assistance 
may be necessary to pu,h back these infiltra
tors. lbts is a problem which could a~sume 
\ery alarming proportioll' in the near future 
and therdore I think we bhouJd he more 
vi[dlant and we should expel the~ 
iufiitrators. 

[TraM/alloll} 

SHRt RAM NAOINA MISHRA: Mr. 
Speaker. Sir. lakhs of refugees from Pakistan 
are infiltrating throuah the border of Punjab 
and are going to West Benga1. They are atso 
beitfl issued ration cards. Is there any com
pany whicb i~ operatinl to encourale such 
infiltration. If someone infiltrates into my 
house suddenly and 1 merely say that efForts 
are beina made to check it, thtn it caODot 
be a proper reply. Will tbe Government 
take Itronl5teps 10 that infiltration is stopped 
for ever? It should'be verified whether tbere 
is any person or company whicb is encou
ragin, them to settle here? You should 
enquire from the State Government as fo 
how tbey bave lot ration cards, land, etc 1 

[&,IIIIa) 

SHRJ P. CHIDAMBARAM: We have 
no information about any ,ana which i, 
operatina to encourale infiltration. In fact, 
if you will kindly see the numb era, this 
infiltration caonot be done by • lana operat-
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iDa. It is because of tbe economic COQditiol1 
on ,itbel' .ide of ,be border and a. I said 
wbile we were dlscuaaJo. the Citizenship Act, 
India i. stUI a land of areat promise to people 
on tbe otber side of the border. particularly 
BaoaJadesb. and that is wby larae numben 
of people come into India, and therefore we 
are quite CODl(:ioOI about this problem and 
we have taken every step to ensure that tbe 
State Governments also raU ill line with our 
tbintinl in pUlbioa back the infiltrators. 

A. Car al ration cards are concerned, it is 
for tbe State Governments to be more vigi
lant. We will, once alain impress upon the 
State Governments to be more careful in 
issuinl ration cards. 

SHRI INDRAJIT GUPTA: With 
reference to infiltration in West Benaal, 1 am 
sure, you will appreciate and tbe Uouse WIll 

apprcclate adboc, the ddJicuh les of Identifica
tion as far as West Bengal as concerned. 
This is not the same as ioflltration ioto 
Assam or Bihar or any other Slate, for tbe 
simple rcason tbat tbe people 'Abo are 
cboosinl to cross and come over arc abo 
Bengalis. by ethnic origlD, they look tbe 
same, tbey speak the same language and it is 
some times extremely difficult to Identify tbe 
people. Tbey arc tbe same ptoplc who arc 
on both sIdes of tbe border in c\'cry way, 
Jinguistic, etbnic aod everythilli. TOls is onc 
thiDa which makes it more difficult to 
identify. 

The other point I wish to ask the Home 
Minister about is tbis. 1 bad drawn the 
attention of the Home Minister some lime 
ala to the conditlon of some of tbe border 
roads, roads aloog the border, particularly 
in my own constituency which is just opposite 
tbe Baoa1adcshi district of Kbulna, infiltration 
i. loin, on; everybody koows about it. It, 
mainly due, as Mr. Cbidatnbaram bas said, 
to tbe proble~ of poverty. Extremely povert)' 
8trikcD people, who bave 80t nothing thcre 
apparently. come across. But I bad written 
to the Home Mioister that tbe condition of 
10010 of tho border roads was really doplor-

able. It i. impossible rC'r ao)body to use 
those roads. Even the' B~F people, I kno.; 
have complained to the Government tbat the 

. condition of tbe border roads is such that 
tbey cannot even carry out dective patroJliOl 
aad .11 tbat. But I rearet to say that the 
Home Minister bas repJied to me- a couple 
of days .10 I lot his letler- u usual passinl 
tbe buck on to the Stato Government 18yin. 
tbat the maintenance of these roads is tbe 
job oC tbe Sia te Government. It is tbe 
internalional border of the country. It is 
not the border of Denial. It is tbe border of 
India. Therefore, I would like to know 
whetber the Central Government would be 
a little more up and doina at least about 
maintenance and conslruction of proper 
border roads. 

SHRI P CHIDAMBARAM : I can oDly 
say tbat I (nlirC'ly agree with the Ho~ 
Memher. We should do more about border 
road~. But while we do more about buildi", 
border roads. I think, the State Government 
sboutd do more about maintaininl border 
roads. 

Trade with ERe Countries 

·255. SHRI UTTAM RATHOD: 
PROF. RAMAKRISHNA 

MORB: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) the comparative percentage of decline 
in India's trade with the European Economic 
CommunIty (EEC) countries since 1984 and 
bow do(s it account for in terms of fore ian 
exchange earnings; and 

(h) the ar('as where exports have been 
declining stating the reasons therefor ? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) and (b). 
A Statement is aiven below. 
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<.> India's trade with the EEe (or the ycars t 984-85 aDd 1985-86 and April
September t 986-8 7 bas been as followl : 

Exports Imports 

1984·85 1958.23 4104.34 

1985·86 1949.95 5045.48 

1986-87 1152,37 2905.05 

(Apr." Sept.) 

1985-86 864.57 2286.02 

(Apr .-Sept.) 

India's eJtports to tbe EEC 10 1985-86 
were Rs. 8.28 crares or 0 42 per cent Jess 
than those in 1 Q8 4- 8S. In Apnl-September 
1986-87, India's exports were 33 per ~nt 
higher than those in the correspondios period 
in the previous year. 

(b) The decline in Indian exports to the 
EEC during 1985 in comparison wIth exports 
in 1984 was largely in agricultural products 
and engineering goods. Declme in cattle
feed exports was mainly on account of 
aflatoxin in our groundnut extractions. 
Tobacco exports faced increasioa competition 
from some other countries. while exports of 
molasses were affected in 1985 beCill,lSe of 
the overall short .supply in the country and 
the needs of the domestic industry. Lower 
tea exports in 1985 were generally owing to 
overall reduction in purchases by some of the 
major tea importing couDtries ill the EEC. 
mainly United Kingdom. 

In respect of engineerina items, restricttd 
as they have generally been to certain tradi
tional areas, such as castings, forgings, 
bicycle and automobile componenu, hand 
tools and machine tools, there has been an 
increasing competition from other countries, 

SHRI UTIAM RATHOD: Here it is 
• Hid that even in export of tea we have Dot 

(RI. O-Or.1) 

Deficit 

- 2146 11 

- 3095.53 

- J 752.68 

- 1421.45 

PercentllC chan., 
in exports u 
compared to pre
vioUi year 

+ 15.44% 

0.42% 

+ 33% 

been able to do anythina much. Same is the 
case about groundout extractions, tobacco 
and colasses. May I know steps Government 
is taking to increase tbe exports? 

SHRI P. SHIV SHANKER: Besides 
undertaking several trade promotion pro
gramme! like participation in exhibitions 
and trade fairs. exchange of business 
delegations. there is a new emphasis laid on 
integrated product development and market 
penetration projects. Export production with 
technolOlicaJ assistance rrom the EEe count .. 
TIes in specified sectors is expected to help 
J ndian industry develop its export capability 
to the sophisticated markets. Assistance bu 
been 50ulbt from not only the EEe com
mission but also from some of tbe member 
countries for expert assistance in developing 
prqducts especially in the area of thrust 
commodities; trainina of . Indian technicians, 
quaUty control mecbanism and standardi
sation of products io Older that there is 
better acceptability of Indian aoods in these 
highly competitive markets. Tbere are some 
products )ike textiles and garments in respect 
of whjch reJexatioh of the quota sYltem bas 
been sought from tbe Community. Similarly, 
the EBC Commission bas been requested ill 
case of some lpecific IndiaD products to 
promote better access to tbe commuDity 
markets. 
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SHRI UTTAM RAT HOD : May I kDOW 

tbe item. tbat are imported from thOle 

countries 7 

SHRI P. SHIV SHANKER: Various 
items tbat ate imported from these coutltrics 
tonltitutc biab value capital equipment and 
industrial 100ds like plant and matbiocry, 
iron and steel, chemicals and related 
products, scientific and medicaJ iUltrumcnts 
besides roush diamonds. 

(T,an,lallon) 

SHRI GIRDHARI LAL V'/AS: Mr. 
Spea~er. Sir. on tbe ooe band, our exports 
to tbe EEC countries are declining and 
on tbe olber, )'OU must have observed that 
our expenses in regard to tea and other 
items arc Constaotly increasing. The officials 
of these sectors are sent on foreigotrips 
frequently which increaaes the overhead 
expenses. Tbele is also a gradual decline in 
revenue from these sectors. Has the Govern
ment tried to examine as to why the tea 
exports of other counlnCb lake Kenya. which 
produces an inferior qualaty of teu, are 
increasing and our exports, desplle the 
superior quality, are declining 1 Are our 
officials not effident en :lugh or are they not 
able to interact properly with the foreign 
buyers or are the European countries reluc
tant to import our item., due to which our 
exports have been affected? Wbat are the 
basic reasons behind the decline in our 
exports 1 

SHRI P. SIlIV SHANKER : Mr. 
Speaker, Sir. so far as our exports are 
concerned, thie year our exports have increa
sed and tbese include exports to the European 
Eeonomic Community as well. As regards 
the question of tea which bas bten mentioned 
by tbe Hon. Member. I wadl to submit that it 
i. due to the tougb competition from countries 
like Kenya aDd Srilanka that our exports 
have some what declined. Unit value bas 
also somewhat declined. Alonawitb it there 
baa been a fall in production this year which 
has Cleated certain problems. So far as other 
items are concerned. efforts arc being made 
to acceleC'ate their exports. As reprds 
relaxation in quota system. we are discus.ing 
it witb them. They bave agreed to some 
extont but are not aareeins in certain other 
napects. So far as market aeceuibilitry il 
OOAGer_ it bal been dj~U88ed with them. 

We nave been successful to a certain extent in 
. tbis regard. Efforts are beiDa' made to 
increase exports in the hard currency areu. 

(English) 

PROF. N O. RANGA: Mr. Spraker 
Sir, tbe exports of tobacco to Eogland and 
to tbe West European countries have been 
goiog down. What special steps havo been 
taken by the Government or are beiDa taken 
now in order to impone the position? 

SHRI P. SHIV SHANKER: Sir. tobacco 
was beiDa exported to the Welt European 
countries thou&h not in large measure. The 
export of tobacco has been affected mainly 
because of the fact that there bad been a 
lot of propaganda in tbe developed count
riel against smoking itself. As regards tbe 
measures tbat we have taken, as a result of 
which the exports to EEe countrics bave 
now started picking up, we have put tobacco 
in the ~elect lbt of the export commodities. 
Export duty has also beep abolished which 
we were previously imposing This has 
resulted in picking up of exports to lh~ 
Efe countries. In fact, even tp the rupee .. 
payment areas I have a fear that cxport of 
tobacco may be reduced because of the 
mtasures tllat have been taken, particulary 
in the USSR, in the recent time, as a result 
oT which smoking cigarettes is going down 
This bas got to be faced and \\Ie will have 
to diversify the markets, 

SHRI ANANDA GAJAPATHI RAJU : 
Mr. Speaker, Sir, our trade balanc~ with tbe 
EEe countries is in the negative pbase 
What i~ the strategy that the Minister would 
adopt to see that this trade imbalnce is 
covered and whether there would be any 
buy· back arrangement with the EEC as 
they are doing witb the East Germany, 'and 
whether there are any proposals for counter 
trade to see that our exports are further 
increased ? I 

SHRI P. SHIV SHANKER: Sir. I bave 
already ,iven the reasons as to why the 
trade balance is going down. In fact, I have 
allo referred to the meuures tbat the 
Government is taking. I have already listed 
out tbe different measures. 

So for as the arowing trade imbala~ is 
CODCOtDOd, lot of capital aoodl ~!} 



I bl" ai'VOD tbe Ust .. chemicaJ products. etc. 
are beiDl imported ftom tboso place •• 
Technoloai. are also belna imported. It is 
because of this tbat the 'imbalance bas been 
lfOWina. The measures part I bave already 
mentioned. I need not repeat as to what 
measum we are takiDI to bridle tbe lap. 

PartlclpetiOD of Sou," Afrleaa elt.zeDS " 
18 18 ...... 11088) a.Dlber of 

Commerce .eetiDI 

-25'. SURIMAT! KISHORI SINHA: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether it is a fact tbat some South 
African citizens attended tbe International 
Chamber of Commerce meding held in New 
Delbi durin. February, ) 987; and 

(b) if so, what were the considerations 
in srand n8 t ben visa ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 

(SHRt EDUARDO FALEIRO): (a) Yes, 
Sir. 

(b) Two South African natiooals were 
permitted to participate in the meetina of 
tbe International Chamber of Commerce held, 
in New Delhi during february 1987. One 
of them being a person of Indian oriain did 
Dot require visa for vi.itinl India. The other 
was granted visa (or attending the meetiq. 
They were permitted to come to attend tbe 
Conference as they are known activists 
against the policy of apartheid. 

MR. SPEAKER: Question Hour is over 
pow. 

WRITTEN AN6WERS TO QUBSTIONS 

{English] 

Talks OD elOlUl'e of jute mUll 

*243. SHRI ANANTA PRASAD 
SSTHI: 

SHRI MANIK REDDY: 

Will tbe Ministor of TEXTILES be 
pleased to state: 

.. ",,. Auwtr, 28 

(a) whetber any initiative ba. been 'eken 
by Union GOve1'nment with tbo Stalo 
Govcr.nmcnts on tbe issue of clOlUre of jute 
oliUs; 

(b) if sO. tJ:ae detail. thereof; 

(c) whether auy tripartite talks are also 
proposed; and 

(d) outcome of tbe efforts made 80 rar 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHR( 
RAM NIWAS MJRDHA) : (a) to (d). 
Under th" Industrial Disputes Act, State 
Governments are tbe appropriate aUlhorjt~s 
for deaJiDI with maUers pertaining to closure 
of industrial uoio. Government of Jodia are. 
bowever, concerned at tbe closure of jute 
mJlts and have taken some inithllives to 
prevent further sikness in tbe jute industry. 
A scheme of Jute Modernisation Fund ef 
Rs. 100 crores has been introduced with 
effect (rom Jst N'.Jvember, 1986. In addition 
to this a Special Development fund of 
Rs 1 ~ 0 crores is beinl constituted for bring
iog about imp.ovements in jute (armin& and 
industry. 

"Palace on Wheels" betweeo B8DpJore 
and Mysore 

*246. SHRI V. S. KRISHNA IYER: 
Will the Minister of TOURISM be pleased 
to state: 

(a> whether tbe Karnataka Scale Tourism 
Development Corporation had prepared a 
project report jointly with Railways to run 
a ··Palace on Wheels" between Banaalor. 
and Mysore; if 10, the details tbereof; and 

(b) tbe assistance sougbt by Karnataka 
Government for this project 1 

THB MINISTER. OF TOUR1SM 
(MUFTI MOHD. SYBD) : (8) No. Sir. 

(b) Does Dot arise. 

ITDC Hotell in Gujarat 

*247. SHR.I MOHANBHAI PATEL: 
Will the M.iniator of TOU&ISM be plealO4 
to .tate ; 
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(a) tbe Dumber of botols opened by the· 
India Tourism Development· Corporation iD 
eacb State ,nd Union Territory so rar io 
3.star, 4 .. star and S -atar c:ateaory; • 

(b) the number of lucb hotels opened in 
Gujer.t State 10 far and their location; 

(c) whether tbere i, aDY proposal to 
open more botels in Oujarat State durin. 
the Seventh Five Year Plan period; 

(d) whether OoveroDlfnt of Gujarat has 
sent its proposa1 io tbis rcaard~ and 

(e) if so, the details tbereof and tbe 
action taken hy Government thereon ? 

THE ~UNlSTER OF TOURISM 
(MUFTI MOHD. SYED): (a) ITDC is 
oper.lting the following 19 botels in diffuent 
State~/Union Territories, pro\'iding facilities 
of 3-S1~lf, 4-star and 5-starcategory: 

Name of State/ 
llnh\n Territory 

pibar 

Union Territory of 
Deihl 

Jammu ,. Ka~hmjr 

KarnalaLa 

Kerala 

Madhya Pradesh 

Rajasthan 

Tamil Nadu 

Uttar Pradtsh 

West Reoaa) 
~ 

Number of Hote's in 
----.-......-- ...... --
3 ·star 4·star S-star 

I ... 

1 2 

t 

.. , 

... 
2 

2 
2 

3 

2 

1 

... 
1 

(b) 11 DC has no botel at present in the 

State of Gujarat. 

(c) 1rue has 110 plan. to set up any 
new hotel of its own anywhere in tbe country 
inc1udin. tbe State of Gujarat durio. the 
S~ventb Five Vear Plan. 

(d) And (e) On 30-10 .. 1986 the Govern· 
ment of Qujafat had submitted a proposal 
for fillan~i.' .. ,j.taQ~ to tbe tune of Ra. , 

6.70 laths in connection with the COQltrue

doD of Dumas Amusement Hotel, an aa:om
modalioD unit with four room and a cafeteria. 
This scheme was reviewed in the meetinJ 
beld on t 1-12-86 aad was dropped. 

(Tranl/allon] 

Profit earned by MMTC 

*249. PROF. CHANDRA BHANU 
DEVI: 

SHRI MURLIDHAR MANE: 

Will the Minister of COMMERCE be 
pleased to state : 

(a> whether the Minerals and Metals 
Tradiol Corporation (M MTC) is likely to 
suffer sharp fall in profit in 1987 and t 988; 

(b) if so, tbe reasons therefor; 

(c) the details of profit earned by tbe 
Corporation during 1985 and 1986; and 

(d) the measures proposed to be taken 
by Government to achieve tbe targetted profit 
by the Corporation? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) to (d). 

The profits before tax of MMTC in 1985" 
86 were Rs. 38.81 crores. The expected 
profit in t 9 86· 87 is of the order of Rs. 44 
crofes. In 1987 .. 88 the profit is likely to be 
lower in ~iew of anticipated decline in inter
national prices of iron ore which is exparted 
by MMTC and in the imports of fertilizers. 

The Corporation is making effort to in
crease its exports of noo-canalised goods to 
incrtase its turnover and profits Schemes 
for development of infrastructure for export . ... .. 
of iron ore to maintain thetr competitIve" 
ness in the ·international markets, are \)cing 
considered by Govemmrnt. 

(English1 

Refilioa of Import polley for _oDCI
hand machines 

*252. SHRI JAGANNATH 'AT. 
TN4lK : Wi)) tbe Minister of CQMMBRCB 
be pleased to state : 
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<a) whether U nioo Government have 

revised their policy for import of second
hand macbines; 

(b) if so. the procedure and conditions 
laid down for import and expC'rt of these 
machines; and 

(c) the ach;evements, if any. made so 
far? 

THE MINJSTER OF COMMERCE 
(SHRI p. SHIV SHANKER) : (a) No, Sir 

(b) and (c). The import of second-hand 
machinery is normally allowed If the machi
nery proposed to be imported is not more 
than I years old and it hal) at least a resj
dual life of 5 years. Production of a Char
tered Engineer"s cere fi-.ate, giving the detail~ 
of prese~t. condition of the machinery i" a 
~re-requls1te. Case,;; for grant of licence to 
Import such machin~ry a re considered by the 
appropriate Capital Goods Committee at 

Delhi only ITem\ imported under Open 
Genera~ Licence are cleared hy Customs on 
tbe baS1s of Chartered Fogmeer's certificate~ 
As per the Export P(IIICY. no res.trictions 
have ~cen placed on export of second. hand 
machines. 

Crime It ride nee '0 Delbi 

·253. SHRI Vl.,HNU MODI: Will the 
Minister of HOME AFfAIRS be pleased to 
state : 

(a) whether inc,d~nl~ of dacnity, robbery 
and murder in Delhi/New Deihl increased 
during the year 1986 as compared to th~ 
year 1985; and 

(b) what st('p~ Government contemplate 
to take to check tnelle activities of anti-social 
and anti-national clement" ? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) Compared to the 
year 1985, th(re was a decrease in the 
number of incidents of decolty, robbery and 
murder in 1986 in the Union Territory ot 
Delhi. 

(b) To have an effective cbeck on crimes 
in tbe Capital, steps like increased {(lot and 
mobile patrolling, intenSive checkina on 

botelc; and guest hOU!e8. posting 0' plcketl 
at vulnerable places t action against bad 
cltaractert and criminals, vf.Uance at crowded 
places. frequent raid. at placel of m • repute , 
surprise checking of vehicles app<\intment of 
special police officers and Inter-state/inter. 
district coordination meetings have been 
taken. 

Living eondltloo. of tI,lIfans In 
Cantonment, 

.254. DR O. VIlAYA RAMA RAO : 
Will the Minister of DEFENCe be pleased 
to state: 

(a) the step~ being ta keo to improve tbe 
living conditione; of the civilians in tbe Can .. 
tonment~ in the "ountry; 

(b) whether Government have formutated 
any {lInn on this -;ubject; and 

(c) If so, the detail~ thereof? 

THE MINISTER OF DEFENCE (SHRI 
'ISHWANATH PRATAP SlNGH): (a) to 

(c). The civic admmlstration of tbe Canton .. 
ments IS run by the Cantonments Boards. 
These Bl)aros are set up under the Canton· 
mrnt Act, 1924 and function as autonomous 
bodj~s like other municipal corporations/ 
commlltcelt. 1 here ale clee\ed, ex.-officlo and 
[lominatcd menlbers in tbe Boards. ElectIons 
b"yc bet.n conducted III 60 Cantonments out 
of 62 C&lLltonments. The Cantonment Boards 
being autonomous bodies formu)dte their 
de'ielopment pldo)/schemes keeping in view 
their local needs. 

The Cantonment Boards collect revenues 
hy levytrg taxes such as property t8X, house 
tax. wa1er tax etc. to meet their annual ex
penditure Internany generated r6sources are 
ar'rtroximately Rs. 25 crores annually, The 
deficit in the budget of the Cantonment 

~ Board~, If any, is made good by the Govern
ment by providing them grants-m-aid. 
Special I'(rant-in·aid is also given to the Can .. 
tonment BlJards for spcclfic developmental 
activitie,. Service charges, payable to the_ 
Cantonment BL)ards in lieu of ta"es on 
Central Government properties located fD 
Cantonml!ot area" are also mainly utiUwd 
for develo~)mental activities. The ordinarY 
gr:tnts·jo-aid. special Irtluts .. in-aid and tbe 
service cbarps given to the CantonlDC t 

Q 
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Board. durJOI tbo put tbreo yean are u 
follows : 

84 .. 8' 8'·86 86-87 
fl 

(R,. lit Cl't)r,,) 

Ordinary Oraota in aid 7.95 5.40 6.43 

SpeciaIOraotl·in-aid 2.61 2.60 0.91 

Service Cbarael 22.36 12.9' 8.00 

c ••• C .. ,....tory Support Scheme 
'or .... , fabric 

·256. DR. CHINTA MOMAN: Will 
the Minister of TEXTILES ,be pleased to 
atate : 

(I) wbether Government have recently 
joc;rtased tbe rates of Cash Compensatory 
Support Scbeme for arey fabric; 

(b) if so, reasons therefor; 

(~) the financial implication. of tbi, 
decisioo and tbe likely increase in exports 
thereby; and 

(d) tbe other items on wbich Casb Com
pensatory Support Scheme 11 DOW applicable 
and whetber any analysis has been made in 
retard to Cost· benefit from C.C.S. Scheme? 

THE MINISTER Of STATE OF THE 
MINISTR Y OF TEXTILES (SHRI RAM 
NIWAS MIRDHA): (~ and (b). The 
Governmcot bave increased the rates of Casb 
Compensatory Support (CCS) 00 export of 
cotton lrey fabrics from 8 per cent to 10 per 
cent witb effect from 13-2·1987 to encour
Ble export of lrey fabrics. 

(c) Approximately RI. 'l crore. more 
may have to be held b)' way of CCS. Tbis 
will make our lrey fabrics more competitive 
io tbe international market and increase our 
exportl. However, it i. too earl, to quantify 
the extent of InCfelIfJ in exportl .,t this stap_ 

(d) After takiq into account all relevant 
cODiideratlonl, 236 items have been &ranted 
CCS upto 10-3-1987 undor tbe new scbeme 
in 8 product aroupa !lame]y, Boaincerina 
loads, Chemicals and Allied products, plastic 

aood., Airicultural producta and Proceued 
food. items, Leather loOOs, Sports 8ood., 
Textiles, Handicrafts and Carpets. 

(Tt'tllf.siallo" 1 

L'ceacet lor Import of liquor 

·258. SHR.I KALI PR~SAD 
PANDEY: Will the Minister of COM· 
MBRCE be pleased to state: 

(a> whether 'Bharatiya Sbrab Upb~(lkta 
Aatmaaoyam Singh' bas represented to 
Government that liquor addicts be aiven 
individual import licences to import foreigD 
liquor; and 

(b) if so, whether Govornment have 
taken any action in this re lard ? . 

THB MINISTER OF COMMERCB 
(SHRI P. SHIV SHANKER) : (a) No, sir. 

(b) Does not arise. 

Re'flew of lodo.-lo,let trade I) stem. 

*2S9. SHRI O. S. BASAVRAJU : 
SHR] S. M. GURADDI : 

Will the Minister of COMMERCE 
be pleased to state : 

(a) whether tbe present system of Indo
Soviet'trade in which India buys its 
requirements from a few specified Soviet 
State aaeocies ahd in turn Russia buys its 
Deed, from a larae number of unspecified 
Indian private and public agencies bas been 
considered satilf.~tory; 

(b) whetber the system bas by aDd 18 rse 
been aivins rise to competition among Indian 
exporters to the markets; 

Cc) whether it is • faet that Indian 
importen of Soviet loods do not race tbe 
same competition; and 

(d) if so. whether Indian GovernmeDt 
are considering to review the position in this 
reaard ? 
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THE MINtS1ER OF COMMERCE 
(SHR.I P. SHIV SHANKER): <a> to Cd). 
The Indo .. Sovlet trade is subj~t to the rutes, 
,eluJltions and laws of the respective 
countries. The importers and exporters of 
the two countries operate within the 
provisions or the Trade Aareement whIch 
envisages tbat exports and imports of goods 
shall be cnried out at prices comJ')etitive in 
relation to tbe world market prices for the 
corresponding goods. 

The existioa system of bilateral trade has 
worked satisfactorily and had led to a rapid 
Ifowtb in trade. No re\'kw of this system 
is presently contemplated. 

[TranS/Ollon] 

Rail Jine betWeeD India and Pakistan 

·260 SHRI TElA SINGH DARDI : 
SHRI BALWANT SINGH 

RAMOOWALIA: 

Will the Minister of EXTERNAL 
AFFAIRS be p1eased to state: 

. (a) whetber it is a fact that it has been 
decided recently by Iodia and Pakistan to 
construct one more rail line link ing Rajas
than and Sind; and 

(b) if so, the details in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFA1RS 
(SHRI K. NATWAR SINGH) : (8) aod (b). 
India and Pakistan have finalised a draft 
agreement for re-openin8 of 'be Kbokrapar. 
Munabao rail route linL.ing Sind and 
Rajastban. ' The Pakistan Government have 
been informed that Government is ready to 
lend its delegation to sisn the agreement so 
that tbe rail route can be opened earJy. 

Tourist l.for.8100 centre In Laekoow 

-261. SHRI SANTOSH KUMAR 
SINGH: Will the Minister of TOURISM 
be pleased to state : 

(8) whether it is a fact lbat the Tourism 
Department of Union Government had 
Opened an information centre in Lucknow in 
J 983- and tbat it wa, closed in October 
19S6; , 

(b) If 10, the reasons tberefor: and 

(c) tbe time by wbich the information 
centre will be re-opened tbere? 

l~ 

THE MINISTER OF TOUIUSM 
(MUFTI MOHD. SVED): (a) to (c). The 
Oovernment of India Tourist Office, Luckow 
was opend on2'2.1 1983. Due to administra
tive compulsions tbis office was closed wi,b 
effect from 1.12. J 986. At present there is 
no proposal to re· open the Go~rnment of 
India Tourist Office at Lucknow. 

New policy on deep-lea Fishing 

• 262. SHRI SRI HARI RAO : 
SHRI K. PRADHANI : 

Will tbe Minister of COMMERCE be 
pleased to state: 

(a) whether a new policy on deep-sea 
thhing has been annnuoced by UnIon 
Government whereby JOInt venture in decp .. 
sea fishing bat; opend up for 18 rge indufitr1s1 
houses coming under Fmc!gn Exchange 
Reaulation Act: 

(b) if so. the salient features thereor; 

(c) whether the policy will affect the life 
of 6 isbermen in the country; and 

(d) if so, the corrective steps proposed '1 

THE MINISTER OF COMMERCB 
(SHRf P. SHIV SHANKER) : (a) Yes, Sir. 
The new policy reaardins joint \enturcs m 
deep sta fishing also envisages setU"B up 
joint vcntures in deep sea fi~hinl by larae 
industrial houses coming under Foreijn 
Exchange Regulation Act, subject to the 
exemption/clearance to be liven by the Depu. 
of Comnany Affairs, as prescribed under the 
re1evant A~ts and Rules. 

(b) The salient features for such joint 
ventures are: 

(I) Tho foroing equity participation 
upto 40 per cent would be allowed. 

(U) loint Venture company would be 
reSistered io India within the 
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.. (delia. of Foreian IDYeJtmeat 
Board. 

(iii) Joint ventore company could acquire 
vessels of 20 M and above, reailter 
tbe vessel io their name in India 
and fty Indian flag. Tho company 
could acquire vel"l, either tbrouab 
outrj,ht purchase or 00 deferred 
paymoot as specifically approved by 
the Government and a180 00 long
term lease (8· 10 years). 

(iv) In the case of sucb joint venture 
tbe pari PfJSIU Cl)oditioD of mao-

I 

datory purchase of Indian vessels 
bas been UberaIJsed to 2: 1 as 
Blainst the eXlstl01 ratio of 1 : 1. 

(v) Atleast SOper cent of tbe crew of 
the vessel owned by tbe joint 
venture company should be Indian 
ClliZtllS and should be increased 
gradually so as to pbase out the 
foreign crew dunng tbe jOjnt 
venutre period, The ve~sel should 
operate beyond the range of opera
lion a., per the directions given by 
the Government from time to time. 

(vii The Jumt venulre company should 
Opel ate their vessels beypnd 12 
nautical mites from Ihe shore in tbe 
East Coast and 24 nautical miles 
from the shore 011 tbe We~t C\)&ist 
and other restrictIons to be complied 
with in regard to specifIed areas as 
Indicated by the Government from 
time to time. 

(vli) Joint venture company will appoint 
scientjfic personnel for tbe purpo~e 

of collection and supply of data to 
the Government regarding fishery 
resources. catch aDd spccics·wis,e 
break-up of landing etc. 

(viii) Thete will be no limit as regards 
the number of deep !ita fishing 
vessels that may be imported by a 
joint venture company. The Dumber 
would. however, be decided on case 
by case basis. 

(c) No, Sir. Government's deciersioD in 
tbi, reaard will Dot .ff~J tbe fishermen IS 

v_els under joint ve.oturea in deep sea 
ftshina arc allowed to operate only in deep 
sea areas beyond the raDS~ of operation of 
fisbiDI vessels owned by small fishermen. 

(d) Does not raise. 

Middle level botel. 

*263. eH. RAM PARKASH: Will tbe 
Minister of TOURISM be pleased to state: 

(a) whetber tbere is a shortage of middle 
level botel rooms in a1l major cities; 

(b) the rea'ons for not giviDI adequate 
encouragement to private sector 10 build 
more two-star/three star bote)s; 

(c) the fuods allotted f.or construction of 
two/three 5[ar hotels during the Seventh 
Five Ye:u Plan period to meet the require" 
ments of middle class lndiao touristq ; and 

(d) the number of c;uch rooms whicb will 
become available I[) Delhi; Bombay and 
Calcutta and all State Capitals durina tbe 
next three )ears? 

THE MJNISTER OF TOURISM (MUFTI 
MOHO. SYED): (8) Shortage of hotel 
accommodation of practically all cattgoriea 
is generally experienced in all major cities 
during the tourist season, 

(b) In order to encouraac private sector 
to in\'est in the hotel industry, Government 
has already extended several incentives! 
conce~sions to the hotel mdustry. These 
include exemption from MRTP Act in tbe 
matter of both new projects and expaoslon 
of eXisting hotels; lDcome tax holiday to new 
h\)leb. hIgher depreciation allowance; central 
sub',ldy tor constrpction of D,CW hotels in 
specified backward areas; iDterest subsidy on 
hotel loans advanced by IFCI; Foreign 
Exchaoge Incentive Quota for overseas 
advertising/publicity. promotional lOUrs. 
import of provisions, equipment includioa 
vehicles (llpto two in a year), concessional 
customs dUly on a number of items imported 
by hotels for aC'ual use; priorilY an the 
allotment of telephone/telex cODnettioDI, efc. 
Besides some of tbe State Governments 
have al;o accorded hotels/tourism t~e status 
of an industry. wbich entitles botels to su~b 



concessions' inceatives al Ire avaUable to 
other industries in the re8J)eCtive States. 

(c) In tbe public sector, tbo India 
Tourism Devclopmenc Corporation is acttlna 
up a 30 .. room hotel It Oul_,. boaides 
expansion of 2 botels and conversion of oDe 
Travollers' Lodac into • botel. It i. also 
constructiog 6 botels as joint venture projects 
with tbo State Governments. 

The *ventb Five Year Plln of the 
India Tourism Development Corporation 
does not include lOY provision for pew botel 

projects. 

Tbe Department of Tourism is settin. up 
Yatri Niwases and Forest Lodecs, in 
collaboration with the State Governments to 
providc accommodation for budgct tourists. 
10 the Seventh Five Year Plan of the 
Department of Tourism there is a provision 
of Rs. 5.00 crores and Rs. 200 crores for 
tbese projects respectively. 

(d) Tbe Department of Tourism bas 
approved botel projects at difference "laces 
in tbe country. On completion, the Dumber 
of additional botel rooms of tbe t .vo/three 
star catelories expected to become available 
durinl tbe next three years. in Delhi, 
Bombay and Calcutta i. about 251 rooms. 
t 464 rooms and 8 J room respectively: and 
in other State/UTs Capitals about 2. 640 

roolllS. 

Separate Jail for WODleD "lsOMIt 

2668. SHRI PARASRAM BHARDWAJ: 
Will the Minister of HOME ItFFAJRS be 
pleased to state : 

(a) wbether there is any proposal uoder 
consideration of Government for bavUlg 
separate jails for women prisoners; and 

(b) if so, the details reprdi08 the plan 
of Government in tbi, reaard ? 

THB MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOMB AfFAIRS (SHill P. 
'tlIDAMBARAM): (a) and (b). PrisOD. 

4' 
beiDa I State subject, it i. for the State 
Gpveromenta/Uoion Territory Admialttra .. 
tions to plan their jaill. However. the Cootr.l 
Government is providiaa fiDandal uaistaace 
under the Biabtb FiDaDCO Commiaaioa Award 
for uPiradation or jail Idmioiatratioa iii
cludiDI separate j_Us/independent IDDeUI 
for women prisoners. 

ReltrJdJOD OIl I.port or WI •• aoods 
by v.s. 

2669. SHRIMATI BIBHA GHOSH 
OOSWAMI: Will tbe Minister of COM· 
MERCE be pleased to state: 

(a) whether it ia a fact that due imposi
tion of restriction on entry of 800ds by U.S. 
Government. India', export to tbat country 
8ufFered considerably: 

(b) If so, whAt steps were taken by 
Government to overcome tbi, situation; and 

(c) tbe result acbieved 1 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) to (c). 
Tbe general trend of exports from Jodia to 
USA bas been upward. However. India's 
exports of textiles and clotbinl have faced 
the constraint of quotes and exports of 
certain iroD and sleel products have bee1J 
affected by anti·dumpiDi and countervamlll 
duties. 

Rcantly, a new Aarcement on ttUn. 
and clotbina Cor S years commeocioa from 
1st JanUlry, 1987. ba. been concluded. 
This agreement providea laraer .~ for 
India's exports of tbele items. Tbe anti
dumpin8 Ind countervailinl duty joveltip
tions have been contested in U.S. Countrios. 
Tbe mauer bas also been takeo up bilaterally 
at Inter Governmeat level aDd in tbe multi
Jateral forum of GATT in aD etfort to 
minimile tbo effect. of these proceediop 00 
India'i exportl. 

Coa.tructloa of Yatil NI... 10 
HIID •• ' P ........ 

2670. PROf. NAR.A1N CHAND 
PAllASHAR.: Will tIM Mudstel' of 
TOURISM be plealC4 to .tate : 
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(a) the cJat. when tbe conalructioD of 
Yatrl Niwaa/Yatrlku ae Shri Naina Dcvi
district Biialpur, Jwalamukbi - diltrict 
KaDira aDd Deot Siddba-diltrict Hamirpur 
in HilDKbal Pradoab wu auctioned; aDd 

(b) the likely da_ by which tbe, would 
bo comploted alooawitb tbe initially estimated 
coata and tbe likely eoat at tho tjme of 
completion in eacb cue? 

THB MINISTER OF TOURISM 
(MUfTI MOHD. SYED): (8) .nd (b). 
Bbartiya Yatri Avas Vikas Samiti tbe 
reai8tered society wbo undertakes tbe work 
rel.tin, to construction of 'Vatrikas', in tbe 
year 1983 had decided .to construct a 
'Yalrika' at Naina Devi. The land bowever 
selected for tbe purpose bas sioce been 
abandoned due to the land slide in the area. 
The formahtics for the trao.fer of tbe alter
native selected land for tbe purpose is beina 
DClotiated by tbe Simiti with the GoyerD
ment of Himachal Pradeab. Tho 'Yatrika' 
proposed to be constructed at Naioa Dcvi 
wiJl be for 80 penon! at an estimated cost 
of about lb. 12 lakhs. It will take around 
one and balf year to complete this project. 
1be Samiti is alao proposiol to construct 
'Yatrika' each at lwalamukbj and at Deot 
Siddba. 

Export by APEDA 

2671. SHRI ANANDA PATHAK: Will 
the Minister of COMMERCE be pleased to 
Itate tbe upons effected by tho Aaricultural 
and Processed Food Products Export Deve
lopment Autbority (APEDA) duriDI t 986 ? 

THE MINISTER OF COMMERCE 
(SHR I P. SHIV SHANKER): The Aaricul
tural and PrOQ:ued Food Products Export 
Development Authority (APBDA) is a pro
motional body. It docs not undertako 
exports directly 

Tourllt spot at S ......... 

2672. PROP. MADHU DANDAVATB: 
Will tbe Minister of TOURISM be pleased 
to state: 

(a) "bother Union Government are exa· 
miniol the poasibnity of developin. a tourist 
lPOt with Central assistance aroad tbe 

historic sea·fort or ·Sindbudur. It MalwaD 
in tbe Sindbuduq di.trict of Maharuhtra , 
built by late Sbivaji Maharaj as a part of 
his plan to consolidate freedom; and 

(b) if 80, tbo steps bci.' proposed to 
build this tourist spot ? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED): <a) There is DO 

such proposal under consideration. 

(b) Docs not arise. 

Trani'. of ITDC botell, reltauraou, 
lodge. to ltates 

2674. SHRI H. B. PATIL: Will the 
Minister of TOURISt.f be pleased to state : 

(a) the Dumber of travellers' lodaes; 
forest lodges, restaurants. bote)s and motels 
that are being run by India Tourism Deve
lopment Corporation aloDg with the location 
of eacb State; 

(b) tbe names of tbe above which were 
banded over to State Governments by ITDC; 
and 

(c) whether there is any proposal under 
Government's consideration to band over 
any more of the above to State Govern. 
ments ? 

THE MINISTER OP TOURISM 
(MUFTI MOUD. SYED): (a) The requisite 
information is given below in Statement-I. 

(b) The requisite information is aiven 
below in Statement-II 

(c) ITDC bas DO proposal to transfer 
any other property to tbe State Government 
except tbe restaurant at Hampi which is 
alroady beina run by the Government of 
Karnatata. 

State •• t·1 

Slotnl" "umbe, of hOI,/s,/or,,' Iodt,,_ 
,rfJIHlI., lodge, and "'.'Iluranl, Nt", 

'"" by ITDC 

Name of UnJt/LOcation 

BI .... 
1. Hotel Patliputra Aabok, PI. 



2. TravelJers Lodae at· Bodbpya 
(UDder BxpaDSio~) 

" 
81 ..... Prade .. 

1. Travell~rs Lodae at Kulu 
2. Travellers Lodle at Maoali 

J ..... Dd K ...... r 

Hotel Jammu Asbok, Jammu 

1. Hotol Asbok, Banplore 

2. Lalitba Mahal Palace Hotel. Mysore 

-. 3. Hotel Hassan Asbok, Hassan 

4. Restaurant at Hampi 

5. Airport Restaurant. Bangalore 
<.,iog operated by State Govt.} 

Keral. 

Kovalam Albok Beacb Resort 

Complex, Kovalam 

Madhya Pradesh 

Hotel Khajurabo Asbot. Kbajurabo 

Mahardbtra 
Horel Auranlabad Atbok. Auraogabad 

MIni pur 

• Hotellmpba) Asbok. Impbal 

Mea_lay. 

• Hotel Pinewood Asbok. SbiUonl 

Orissa 

Hotel Kalin .. Ashok, Bhubaneswar 

Raj.sthan 

1. Laxmi Vilas Palace Hote), Udaipur 

2. Hotel Jajpur Asbok. Jaipur 

3. ·Forcst Lodae at Bbaratpur 

Tamil Nado 

t. Temple Bay Aabok Beach Resort, 
MamaUapuram 

2. Hotel Madurai Asbok. ·Madurai 

Uttar Pradesh 

t. Hotel Varanasi Asbok, Varanali 
----.. ---.. ---.. ------~__..-.. 

·These are tbe DOT/State Government! 
Central Government prpperties beina 
maaapd by ITDC. 

W,lIt • .,.,." 

2. Hotel 'Aara Alhot. Alra 
3. Taj Restaurant. Ali" 
4. Airport RestauraDt t Varanasi 

:;. • .Restaurant at Kosi 

Welt Seal •• 
1. HoteJ Airport Alhok. Calcutta 

2. Restaurant at Calcutta Airport 

Delid (Union Territory) 

t. Asbok Hotel 

2. Hot.1 Janpatb 

3. Lodbi Hotel 

4. Hotel Ranjit 

5. Qutab Hocel 

6. Hotel Samra t 

1. Hotel Kaoi&hka 

8. Asbot Yatri Niwas 

9. Travellers Restaurant. Qutab 

10. " Airport Restaurant 

11. .. Slate Guest House and Hospitality 

Centre at Hyderabad House, New 

Delhi. 

I}". • Western Court Catering SCI vice 

13. • Asbok Mayur Restaursol, 't/ iayan 

Bhawan. 

State.eat·1I 

NatrUJ 0/ .he u"lIs l,onJJ!er,ed bJ I1DC 
to NI/Hctl;e SIDlt (iovtrnm4ntlj 

Corpo'4troM 

A. ITDC olrDed ptoperlies 

(I) Trav,lIer, Lodr" ot 

1. Bbaratpur (Raja~tban) 

2. Ajanta (Mabarasbtra) 

3. Mandu (Madhya Prade.b) 

4. Sancbi (Madbya Pradesb) 

S. Bijapur (KIlcnatak.a) 

6. Kusbinapr (Uttar Pradesh) 

7. Kooark (Oriua) 
8. Kaochocpul'am (Tamil Nadu) 

9. TricbirapalU (Tamil Nadu) 

10. Tbaojavur (Tamil Nadu) 

·These are lhe DOT IState Governmentl 
Central Government properties beiua 
maoapd bJ ITDC. 
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(II) 1t#,lawan', at 

t. Surajkund (Har) ana) 

2. Elepbaota (Maharubtra) 

3. Jillion (Mabaruhtra) 

4. Ellora (Mahar&Jbtra) 

B (lot propertlt. m608ged by ITOC 

I. Fore,ts Lodge at Sasaoair 
(Gujarat) 

2. Forest Lodle at Kaziranaa (Assam) 

3. Porest Lodge at Kanba 

(Madhya Pradesb) 

l'('eIlsfag poliey tow.rds splnnlna mUI. 

267~ SHRI JAGANNATH PATTNAIK: 
Will the Minister of TEXTILES be pJeased 
to stale: 

(a) "hether Government have issued 
any instructions tn the Public financial insti· 
turi('ns to lift the freele of funding new 
spirwing unite; coming up in category 'A' 
backward districts; and 

(b) if so. the details in this regard? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI RAM 
NIWAS MIROHA) : (a) No. Sir. 

(b) Does nol arise in view of (a) above. 

Oev .. lopment of ,J.Jpgr in Orl5sa .s 
fouriat .pot 

2f.76 SHRI "NADI CHARAN DAS : 
WIll the Minister of TOURISM be pleased 
to state' 

(a) whC:lhrr it is a fact that Jajpur 
(Cullack distrift) ill Orissa has been declared 
a~ a place of tourls1 importance both by tbe 
State and the Union Government; and 

(b) jf so, the nature of developmental 
work undertaken/proposed to be undertaken 
in tbe interest or tourism at tho above 
place 1 

THE MINISTER OF TOURISM (MUPTI 
MOHO. SYED): (I) and (b), No, Sir. 

JaJpur (Cuttack district) in Oria .. i.oot one 
of the l' centres identified by tbe Ministry 
of Tourism in conlultation witb the State 
Government of Ori.~a for development in 
• pbased manner through the combined 
resource. of the Central, State and tho 
Private Sector. 

However, the State Government baa 
identified Jejpur as one of the Tourist 
Centres and bas constructed a Pantbasala 
for Tourists/Pi1arims. 

Trade 1t.1 wltb YogOllavl. 

2677. SHRI HARIHAR SOREN : Will 
tbe Minister of COMMERCE be pleased to 
atale : 

(a) whether Government have a propoyl 
to increase two-way trade turn-over with 
Y08os1avia; 

(b) if so, the details of the raw .. m3terial 
and products proposed to be imported from 
and exported to Yugoslavia under bilateral 
cooperation; and 

(c) tbe details tbereof ? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): <a> to (c). 
Yes, Sir. Efforts are being taken by both 
India and YUloslavia to promote the two
way trade turnover between lbe two countries 
to reach a level of about US $ 200 million 
in 1987_ The items proposed to be imported 
from Yugoslavia are: newsprint, LDPE, 
H OPE, PVC, methanol, titanium dioxide, 
MMA monomer, rails, steel billets, steel 
aneles. HR and CR coils, aluminium ingots, 
rolter beariogs, paper and pap'er products. 
staple and synthetic fibre t etc. The items 
proposed to be exported to YuaosJavia are: 
IraQ ore concentrates and pellets. manaane8C 
are, chrome ore. drugs and pharmaceuticals, 
consumer electronics. other electronic items 
including electronic components, assemblies 
and sub-assemblies. mica and mica products. 
coffee, tea pepper. leather and leather 
products, tyres and tubes spectacle frames 
and leoses. moulded luUaae items, machine 
tools and diamond dies. etc. 

locrease In price of silk yarn In 
Varenasl 

2678. SHRl ZAINUL BASHER: Will 
the Mioistor of TEXTILBS be pleased to 
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ltate : 

(a) whether it is a fact that tbere t. 
continuous increase in the price of silk yarn 
in Varanasi; 

(b) if so, action takon by Government 
to cbeck Ibe same; and 

(c) whether Government are considering 
any proposal to allow import of good quality 
silt yarn to cbeck the rise in prices and to 
maintain the quality of world famous 
Banarsi salees ? 

THE MINISTER OP STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA): (a) During the year 
1986-87. silk prices in Varaoasi, which 
showed 8D upward trend upto November, 
1986, have started showing a declining 
trend, thereafter. 

(b) and (c). Central SJlt Board, which 
bas been dcc;iloaled as the canalising agency 
for import of silk for indigenous purposes, 
operates a Price Stabilisation scbemt', under 
whicb 2S tonnes of silk was imponed during 
1985-86. Central Sdk Board is distributiDI 
this imported silk in Varacui at prices 
wbich are lower than tbe prevailing market 
rates. 

Recruitmeof in defence production ualt 
10 Bolang'r dlstrtct In Otl ... 

2679. SHRI RADHAKANTA DIOAL: 
Will the Minister of DEFENCB be pleased 
to state: 

(a) whether Government have started 
recruitment for different posts in Saintala 
defence production unit in Bolanair district 
in Orissa; 

(b) if so, how many employees have 
been recruited ~o far; 

(c) tbe number of local candidates who 
have boon liveD appointment apinst tbose 
po.t.; and 

(d) tbe details thereof? 

THB MINISTER OF STATB IN TaB 
DEPARTMENT OP DEFBNCB PRODUC· 

nON AND SUPPLIES IN THE MINISTRY 
OF DEFENCB (SHR.I SHIVRAJ v. PATIL) : 
(a) Yes, Sir; recruitment is present)y heina 
made only (or meetiol uraeDt requirements 
connectcd with preliminary activitiOl. 

(b) tCl (d). 10 far 83 penons have been 
recruited in various ,radel of Group 'e' and 
fO' by tbe Ordnance Factory autbor.tie. 
and the Military EnJincers Services. of 
which S 6 persons were local CAodidates. 
Bulk recruitment will start wben tbe faclory 
is about to commence production. 

NegoHanoe to reope. textile mills 

2680. SHRIMATJ N. P. JHANSI 
tAKSHMl: Will the Minister of TEXTILES 
be plcased to state: 

(a) whether Government propose to 
negotiate with State Governments to reopen 
textile mills which are closed now; 

(b) if so. tbe details of the proposals; 

(c) number of workers sufferin8 due to 
tbe closure of these mills; and 

(d) tbe steps being taken to rehabilitate 
these workers ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRJ RAM 
NIWAS MIRDHA) : <a) No, Sir. 

(b) Does oot ari~e in view of (8) above. 

(c) The Dumber of employees affected 
due to the closure of cotton textile mills as 
on 31.12'86 wat 94284. 

(d) Workers of tbose sick textile units 
which close down permanently on or after 
6th June, 1915 will be eligiblo for financial 
assist3nce under tbe Textile Workers' Re. 
habilitation Fund Scheme. 

Export of IrOD or. 

2681. SARI CHINTAMANI lBNA: 
Will tbe Minister of COMMBtlCE be pleas-
ed to state: 

<a> the quantity and value or iron ore 
exported during Jast three years, year-wise; 
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• Cb} die apDGY tbroup wbiob tbe export 

of Iron ore Is beiDa mldli · 

(c) &be name. or tho countries to wbom 
iroD oro is ,xported; 

(4) whetber the Orilla MiniD. Corpora
tion bu requested (or permission to export 
iroQ ore directJ)'; and 

(e) if so, when the request wu made 
and tho decision taken by Government to 
aUow Orissa MiDiOi Corporation to export 
iron ore directly 1 

rHB MINISTER OF COMMERCE 
(SHRt P. SHIV SHANKBR): (a) The 
quantity and value 0( iron ore exported 
during last three yC'ar.s have been as under : 

1983·84 

1984-85 

1985-86 

(Provisional) 

Quantity 

(In Million 
lo""el) 

21.948 

25.395 

27.9'S 

Jlalue 

(In Rs. cforel) 

383.75 

445.84 

S10.20 

(b) The export of iron ore is canalised 
tbrouab MMTC except tbe iron ore of Ooa 
ori.in whicb is exported by private exportcrs 
also. 

(c) Iron ore is exported to Japan, South 
Korea, Romania, HUllssry, Bulaaria, GDR, 
I tal" China, etc. 

(d) and (e). The Government of Orissa 
bad requested M Inihtry of Commerce to 
permit direct exports by Orissa Mining 
Corporation (OMe) in 1984. It was indicat
ed to thorn lbat in tbe CODtut of exports of 
iron ore beioa canalised throuab tbe MMTC, 
it would be in tbe national iuterest that all 
enquiriea/oft'era received directly by OMC 
are palsed OD to MMTC for neaotl.tin, 
and ';I0inl contraot8. \t bad also been' 
emphasised tbat such offers by OMC should 
be from non-traditionaJ markets and ip the 
nature of additionality and not cut ioto 
exiatin, export commitments of MMTC. 

eoavtrt.btHty.r .. Qo.' eurreacI. 
for tourists 

2682. SHRIMATI MADH.URBB 
SJ,.NOH : Will the Minister of TOUlUSM 
be pleased to state : 

(a> wbe~ it is a fact tbat tbo Soutb 
Asian Assocjation for Reaional Corporation 
(SA ARC) meeting in Kathmandu had 
su.tested steps to facilitate regional tourism 
includiog provision for hmited convertibility 
of national currencies for tourists; aDd 

(b) if so, tbe reaction of Goveromcnt 
thereto? 

THE MINISTER OF TOURISM 
(MUFTI MORD. SYED) : (a) Tb~ sugges
tton to introduce provisioo for limited 
convertibility of national currencies for 
racilifating .reai~nal tourism was, made at 
tbe SAARC summit held in Bangalore in 

It November, 1 ~86. 

(b) Government is still working OD tbe 
modalities of tbe scheme. 

Espeodltare 00 Sarkari. Commission 

2683. SHRI SANAT KUMAR 
MANDAL ! Win the Minister of HOMB 
AFPA1RS be pleased to state tbe estimated 
expenditure incurred on Sarkaria Commission 
so far? 

THE MINISTER OF STATE lr' THB 
MINISTRY OF HOME AFFAIRS tSHRf 
CHINTAMANJ PANIGRAHI): The ex
penditure incurred OD tbe Sarkaria Corn· 
mission upto 2~.2.1987 amounts to 
Rs.l.1'.18,000/ ... 

Under. utillzatl... of Generalised 
System of Prererenc:es b, India 

2684. DR. B. L. SHAILBSH : Will tho 
Minister of COMMERCB be pleased to 
atate : 

(a) whether a(;Cordin. to tbe European 
Economic Community India ba. under 
utilised the Generalised System of Prefe .. 
rences (GSP) in non .. seosidve industriJI· 
products; an4 
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(b) if so, 'the rl.'aSODS theftf(tr and the 
namos 4)( these products? 

THB MINISTER OF COMMERCE 
(SHRt P. SHIV SHANKER) : (a) and (b). 
It has been observed that QSP benefits ha\,e 
not been availed of by )'our exporters in all 
c_a where exports ate eligible for GSP 
benefits. Tbese include exports jn products 
lite spices. packaRed tea, marine, products, 
imitation jewellery, precious and semi
precious stones. eOlineering products like 
pum~ and compressors, mOlors and 
engines, electrical circuIt breakers, sports 
,ooda etc. Some of the posslble reaSODS for 
Dot availing of asp benefits could be 
marginal nature of tariff' concessions in 
certain products non-fulfilment of rules of 
orip:in. requirements, non·productiol\ of GSP 
certiflca tes Ite. 

ExpOrt of DOD·basmati rlre 

2685. SHRI V. S. VJJAYARA.OHAVAN : 
Will the Minister of COM MERCE be pleased 
to state: 

(8) the total quantity of non·basmati 
rice exported duriog the current financial 
year (as on t February, 1987) and the total 
value realised: and 

(b) the names of countries to which 
export is beiDa made ? • 

THE MINISTER OF COMMERCE 
(SHRt It. SHIV SHANKER) : (a) Export ot 
DOD· basmati rice during April 1986 to 
January 1987. as per provisional data 
compiled. is estimated at ] 197.S tonne! 
valued at as. ~2.04 lakbs. 

(b) Bulk of export has been to U. A. E. 
and Saudi Arabia. 

Tourl." from America .rMI Europe 

2686. SHR.I K. S. RAO: WiIJ tbe 
Minister or TOURISM be pleased to state: 

(a) whether it j, a faot tbat there i. a 
declhle in tourist traffic to India from Latin 
American and European countries; 

(b) if so, the detail$ thereof; 

"" 

(e) wbether it is a fact tbat staft' of 
TouriSOl Department is' inadequate in tbOlo 
couDtri~.; 

(d) if so, the reasons thereof; lad 

(e) what steps Oovernment have taken 
to promote tourism from these couDtries ? 

THB MINISTER OF TOURISM 
(MUFTI MOHO. SVED): (8) and (b). 
Foreign tourist arrivals to India from Europe 
and Latin America during the Inst two years 
are as given below: 

1985 /986 
( Provisional) 

%Clta",e 
1986/85 

Europe 319 __ 980 ~28.46S 33:9 
(Excluding 

USSR) 

Latin 

America 8,016 5,034 -37,2 
. .. -- ---

Total 327,996 433,499 32.2 

(c) and (d). The staff strength of various 
overstu officet of the Department is beiDa 
reviewed from time to time to make them 
more cost effective in their functions. It is. 
therefore. nol correct to say that staff of 
Tourism Department in Europe is inadequate. 
As rcalrds Latio America, this is Dot a 
major market for us. The Department of 
Tourism does not have an office in Latin 
America but limitrd publicity ia carried out 
through tbe Department's offices in New 
York and Los Angeles. 

(e) The steps taken by tbe Government 
in the recent past to attract more tourists 
from these countr;es include introduct ion of 
direct consumer advertisiol in the overseas, 
modia, use or electronic media like Radio, 
Television video casettes, etc. in publicity 
campailDs, organising promotional seminars 
and 'India Eveninpt at high decision makiol 
levels, 'ProjectlnB India 88 ao aU weather 
boUday de'tination, promotinl special intere&t 
tourism t;ke confctences and conventions; 
adveuture tourism, beach tourism etc., 
launcbinl of promotional acbemes like 
'Affordable India· aDd -Jodia on the Roust!' 
~ll~ .-.l\o\V;n~ of c)}artcr 6;,h" to India. 
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Bilil of AadIwa Pradelb peadl .. with 
Go" ....... t 

. 2687: SURr C. SAMBU: WiU tbe 
Minister of HOldE AFfAIRS be pleased to 
stalc : 

Ca) the hamel of Bills sent by State 
Oovemmcot of Andbra Pradesb pendiD8 with 
tho Unjon Government for approval; aDd 

(b) tbe reasons for deJay in cicarjDI tbe 
Bills and by what time these are likely to be 
cleared 7 

THE MINISTER Of} STATE IN 
THE MINistRY OF PERSONNELt 

PUBLIC GRIEVANCES AND PENSIONS 
AND MIN)STER OF STATE IN THE 
MINISTRY Of HOME AfFAIRS (SHRI 
P. CHIDAMBARAM): (8) Tbe (ollowing 
Bills have been received from the' Covern
meot of Andbra Pradesh for consideration 
and assent of the President : 

(l) The Andhra Pradesh Shops and 
Establishments Bsll, 1986. 

(2) The Alldhra Pradesh Labour Wel
fare Fund Bill, J 986. 

(3) Tho Andhra Pradesh Agricultural 
Indebtedness (Relief) BIll. 1987. 

(4) The Andhra Pradesh Apartments 
(Promotion of ConstructiOD and 
Ownership) Bill, 1987. 

(5) Tile Aodhra Pradesh Exhibition of 
Films on Television Screen through 
)/ideo Cassette Recorders (Regula
tion) Bill. 1987. 

(6) The Municipal Corporation Acts 
(Amendment) BiU, 1987. 

(b) Rcgardiol the fin,t two Bills 
mentioned above, certain sQlgcstions have 
been liven (0 the Government of Andbra 
Pj,ldesb; further a~tion in respect of these 
Bills could be taken ooJy after views of the 
Stato Oovernment are received. 

Tho remainioa four Bills bave been 
received recently aad are enaalina tbe attco-. , 

tiOD of tbe Government of Jodia; it ia not 
possible to -indicate by what lime these Billa 
'tVould be approved • 

Ditponl of rreWom fialat.... peaiiob 
casel dart .. 1986 

2688. SHRI C. K. KUPPUSWAMY: 
Will tbe N ioistcr of HOME AFFAIR.S be 
pJeased to statc tbe Dumber of PeDsiQD .cases 
of freedom figbters and ex-INA personnel 
sep&rately disposed of in 1986 ? 

THE MINISTER OF STATE IN 
TilE MINISTRV OF HOME AFFAIRS 
(SHRI CHINTAMANI PANIGRAHI): Total 
number of freedom figbters pension cases 
dic;posed of during 191' 6 was around 95,000. 
Out of these about 5300 were coes of 
ex .. INA personntL 

Import of pulses 

26b9. SHRI VlJOY KUMAR YADAV : 
W,ll the Minister ()f COMMERCE be 
plea~ed to state: 

(a) since when have pulses been placed 
under Open General Licence (OGL): 

(b) the total volume and value of 
Imports of pulses 5lnCe tbe time pul~es bave 
been placed uDder OGL; 

(c) the main pulses imporkd under OGL 
and thei. quantities and value HParately; 
and 

(d) the countries from \\ blcb pul~e5 have 
been imported since their inclusion under 
00 Land j.-what quantities and wortb wbat 
value? 

THE Mlt-USTER OF COMMERCE 
(SHRJ P. SHIV SHANI{ER): (a) Pulses 
were placed under Opep General Licence 
(OG~) in the Import-Export Policy for 
1978-79 and they continue to be in oGL 
since then. 

(b) (0 (d). A stltemenl showiD8 import 
o} pulses, quantity, value aDd n~s of the 
rouotrics from where major imports have 
taken place durina the peliod 1'978·79 to 
t 9~4·85 is given below. Da'a is a'4itob~ 
onl, upto March. ~ 985. 
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Loss la ITDC Hotels 

2690. SHRI S. PALAKONDRAYUDU : 
WUI the Minister or TOURISM be pleased 
to ltato : 

(a) the total turnover of the IDdia 
Toorilm Development Corporation (ITDC) 
in 1686; 

(b) wbether it is a fact tbat the Hotels 
Division of ITDC bas reaistered losses 
duriol 1985; and .. 

(c) if so, the reasons therefor and the 
action taken to reduce the losses ? 

THE MINISTER OF TOURISM 
(MUFTI MOHO SYED): (a) Tbe total 
tu-'over of ITDC during 198 S· 8 6 was of 
the order of Rs 7210.71 laths. 

(b) 1bere were 00 losses during 198 S-
86. In fact the Hotels Division of ITDC 
made a net profit of Rs. 267 91 lakhs 
during 198's·S6. 

(c) Does Dot arise. 

Sector 1984-85 

Mill Sector 3432 

PowerioolD 
Sector 5445 

Hand loom 

Sector 31'37 

12014 

1985-86 
year of the 
new textile 
policy 

3376 

5886 

3216 
I< 

12498 

Increlse t. textll' prodactloa due to 
1M" tedtfle policy 

269J. SHR1 GURUDAS KAMAT: 
Will the Minister of TEXTILES be pleased 
to .tate : 

<a> wlaetbcr there bas been an increaae 
in t~xtiJo production after tbe Dew texlile 
policy came into force; 

(b) if so, the sectors where bilber pro
duction has been acbieved; and 

(c) tbe RetOrt which have faiJed to 
achieve the taraels as envisaged in the new 
textile policy ? 

THE MINISTER OF TEXTILES OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (a) Yes, Sir. The new 
teJ.tile policy was announced by the G()vem
ment of India on 6th June. 198 ~. The 
rollowma filures indicate tbat tbere is an over. 
all increase in the production of cloth after 
the announcement of the new texttle policy. 
The production of cloth dUriog 1984 .. 85. 
1985-86 and 1986·87 is as under: 

(In Million Metres) 
1986-87 Decrease (-l 
(aoticipated) Increase ( -t- ) 

Production 

-
3303 

6149 

~3'32S 

12717 ... 

in 1986-87 
over t 985-S§ 

-

(-) 73 

<+) 263 

<+) 87 

<+) 279 
--------- ---------, .... ---. ... _ ---- ---- ----- ------- ----- - '---..........-- ...... -.._---....._~-

(b) aad (c) .. It will be oblerve4 from tbe 
above Haure. that the production ef cloth iD 
the powerloorn· and bandloom tecton ba. 
increased after tbe aonOUDcement of tbe new 
textile poUey. TboUlb there it a decline in 
the productiOD of cloth in tbe mill sector but 
,ho .. me baa' beeo more thaD mad. up 

interms of production in tbe powerloom and 
bandloom leCtOR •. 

(T"", 10 110"1 

Joint , .. ture ID d"p Ilea alblna .. 

2692. Sftkl JAODISH AWASTHI; 



" "rIIl" .",.,. PHALGUNA 22, 1908 (SAltA) . "'Till.~""'" 62 

Will tb. Midil'ter of COMMERCE be 
pleased to state : 

(a) the number of companies/illdividuala 
in the country who have on their own or iD 
collaboration with traders of other countries 
are cn._sed in deep sea fisbing; 

( b) the CI pital invetted in deep sea 
fi,hing by India and other countries; aDd 

(c) tbe 06tgo (rom tbe state excbequer 
for providina import/export/loft loan facilities 
to these compyia durting the Jast three 
years? 

TH~ MINISTER. OF COMMERCB 
(SHRI P. S"HIV SHANKER): <a) 16 com
panies were permitted to charter the foreilD 
fishing vessels. and 56 companies were 
engaged in operation of detp sea fish iDa 
vessel~ (20 M and above OAL) 00 ownership 
basis in IndIa. 

(b) and (c). 'tbe Capital inveslment in 
deep ~f'a fhbmg was financed by Shipping 
De\clopment Fund Committee (SDFC). The 
quanlum of loan disbursed by SDFC during 
the Inc;t 3 years were: 

tEngliJh) 

1983· 84 

1984 85 

1985-86 

Total 

(Rs. In croreJ) 

3.07 

2.98 

10 93 

16.98 

RedrActions Imposed by Nepal on 
purchase of land 

2693 SHRI BRAJA MOHAN 
MOHANTY : Will tbe Minist~r of EX1ER
NA.L AFfAIRS be please" 10 stato : 

(a) w~ther Government or Nepal bave 
imposed any restricti008 on purcbase of land 
even in Tarai region by Governmeot of 
India; 

(b) if so, how fqr it i. consistent with 
the Indo· Nepale. treaty; and 

(c) whether lay step. bave been taken to 
have lbit restriction lifted by Government of 
f:{epal ? 

THB MINISTBR OF STAT·E IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) No, Sir. 

(b) aDd (c). Do not arise. 

Galdell ... to States 10 cbeek 
tomm_. ,folenee 

2694. SHRl SYED SHAHABUDDIN: 
Will the Minister of HOME AFFAIRS be 
pleased to state the guidelines or the main 
elementl of these guidelines \\bicb have been 
issued by Union Government to tbe State 
Governments for tbe control of communal 
violence? ' 

. 
THE MINISTER OF ST A TE IN THE 

MI~ISTRY OF PERSONNEL, PUBLIC 
GJUEVANCES AND PENSIONS AND 
M (NISTER OF STATE IN THE MINIS· 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : The m~in elements of 
the guideUnes issued to the State OOVC(O

me'lls to contro1 communal violence include 
the ways and meaAS of strengtbening the 
iDtclligence gathering system, the details of 
preventive actions, the details of administra
tive measures to be carried out for effecrive 
management and control of violent situations, 
details or punitive action, personnel policy, 
relier and~Tebabilitatioo, documentation etc • 

• 

Foodgralos received as aid 

2695. DR. V. VENKATESH : Will the 
Minister of COM MEReB be pJeased to statc 
whether any quantity of foodgrainl has beeD 
received in tbe form of aid for which no 
payment is required to be made? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): A quantity 
of about 38.300 lonnes of fo('dgrains was 
received a8 free aid in J 986· 87 (till 
31.12.16). 

Imports from f'iQland 

2696. SHRI RADHAKANTA I)IOAL : 
Will the Minister of COMMERCJ3 bo 
pleased to state: 
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(a) whether Government have 8 proposal 
to import newsprint from Finland; and 

(b) any other jtem proposed to be 
jmport~d from tbat coontry ? 

THE MINISTER OF COMMERCE 
(SHRJ P. SHIV SHANKER) : (a) Yes, Sir. 
It is proposed to impOrt glazed newsprint 
from Finland. 

(b) The it(.ms which have generally been 
imported from Finland in the past are paper 
and paper board. pulp and waste paper, 
noo .. ferrous metals, iron and steel, oreanrc 
chemicals, tanning and colouring products, 
machines for specIalised indlJ~tCles elc. 

Fire In VithaJ 8bal Patt'I House 

2697. SH~J M RAGHUMA REDDY: 
~I-IR1MATI t~EIRA KU~AR : 

Will the Minister of HOMF AFFAIRS 
be pleased to '1fate . 

(8) wbethtr there v.a'l a big fire 10 the 
Vltbal Bhai PHd Hou~ dllflOg the flr.,t week 
of February, 1987; 

" 
(b) if so, \\ hat \\ere tbe causes or tbe 

fire; 

(c) whether an> mquiry has since been 
conducted; 

(d) estimated Joss as a resuh of tbis 
fire; and 

(e) if 80. what action Government have 
taken in this rega rd 1 

THE MINJ~TER OF STATE IN THE 
MINISTRY OP HOMS AFFAIRS (SHRI 
CHJNTAMANI PANltiRAHI) : (aj A small 
fire occurred in tbis f:utlding on tbe 5th 
February, 1 987 

(b) The cause of the fire IS not known. 

(c) No, Sir. 

(d) Rs S(')OOO/-(Appcoximately). 

(e, 10 Qrder to ensure provision of 
adeqolte fire safety measures in biBbrisc buil-

diols in DeIhl. ihe Delhi Fire PreveotioD 
and Fire Safety Act, 1986 bas been enacted. 
The existing bigbrise buildinas which wore 
found de6citDt in this respect have been 
dile.cted to provide specified fire safety 
mC8!1ures. 

Problems or C8!he" Industry la Ker.l. 

2699. SHRI T. BASHEER : Wlll tbe 
Minister of COMMERCE be pleased to 
state: 

(a) whether the cashew industry in Kerala 
i41 facing I prob!ems as regards demand and 
supply of raw casbcwouts and disparity in 
"agee; as compared to tbe wages in neilh .. 
b~'uring States; Rnd 

(b) If so. the details thereor and the 
step~ Government propose to take 10 the 
matter? 

THE MINISTER OF COMMERCE 
(SHRI P SiILV ~HANKER) : (a) and (d) 
Yes. SIC. There is 8 gap betWttn supply and 
demand of raw c8'\hewnut'4 Kerala whIch 
lOS the mJjor producer of raw cashew nuts 
hat; al"o the largest inbtaJled capacity of 
processing raw nuts 

While wage rates vary from place to 
place, the wage5 for processing in TamIl 
Nadu ale estimated to be considerabry lower 
than wages prevllihnil to K~rala. 

To increase the production of taw 
cashewnuts in Kerala, a Multi-Scate cashew 
developOlcnt project is belDl implemented 
in the State. 

During tbe 7th Plan, ,t is proposed to 

implement a comprebensive scheme for deve
I(lpment of cashew with aD outlay of Rs. 8.5 
Cforei of which Rs. S 0 crores is tbe central 
share. Under this scheme. it is proposed te;> 
expand area undrr cashew cultivation as also 
Increase the productlvily of CX.lstlOg 

plantations. 

Purchase of quality lood. by DGS " 0 
aDd otber aleueJel 

2700. SHRI SATYENDRA NARAYAN 
9INH,&\ : Witt the Minf~ter of COMMERCB 
be pleased to state : 
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(a) wbetber the Directorate <ier.eralof 

Supplia slid Disposals bave been told to 
buy only qualit, 8000" rarticularl), tbose 
with lSI martinss wbere these are available. 

(b) If 10. wbetber lSI markinl "nJ be 
Insisted upon in buylna 10ods; . 

(c) wbetber purcbasill8 bodies bave betn 
told to increase tbeir interaction with lSI 
aDd otber institutions to improve tbeir 
quality of loods ? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (8) and (b). 
Yes Sir. It bas been decided tbat from tbe 
29th May. 1996 onwards DGS cl D would 
as a matter of policy buy ooly lSI marked 
loOOs and where these are not available it 
would buy strictly to J. S. specifications. 

(c) Apart from the already continuing 
interaction between DOS & 0 aDd tbe 
I.S.I., tbe State Givcrnments bave been 
advised 10 increasingly interact with I.S.I. 
for makios purcbases of their products 
with I.S'!. marking. All Central 
Oovernment Public Enterprises have also 
been advised to adopt Indian standards in 
their purchases and mDufacturiog and give 
preference to I.S.1. marked loods. 

Export of granite from Karoa.aka 
I 

270 J. SHRI V. KRISHNA RAO : WHI 
the Minister of COMMERCE be pleased to 
state : 

(I) whetber it is a fact tbat some of the 
varieties of aranite found in Karnataka 
are in bia demand all over the world; and 

. (b) if so, tbe details thereof? 

THB MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a> and (b). 
Granito i. heiDI exportod by mineowDers 
and traders in Karnataka to different count
ries like Japan. Italy. West German" USA, 
etc. 

Developmeat .... acJ. for A .. N Islands 

2702. SHRI NITY ANANDA MISRA: 
Will tbe Minister of HOME AfFAIRS be 
pleased to .tato : 

. (a) whether durioa r9 8 S the total amount 
of fundi earmarked for Aodaman and Nico ... 
bar Islands for development purposes could 
Dot be spont; 

(b) if so, the details of allocations made 
and the amount that remained unspent and 
the reasons therefor; and 

(c) tbe mechanism devised to stream
lin~ the procedure to expedite the clearance 
of projects ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANJGRAHI) : (8) Yest Sir. 

(b) Duriol the year 1985 .. 86 fuods of 
Rs. 33.5 crorts were earmarked, out of 
which an amount of Rs. 10.72 crores 
remained uDspent mainly due to time Jag in 
creatiol of Plan posts by obtaining sanction 
for relaxation of ban instructions, delay in 
approval of schemes by Central Electricity 
Authority and delay. in fioalisatioD of speci-

i{Ii 

ficatfoD for inter· island vessels by DOS & D. 

(c) Lt. Governor has been empowered 
to create all Plan posts other tban Group 
'A' post and sanction schemes c04itiog up to 
Rs. 2 crores. The Admn. bas bee-D authorised 
to procure inter-island vessels through 
agencies otber tban DOS & 0 also. An 
Island Development Authority under the 
chairmanship of tbe Prime Minister and a 
Steering Committee bas been set up to ensure 
timely implementation of development 
proarammes. 

Imports from KAFTZ'" SEEPZ 
agalost Exports 

2703. SHRI C. MADHAV REDD]: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the bulk of our imports at 
the Kandla Free Trade Zone (KAFTZ) aDd 
the Santacruz Electronics Export Processing 
Zone {SBEPZJ are asainst free foreign , 
excbanac and the bulk of exports from there , . 
lire in rupee payments; 

(b) bow much foreign excbango bas thus 
boon converted into rupee in the last tbroe 
yean; an4 
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(t) tbe total eX.1l l rt in each of tbe last 
three years. from c.,,;h of these pJacc~ and 
wbat wu tbe percentaae of exports from 
eacb lIalolt convertible forei,n excbange ? 

(SEEPZ) are predominantly to tenete1 
currency areas; exports from tbe Kandla 
free Trade Zooe are predominantly to rupee 
payment areas covered under bilateral trade 
apeemcots. 

THE MINISTBR OF COMMERCE 
(SHR! P. SHIV SHANKER): <a) Units in 
the two Zones mostly import components 
from general currency areas for processing 
into manufactures. Exporls from the 
Santacruz Electronics Export Processing Zone 

(b) The total imports made by units io 
tbe two zones from aeneral currency was 
Rs. 329 crores in the period 1983·84 to 
1985 .. 86. 

(R.r. /" c,ore.J) 

(c) Year SEBPZ KAFTZ ---- ........ -....... _..__,__.._ -----------Total 
exports 
(Rs. crores) 

J 983-84 88.62 

1984·85 8S.83 

1985-86 84.49 

COIIItructloa of roads 00 Nortbern 
border 

2704. SHRI D. L. BAITHA: Will the 
Minister of DBFENCE be pleased to state: 

(a) the total Kms. of border roads 
constructed by Border Roads Organisation 
durinJ 1984-85 and 1985-86. with details 
thereof; 

" (b) wbether there is no border road on 
the Nortftem border of the country parti
cularly io Bibar State; aDd 

(c) if 50, whether tbere is any proposal 
(or coostruction of a border road in that 
area 1 

THE MINISTER.· OF STATB IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
AND QSVJ!LOPMENT IN THE MINISTR V 
OF DEFENCE (SHIt! ARUN SINGH): 
(a) 303 Kms. of border roads were cons .. 
tructed by tbe Border Roads Or,anisatioo 

Percentqe Total Percentage 
in coover .. exports in conver-
tible (Rs, crores) tible 
foreign (orei_n 
exchange excbanac 
areas areas 

- ------- - ---- ---- - ..... _- - ---
96 107.34 12.13 

92 23923 12 09 

87 236.86 7.34 

durioI1984·SS, In t98~-86 it constructed 
332 Kma. of border roads. 

(b) aDd (c), The Border Roads Organi .. 
sation hal constructed border roads alona 
our Northern border However, no border 
road has been constructed in Northern Bahar. 
Nor is any such proposal uDder consi
deration. 

I Tran.J!at Ion) 

Alleged IrreplarlUel In eODllncUon 
of. 8lulti·storeyed bulldioK for" 

Military Eoal.etriq Senlce 

2705. SHRI KAMLA PRASAD 
RAWAT: Will tbe Minister of DEFENCB 
be pleased to sta te : 

(a) whether Government are aware of 
tbe aUaged irrelularitlcs in the construction 
wor~ of a Qlulti-storeyed building for Military 
Enaineering Service a5 reported in the 
Nev Bbl;lfet Times dated 1 Stb December, 
1986; 

ool 
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(b) If so, wbetber Gover~Dt have 
conducted any enquir, in tbi, reprd'; 

(c) if 10. the faets revealed as a rosult 
1hereof; and 

(d) tbe action taken so far aaaiost the 
persODS fuund responsible tbttefor.1 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF DE~ENCE RESEARCH 
AND DEVELOPMENT IN THE MINISTRY 
OF DEFENCE (SHRI ARUN SINGH): 
(a) to (d). Tho Governmeot are aware of the 
news item publisbed in the Nay Bharal Times 
dated 15 ·12· t 986 and tbe matter has been 
looked iOIO. Since no irregu1arity bas been 
found, further iDvestiaations have not been 
ordered. 

Reduction ID support price of eottoa 

2706. SHRI RAM PUJAN PATEL: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether ~upport price of cotton is 
beiDI reduced this year as compclred to tbat 
of the previous years; 

(b) if so, the rea~ons therefor; and 

(c) whether at will have ao adverse effect 
00 farmers '! 

THE l\,f1NlSTER OF STATE OF THE 
MINISTRY OF TEXTILES (SllRI RAM 
NIWAS MJRDH~): (a) No, Sir. 

(b) and (c), Do Dot arise. 

[&gII,I") 

Cotton production 1ft Guja,. t 

2707. SHRI AMARSINH RATHAWA: 
Will tbe Mini~ter of TEXflLES be pleased 
to state: 

(a) whether it is a fact tbat Gujarat is 
one of the n~jor cotton producing States in 
tbe country; 

(b) tbe approxfmate quandt~ and Quality 
of cotton produced in Gujarat duriDI last 
three ),ears. 

(c) 'the quantity of coHon exported from 
Gujarat for the last three years. 1ear-wise; 

(d) what criteria is adopted for purcbase 
of cotton from colton &rOWiD, States for 
export pUrpoles; 

(e) whether it is a fact tbat a bute Itock 
of cottOD has been accummulated; aDd 

(n what steps are beina takon to booal 
tbe export of cotton durina the )cac 
1987-88 '1 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHlU RAM 
NIWAS MIRDHA) : (8) Yes, Sir. 

(b) Tbe production of cotton in Gujarat 
State was 21.10 lakb balcs during 1984-IS 
and 21.00 la~h bales during J 98S·8~ aDd 
14 lakh bales during 1986-87. Qujaral 
produces genera lIy KaJa,in and Waaad in 
.bort staple group. G- J 2 and Diavijay in 
medium staple group and S-4 and 5-6 in 
superior long stapl, grour of cotton. 

(c) A quantity of 22,000 bales in 
1983-84, 25,611 bales in 1984·8 Sand 
56.936 bales in 1985-86 was exported from 
Gujarat. 

(d) Cotton is exported by various 
agencies: Government release export quotl 
m favour of these aaencies. Tbe cotton 
exported is mostly of long and superior )ooa 
st3ple varjety aod only surplus cotton is 
offered for expOl t. 

(e) No, Sir. 

(f) Government have already announced 
u long-term policy of export of cotton UDder 
\\ h ich 5 lak h ba le"i of long and superior IODa 
staple cotton and 50,000 bales each of 
Digvijay var iely and Deolal Desbl variety 
will be exp&.)rted per year on 8 continuous 
basis for a period of three years, beginning 
from the current cotton season. The e"port
ina agencies study the export markets. 
Delegations arc also seot to foreign countries. 
·Minimum Export Prices are fixed aDd are 
reviewed from time to time with a view to 
rcalisina better returns from exports. 
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Export of eottOll ,a,. 

2708. SHRI K. RAMACHANDRA 
REDDY; 

SHRI ABDUL HANNAN 
ANSARI: 

Wit) tbe MiDister or TEXTILES be 
p1eased to state: 

(a) whether Union Govcr1lment have 
decided to export cotton yarn; 

(b) the ratioDale behind tbis decision; 
..... 
(c) whetber tbe loom industry bas been 

advcf&ely affected due to export of yarn 
resulting in increase in yarn prices; aDd 

(d) if so, action proposed to be taken 
by Government to safeauard the interests of 
weavers ? 

THE MINISTER OF STATE OF 
tHE MINISTRY OF TEXIILES (SHRI 
R.AM N1WAS MIRDHA): <a> and (b). 
The Government have been permitting export 
of cotton yarn within a hmittd annual cellini 
over tbe years. The Government bad 
announced a three year yarn export policy 
witb higber ceilings from 1986. This bas 
been done to increase tbe cotton consump
tion, improve utilisation of spandle capacity 
and earo fore ian excbanae. 

(c) No, Sir The quantum ot yarn exports 
permitted is only a small percentage of the 
total production. 

Cd) In view of (c) above, does not 
arise. 

Procedure for supply of arms aDd 
ammDoit'OD to dealers 

2709. SHRI V. TULSIRAM : Win the 
Minister of HOME AFF AIRS be pleased to 
state: 

(a) the procedure for suppJy of arms 
and ammunition to tbe dealers in the States; 

(b)' whether GovernmeDt have brought 
some cbanges in regard to supply of arms 
Iud ammunition to the dea1ers; 

"",,,. ... , 12 

(0) If 80, details thereof; and 

(v) whether new procedure provides for 
tbe safety of tbe arma and ammuDitioli aq4 
for prevention from pilferap; if 10, the 
details thereof ? . 

THB MINISTER, Of STATB IN THB 
MINISTRY OF PERSONNBL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATB IN THE MINIS
TRY OF HOMB AFfAIRS (SHRI P.
CHIDAMBARAM): (a) .nd (b). The balie 
procedural formalities are laid dowo in tbe 
ARIIs Act, 1959 and tbe Arm. Rules 1962 . 
Other formalitjes are laid down by tbe State 
Governments and Union Territory Adminis
trations within the Central frame work of 
tbe Arm! Act and the Arms Rules. io 
exercise or tbe powers delegated to them in 
this bebalf. Arms dealers procure their 
requirements of arms and ammunition from 
manufacturers in.;luding ordnance factories 
and other dealers licensed within the country. 
No amendment to the Arms Act or Arms 
Rules was made recently as tbe exhtina rules 
are considered adequate. 

(c) aDd (d). Do not ari!t. 

Uoder.i.,oldog by maltl.oltlooal 
companies 

2710. SHRI RAM BHAGAT 
PASWAN : Will the Minister of COM· 
MERCE be pleased to state: 

<a) the details of imports made by multi .. 
national cigarette companics durinl tbe last 
one year and tbe items exported by them; 

(b) whether Government are aware of a 
larae number of cases iovolviD8 under
invoicing snd over·invoicina resorted to by 
these companies; aDd 

(c) whether Oovernment propose to 
conduct enquiry in the matter? 

THE MINISTER. OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) import 
and Export statistics are not maintai0c4 
company-wise. 

(b) No, Sir. 

(c) Does DOt arise. 
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BackJoR or reaentc1 poIts for sCsI STs 
• ID HOlDe MIDI.try 

2711. SHill K. D. SULTANPURI: 
Win the Minister of HOMB AFFAIRS be 
pleased to Itate : 

<a) wbether tbere is heavy backloa of 
posts reserved for Scheduled Castes and 
ScheduJed Tribes in bis Ministry; 

(b) if so, tbe details thereof, classwise; 
and 

(e) tbe steps taken to fill up this 

back loa ? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) to (c). The 
cateaory wise break up of backlog of 
reaerved posts for Scheduled Castes/Scheduled 
Tribes in Ministry of Home Affairs Secreta
riat is as under : 

Backlog of reserved posts 
_.......-._ .............. -----

Scbeduled 
Castes 

Scheduled 
Tribes 

"---------- _. -- ------- --------
Group 'A~ Nil NIl 

Group 'B. 12 2l 

Group 'e' 28 35 

Group '0' Nil Nil. 
-----------.---------_ ......... -_.----

The total strength of Group ·B~ aDd ·C' 
employees in Ministry of Home Affairs in 
which categories this backlog exist., is 
approximately ) 200 "hereas the Iota 1 
backlog under SC and ST 1D tbese two 
categories is 91. This back10g is due to 
Don-availability of SC/ST candidates during 
a particular recruitment year. In respect of 
posta filled by direct recruitment, the due 
representation of SCs and S fs in services 
and posts is ensured by tbe Department of 
Personnel and Trainin8 \'tho follow the 
prescribed procedures in tbe filliDa up of such 
post.. In tbe case of tbese specific backlogs, 
it \ has been ascertained that the extant 
instructions bave been followed. For the 
post which are tilled by promotion asaiost 
tbe seniority quota by Ministry of Home 
Affairs rosters are beiDa maintained and the 
procedure prescribed for cnsurina tbat the 
vacancies reserved for SC/ST arc duly flned 
in is being followed by tbis Minl.try. 10 
caos luitable SCI/ST. candidates are Dot 

aVaJlab.lC apiast the reserved vacancies. sucb 
Vacancies arc de ... reserved and carried for· 
ward to three subsequent recruitment years 
and the latest carried forward vacaocies are 
utiljsed fir8t and current vacancies are carried 
forwar~, if necessary, to prevent lapse of 
vacancies. FJlrther, provision also exist. 
for excbanging vacancies reserved for sea 
for tbe STs and vice versa in the tbird year 
of carry .. rorward. 

ImpleDlentatJoD of Mizoram AC'tord 

2712. SHRI A. l. V. B. MARE
SHW ARA RAO: Will the Minister of 
HOME AFfAIRS be pleased to state: 

<a) the various prOVISIons of the 
Mizoram Accord which have not so far been 
implemented; 

(b) the reasons therefor; and 

(c tbe time expected to be taken for full 
implementation of tbe Accord ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) to (c). 
In so far as Central Government is concerned , 
action as required to implement the provisions 
of tbe Memorandum of Settlement on 
Mizoram bas already been takeD. MNF 
personnel came overground and deposited 
arms and ammunition according to a time
bQund programme thus restoring normalcy 
in Mizoram. Steps for the resettlement and 
rehabilitation of MNF personnel have been 
takeo. Legislative measures envisaged in tbe 
Memorandunl have already been taken by 
the Central Government. Elections were 
beld to tbe 40·member State Legislative 
Assembly and the elected Government has 
assumed office. The State of Mizoram bas 
come ioto being with eff,ct from 20tb 
February, 1987. 

Staff' problem of Paris Oflke or ITDC 

2713. SIIRI AKHTAR HASAN: Wilt 
the Minister of TOURISM be plea~e~ to 
state: 

<a> whether his attention hal been drawn 
to a news-item appearing in the 'Hindustan 
Times' of 19 FebrUary, I'.' rcaardina 
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staff problems of ITDC in its Paris oiJk.""e, 
wbich is ad"erscJy affeetiDI the Fretlcb tourist 
traffic; and 

(b) tho steps proposed to be taken to 
improve tbe situation tber~ 1 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED): <8> aDd (b). 
ITDC bal DO office in Paris. However. there 
is a Government of India Tourist Office in 
Paris. 10 pursuance of a deCIsion services 

of four local based employees working 10 the 
tourist Office. Patis were terminated. These 
1000t-based employees in tbe Tourist Office _ 
bad demanded wale parity with Air India 
involving huse arrears and bad lone in for 
litigation in 8 local Labour Court. Effont 
arc beiDa made to get secretarial assistance 
through local Indian Mission or AIr India 
in collaboration with whom the tourist 
offices abroad are functioning under tbe 
• 'Operation scheme". Tourist traffic to 
India bas not b!en affected. 

Family peo,ioa to famUies 0 f 
freedom fighter. 

2714. SHRI S. G. GHOLAP: Will the 
Minister of HOME AFFAIRS be pJeased to 
state : 

(a) whether after the death of the 
freedom fighter, famuy pension is also aiven; 

(b) If bO, the number of families of 
freedum fighters who are getting family 
pension; 

(C) tite amount of year1y pension; 

(d) whether Government are aware that 
it takes a Jot of time to gct the (amily 
pension to tbe wlCe of the freedom fiahter; 
and 

(e) the action taken to streamline tbe 
procedure in this rogard ? 

THB MrNlSTER OP STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHItI 
CHINTAMANI PANIORAHI) : <a> Yes, Sir. 
On death of a freedom flabter, Pension 
saDctione(,l to late freedom Babter is trans .. 
ferred to hjs eli,ible dependent •• 

(b) and (c). No separate record il beiDa 
maintained reaardiD8 Dumbet u( famnies of 
freedom fighters pUiDI dependent peoaiOD 

. aDd tbe YC4tJy Bxpenditure incurred 
thoreon. 

(d) and (e). 10 order to speed up the 
procels pf transfer of peosioo to tbe widows 
of freedom Blbten, Government have 
authorised Accountants General in States to 
bsue Pension Payment Orders in favour of 
the widows or any other eligible dependents 
on the basis of verification of the claims of 
the depcndePt~ by the concerned District 
Maaiurate. 

Phasing out of Haadloom rebate 
scbeme. 

2715. SHRIMATI GEETA 
MUKHERJEE: 

PROF. MADHU DANDAVATE: 

Wdl the Minister of TEXTILES be 
plcased to state: 

(8) whether Government bave a proposal 
under consideration for gradually phasmg out 
of tbe handloom rebate scheme; and 

I 

(b) if so, the details and reasons 
therefor? 

THE MINl~TER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (8) aod (b). The Sub
Group on Handlooms of the main Working 
Group on Texulcs ~et up for working Oul tbe 
projections for the 7th 'plan of the textile 
industry had recommended tbat rebate must 
be pbased out over a period of time and the 
money so saved may be used for develop .. 
mental schemes which are mucb mbre 
beneficial to tbe baodloom sector. However, 
suitable aad viable alternate schems will 
have to be workod out before tbe rabate 
schemo can be pbased out. 

Export 01 sUk 

2716. SHRI P. M. SAYEEll: Will 
the Minister of TEXTILES be pleassed to 
state : 

(a) tbe names of tbe States where silk is 
maiqly produced for export purposos; 
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(b) the places where new aerlculture 
development 8ch~mes arc beiDa launcbed 
both in private and public sectors; and 

(c) n.mea of tbe countries to which sUk 
IS exported 1 

THE MINISTER OF STATE. OF TI{E 
MlNISTRY OF TEXTILES (SHRI RAM 
NIW AS MIRDHA) : (8) Mulberry silk 800ds 
account (or approximately 93 per cent of 
the total ailk exports from India. the 
remaining 7 per cent relate to tasar and 
sitk blend goods. 

Karnataka, Andbra Pradesh and Tamil 
Nadu are the major mulberry silk producing 
States and Bihar, Orisea and Madbya 
Prad~sh, the major tasar silk producing states 
in tbe country. 

(b) Contral Silk Board is aSli,tina the 
Slate Governments of Gujarat. Kerala, 
Orissa. Bihar, Rajasthan, Mad~ya Pradesh. 
Andhra Pradesh, Uttar Pradesh, Tamil 
Nadu and West Bengal ia implementation 
of new sericu1turc development schtmes, 
which benefit individuals engaged in the 
5t'riculture industry. 

(c) A statements is given below. 

Statement 

.VQm~!t of the C.ul'Itrit.f {o which silk Is 
.xporled 

1. t1 A B. 

2. Sinaapare 

3. Saudi Arabia 

4. Malaysia 

S. South Oman 

6 South Korea 

7. Somalia 
8. Hong Konl 

9. Kuwpit 

10. Mauritius 

11. Fiji Island 

12. B.:thrain 

I 3. Doha Qatar 

14. Yemen (Y .. A. R.) 
IS. U. S. A. 

J 6. Wtst Germany 

17. Uni~ Kinadom 
18. Canada 

19. Italy 

20. FraDco 
21. Switzerla ad 

22. Australia 

23. Japan 

24. Netherlands 

25. Bellium 

26. Sweden 

27. Austria 

28. Denmark 

29. Spain 

30. Finland' 

31. Norway 

32. New Zealand 

33. East Germany 

New CCS rares for Export items 

2717. SHRIMATI MEJRA KUMAR: 
SHRJ PRATAP RAO 

B. BHOSALB: 

Will tbe Minister of COMMERCE be 
pJeased fo state: 

(a) whether new rates of cash compensa
tory support (CCS) for a Dumber or export 
items have been announced; 

(b) if so, the details of the new rates 
applicable OD each item of export; 

(c) whether export of Jive plants bas 
been covered under these new rates; 

(d) if so, the details of new rates for 
each eatelory of Jive plants; and 

(e) when these new rafts came into effect 
and bow Jong these will continve ? 

THB MJNISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a). (b) 
.Dd (e). Under the new Scheme of, Cash 
Compensatory Support introduced from 
1 st July, 1986. rates of CCS OD 

various export products have been announced 
for the period from 1st July, 1986 to 31st 
Match, 1989. Upto 10th March, 1987, 
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236 items bave ~n ,ranted CCS under the 
Dew scbemo in 8 product groups aamely, 
BOIiDeeriDg loods, Chemicals and Anted 
Products, plastic ,oods, Alricultural products 
and processed foods ~itema. Leather goods, 
Sports loods. Textiles. Handicrafts and 
Carpets. ·Generally seven levels or ccs 
rates viz. 5 per cent, 8 per cent. lO pi:r 
cent, 12 per ceot, t :5 per cent. I 8 per 
ceot and 20 per cent bav. been prescribed 
for various export items. However in the . 
case of five items rates of 7 per cent and 
21 per cent blve been prescribed. The 
CCS rates in respect of Cotton Textile items 
will be valid upto 31st December. 1988. 

(c) and (d). Exports of Jive plants by air 
have been granted CCS at the rate of 22 per 
cent under the new Scheme, effective from 
t 3th February. 1987 and valid upto 31st 
Marcb, 1989. 

Development of Cofrec IndtHItry 

2718. DR. K. G. ADIYODI: Will tbe 
Minister, of COM MERCE be p\eased to 
state ~ 

(a) tbe steps being taken to develop the 
Coffee industry; 

(b) the iocreat;e in productioD, State-wise 
durina last three years; 

(c) the names of States where Coffee 
plantation has been iatroduced and the pros
pects tbereof: 

(d) tbe Dames of tbe countries where 
coffee is in demand and what is the annual 
requirement of tbe foreian countries; and 

(e) whether there is any increase or 
decrease in export of coffee and the steps 
beina taken to increase its export? 

THE MINISTER OF COMMERCE 
(SHR.I P. SHIV SHANKER): (a) to (c). 
Coffee Board has been implementinl a 
number of schemes !lke reSbrctl proarammcs, 
extension and advisory services, coffee' 
demonstration (arms, training proJramme~ 
production and supply of quality seeds 8Dd 

loaD aDd subsidy assistance for the develop
ment of coffoc industry. Production of coffee 
in the main coffee arowing states durlnl the 

last three years WIS a8 under : 

(I" 10"".,) 

Stat~ 1983·84 1984-8$. ]98'·86· 

Karnataka 

Kerata 

Tamil Nadu 

79335 142185 83870 

9SSS 35565 23640 

ISS15 17090 13745 

Besides traditional area" coffee cultiva
tion bas also been introduced in the Aodbra 
Pradesh, North Ea,terD Resion J Or'ssa. 
Madhya Pradesh etc. Upti11 84· 85 tbe area 
brought under coffee cultivation was 14246 
hectares. There are prospects of bringing 
more areas under coffee cultivation. 

<d) and (e). The principal coffee consum
ing countries. wbose annual consumption of 
coffee is more than 60,000 tonnes are U.S.A., , 
France. Italy, Japan etc. 

Exports of coffee from India have in
creased from Rs. 175.05 crores in 1983 .. 84 
to Rs. 274.98 crores in 1985·86 and are 
expected to exceed Rs. 330 00 crores this 
year. To increase exports of coffee, Inter
national Coffee Organisation hal been requos
ted for higher allocation of quota, As aft 
export incentive cash compensatory support 
is also provided on exports of value added 
coffee. Coffee BoArd has also been partici
pating in various international fairs as a 
measure to increase export of C()ffee. 

Decline in export of cardamom 

2719. SHRI K. RAMAMURTHY : Will 
the MiQ.ister of COMMERCB be pleased to 
state: 

<a) whether there bas been a steep dec
line in export. of cardamom to West Asian 
markets in tbe wake of the rail in oil prices; 

(b) if so. the reasons therefor; 

(c) whether the United Planters Associ,
tiod of Southern India bas demanded imme
dl1lte remedial steps to revive exports, like 
enhanced cash support. air freilhe subsidY 
eO,d adequate 'and time Iy ellpdltt OnaDee; aDd 
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Cd) the action belDi taken by Govern-' 
meDt tbereon ? 

THB MINISTER OF COMMERCE 
(SHR.I P. SHIV SHANKER) : (a) .nd (b). 
The decline in exports of cardamom to West 
Asian markets is partly due to stiff competi
tion from Guatema1a, carryover stocks in tho 
Middle Bast and partly due to fall in oil 
prices resulting in lesser demand. 

(c) aDd ~d). Requests for remedial mea
sures have be«n rttceived from various 
quarters. Government bas already &fInted 
export incentives in the shape of CCS at 
the rate of 10 per cent. Air freight subsidy 
at the rate of Rs. 7/- per kg. on exports by 
air to the Middle East in the months of 
January and Fcbru8n, 1 987 was aJso 
granted to sell aUf stocks in M iddlc- East 
before the arrival or Guatemalan cardamom. 
Besides tbis, various e..<port promotion 
measures like sending of sateR-cum-study 
de1eaationl, pSflicipation in fairs abroad etc. 
are also being undertaken. 

Sr. LankaD refugtte5 

2120. SHRI CHINTAMANI JENA : 
SHRI DILEEP SINGH BHURIA : 

Will the MlDisler of HOME AFFAIRS 
be ph~ased to state : 

(a) the rotal number of r~fugees who 
came from Sri Lanka in Tamil Nadu as on 
31st December, t 986; 

(b) the arrangements made for their 
rehabilitation; and 

(c) the total amouot 'peot by the Tamil 
Nadu Government and the Union Govern
ment to provide relief to them separately? 

THB MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CH1NTAMANI PANIGRAHI): (a) As per 
reports received from the Government of 
Tamil Nadu. 1,28,528 rcfulccs have come 
from Sri Lanka upto 31st December. 1986. 

(bJ No rebabilitation assistance is being 
provided to these refugees as tbey are eJpec· 
ted to retura to Sri Lanka as soon as condi .. 
tion, beQome normal in that CQUDU'f. 

(c) The entire expenditure incurred 00 

providiDI relief assistance to tbe refugees is 
being paid by tho Government of India to 
the Government of Tamil Nadu as grants- in
aid. Upto the end of D;eember, 1986 an 
expendifure of Rs. J 2.70 crores is reported 
to have been incur.ed by the Government 
of Tamil Nadu on providing relief assistance 
to the Sri Lankan refugees and on construe .. 
tion/renovatiod of camps. Out of thiR, an 
amount of Rs. 10.05 crOTes has already been 
reimbursed by the Government of India to 
the Stale Government. 

Meetings of Standing/Steering 
Commitfee of NIC 

2721. SHRI SHARAO DIGHE: Win 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) tbe Dumbrf of meetingc;, of the Stand
ing Committee!Steerinll Committee, whicb 
was sel up by the national Integration Council 
(NIC) in April J 985, held so far; and 

(b) tbe subjects discussed in sucb 
meetings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNItL, PUBLIC 
GRIEVANCES AND PENSlONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDArI
BARAM): (a) aDd (b). The Standing Com
mittee set up on April 7, ,,86. by the 
reconstituted NJC (February. t 986), bas met 
once so far. The meeting was held on 
28.8.86. to review the welfare measures for 
the minorities in pursuance of IS Point 
dircctiyes of the late Prime Minister. 

Vacancies io Deihl PoJice 

2722. SHRI SRI HARI RAO : Will the 
Minister of HOME AFfAIRS be pleased to 
state : 

(a) whether there are a number of vacan
cies th Delhi Police; 

(b) if so, the number of vacancies in 
each category in Delhi Police as Oft t Janu
ary. 1987; 

(c} tbe reasons for not filling a lar$c 
pumber of posts; an4 
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(ci) the.tept p"~postd to be taken to 

. &11 up the vacant, PU;)ts in Delhi Police? 

THE MINISTER OP STATB IN THB 
MINISTRY OP PERSONNEL. pUlue 
GRIEVANCES AND PENSIONS AND 
MtNISTBll OF STATE IN THB MINISTRY 
OF HOME AFFAIRS (SHRf P. CHIDAM. 
BARAM) : (a) Yes, Sir. 

(b) to (d). The requisite information is 
contail'ted in the statement liven below. 

St._eot 

------------------- .~--
81. No. Rank No. of vacancies 

as on 1.1.81 

1. Oy. Commissioner of Police 3 

19 

36 

448 

2. "sttt. Commissiontr of P .. )lice 

3. Inspector 
4. Sub-Inspector 

5. Asstt. Sub-Inspector 

6. Head Constable 

7. Constable 

558 

lOSS 
932 

. 
Out or tbe above vacancies, tbe rouowina 
bave since been fiUed up : 

• Alltt. Commissioner of Police... I 7 

Asstt. Sublnspector 102 

Head Constable 29 

Constable 710 

The delay occurs in following the pres
cribed procedure ror promotion, recruitment , 
character verification and ;n lUling up the 
vacancies reserved for Scheduled Casles and 
Scheduled Tribes. 

Steps have been taken to expedite tbe 
filling up of tbe rcmaininl vacancies. 

F.II fa ea.laewouu export to US 

2723. SHRI THAMPAN THOMAS: 
Will the Mini,ter of COMMERCE be ploased 
'0 .tate : 

(a) wbether tho export Or cashewn"h bas 
• ecreased recently; 
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(b) wbether it it I fact that tbe US 
Government have recently incr.ted the lin
port duty by 200 pet cent; 

(c) whether this bas led to the deqreased 
01 export of C8sbewnuta; and 

(d) whether Government have protested 
to tbe US Government against increased in 
tbe import duty? 

THE MINISTER OF COMMERCS 
(SaRI P. SHIV SHANKER): (8) Exports of 
cashew Kernels ~as shown ~tedy performanco 
in recent years as follows : 

Year QU8"tity (MT) Value 

1982·83 

198)·84 

1984-85 

1985·86 

1986-87· 

(April·Dec.) 

-(Provis;ona}) 

(b) No, Sir • 

.30,19S 
36,196 

32,407 

37,333 

31,100 

(Rs. in crores) 

J 32.28 

148.28 

180.37 

217.00 

24700 

(c) and (d). Does not arise . 

SuatestiOD. o( loterD~tloaal Chamber 
of Commerce 

2724. SHRI MAHENDRA SINGH: 
SHRI KRISHNA SINGH: 

Will tbe Minister of <;OMMBRCE be 
pleased to state ~ 

<a) the'llnain pr"posats mooted at the 
29th Congress of International Chamber of 
Commerce held in New Delhi recmdy 
rqardina promotion of fair trade between 
devt:loped and developiol countries; 

(b) the reaction of Government or India 
thereto; and 

(c) the proposals mooted by Government 
of India tbereat and reaction of the.Con.resl 

tberton 7 

THB MINISTER OF COMMJUtCB 
(SHR' P. ~SHtV SHANKER.): <a) to (0) • 
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rho 29tb Con&r- of Intematiooat Ch*mber 
of Commerce beld in New Delbi betweon 
8tb aDd 13th February. 1987. bad before 
it "The 'Dynamics (or Global Prcarcu" as 
ita main lbeme and diacussed .arioua wuos 
of economic policios, trade and development. 
At tbe end of its ~iberation., certain con
clusionl roached pertain to (i). InternatioDal 
Trade, (ii) International Monetary System, 
(iii) International Debt Problem" (Iv) 'nter
national Investment, (v) PrivltisatioD, (vi) 
Environmental Protection and (vii) Tele
communications and Compulerisation. 

International Cbamber of Commerce is a 
non-Governmental organisation represented 
mostly by various business orlfloisations all 
over the world . 

• 

Adequate briefina was given to our trade 
and indu,try representatives, wbo attended 
tbe Conaress on various matters \bat came 
up for discussion in tbe Congress. 

(Translation) 

Decrease In handloom, la AZlmearb 
distrid of Utlar Prad~sb 

2725. SHRI RAJ KUMAR RAJ: Will 
tbe Mini~ter of T~XTILES be pleased to 
state: 

(8) whother it is a fact tbat the numl*r 
of hand looms is decreasing in Unar Pradesh, 
particularly in Azamgarh district : 

(b) if SO~ tbe reasons therefor; aod 

(c) tbe mC3aures taken or propo~\:d to 
be taken to make baodloom indtJstry viabJe? 

THB MlNISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRr RAM 
NIWAS MJRDHA): (a) Accordiog to the 
State Government of Uttar Pradesb. there 
is no informltion about th\! bandlooms 'de· 
~reasin& in the St.tc. particularly, in Azam
larh di.trict. 

(b) DOts not arise. 

(0) Government of India bave been 
jmpJ,moDtilll a number of baDdloom deve
loplDODtal "bentes .iDco 1976 with a view 
to .trl8ltbooiol tho orpoisatiooal infra-

~tructure and improYina the viaJ,>iJity of tbe 
Industry. Some or- these sche.IJIea are •• 
folJowa : 

(i) Sbare capital assistance to haDd .. 
100m weavers 10 eotroll tbemseivel 
as members of cooperative societies; 

(ii) Share capital assistance to bud· 
loom weavers primary cooperative 
societies, apex societies and Slate 
band loom dev~Jopment corpora
tions; 

(iii) Assistance for modernisation of 
loom~; 

'"' 
(iv) Managerial subsidy to handloom 

weavers primary societies; 

(v) Financial assistance to State band
loom d~velopmeDt corporations and 
haodloom cooperative societies (or 
setting up pre-loom aDd post·loom 
processing facilities; 

(vi) Special rebate at tbe rate of 20 per 
cent on sale of bandloom products; 

(vii) Janata cloth scheme; 

(vHi) Tbrift Fund Scheme; and 

(ix) Workshed·cum·Hou~ing Scbeme. 

[English] 

Passport applications peoding In 
RPO. Abmedabad . 

27l6. SHRI RANJIT SINGH 
GAbKWAD; Will the Minister of EXTER· 
NAL AfFAIRS be pleased to state : 

(a) tbe number of passports issued 
against the total number of appl~ations 
rC\;Civcd in the Rtgional Passport Offi~e. 
Ahmedabad. durin& the year cndin& 3 I 
December, 1986; and 

(b) tbe number of applications for issue 
of passports at Ahmedabad R.iorlal ~ass
pact Office penJiol as on 31 December, 
1 y86 for one month, two montbs, tbree 
months and, more than sll moaths 
separatel)' 1 
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THB MINISTBR OF STATE IN THB 

MINISrRY OF eXtERNAL AFFAIRS 
(SHR' K.. NATWAR SINOH) : (a) 

ApplieDt lOll' fo, f,slh 
palspar t $ ,~lv~d 

dUrl", 1986 

86,277 

Fre,h pasJprJrt, 
I,.u~d dUFl. 

1986* 

• also includes pending cales from the 
previous year. 

(b) As on 31st December. 1986 Dumber 
of applications for issue of passports pending 
for different periods was as follows : .. 

One month: 

Two months: 

Three months : 

more than six months : 

6,219 

3,795 

1, 711 

635 

Import of patrol vessels for protection 
of oil installations 

2728. SIiRl BAN\\'ARI LAL PURO· 
HIT: Will the Minister of DEFENCE be 
pleased to s tate : 

(a) whether Union Government propose 
to import sophisticated patrol ve~els for 
protection of 011 installations, Including the 
Bombay High and for iuarding the exclusive 
economic zone; 

(b) if 80. the details thereof; 

(c) whether thtre is any proposul to 
build such vessels indigenously; and 

(d) jf so, details tbereof and to \\bat 
extent tbe imported patrol vessels '\\ould be 
broujbt in use? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE· 
SEARCH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI ARUN 
SINGH): (a) to (d). Government have; 
under consideration, a proposal for the 
import as well as indigenous construction 
of Oft' Sbore Patrol Vestels. The offers 
received are under examination by the 
GQ"ornment. 

lalulfary ecJDdItloD. 18 TIllar Jail 

2729. SHRI R.AM- DHAN: Will the 
Minister of HOMB AFFAIRS be. pleased 
to state : 

<I) wbether Oovero.mcnt are aware of 
the reports about acute inlflDitary conditioDl 
in Tibar Jail, Delhi; and 

(b) if so, tbe remedial Iteps beinl takeD 
in this resard ? 

THE MINISTER OF STI\TE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHIN! AMANJ PANIORAHI): (a) The 
report alle,mg acute instanitary condition 
inside tbe jail is not correct. However, there 
are some sanitary problems due to excessive 
over-crowding of the Jail. 

(b) Steps to increase water supply bave 
already been taken. According to Delhi 
Administration, tbey have proposals for 
construction of new jad! at Jail Farm and 
at MandoH, and also to increase the number 
of toilett and bath rf'oml. 

[Translation) 

Indoor Sbdium undtr Canloome.' 
Board in Manikbett l' Ulr Pradeab 

2730. SHRI HARISH RAWAT: win 
the Minister of DEFENCE be pJeased to 
state: 

(a) whether his Ministry bas r«eived 
any request from local public representatives 
to build an Indoor Stadium under tbe 
Cantonment Board in Ranikhet, (Uttar 
Pradosh); and 

(b) if so, tbe steps proposed to be taken 
in tbi, rcprd ? 

TllE MINISTER OF .stATE IN THE 
DEPARTMENT OF DEFENCE RE
SEARCH AND DEVELOPMENT IN THE 
MINISTRY OP DEFENCE (SHal AIlUN 
SINGH); (a) and (b). Requests bave been 
received from the Hon'ble Member for 
transfer of NCC around to the Cantonment 
Board, Ranikbet and to develop it a8 an 
Indoor Stadium. Tbi.around (4.497 acrea) 
is already under the manapment of the 
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Cantonment Board. A proposal to develop 
it as a plamound at au est.imated cost of 
RI. 2.50 lath. is under consideration, How
ever, coDltruction of aD Indoor Stadium 
can ooJ)' be considered by the Cantonment 
Board keeping io view other priorities and 
tbe availability of funds. 

[&611,11] 

Timber .ad lime-stoDe smualloa to 
BaDalades. 

2731. SHRl- MOHD. MAHFOOZ ALl 
KHAN: Win tbe Minister of HOME 
APF AI RS be pleased to state : 

(8) whether timber, lime-stone and coal 
are being smugled out to Bangladesh from 
Mcabalaya by unscrupulous traders; 

(b) if 80, tbe estimated value of the 
smu8lling per day and other detaifs thereof: 
and 

(c) the action taken hy Go\'ernment to 
identify tbe persons involved and to check 
amuaglina on lndo· Bani'pdesb bctder ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER Of STATE IN THE MINIS
TRY OF BOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) and (b). Govern
ment arc not aware of large scale smuggling 
of timber. limestone and coal to Bangladesh 
throuab Mcghala)B border. The value of 
coal and timber seized by the BSF on 
Moabalaya-BangJadesh' border was Rs. 
2,82,495/ .. during tbe year 1985 and 
Rs.25,773/- during the yca-t1986. The 
BSF are makiaa all-out eifeotts to seize 

any 800ds attempted to be smuSlled to 
Bana1adesh. 

(c) The Border Security Porce Ire 
keeping constant vigil on Indo-Bangladesh 
border. Steps have also been takeo to 
jncrease tbe strenltb of BSF on Indo
Banaladesh border. 

Sports r.cilltiel for tourists 

2732. SHRI SHANTARAM NAIK: 
Will the Minister of TOURISM be pleased 
to state : 

(d) whether tbere is a proposal to 
provide sports facilities for tourists specially 
international tourists; 

1 b) the names of the tourist places 
seJected for the purpose; and 

(c) the detaiJs tbereof ? 

THE MlNISTER OF TOURISM 
(MUFf) MOHD. SYED) : (a) to (c). For 
promotion of tourism both domestIc and 
international this Ministry is developing 
facilities for adventure sports and other 
leisure time activities like mouDtaineering, 
trekking, water sports, winter sports, bang 
gtiding, fishing etc. Such a development is 
based on projects/schemes received from 
the State Governments to wbom financial 
assistance is given. A statement giving details 
of • the projects approved so far and tbe 
funds sanctioned for development or adven
ture sports facilities is given below. In the 
Central Sector, the Central Ministry of 
Tourism, however, fol'" winter sports lias set 
up an institute and a project in Gulmarg in 
Jammu aod Kashmir and plans to set up a 
National Institute of Water Sports during 
tbe Seventb Five Year Plan period. 

Statemeat 

Dttto/ls 0/ the projects appf'DNd and funds sanctlo_d lor developmtnt 0/ adve"tur, 
.'por" in IYpl_v 10 Lok Sobha U",ta"ed Qu"t1on No. 2732 for 13.3.1987 

Namt of the Slate 

1 

1. Himacbal Pradesb 

Description of the 
Project 

2 

(I) Trekkina Equipment , 
(Ii) Trekkers S~ It Satabaul 

Amount 
IBDCtioned 

, 
( .. III lakhs) 

10.1S 

'1.00 
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t 2 3 

------
2. Uttar Pradesh (i) TrekkiDl equipment 6.26 

(ii) Boats for Gameti River. Luctoow 3.10 

(iii) CoostructJon of Cottqes and a 

restaurant for winter sports pro-

ject .t Aali 20.90 

3. west Bcapl (0 Trekkiol equipment for DarjceJiol 1., I 

(ii) Boats for Mirik Lake (Uarjeelina) 

aod Rabindra Sa rover , Calcutta J. 71 

4. Orissa Boala fof ChUka Lake 5.94 

5. Rajasthan (i) Boats for Ramprh Lake, Jaipur 2.08 

(H) Ca mel Safari at Thar Ocsert 7.20 

(iii) Boats for Fatobsapr Lake 3.94 

6. Haryana Boats for Badkhal Lake 7.46 

7. Kerala (0 Water Sports at Kovalam J 7. J I 

(H) Trekking (quipmeot 3.24 

S. Madbya Pradesh Water Sports at Bhopal Lake 7.71 

9. Mqbalaya Water Sports equipment at Umiam 

Lake 28.99 

10. Tamil Nadu (i) Development of Water Sports at 

Mutbukadu 6.39 

(ii) Provisions of boalin, facili&ies at 

Pulieat lake 2.85 

(iii) Provision of boat~or Ooty Lake, 

Udbapmlndalam 4.14 

(iv) Trettinl equipment 4.66 

11. Manipuf Proviaion of water. aports ratilities 

at Lot Tak Lake 4.72 

12. Sikkim (i) Trekkers ·Huta 15.86 

(ii) Tretkin. cqoipmeo& 3.88 

t 3. Andaman ct Nicobat Purchase of boats 9.00 
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FJeedOIII II'''' ...... to Is-INA 
petIOlI" 

2733. DR. V. RAJBSHWARAN : Wi\1 
tbe Minister of HOMB ~FPAI&S be plealed 
to state: 

(a) the number of ex-INA persooael 
who applied for freedom "abler8 peDsion. 
State· wise; 

(b) tbe number of applicants sanCtioned 
pension; and 

(c) the rRIOllS for not aanctioninl 
pensioD co tbe fema'niDI 7 

THt! MINISTER OF STATE IN THE 
MJNlS1RY OF HOMS AFFAIRS (SHRI 
CIiJNTAMANI PANJGRAHI) : <a> aDd (b). 
.J~r~dom Fiabters Division of Ministry cf 
liome Affdirs received 34,665 in-time 
apphc3tions (rom Bx·INA personnel. Out 
of this 18,814 persons have so far been 
sanctioned pension. Slate"wist figures of 
applications from Ex·INA personnel are not 
being maintaiocd. 

(c) Cases whicb did not satisfy the 
pro\ .sions of the scheme could not be 
sanctIOned. Government bave constituted a 
Commirt~e and taken steps to ensure tbat 
applicant ~Ii&ible under the Scbeme aet their 
pension. 

l Traill/arion] 

Impo~H'oo of bao oa briDling ar •• 
and •• munJUoD from forelgo 

countrlea 

2734. SHRI BAL RAM SINGH 
YAOAVA: WHI the Minister of HOME 
AFFAIRS be pleased to state: 

(d) Yr.'hethcr Oovernmenl bave imposed 
ban on brmgiQl of arms And ammunition 
purchased I r ~m forciaD countries; and 

(b) whether it i. applicable to Members 
of Parliameot also and ir~ so. tbe reasons 
therefor? 

THB MINISTER OP STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCeS AND PENSIONS AND 

MINISTeR OP STATS IN THB MINIS .. 
TRY OF HO"tB AFFAIRS- (SHRI P. 
CHIDAMBARAM): (a) and (b). Yes, Sir. 
On rocoipt of reports from lOme Indiaa 
Millions abroad about an uf1precedented 
spurt in the import of firearms u part of 
baa-It by Indian tourists, wbich in tbe 
plcvajliog conditions was not considered 
dtsirable, a ~aD on such imports wit 
imposed in public ioterest with effcct from 
13. t 1.86. The said ban is applicable to aU, 
iDcludin. Mcmbfu of r"rliaJll~nt! 

[English) 

Graat of freedom ilhters peD.ton 
by State, 

~13S. PR.OP. NARAfN CHAND 
PARASHAR : Will the Mmister of HOME 
AFFAIRS be pleased to stare : 

• 
. (a) whether Government are aware that 

various State Governments are living pen
sion to many of tbe freedom fighters whose 
cases for the sanction of freedom figbters 
pension have been rejected by the Union 
Government; and 

(b) if so, tbe reaSODS theref"r and 
also the justification for' adopting two 
sets of criteria for thc reco8oition of 
freedom fighters by tbe Central and State 

Governments 1 

THE MINISTER. OF STATE IN"HB 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : tal and (b). 
Many State Goveroments have been operat
ina their own Freedom Fighters PeDsion 
Scheme with criteria of e)lgibility, which 
are different froOl tboc;e pre.;~rjbed in the 
Central Scheme. Pension under State 
S~bemes is paid from tbe State Revenues. 
Under the Central Scheme a freedom fighter 
to be eliaible for pension should have 
underaone at least six months' imprisonment 
or orber prescribed suiferjna in connection 
with National Freedom' Struggle, wbereas, 
under tbe State Schemes'tpension is. sOme
times granted (or even shorter period of 

sufforina 

Steps to cbeck Eve· Teasing in 0,1111 

2736, SHRr K. PRAOHANI: W'ill the 
. MiDister of HOMB AfP .\IRS be pleased to 

state: 
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, (a) "hetber, Government nave aD, .propo; , 

aal io brio. forward a legislation for'oarbin, 
eve-teasinl in Delhi; aDd 

'(b) if so, the details thereor? 

THE MINISTER OP STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSKlNS ANI> 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM
BARAM) : {a) The Delhi prohibition of 
Eve·Teasing Bill,. 1984 was, introdu~d in 
tbe Rajya Sabha' 00 the 23 rd August, 1 984 
and is pending consideration hy the House. 

(b) The Bifl, apart from defining (he 
offence ,of' eve· teasing. proposes to make the 
offence f;ogn isable and f',on· baila bJe and 
provides for summary trials 

Production of tea 

2717. SHRI MOHANBHAI PATEL: 
wm tbe Minister of COMMERCE be pleased 
to state: 

<a> the names of tea productina States in 
the country; 

(b) tbe appr,J>..imate quantity of tea 
produced by eacb State an,Dually during the 
last three ytars, year-""'iae;· 

(c) whether it is a fact tbat tbe require
ment of tea is increasing. year after, year for 

'indigenous consumption and for export pur-
poses; and 

(d) the efforts being made to boost tbe 
production of tea and also to increase export 
by locating more markets ? 

THE· MINISTER OF COMMERCE 
(SHRI P. SHlV SHANKER): (a) and (tl). 

A Statement is given below. 

(e) Yes, Sil 

, (d) Measures envisaaed for increasiol 
tea production. include sboft term 'measures 
like optimization Qf inputs inodium term 
measures like irrilation and drainaac, iofil1-
inl and rejuven~tioo of tea bushes and long 
term measures like extension, plaoting and 
replanting. Measures takeD to incrca~c 

e'tports include assistance fOr brand, promo- ' 
lion,aDd werebou,ina abroa~ as" wen as cub 
compensatory IUpporJ on value addod. teu. 
Tea Board also undertakes promotional 
campailn tbroUlh itt offi<:es abroad. 

St.temeat 

N3m~s of tbe major tea producinl States 
in' the country alongwith estimated 
production during the past' three ycars 
arc as follows : . 

Prodllcli()ft III M. Kg! 

Sf.1t,s 198.1 198~ J98' 

Assam 321.6 338.5 352.S 
West Bengal 139.7 J 48.) 157.4 

Tamil Nadu 67.4 86.1 83.9 

Kerala :44,6 S8.2 S2.4 

Othe,n 15.7 12.9 10.8 

Elpurt of de-oiled cake 

2738. SHRI MOHANBHAI PATEL: 
Will the Minister or COMMERCE be plea
sed to state: 

(a) whether de-oiled cake is in ,feat 
demand in foreign countries particularly in 
European countries; 

(b) the quanlity of de· oiled cake expor
ted durifjg 1986-87; and 

(c) tbe steps being taken to boost tbis 
industry and· in,rease export of de~oiled 
cake '! 

THE MINISTER OF COMMERCE 
(SHRI p, SHIV SH ~NKER) : (a) ,Yes. Sit. 
However t the demand has been affected as a' 
rlmlt of increased domestic production or 
~fains and suhstitule~ in -major importing 
countries of Europe. 

(b) India's elport or do.,ned cake 
in=ludin& de-oiled rice bran duriol rhe' period 
April to O"cember, 1986. as per provisional 
date compiled, is e.timated at 9.80 Jakb 

• tonnes. 

Cc) Ca5h Compensatory Support on export 
of de oile<t cakes including de-oiled rice bran 
has been ,ranted witb a view to increasing 
t"ports of tbe.e items. 
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pontga ec.II'lDalI08I neel\" b, 
lad ... OraaaI .. dOM 

2139. SHIlIMATI BIBHA GHOSH 
GOSWAMI : Will tho Minister of 90MB 
AFP AIRS be pleased to state : 

<a> the total number of countries which 
bave sent fund, to Indiao Organisations 
uDder the Pore ian Contribution '(Reaulation) 
Act in 1983: and 

(b) tbe country-wise break -up 01 tbe 
amount. reeeived from each individua1 
country , 

THE MINISTER OF STATE 1N-'THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINlSTfR Of STATE IN THE MINIS
TRY OP HOME AfFAIRS (SHRI P. 
CHIDAMBARAM)! (8) Accordina to 
intimation liv~n by recipients, donors from 
82 couDtries have sent funds to Indian 
organisations under the Foreign Contribution 
(Regulation) Act in 1983. 

(b) Information is given in the statement 
below. 

StatelDeGt 

Sta'~rMllt showing country- Wise 
amoulllol lor,,,,, contribution 
r~~/,~tl during ,Itt year 1981, 

SI. Country 
No. 

2 

fill. Ala,ria 

2. ~deD 

3. Araenlia 
4. Australia 
.s. Austria 
6. Babarain 

7. BAnaladesb 

8. .lafurD 
9. Bruil 

10. Bolivia 

11. Combodia 

Amount Donated 
(In Rupees) 

3 

15,08,436 

13.51,060 

1.18,61 S 

3,58,96,980 

2,13,86,416 

6.7.3,796 

6,36.362 

3,17,78.528 

3.03.'47 

1,03,206 

6,S9.618 

I 2 

12. Canada 

13. Ceylon 

14. Central Africa 

15. Chile 

16. China 

17. Cuba 
18. Czechostov8 k ia 

19. Denmark 

20. Dubai 

21 Pinland 

22. Fiji 

23. France 

24 Greece 

25. Guinea 

26. Hnlland 

27. Hongkong 

28. Hungary 

29. Indonesia 

30. Iraq 

31. Ireland 

32. Italy 

33. Jamaica .. 
34. lapan 

3~. Jordan 

36. Kuwait 

37. ~enya 

38. Korea 
39. Lebanao 

40. Luxumburg 

41 • Madgascar 

42. Maritius 

43. Malasia 

44. Muscat 

45. Me~ico 

46. Morocoo 

47. Nepal 
48. Newzeal&Dd 

49. Nigeria 

SO Norway 
S 1. Pakistan 

52. Peru 

3 

to,72.62,251 

1,65,t91 

t 8,40,986 

35,45.796 

9.64,638 

56,743 

19,800 

2,26,25,510 

96,04,291 

10,85,398 

10,589 

5,92. t 5,466 

3,98.8&2 

30,366 

16,71,05,263 

6f; ,02,094 

1.45.581 

52,03,254 
50,000 

99,12.350 

20,10,13,459 

25,061 

65,67,866 

14,500 

1,8d ,43.368 

),44,310 

20,000 

t t ,202 

2,63 224 

28,596 

2,81,749 

7,27,794 

2,58.833 

J,05,551 

2.00,406 

1,50,694 
55.13,435 

5.30,753 

1.20.51,921 

17,937 

22,~22 

98 
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5 3. Pbilipines 

54. PoJand 

S 5. Port up) 

56. Romania 
S 7;' Ruanda Urundi 

58. Saudi Arabia 

S 9. Sifllap,?re 

60. Somalia 

6 t • South Africa 

62. Spain 

(,3. Sudan 

64. Sweden 

,~6S. Switzerland 

66. Thailand 

3 

58,81,717 

JO,674 

18,427 

2,40,253 

3,61,074 

72~20 604 

21.4£,~77 

2,98,154 

~S,86,.34 

2.08.95,495 

15,450 

2.79,12,837 

18,96.65, 105 

. 9,19.226 

67. Turkey 8,40,569 

68. Tanzania 1.85,988 

69. Uganda 2.27,078 

70. United Kingdom. 10.78,71,441 

7 J. . .Uruguay 10.000 

72. u. S. S. 'R 35,781 
73. USA 

74. North Vietnam 

75. Venezuela 

76. West Indies 

77. Barbados 
78. West Germany 

79. East Germany 
80. YugusJavia 

81. Zambi .. 

82. U. A. E 
83. S/Donon-Other 

46,42,09.833 
7 1,723 

1,99,619 

13,66,045 

4,79,288 

70,64,09,441 

76.17,222 

J2,31,153 

5,52,855 

96,'7,011 
23,7t,85.~S4 

._...,___,,,---_ ... _- --------.-- .. ~- .'~.-----,--.--

Total 2,64,22,98,130 

Pendiog easlI or rreedom figbter:! 
from BU.spar district. (H. P / 

2740. PROFw NARAJN CHAND 
PARASHAR : Will the Minister of HOME 
AFFAIRS, be pleased to state: 

(8) whether a large number of cues of 
freedom 6gb ten for sanction of fr~dom 

fighters pension are pendJnl for disposal· In 
the case of Bilaspur district of, Himachal 
Pradesh; 

,(b) jf so, the details thereof; and 

(e) the likely date by which their cales 
would be decided and the sAnction of 
~n8jon ensured? 

THE MINISTER OF' STATE IN TI-IB 
MINISTRY OF HOME AFFAIRS (SHRI 
CHtNTAMANI PANIGRAlU): (3) to '(c). 
No application rrom District' Bilaspur fore. 
F. F. Pension is pending as on date. 

Military StaUon~/CantOJlments in 
HamlrP4Jf, Una snd Hosbiarpur 

2741. PROF. NARAIN CHAND 
PARASHAR : Will tbe Minister of 
T)EFENCE be ple,sed to state: 

(8) whether any land has b«.n acquired 
for the ~eHiog up of Military Stations/ 
Cantonments in Bamirpur and Una districts 
in Himachal Pradesh and Ho~hiarpur dislrict 
in Punjab dLlrinfl thl! current finam:~a1 year; 

(b) if so, tbe latest prolress made in 
this regard; and 

(c) if not, the Jikel.v date by which land 
would be acquired and (he statjon~ set up ? 

THE MINIST~R ·01" STATE IN THE 
DEPARTMENT OF DEFENCE RESEA. 
RCH AND DEVELOPMENT IN THB 
MINISTRY OF DEFENCE (SHRI ARUN 
SINGH) ; (a) No, Sir. 

"" (b) Does dot arise. 

(c) Since the proposal to acquire the 
land is in a prelim'nary stage snd no 
decision on tbe extent of land and its loea· 
tion has been taken. by the GoverDment aa, 
yet, it is not possi.ble to forecast tbe likely 
dates when lands wi11 ~ finally acquired ond 
the Stations set up. 

Guidelines for denial of REP Import 
'Uceneel 

'2742. SHRJ ANANDA PATHAK: Will 
the Minister of COMMER~E be pleased to' 
$~ate : 
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(a) tbe guidelines to deny REP import 
liceoces .,ainst exports when companies 
milole Capital Goods import licence; aDd 

(b) tbe companies wbose REP licences 
bave been stopped dUe to misuse or capital 
goods licences ? 

THE MINISTER OF COMMERCE 
(SHR.l P. SHIV SHANKER) : (a) and (b). 
A firm guilty' of violating Import Control 
Provisions may be debarred from obtaining" 
one or all category of licence~. 

There is no gu ideline5 to deny Qnly REP 
import ticrnces "here the companies bave 
been found to misuse C. C. import hcence. 

Revamping of tea plantations or 
Oarjceliog 

2743. SHRI ANANDA PATHAK: WIll 
the Minl~ter of COMMERCE be pleased to 
slale : 

(a) whether any progress has been made 
ID re-speet of implt'mcntatlon of Rs. 43 crores 
revamping scheme for tea plantauons in tbe 
hill areas of D&i.jcelmw district; and 

(b) If so, the dettuls tbCft'oi rr 

THE MINlSTFR OF COMMERCE 
(SHRI P. SHIV SHANKER) : (ij) Yes, Slr. 

(b) Till 30th DJcember. 1996, de"elop· 
ment prOt-lrammes 10 respe~t of 40 gardens 
involving a bank loan of Rs. 1145.631akbs 
have been sanctioned and disbunements 
amoullting to Rs. 276.03 lakhs have been 
made by the banks. 

RafClq project in [)arjeeUng 

2744. SHRI ANANDA PATHAK: 
\\'ill tbe Mmister of TOURISM be pleased 
tu state : 

(8) whether GoYernment of West Ben881 
have moved Union Government to accord 
(heir sanction and arant funds for exccutifll 
the Raftina Project from Singla to river 
'I cesta and Ranglleet in the district of 
D,) rjeel iDa witb a view to p'comote tourism 
ill lho aret; and 

(b) if so, when GovemmfOnt propos" to 
accord tbeir sanction f,'r Lbe project and 
provide funds for its execulion ? 

THE MINISTER OF TOURISM 
(MUPTI MOHO. SYED) : (a' and (b). Yes. 
Sir. A proposal for development of River 
Rartio. in Teesla and Rangeet rivers in the 
district of DarjeeJing bas been received from 
tbe Government ot West Benlal. With a 
view to as'ieSS the feasibility, a team of ex
perts bas explored the aff'a. The report of 
.his team has just been received and is und~r 
e)(amination of the Government. 

Ilevelopm('ot of Baruni Ghat at 
Jajpur 

2146. SHRI ANADI CHAR~ DAS: 
Will the Minister of TOURISM be pleased 
to state: 

(a) \0\ beilier Government have prepared 
a Master Plar. for aS~lstmg the de\,elopmc:nt/ 
improvement of Ghats under tbe CulluraJ 
Tourism and completed the work at Varanasi 
Ghats; 

(b) i.f so, whether the Baruni Ghat at 
Jdjpur (Orissa' 'It hich attracts lakh~ of inland 
tounsts from the entire Ea"tern Region 
annually is prQPo~~d to be developed; 

(c) if ~o. the details of the scheme pre
pared for the purpose; and 

(d) if not, tbe reasons therefor 1 

THE MINISTER OF TOURISM 
(MUFTI MOHD. S\ EU) : (a) NQ, Sir. The 
work of improvement/development of 
Varl1nasi Ghats is in progress. 

(b) to (d). No such proposal bas been 
received from the State Government. 

Shellers in Orissa for toutlsts 

2747. SHRI ANADI CHARAN DAS: 
WiD the Mintster of TOURISM be pleased 
to state: 

(a) the action being taken/proposed to 
be taken under the programme "Social 
Tourism" to construct Yatrikas/Dharam. 
aalas/Panlbniwas at the pJaces of touria' 
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importance as well as places of. reliaioul 
pilatimap; and 

(b) tbe action takeD by Bbaratiya Vatri 
Ava' Vikas Samiti to identify/ coastruct such 
shelters in Orissa witb details of achieve
ments aDd further proaramme in this reaard '1 

THE MINISTER OF TOURISM 
{MUFTI MOHO. SYED): (a) With a view 
to provide. inexpensive accommodatiDn for 
budget tour Sf I pilgrims at \'ariou5 pilgrim 
centrest the Central Department of Tourism 
bas registered a society, Bhartiya Yatri Avas 
Vikas Samiti for construction of 'Yatrikas' 
at various pilgrim centres. The Ceotral 
Department or Tourism gives grant-in-ai d to 
the Samiti to the extent of 90 per cent of 
the cost of cpnstruction and the balance 10 
per cent is raised by Samiti throuah 
donation. The concerned State Government 
provides Geveloped piece of land to the 
Samiti for the purpose. 

(b) CORstructioo of a Yatrika in Puri is 
in progre~s. Bhartiya Yatri Avas Vikas 
Samiti is' also proposing con~truction of one 
"Yatrika9 each at Bhubaneswar, Konark, 
Kapiles, Tara-TarOI and Khichlng. They 
are negotiating with the State Goycrnmt'nt 
to procure suitable,land for the purpose. 

Floancial assistance to Orissa 
10 oraanise tourist fesUvah 

2748. SHRI ANADI CHARAN DAS : 
Will tbe Minister of TOURISM be pleased 
to state: 

(a) tbe extent. of • fin,neia) as,istance 
given to Orissa duriog last two years to 
organise Tourist Festivals; 

(b) wbether any assistance is given .at 
the time of annual/religious occurence of 
Holi Bath at Baruni Gbat (in Jajpur·Cut~ack) 
which bas been declared as a Tourist Centre; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYBO): (a> Fiaaneial 
assistance to the extent of Rs. 2,14,420/
wa~ sanctioned to Ooyernment of Orissa for 
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aeltberation of Boat Race Festival at ChiJka 
Lake durin, t.be year 1'84·85. Out of tbi. 
90 per cent amount WlS releatcd in 1984-85 
and ballnte 10 per cent bu beeD rcJOIICd • 
in 1986-87. 

(b) No. Sir. 

(c) The Departmoot of Tourism bas no, 
received lOY proposal from Government of 
Orissa for fioancial assistance for Holi Balb 
at BarWli Obal (ip Jajpur·CutlKk). 

MoaUllleD1s at Orissa to be ftoodllt 

2749. SHRJ ANADI CHARAN DAS : 
Wil1 the Minister of TOURISM be plcucd 
to stalC : 

(a) the names of monuments in Orilsa 
which have be~n assistcd/prop<*d. to be 
floodlit; 

(b) whether Ratnqiri in Cuuack GlltrlCl 

is , CliO be floOQJll; 

(.,;) if so, actloD proposed to be takeD; 
and 

(d) places 10 Orissa where t.oWld and 
iiabt .bows have becn arrauMcd/P,op~d to 
be arransed ? 

" 
tHE MINISTER Of TOUR.ISM 

(MUfTI MOHD. SYE:.D): The Dopanmcnt 
of Tourism bas aasisted GovernDlCnt of 
Orissa for tloodhptio8 of ,Kbaodqiri-Udaa
,lri Caves. 

(b) The Department baa Dot received 
any proposal from Government of Orissa for 
fioodJjabtio, of Ratnaairi. 

(c) Does not arise. 

(d) For the prescnt, no lucb proposal 
from tbe Government of Orissa is uDder 
consideratioD. 

National lutttate of F •• bloo Teebnolou 

2750. DR. A. K. PATEL: 
SHRt C. JANGA REDDY : 

• 
Will the M IDister of TEXTILES be 

pleased to state ; 
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(a) amount or expenditure incurred or 
proposed to be incurred by 'Union Govern
ment in the N.t\onal Inttitute of fabbioo 
Tecb~oloay; 

(b) wbetber tho exporters have desired 
tbat the Institute be run by the Industry 
it.lf, rather tban by tbe Govcmincnt; and 

(c) if 80, tbe Government's reaction 
tbereto? 

THE MINISTER OF ~TATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIW AS MJRDHA) : (8) The approved out .. 
lay for tbe National Institute of Fashion 
TechnololY for the 7th plan period is Rs. 
8.99 crOfe'S The budget estimate for the 
first year (1 986·81) is RI. 1.45 crores and 
tbis amount is expected to be utillsed by tbe 
eod or current financial year. 

(b) No, Sif. 

(c) Does not arise. 

SemlD8r on jute modernisation scheme 

27~2. SHR( CHJNTAMANJ JENA: 
Will tbe Minister of TE Xl ILES be pleased 
to state; 

(a) whether a national seminar on Jute 
modernisation schemc WcU hcld in Calcutta 
recently; 

(b) If SOt tbe details of discu$siollS held; 
aDd 

(c) the SugaestiODS made for restoring 
stability in jute industry tbrough modernisa
tion? 

THE MINISTER OF S'JATB OF THE 
MINISTRY OF TEXTllFS (SHRI RAM 
NIWAS ~1IRDHA) : (8) to (c). A Seminar 
on rehabilitation and modernisation of jute 
Industry was held in Calcutta on 22nd 
December, J 986 in wbich reprc6entath'es of 
Central and State Go"ernments. Financial 
Institutions, Jute Industry, Trade Unions. 
academieiaDI aDd non-officials connected 
with jute industry participated .. Tbe Seminar 
diaeussed wide ransing issues relating to 
various as~ects of ~evolopment of jut~ 
l~dUltry . In partlcular, issues relatlDl to 

mod'1'Di£alioD of jute industry uDder the 
Jute ModerDisation Fund Scheme of Rs. ISO 
crorc and tbe Schemes relating to 'be weJfare 
of industrial workers v.ere discussed. After 
a rr~e and frank exchange of idoas various 
apncies dealing with jute industry bave 
initiated follow up action on problems dis
cussed in tbe Seminar. 

Plastic ammunition and DOD lethal 
ammul\itioo 

2753. SHRIMATJ MADHUREE SINGH: 
Will the Minister of HOME AFFAJRS be 
pleased to state : 

(a) the progless in making plastic 
ammunition and new type of DODRiethal 
amoluDition for the police forces: 

(b) whether these weapons will be 
produced iadi8cnoualy; and . . 

(c) 1f so, the details thereof? 

'II 

THE M1NISTER OF STATE IN 
THE ~UNrSTRY OF PERSONNEL 
PUBLIC GRIEVANCES AND PENSIONS 
AND ~HNISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) to (c). A 
decision has been taken to introduce plastic 
pellets with riot guns and rubber builets in 
the police weaponry. The process of produc
tion. which is totally indigenous. has already 
started. The Items are to be produced by 
Border Security Force and the Ministry of 
Defence. 

Import of feature films from SAARC 
countries 

2154. SHRI' BRAJA MOHAN 
MOHANTY: WiH the Minister of EXTER· 
NAL AFFA1RS be pleased to state : 

(a) whether Government are aware tbat 
the import of feature films from ooe country 
to another amongst SAARC countries is 
banned; 

(b) whether Government are also aware 
that the newspaper and printed materials of 
ODe country is not availablo 'n tbe other 
country amonpt the SAARC Dation!; 
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(c) if so, whether tbo issue of free flow 
of information bas been takeD up at the 
SMile meetinla; aod 

(d) jf Dot. whether it is proposed to be 
taken up 7-

THE MINISTER OF STATE IN 
THB MINISTRY OF EXTERNAL 
AFFAIRS (SHRI K. NATWAR SINGH}: 
(a) and (b) lndivi~ual practice Yanes .. .. 

(e) No, Sir. Thl<iJ is within the sovereign 
rights of a country. 

(d) Does not arise. 

Legislation 10 problbit iaterfereuce 
io functioniol of elected 

Goveroment 

27S5. PROF. MADHU DANDAVATE: 
Win the Mlnistcr of HOME AFFAIRS be 

pleased to Siale : 

(a) wbether all view of the fC\:cnt develop
meots in PuoJ.tb, Union Go\crnmeot 
propose to lOtroduce a bill prohibiting Inter
ference of rdlgious priests in the fUDctionlDS 
of a democratically elected Government 10 

tne mterest of seculansm and democracy; 

Bod 

(b) If so. when will such a bill be intro
duced in tbe House? 

THE MINISTER OF STATB IN 
THE MINISTRY OF PERSONNEL. 
PUBLIC GRH:,VANCES AND PENSIONS 
AND MINI~TLR OF STATE IN THB 
MINISTRY Of HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (8) and (b). There 
is nO. such proposal uDder the consideration 
of the Govel nment at the moment. 

Karwar Naval Base i8 Kamataka 

2756. SHRI O. S. BASAVARAJU : 
SHRI S. M. OURADDI : 

Will the Minister of DEFBNCE l¥ 
pleased to state: : 

(a) the total cost of the Karwar Naval 
Base for whIch the foundation stone bas been 
~aid recently; 

(b) whether tbis project includes construc
tion of an aerodromc and a Railway ]iDe 
from Karwar to HubJi; and 

(c) if so, the cost of tbe Railway Jine 
and tbe time required to complete tbis 
Ra ilway line ? . 

THE MINISTER. Of STATE IN 
THE DBPARTMENT OF DEFENCE RE
SEARCH ANI) DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRJ ARUN 
SINGH); (a) The total financial outlay 00 

the Karwar Naval Base sball be known only 
afler a detailed projt'ct report is prepared by 
consulting engineers. However. Government 
have sanctioned a sum of Its. 3'0 crores to 
be spent on tbis -prOject durtoS the period 
19t4S-1995. 

(b) anc! (c). The project includes COD'ttruc
tion of 1I Naval Airfield Construct Jon of 

railway lioe is D(lt a part of tbe proJect. 
However. the Railway Board bas been asked 
to evaluate various alternalives to lInk 
Karwar by rail 

Cornpul!ror) DlilifarY traio}ng in 
(olleges 

2757. SHRI JAOANNATH PATTNAIK : 
\\'Ill the MlDlstC'r of DEFENCE be pleased 
to btatc : 

(a) whether there IS , ... ny proposa.l 
under consideration of Governrocut lO intro
duce compulsory m,htary traiomg for all 
boys and girls in the colleges so as to prepare 
a second hne of defeoce In the countr)'; 
and 

(b' if so, tbe dcta,)& thereof? 

THE MINlSTER OF STATE IN 
THE DEPARTMF.J'IT OF DEfENCE RE
SEARCH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI ARUN 
SINGH): (a). No, Sir. 

(b) Does not arise. 

Dlredhel to textile mil'. 

2760. SHk1 H. N. NANJE GOWOA 
SHl\1 S. M. GURADDI : 

Will tbe Manjslcr of TEXTILES be 
pleased to state . 
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(a) whether it i~ a fact that GOVOI'DmeDt 

have ,tvep a directive to the three major 
textile mills of the country to set up new 
undertakings for tbe manufacture of textile 
aynthetlc wooly or in part; 

(b) if 80, wbether Government have also 
ordered that the mills concered shouJd not 
manufacture any items reserved for the 
small scale sector and also should Dot sbift 
any e"istioa capacity elsewbere; and 

(c) the other directivc:s issued to these 
tbree major textile mills? 

THE MIN1STER OF STATB OF 
TUB MINISTRY OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) No, Sir. No 
such directives has been given hy this 
Mml'uy. 

(bl and (c). Do not arise. 

Plan (uods ror n.odtroi~ation of 
Ie uUe Industry 

2761. SHRI H. N. NANJE GOWDA: 
Will the Mini4;ter of 1EXTILES be pleased 
to ~late : 

(a) whether the Planning Commissil'n 
bas approved the plan allocations and ab.o 
has ral~ed tbe fundi for the modernisatton 
of te:-=\l!(' industry dudna the Seventh Fh'c 
Year Plan; and 

(h) if ~Ot to what extent '] 

THE MINISTER OF STATE OP 
THE M fNISTR Y OF TEXTILES (SHRI' 
RAM NIWAS MIRDHA): (at) and (b). 
Texttks ModernisatioD Fund has been creat
ed to provide a focal point for modernisa
tion c,rort~ in the industry. Total amount l)f 

fund ava fable wdl b~ Rs. 750 Clores spread 
over Five) ears .. The Fund scheme became 
op~rative Wllh effect from I 8.1986. 

Nodal aueoey for revlvlug sick textile 
ruUls 

2762. SHRI H. N. NANJB GOWDA 
SHR( 0 S. BASAV.f\RAJU : 

Wilt the Minister of TEXTILES be 
pleased to -state : 

(a) whether the node1 agency for reviving 
sick tettile mills bas comp4eted 'examination 
of several cases of sick units and recom· 
mended a packase of measures in different 
stales of implementation; 

(b) if so, the details of the examination 
made by tbe nodal agency; 

(c) the number of sick units revived and 
how many will be revived; and 

Cd) the total number of sick textile 
units and by what time all ~ick units of the 
textile industry wilJ be revived? 

THE MINISTER OF ~T ATE OF THB 
MINISTRY OF TEXTJLE~ (SHRI RAM 
NIWAS MIRDHA) : (8) Ye' .. , Sir. 

(b) The Nodal Agency had, as on 
7. t .1981. examined 100 sick t~xtlle milll 
in 11 Sta1es. Of t~ese 46 wele found to be 
viable and 41 non-viable. The ca'les of 13 
m f))s were to be re\t icwed. 

Cc) The revival of a sick textiJe unit 
depends upon variou~ factors like the pace 
of implementation of the rehabilitation 
package, cfllcient management, enough 
d~mand for tbe product etc. and it is not 
pO'isiblc to state with cerlainity how many 
units will be ultimately revivl'd 

(d) The total number of sick closed 
cotton textile units as on 3 J . 12 1986 was 
7.5. It may not be possible, for various 
reasons, to revive all the sick textile 
units. 

Vh;it of British !\'finister of State in 
Forejgn Office 

2763. SHRI H. N. NANJE GOWDA ;. 
SHRI G. S BASAVARAJU : 

Will the Mini~ter cf EXTERNAL 
AFFAIRS be pleaacd to state: . 

(8) whether tbe 1\1 mister of State in tbe 
Foreign Office in Britlin visjted India io 
December, 1986; 

(b) if so, tbe .ubjects discussed with bim 
duriol his stay io lndia; and 

(c) the outcome of discussions held? 
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THB MINISTER OF STATS IN 
THE MINISTRY OF' EXTERNAL 
AFFAIRS (SHRI K. NATWAR SINGH): 
(8) Mr. Tim'ochy Renton, UK. Minister of 
State in the Foreign and Comnlonwealtb 
Office visited India from lO·l1tb December, 
1986 for discussions with the Minister of. 
State for External Affairs, K. Natrwar Slogh. 

(b) and (c). Based on the decisions 
taken by tbe Prime Ministers of India and 
UK. in Oct\)ber, 1985, experts of India and 
UK have been meeting to arrive at appw
priate legal arrangements to deal with anti
Indian terrorl~t llnd extremist activity in 
UK. including an extradition treaty bet\\een 
the two countr:e~ 

Duriog Mr. Renton"s VISit, tbis matter 
was discussed in delDil, as a1so Indo· UK 
bilateral relations In general. 

Although there has been a narrowing of 
differences between the two governml,.'n!s, we 
have not yet be;!n a ble to reach agreement on 
appropriate I~gal arrangements to deal with 
the terrorists and extremlsti in the OK. 

Haj pilgrims from KernatRka 

2764. SHRI v. S. KRISHNA IYER: 
Will the Ministc:r of EXTERNAL AFFA lRS 
be pleased to state : 

(a) the pre~nt quota for Haj Pilgrims 
from Karnatdka; 

(b) whether Government propose to 
enhance the quota for Karnataka keeping in 
view great demand; and I 

(c) if so, details tbereof? 

THE MINISTP.Rr OF ST )aTE 1N THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO PALEIRO): (a) The 
preseot quota for Hlj pillrim~ from 
Karnataka is 227 seats by sea (11 by First 
Clals and 216 by Bunk Class) and 915 
seats by air. 

(b) and (c). There is DO proposal to en· 
baoce tbe quota for Karrtataka durina Haj 
1987 as the demand from other States also 
exceeds the Dumber of available seats. 

Treaty wltb P.kl.tan to I.tepa", 
.. lear lostlll.tlae. 

276S. SHRI V. S. KRISHNA rVER ~ 
Wlh the Minister of EXTERNAL AFFATRS 
be pleased to state : 

(8) wbether any treaty between India 
and Pakistan bas bten ~ntered into to 
safeguard each other"s nuclear in~t.llations; 
and 

(h) jf 10, when waR the trt"aty finalised? 

THE MINISTER OF STATE TN THE 
MINISTRY OF EXTERNAL AFFAIRS 
'''HRI K. NATWAR SINGH): (a) No, 
Sir. 

(b) Doe' not arise 

T nor ... ('om "lex • t Hampl 

2766, SHRI V. S. KRISHNA IYER: 
\\'iIJ thc'Min,f\ter of TOURl~M be pleased 
to st~te : 

(a) whether the Union Government 
have taken up the construction of TourisC 
Complex 8t Hampi t Karnataka; 

(b) if -';0, the total amount spent so 
far; and 

(c) when the complex is expected to be 
completed? 

THE MINISTER OF TOURISM 
(MUFTI MOHD . SYl:O) : (a'r to (c). Yes. 
Str. Tbe Central Ministry of Tourism have 
taken up the construction of a Touris~ Com
plex at Hampi for, which an amount of Ra. 
I '\ S 8 Jakbl hal been sanctioned and an 

. amount of R$. 7 SO lakbs relea,ed 10 far. 
The Complex is expected to he comp1eted hi 
the end of 19tc 8· 8 9. 

External Attain MIDlstet's villt 
abroad dorlD. January. l~ 

2767. SHRIMATI BASAVARAJE-
SWARI : Will tbe Minister of EXTERNA.L 
AFFAIRS be pleased to state: 

• (a) whetber be visited a number of 
countries durina January, t 987; 
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.. 
(b) jf 10, the names of countries visited .. 

by him: 

(c) tbe topics discuued with loaders there 
aDd outcortle thereof; and 

(d) to what ~extent his visit will live 
boost to tbe relationsbip with those 
countries? 

THE MINISTER OP STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) = (a> Yes. 
Sir. 

(b) Bangladesh (January 6 to 8, 1987) 

Vietnam (January 9 to 12, 1987) 

NepaJ (January 15 to 18, 1987) 

(c) and (d). Duriog his visit to Bangla
desh, EAM m~t President Eril;lad as well as 
Foreign MinIster and other M'inisters. BOlh 
sides undertook a general re' jew . of our 
bilateral relations and agreed to cooperate 
nnd further streoltbeo and diversify our 
bilateral ties. It was al~o decided that the 
Indo-Bangladesh Joint Comml43~ion will meet 
to the first half of 1987 at a mutually 
convenient date and that talks will be held 
earh' for the rcm:wal of tbe Inland water 
transit protocol It was also agreed that all 
efforts would bt made to introduce direct 
dialling telecommunicatioo links between 
India and Bangladesh a~ early as possible. 

Durin, EAM's visit 10 Vietnam bilateral, 
political, and economic matters as also 
regional and international issues of mutual 
interest were dl~cus.'ed which Jed to a better 
mutual understanding and to strengthening of 
economic relations between tbe two countrie§. 
Two aareemeDu on cooperation in tbe field 
of oil and las and on utilisation of a Rq. 
15 crore Government of 1 ndia credit were 
silDCd. 

The visit of EAM to Nepal was in 
connection witb tbe 'inauguration of tbe 
SAARC Secretariat. Apart from informal 
cOD9uUations on SAARC mllUers with counter 
parts from other SAARC countries, be held 
discussions 00 bilateral matters with the 
Nepalese FereiSD Minister. These discussions 
were marked by the frankness and cord ia lily 
whicb characterizos laJo- Nepal relations and 
contributed sigoificant1y to increasing mutual 
undorstaadinl b:twecn tbe two countries. 

SlmplUlcatlou of ad'aoCe licensing 
scheme 

·2768. SHRIMJXTI BASAVA
RAJESWARI: 

SHRI BALASAHEB VIKHE 
PATIL: 

Will the Miniser of COMMERCE be 
pleased to state : 

(a) whether the advance licensing scheme 
has been simplified 40 facilitate exports in 
various sectors; 

(b) if so, tbe details thereof; 

(c) to what extent advance licensing 
scheme liberalisation bas helped tbe expor
ters; and 

(d) tbe type of industries to be covered 
under the scheme '1 . 

THE MINISTER OF COMMERCB 
(SHRI P. SHIV SHANKER) : (a) Yes t Sir. 

(b) The details were notified vide Public 
~ Notire No. lS6·11C(PN)!8S·88 dated 19th 

February, t 987 the copies of which are 
availa~le in the Parliament Library. 

(CI The liberalisation has been made 
both in the operation of the scheme and its 
scope. I t is too eady to assess the impact-of 
the liberalisation. 

(d) The liberalisation under this scheme 
covers all industries. 

Difficulties faced by handloom wea·ers 

2769. SHRIMATI BASAVARAJE-
SWARI : Will the Minister of TEXTILES be 
plea,ed to state: 

. (a) whether the Handloom Sector at a 
mhting of the All India HandJoom and 
Handicrafts Board beld in January '87 bi&~
lighted the difficulties face by weavers 10 

getting yarn and other. inputs III reasonable 

prices; 

(b) if so, whether other topic also were 
discussed in the meeting; and 
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(c) tbe stepe t akeo, by GovernMent ( in 
tbis reprd and to wbat ex teot the difficulties 
of tbo weavers bave been solved ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NlWAS MIRDHA): (8) Yes, SIr. 10 the 
meetina of the All India Handtooms and 
Handicrafts Board beld on 21st January, 
1987. tbe difficulties faced by weavers in 
tetting yarn and other input~ at reasonable 
prices 'Were discussed. 

(b) Other topics were also djscusstd io 
the meeting. 

(c) The Government of India has set up 
the National Handloom De\elopment Corpo. 
ration Ltd. in February. 1983. which 
supplies yarn and other inputs at reasonable 
prices to weavers through State level band
loom agencies. In tbe year 1984~85, 2.64 
lakh kg. of yarn valued at R,. 92.44 Jakhs 
was supplied to vlrious State handloom 
qencies. 10 t98S·S6.atotal of 2087 
lakh kl. yarn valued at R., 629.75 lakhs 
was supplied by the Naltonal HandJoom 
Development Corporation. In addition, 0.48 
lakh k.. of dyes and chemicals valued at 
it,. ~8.20 lakhs were alc;C' supplIed in 
1985-86. Various State handloom agencies 
also supply yarn and olh. r inputs :to the 
wea\iers in their Statet. The Government or 
Jodia is implementing a plao scheme for 
financinl the setting up of cooperative 
.pinning mills in different States to supply 
hank yarn to weavers. 

Demand recession In texlile iadustry 

2770. SHRIMATI VASA VA
RAIFSHWARI: 

DR. SUDHIR ROY: 

Will the Minister of TEXTILES be 
pleased to state : 

. (a) wbether demand rtcession coupled 
with larae-scale smugglioJZ of cheap fabrics 
ftom neilhbouring countr;et; has crippled tfte 
Indian textile industry; 

(b) if so, wbether the demand for cloth 
• • • 
IS growing extremly slowly in , he country; 

(c) jf so, the steps Government propose 
to take to help textile units; and 

(d) -to wbat extent tbe' measures intro
duced by Government have belped the textile 
units? • 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MJRDHA) : (a) No, Sir. 

(b) to (d). Do not arise. 

[Tralls/ation} 

Working of STC 

2771. PROF. CHANDRA BHANU 
DEVI : Will the Minister of COMMERCE. 
be pleased to state: 

(a) whether Governmrnt are aware of 
tbe reported cnticism ahout the working of 
the Slate Tradllg Corporation; and 

(b) if not the steps propol)ed to be taken 
to tone up its working and improve 
performance '1 

THE MINISTER OF COM~fERCE 
(SHRI P. SHIV SHANKER)' (a) and (b). 
The working and performance ()f STC is 
periodically reviewed and monitored by the 
M .nistry of Commerce Rnd sUitahle remedial 
measrues, where necc~'Ary, are suggested to 
the Corporation to impro'te its operatioDal 
efficiency. 

It is expected that STC's exports in 
1986-87 ",ould reach a Ic\'c) of Rs. 488 
crores ae; against Rs 378 crores in 1985 .. 86, 
showing a growth of nearly 30 per cent. 

Refugees In India 

2772 SHRI C. JANGA REDDY 
DR. A. K PATEL: 

Will the Minister of HOME AFFAIRS 
be pleased to statt; : 

(a) the estimated Dumber of refulees 
separately from Pakistan. Pak-occui'ied 
Ka .. bmir. TJbct, Burma. Bangladesh and 
Sri tanka who have entered India, till"date; 

(b) tbe number of tbem, settled in 
different States and Union Territories and 
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bow maoy of them (separately) are ,till to be 
letded; aDd 

(c) tbe -estimated Dumber which is under 
consideration for repatriation back to their 
or'8inal country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIORAHI) : (a) As per 
tbe latest informatJon, approximately 
47,93,000 refugees from former West 
Pakistan (including Pak·nationaJ, who crossed
over to India in tbe walee of Indo-Pak 
Conflict of 1971), 52.31.000 from former 
Bast Pakistan (now Bangladesh), 1,53.700 
from Pak·Qccupied Kuhmir (Including the 
persons displaced due to Indo· Pa" Conflict 
belonging to Chhamb Niabat in Jammu & 
Kashmir), 80,000 from Tibet and Jf'8,~OO 
from Sri Lanka, came to India. 

Besides the above, nearly 54,000 tribale 
(Cbak~a) refugees also crossed over to 
India from Chittalong Hill Tracts of 
Bangladesh. 

Tbe above fiiures do not include repatri
ates (rom Burma and Sri Lanka as well as 
migrants fr\)m Indian Enclaves in Bangla
desh. 

(b) AU the eligible families of refugees 
from former East and West Pakistan as well 
as Pak-occupied Kashmir have been settled 
excepi those ill Karmi shlbirs and P. L. 
Homes (numbering around 2222). 

Approximately 62,.5 00 Tibetan Refuaees 
have already bien settled and 17 ,S 00 remain 
10 be settled. 

(c) All tbe Sri Lanka refugees are ex
pected to 80 back as 5000 as conditions of 
peace normalcy and tranquility is created in 
that country for tbeir safe return. 

Chakmas from Bangladesh wbo crossed 
over to India from Chittaaong Hill Tracts 
are not to be settled in India but are to be 
sent back to Bangladesh. About 6967 
Chakmas. who camo from Cbittagoog Hill 
Tract {Blinglade~h I to Mizoram have been 
sent back. The remaining number (nearly 
47,000) wbo are in Tripura are cKpected 
to bo seDt ~ck 1000. as soon as atmosphere 

conduciyc to their retunI ctc. is created iu 
BaDlladesb. 

Indian Couac11 for Cultural RelatJou 

2773. SHRIMATI D. K. BHANDARI: 
Will the Minister of EXTERNAL AFFAIRS 
be pleated to state: 

(a) wben the Indian Council for Cultural 
Relations (ICeR) was set up; 

(b) its set UP. fUDctioDS and activjtie.; 
and 

(c) how the financial requirements of tbe 
Council are Itlel ? 

THE MINISTER OF STATB IN THB . 
MINISTRY Of EXTERNAL AFFAIRS 
(SHRI K. NA TW AR SINGH}: <a> The 
ICeR was set up in 195 O. 

(b) The administrative set up of tbe 
Council currently consists of (i) a General 
Assembly; (ii) a Governina Body; (iii) a 
Fmance Committee; and (iv) a Standinl 
Committee appointed by tbe Vice President 
of India \\'ho is also President, leeR. 

The Council participates in tbe formula
tIon and implementation of policics and 
programmes relating to India's External 
Cultural ReJations. It aims at foateriol and 
stren&thening cultural relations and mutual 
understanding between India aDd other 
countries. 

Tbe Council also acts as tbe Secretariat 
for the Indo .. US Sub·Comttlission on Educa .. 
tlon and Culture as well as for tbe Jawahar
la) Nehru Award for. Internationai Under
standing. The Council maintain. Indian 
Cultunl Centres in Fiji, Guyana, Surinam 
and FRO besides deputing Professors of 
JndoJogy & Indian languages etc. to fore ian 
universities. 

The Council is a~so entrusted with tbe 
welfare (If tbe foreign students studyin8 in 
India. 

The Council undertakes publications of 
journals and books in Hindi, English .Dd 
otber foreian lanauaaes. . 
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(c) the Cou1)cil is fUD~ed by a arant .. 
In-aid from the Ministry of External Affairs, 
which is supplemented by Irants from other 
departments for agency work undertaken on 
their behalf. 

F...xport to EEC 

2774. DR. CHINTA MOHAN: Will 
tbe Minister of COMMERCE be pleased to 
state : 

(8) whether tbe European Economic 
Community (EEe) have assured of taraer 
eotry of imports from India; 

(b) if so, the details of such items; and 

(c) whether these will also cover food 
items such as fish, meat. fruit, vegetables 
and animal feeds ? 

THE MINISTER OF COMMERCE. 
(SHRI P. SHIV SHANKER): (a) At the 
last meetmg of the Indb. LEe Joint Commis
sion held in Brus~Js 10 January, 1987. tbat 
Commission of the EEC recogmsed Il1d,a's 
concern at the 18 rge trade def-iclt that lodia 
suffered vis a-\ i. the Commumty couotfJt)), 
aod agreed to consider J01proviClg the acctss 
of Indian exports to the Commumty markets, 
maanly under the Scheme for Geoerahsed 
Preferences offered by EEC. 

(b) and (c). The iteml for which better 
access was sought included leather goods, 
hand- knotted carpets, tobacco, marine pro
ducts and some agricultural item' such as 
vegetables, fruits and aDimal feeds. 

EarolDls frolll casbew exports 

277S. DR. CHINTA MOHAN: \VIP 
the Minister of COMMERCE be pleased to 
state: 

(a) whether earniogs from expl)rlS of 
cashews are increasing; 

(b) whether this bas brougbt any increase 
in payments to farm labour and producers; 
and 

(c) whether R&D effort on casbew 
productivity is lagging behind leading to 
continutd impotti of cashew and re-exports ? 

THB MINISTER OF COMMERCB 
(SHit} P. SHIV SHANKER): <a) Exports 
of cashew kernels aTe sbowina bteady per- , 
formanee as foJlows : 

Y,a,. Qllolltlly (Mn Val". 

(Rt. ~o,.1) 

1982-83 30.195 132.28 
1983-84 36,196 148.28 
1984-85 .. 32.407 180.37 
1985·86 37,333 217.00 
1986-87- 31.100 247.00 

(April-Dec.) 

*(Provisional) 

(b) Ovcr the years tbe income of cashew 
growers and wales of farm labour has been 
increasing. 

(c) The Indian Council of Agricultural 
Research is engaged in research on develop .. 
ment of new high Yielding varieties of cashew
nut Bt lhelr Central PlantatIOn Crops Re
search Institute. Ka~argode. A Resturch 
Centre for Cashew bas aJ~o been- e~tabll5hcd 
at Puttur. Under lhe All Indls Coordinat~d 
Ca~hew Impro\ement Projects 7 centres Icca
ted in the unJverSI!JeIJ are aho ensaled In 

research On cashew In addition S research 
centres bave been set up uoder the multi state 
cashew project. 

Increase in ".gel to coffee plaoter. 
conseQUeot OD ralsiog 1\1 RP 

2776. DR. CHINTA MOHAN: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) I"" nether Government bave raJse~ the 
M mlmum Release Pncc (MRP) of coffee; 

(b) if so, whether this will result in 
better wages and amenities for coffee planters 
and workers in the country; and 

(c) whether MRP bas been enhanced fre
QU!otly and ir so, the details thereof (or 
Sixth Five Year Pla~ period indicatinl corres
pondiog increase in wages for labour? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (8) and (b). 
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Minimum Release Price (MRP) ~a8 last 
reviled upwards to Rs. 7 .. 93 per point with 
effect from 24.12.1986. This ensures better 
minimuDl rcaliiatioD to coffee Ifowers. How
evor. direct benefit to worken depends on 
waae aettlement between the • Planters' and 
the 'Workers' .lsociatioDI from time' to 
time. 

(c) M.R.P. was railed to RJ. 4.45 per 
point on 2'.9.1980 to RI. S.50 per point 
on 1.3.1983 and to Ra. 6.54 per point on 
7.12.1983 duri~ the VI Plan Period. 

The aver_Ie waac rates have been as 
liven below : 

(in RI. ptr day I" c.dult) 

Period Karnataka Tamil Nadu Kera/a 

Jan.'SI 7.25 10.50 10.61 

Deco'S 3 8.50 13.08 12.73 

Jap,'S4 8.S0 14.70 13.29 

[Trans lal ion] 

Export of food litUtT§ and meat to 
Saudi ArAbia 

2778. SHRI TEJA SINGH DARDI : 
SHRI BAL\VANT SINGH 

RAMOOW ALIA : 

Will the Minister of COMMERCE be 
pleased to state: 

(8) whether export of foodstuffs to Saudi 
Arabia is being resumed; 

(b) if so, the names of the foodstuffs 
which Saudi Arabia proposes to import; 

(c) whether Saudi Arabia bas asked for 
tbe import of fish aDd meat fro~ lodia; 

(d) if 10, tbe namel of the cc.ttle whose 
meat is in demand in tbe foreign countries; 
aDd 

. (c) tbc measures. being taken for the 
development and protection of tbe said 
cattle? 

THE MINISTER 'OF COMMERCB 
(SHRI P. SHIV SHANKER): (a) and (b). 

. Saudi Arabia is presenily importing a number 
of foodstuffs from India. These include ri~, 
canned and bottle fruits. pickles, chuttneys. 
brseui"- papads, fresh fruits & vegetables, 
onions and spices. 

(c) Saudi Arabia has banned the import 
of buffalo meat .and marine products from 
India. 

(d) and (e). India exports buffalo meat 
mainly to Malasta, UAE and·, other Gulf 
Countries. Severa) measures are beina taken 

. by I he Central and Stato Governments to 
develop tbe existing buffalo stock in tbe 
country including providing healthy coverage 
and improvement of buffalo breeds. 

Central police assistance during 
Blbar Goveromebt emplo) ees, strike 

2779. SHRI TEJA SINGH DARDI : 
SHRI BALWANT SINGH 

RAMOOWALIA: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that Bihar Govern. 
ment had sought the as~istan::e of military 
and para· milItary forces at the time of the 
recent strike by Government employees in 
the State; and 

(b) if so, what was tbe force made avail
able to the ~tate ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PU.BLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM
BARAM) : (8) and (b). The State GoveJn
ment bad requested for Military assistance 
for maintenance of Water SuppJy at Ranchi. 
However, since later the Government ,emp
loyees' strike was completely called off, as 
such, the services of Military!para-military 
penonneJ were not needed . 

[E",llsh} 

Tourist olBces abroad 

2780. SHRI AMARSINH RATHAWA: 
Will tho Minister of TOURISM be pleased 
to atate : 
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(a> tbe Dumber of tourist offices opened 

in foreiaa countries and the names of ~ tbose 
countries; 

(b) the details of publicity being made 
by those offices; and 

, 
(c) tbo mo,.sures beiDl CakoD to attract 

roretaa touri.ts toward. India ? 

THB MINISTER. OF TOURISM 
(MUFTI MOHD. SYED): (a) to (c;). The 
information is liven in the statements 1 aDd 
II below. 

Sta .... t·1 

IHpartmenl 01 Tou,/nn hDI Ih~ loT/ow/IlK oDic., in the tountrleJ Ihow" ""ow : 

81. No. Name of the Country , 
l. USA 

2. Canada 

3. UK. 

4. Switzer land 

S. France 

6. Belgium 

7. Germany 

8. Sweden 

9. Austria 

10. ItaJy 

11. Austraha 

12. Singapore 

13. Malayasia 

14. Japan 

1 S. Thailand 

16. UAE 

17. NepaJ 

- --- --... -
____ ..... ___ It 

Statement. II 

The publicity promotion aod marketing 
overseas is being undertaken by tbe 20 over
leaS offices detailed in Statement-I. The 
budget allocatjo~ for overseas publicity. pro
motion and marketinl 10r the year 1985·86 

... --- -.... ~-----------

No. of offices Places 
--.............,.--'-----

~~ 

3 New York. Los Anaelea, 

• Chicaao 

1 Toronto 

1 Loodon 

Geneva 

1 Paris 

1 Brussels 

Frankfurt 

,stockholm 

1 Vienna 

Milan 

Sydney 

I Singapore 

t Kaula Lumpur 

Tokyo 

1 Bangkok 

2 Dubai and Kuwait 

1 Kathmandu 

- - ---- -----~-

20 

was stepped up to Rs. 458.5 t lakhs as 
.jliDlt Rs. 24 t. t 2 1aleha during the year 
1984-8S. Tbe allocation for tbe year 1986· 
87 has further been enhanced to Rs. 809.44 
lakbs. The increased budact allocations 
resulted in major promotional and advertising 
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campaigas beiDa lauoc\1ed by overseas 
offices. 

Details of publicity beinl made by tbe 
overaca, offtcn and important moasures 
adopted to .ttract foreian tourists towards 
India' are as under : 

(i) Due to the proximity or India to 
UK, India is \)tina promotoll as a 
Holiday Destination beth in the 
print media .. well a8 on the T. V. 

(ii) 10 Weslem Europe and UK, pro
motional effort. were directed to
wards promoting off season traffic 
by launching a pn"gramme titled 

• "Affordable India". Under thi. 
scheme special discounts rinsing 
from 25 to 30 per cent were ·made 
available on deluxe botel tariffs 
and transport during April.June and 
September, J 98 6i 

(iii) to capture stop-over traffic from 
Australia a promotional programme 
titled -India on the Hou~e' was 
implemented, Under this scheme 
all persons 1ra\'eJlin8 on Air India 
beyond the Indian cODtjDcnt in any 
direction were entitled ·'To over· 
Diehl accommodation at one of the 
deluxe hotels of their choice in any 
or the four cities, namely. Delhi, 
CaJc\ltta. Bombay and Madras"; 

(iv) a massive adverti~iDg campaign 
tifled "}lave the Festival of Your 
Life - In Ir.dia It's Wonderful" \\as 
launched in the print media in U.S. 
by oraanising promotional functions 
and semioars; 

(v) From tbe fast Asia reaion efforts 
were olade to promote Buddhist 
traffic and publiclse India as an 
attJactive destInation for Honey
Mooners. In addition India was 
a)lo publicised as a dtstination 
dunng off- season and ··Summer 
Touts" were promoted- and an 
I'Jndia Quiz" brought in a lot of 
response; 

(vi) A special. QUi2 on India was 
launcbed ift the German Jansuase 
in West Gormany; 

(vii) India is beiDg promoted as a family 
dcstil1&tion in the West Asian 
rcaion; 

(viii) India is beiDa marketed fa • 'sea
ments'", Each promotion or pack
age is now planned as an invitation' 
to l'Ooa, Kashmir, Rajalthaq !)r 

Sikkfm". Special interest .SfOUP 
travel such as trekking, moun
taineering, river-rafting, car racina, 
Himala,an Rally would be marketed 
vigorously; 

(ix) advertising in the print media, 
electronic media !'ucb as TV. Radio, 
Video, etc. are also being utilised 
to capture the consumer market; 

(I) promotionFtJ semina IS are organised 
at high decision mak iog level; 

(xi) India Evenings are organised for 
acquainting foreign travel trade for 
imparting information on India and 
for motivational purposes; 

(xii) importance is being given to India 
as a convention/cooference/exhibi
tion destination; 

(xiii) stepping up of inviting media/travel 
trado people to com(l to India on 
Departlllentts Hospitality Scheme; 

(xiv) Re.881urance campaigns are orga
nised abroad to assure tbe intcDdiDI 
visitors that India b free from any 
disturbances for travel purposes; 

(xv) Joint partici,.tion- with Indian 
travel trade in international affairs 
and festivals; and 

(xvi) for promotion of· tourist charter 
tr.ffie from Europe to India, il h¥ 
he en decided to throw open Trivan
drum and Goa Airports to receive 
international charters to facilitate. 
tourist charter traffic to India, etc. 
etc. 

Expet't commi ttee 00 fuDctJoDlaa of 
NTC 

2781. SHRI GURUD}\S KAMAT: 
\Vill the Minister of TEXTILES be pleased 
to ltatc : 
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<a) whether an expert committee was eet 
up by Government to 80 into tbe fUDctioniDI 
of the National Textile Corporation; 

(b) if so, the findings of the committee; 

(cl' whether the recommendations of 'tbe 
committee are under consideration of 
Government; and 

(d) if so, wl1en these recommendations 
are propo~ed to be irnptemented 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) ,al No, Sir. 

(b) to (d). Do not ad~e. 

Freedom flghtfrs 

2782. SHRI V. TULSIRAM: Wllt the 
Minister of HOME AFFAIRS be plelSeJ to 
state: 

(a) tbe number of freedom fighter~ In 

the country as on 3 t December, 19b6; 

(b) the nLJmt'er of applicatIons for 
pensionCl receh ccl t rom the frredom fir hterll) 
as on 31 December, 1986; acd 

(c) whether the number of applications 
for pension to freedom fighters is mCrtaslDg 
gradually and If so, the details thereof? 

THE MINIS,"BR OF ST A IE IN THE 
MINISTRY OF H~AB AFFAIRS (~HRI 
CHINTAMANI PANIORAHI): (a) to (c). 
h41,S99 persons have been gra"ted pension 
upto 31. 12. 1986 Tbe last date for 
receipt of applications und~r the scheme was 
31.3.1982 by which time 4,.J4,72S 
applicati9DS had been receive-d. ~ome 

movements were sublequentty recogntsel as 
part of Freedom Struggle and some sufft.nngs 
also Included as belDg eligible for gra flt of 
pension .. 10 these ca~es la,t date for 
accepting applications WciS extended. Tbe 
total number or apphcatiol. r~ceiyed uplo 
prescribed last date lDcludlOg tbo~e dolaycd 
applications in which d):um~ntl\rY offiCial 
evidence was produce1 add delay condJQed 
was 4,45, 962. 

Export of alroel to USSR 
• 

2783. SHRI V. TULSIIlAM: WiU tbe 
Minister of COMMBRCB be pleased to 
atate: 

(a) whether Soviet Union ia the blgest 
buyer of Indian Jellt~er sboes; 

(b) if so the number of pairs of ,boes 
t • 

exported to Soviet tJOiOD durin8 tbe last 
three years as on 31.1.1987, year-wise; 
and 

(c) tbe quantity and value of shoes 
exported from Andhra Prad(sh ? 

THB MINISTER OF COMMBRCE 
(SHRI P. SHIV SHANKER) : <a> No, Sir. 

(b) According to the data compiled by 
tbe Council for 1 eather Exports, footwear 
exports to USSR during the last three years 
were as follo\o\s : 

1983-84 

1984-85 

1985-86 

(RI. croreJ) 

2.41 

4.00 

3.49 

(c) Andbra Pradesh has no major show 
manufacturing unit involved in exports. 

Fruit processing Lolts 

2784. SHRI CHINTAMANI lENA: 
Will the MInister of COMMER.CE be 
plea'ed to state: 

(a) the present capacit) for processing 
and preserving fruits for export purposes; .. 

(b) the average production capacity 
utilised; 

(c) whether there is low capacity 
\lttlisation of fruit processing units; 

(d) if so. the reason' therefor; 

(e) whether the fruit processiog indultry 
is beang expanded; and 

(f) if so, the efforts btina made in this 
diroction ? 
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THB MINISTER OF COMMBRCB 
(SHk1 P. SHI\' SHANKER): (a) Duriol 
1986 tbe total installed capacity for process
io. fruits and vegetables in the country was 
about 4.4S lakb tODncs. 

(b) and (c). The capacity utilisation was 
about 38 per cent during 1986. 

(d) The low capacity utilisation (or fruit 
and vegetable processlOg uoits is mainJy on 
account of factors like seasonal availability 
of raw materials; many of the varieties of 
fruits and vegetables being not suitable for 
processing; high cost of production due to 
low yield; and lack of adequate domestic 
market for these products. 

(e) and (f). Government is taking a 
number of ~teps for expansion of fruit and 
ve~etable industry including the following: 

(i) Bihar Fruit and Vegetable Develop
ment Corporation ha~ been assis,ted 
for eslabhshing its Integrated fruit 
and V(.>8tt8 ble processing unit at 
Hajipur; 

(ii) Modern Food Industries (India) 
Ltd., (MFILl has established a 
plant for processing fruits and 
vegetables fat Bhagalpur in Bihar to 
process mango and guava, and has 
e1Cpanded ire; instaJled capacity of 
fruit Juice bottling plant at Delhi. 
It is at(jo ~etlmR up a pinapple juice 
concentrate plant at S,lchar ;n 
Assam; 

(Iii) The Nort h Eac;tern Regional 
Agricultural Marketing Cooperation 
Ltd. (NERMAC), Guw~hati, is 
setting up a pinapple and orange 
j~ice concentrate plant at Kumar
ghat in Tripura 

[Tran,latlon] 

SC/ST Employees In l\fJnlstry of 
Tourism 

278S. SHRI RAM BHAGAT 
PASWAN ~ Win the Minister of TOURISM 
be bleased to state: 

(a) the total numher of employees 
work ins in tbe Tc)urism Mini~try at present 

indicating the number thereof in Class I, 
II, III and IV: 

(b) tbe percentage of scbeduled caste aDd 
scheduled tribe employees in each class! 
category; and 

(c) the action taken by Government to 
fill up the backlJg of reserved posts in 
variou'i classes? 

THE MINIS [ER OF TOURISM 
(M UFTI MOHO SYEO) : (a) and (b). The 
total number of employees working in tbe 
Ministry of Touri5ffi is as under: 

% 

SC ST 

Group-A 38 10.1 10.1 

Group-B 60 10 1.7 

Gazetted 

Group-B 35 17.14 Nil 

Non-Ga7etted 

Group-C 109 12.84 6.42 

Group~D 42 40.47 11.9 

------~--- - ---- --- -.- ---_ 

(c) Recruitment to various posts in 
Groups A, Band C in the Ministry of 
Tourism is made through Union Public 
Service Commissi on Staff Selection Com
mISSion. Certain vacant posts in Group 
He" and "I)" are filled through Employment 
Exchange. Backlog of reserved posts is duly 
taken care of whIle makiog recruitment as 
per Government instructions. 

(Engll5h] 

Trade witb USSR 

2786. DR. KRUPASINDHU BHOJ : 
Will the Minister of COMMERCE be pleased 

to state: 

(a) the value of trade with USSR 
during the last three years with the DaWtS of 
items; 

(b) whether there is any gap in the 

trade; and 
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(c) if so, the t::te-ps taken to bridge the 
same? 

THE MINISTER OF COMMEftCB 
(SHRI p, SHIV SHANKER): (a) to (c). 
The volume of Iodo-Soviet trade durjng tbe 
last three years is as given below : 

India's 
exports 
to the 
USSR 

(In Rs. crores) 

1983-84 1984-851985-86* 

1305 87 lR"J964 1937.44 

India's 1658.58 17~8.10 1672.82 
imports 
from 
the USSR 

Ba lance - 3 S 2. 7 I +- Q I 5 4 -i 264 6 2 
of Trade 

Plus means in favour of India & minimum 
means in favour of USSR 

Source : DOCJ & S 

• Provisional figure~ 

The main items of Imports from the 
USSR into India have been ; machinery and 
equipment, crude oil and pe[roJeum products. 
fertilizers, chemicals a nd pharmaceutical 
products, sl~el products. non-ferrous metals 
and other items like new~pl lOt, asbestos, etc. 
The main items of exports f,om India to tbe 
US~R b:tve been: 

agric~llural products, minerals and ores, 
chemicals and allied products, lealher and 
leath.cr m~lJufactures, cotton, • woollen 
a~d )\ltc textdes, engineering goods and other 
rnlscell~neous items, The IndO-Soviet trade 
:"hlch IS aD rupee payment basis is conducted 
10 a balanced fashIon. 

The baJance of trade between Indl'a d 
th USS 8n e . R has been fluctuating (rom time 
to time and for tbe l<ist over two years the 
baJ~nce of trade has been in favour of india. 
Serl~u~ etf~rts are, therefure, being made tQ 
~axlmH .. e Imp~rts from the USSR with a 
view to correctrng the imbalance in trade 
Jo the 'ndo Soviet Trade Plan fpr J 987, nc~ 

items bave been added for the firts time in 
the list of imports from the Soviet Union 
sutb as coking coal, soda asb. PVCt wood 
pulp, sawn goods, polystyrene, antimony. 
abrasive goods, etc. Provisions in respect of 
the existing items such IS crude oil, 
metheno). polyetbelene, synthetic rubber, 
newsprint. urea, steel products etc. bave also 
been inneased. Production Coorc;.ration is 
also being discussed in order to supplement 
conventional trade exchanges. Exchange of 
vjsits, holding of seminars, exhi~'tions, etc. 
are being encouraged so that there may be 
greater dl~semjnation of knowledge about 
Soviet capabililies. 

sc and ST emplo)ees in ITDC 

2787. SHRI K. D. SULTANPURI: 
Wtll the Minister of TOURiSM be plea\cd 
to stdte : 

(a) \\ hether the Presidentutl Directive 
on Reservdtions in recruitment and 
promotion~ in fav('ur (If SC nnd STs was 
made aprllcable in India Tourism Develop· 
ment Corporation; 

(b) if !o, since when; 

fC\ \\hat is the bac.:klog of reserved po~ts 
meant for SC/ST (:andidate'i in ITDe 
category~v.ise and the reasons for the 
backlog; 

(d) the efforts made during the last three 
years to fill the backlog; Bod 

(e) the progrnmmc to filJ the backlog of 
reserved po~ts in 1987· 88 ? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED) : (a) Yes. Sir. 

(b) The Directive was made applicable 
in ITOe with effect from 1 Jan. 1972. 

(c) A statements giving tbe relevant 
percent&aes is Biven below. The short fall is 
due to non-availability of suitable candidates. 

(d) and (e). ITDC makes every effort to 
fill up the reserved posts from out of tbe 
candidates belonaing to SC/ST communities 
y. hicb inter-aHa include the following : 

Notifying reserved posts for SC/ST 
Communities to their Associationsl 
Agencies; 
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Issuing of advertisement. in Jeading 
news-papers inviting applications 
from SC/~T communities; 

Granting relaxation in prescribed 
criteria in tbe case of SC/ST 
candidates; 

Providing opportunitiet to SC/ST 
candidates by inducting tbem as 
apprentices, junios necutive 
trainees and hotel operations 
traineesin various trades. etc. 

Statement 

The 10lal Ntlmbel of Employees In ITDC as on 13-3-1986, Number 0/ emplo)'e,s belongl", 
to SC and ST and 'he shorlfall of employees of Ihest' categoes . 

. _-_--.- ------------------

Group of posts Total No. Scheduled 
of Employes Castes 
86 on 31·3·86 

-- - -- ~ ~~--- - . ~-----.~ - - ... - ---- --- -- -- -~ ~ 

Group 'A' 747 64 

Percen
tage SC 

8 56% 

Short Fall 
Scheduled Percentage ------

Tribes ST SC ST " 

13 1.74% 8.10% 5.76% 

Group CD' 156 16 10.25% 3 1.92% 6.41% 5 58% 

Group fe' 3919 608 15.51% 29 0.73% 1.15% 6 77% 

Group '0' 3475 1024 29.46% 69 1.98% 12.80% 5.52% 

(Excess) 

Group IE' 718 575 80.00% 13 1.81% 63.34% 5.69% 

(Safa h·\ ~\hl' (Excess) 

...... -- ---- - ---- - -----~--~ 

lotal : 9015 2287 25.36% 127 1.40% 8.70% 6.10% 

~-~------_-----

Import of rubber under OGt 

2 7~ 8. SlIRI MANIK REDDY: 
SHRl M. RAGHUMA REDDY: 

Will the ~1inisler of COMMERCE he 
pleased to state: 

(a) whether Government have permitted 
import of rubber under Open General 

Licence; 

(b) if so, the reasons therefor; 

(c) tho number of compani~s/flrlll~/ 
individuals who have been permitted to import 
rubber under Open General Licence; and 

(d) the foreign exchange involved 
therein? 

(Excess) 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) Bod (b). 
Import of Synthetic rubber viz. BUlly rubber, 
silicon rubber. Neeprene/Chloroprene. 
Hypalon, Viton, Bromobutly, Chbrobuty. 
PTPE and EPDM is allowed under OGL to 
Actual User (Industrial) and to Export 
Huu..,es/Trading Houses against REP/Addi
tIOnal Licences for sale to eligible Actual 
U5er (Industrial). Import of all otber kinds 
of synthetic rubber is allowed against supple
mentary Licence. Import of natural rubber 
is canalised through STC. 

(c) and (d). Data relating to items under 
OGL is not separately maintained comptlny 
and firm·wise in tbe Ministry of Commerce. 
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PaM) for e&Rlne.erlng exports or 
eal&ern reaton 

2790. SHRJ MANIK REDDY: 
SHRI M. RAOHUMA REDDY: 

Will tbe Minister of COMMERCE be 
pleased to state: 

(a) whether Government propose to set 
up a panel to look into the problems of 
engineering exports from tho Eastern Region 
and to suggest remed!81 measures; if so, its 
composition and terms of reference; and 

(b) tbe time by which it win submit 
report to Government? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (8) The 
Government bas already set. up a Committee 
to look into the s~cific problems of 
cD,ineering exporters in the Eastern Region. 
Tbe Committee is beaded by the Joint 
Secretary (Engineering), Ministry of 
Commerce and has Iron and Steel Controller, 
Calcutta Joint Chief Controller of Imports , 
and E~ports, Calcutta. the Chairman, 
Engineering Export Paomotion Council, 
Calcutta and Managing Director, M/s. 
TEXMACO, Calcutta as its members. The 
Committee will examine the following 
issues: 

(i) ReasCiDs for decrease in the export 
of the Eastern Region and reme
dial measures. 

(iI) Specific prob!ems of small scale 
units relating to raw material 
supply, diversification of product 
ra.Dge aDd export marketios. 

(iii) Assistance in marketing efforts by 
smali scale units through: 

(a) Provision of marketing ioforrna
tion on products of interest to 
small scale units. 

(b) Organisation of delegations 
with small scale partiCipation. 

(c) Assistance to smaU scale units 
tor participating in trade fairs 
and buyer seller meets. 

(d) A~sjstance to small scale units 
to draw up detailed market 
stratcsies. 

(iv) Assistance in coabUoa small scale 
units to deve.lop adequate quality 
control and inspection facilitiu. 

(y) Assistance in the supply of infor
mation on latost t(cbnolo8ical deve
lopments and marketins tcchhiquCl 
for products beinl produced by 
amain scale units. 

(vi) Analysis and information of com
petitors, techniques to enable uDits 
located in tbe Eestern Region to 
undertake effective counter 
measures. 

(vii) Matters relating to general infra
structure (or eOlineeriog exports. 

(b) The Commiu« is expected to submit 
its report in six weeks. 

Ex pori of lub-staodard goods 

2791. SHRI AKHTAR HASAN: 
OR. G. S. RAJ HANS : 

Will the Minister of COM~tERCE be 
pleased to stale : 

(a) whether the attention of Government 
has been draVwn to the news item captioned 
··Substandard goods cleared for export" 
appearing in the Indian Express dated 1 S th 
February, 1987; 

(b) ir so. tbe number of complain", 
received during tbe last two years; 

(c) tbe names of firm. whose 800ds were 
found substandard by the importers; and 

(d) the action beiDi taken alainst such 
(xporters and tbe inspection officers wbo 
cleared the goods? 

THE MINISTER OF COMMERCE 
(SI-IRI P. SHIV SHANKER) : (a) Yes, Sir. 

(b) to (d). During the financial year 
1985-86, 60 complaints were received aDd 
ill the financial year 1986· 87 unto 31st 
January 33 complaints were received. During 
the last 2 years :!2 Officers/Employees of 
F.xport !nspeetion Aa"Dcies have been 
penalised and 15 Exporters have been fined. 
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Panoramic 'lew of HI ... )' •• 

2192. SHRI P. M. SAYEED: Wan the 
Ministor of TOURISM be pleased to state: 

(a) whether Government are considerina 
to launch a Scheme for the touriata to have 
a panoramic view of Himalayas from aboard 
Vayudoot; 

(b) if so, tbe time by wbich the sebeme 
I~ likely to be put iDto operation; and 

(c) the approximate fare that a tourist 
would be required to ray for the a foremen
tio~ed vlewina ? 

THE MINISTER OF TOURISM 
(MUFTI MOHO SYED) : (a) and (b). Yes. 
Sir. Vayudoot has already launched its 
Himalayan ftiaht effective from 1 st March, 
1981, operating once a week, on Sundays. 

(c) The fare fOI Himalayan flIght is as 
under: 

Ex Deihl R~ 'd~U/· cs S 100 

~x. Dchradun R~ 350/- US $ 40 

Supply to shrimp processing faclorles 

2793. SHRI K. J>RADHANI : ~'!1l the 
Minister of COMMERCE be pleased to 
state : 

(a) Yrhether the Manne Products Export 
Development Authority (MPEDA) is studying 
alternatives to the dechning avaIlability of 
raw ocean shrimp; 

(b) whether It is a fact tbat our process
ina factorils of marine products arc starved 
of catch of shrimp; and 

(c) the steps being taken to ensure that 
processing factones are given adequate catcb 
even from foreian hoats which usually take 
away the raw shrimp? 

THE MINISTER OF COMMBRce 
(SHRJ P. SHIV SHANKER) : (a) Yes, Sir .. 

(b) Tbe ptoce~.ing factories of marine 
products afe not able to get their full 
requirements of raw shrimps. 

(c) Steps beiog taken in tbis regard 
include promotion of prawn farmina for 
augm~Qting production of cultured prawns, 
sellinl up of prawn ha tchenes aDd mcuures 
for exploitation of deep sea fishery resources. 

Target or marine products export 
in 1987 

2794. SHRI K. PRADHANI : Will tbe 
MiDi:iter of COMMERCE be pleased to 
state: 

(a) the steps being taken to conserve 
aDd properly utilise marme products as a 
source of foreign exchange earniDls; 

(b) the tarael for marlOe product export. 
tbis year; and 

(c) whether such a target will be 
achieved 1 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHi\NKER): (a) Steps 
being taken to con~erve the marine resources 
include mesh size restrictions in fishinl nets 
to prevent young/small ~tHimplo being caught 
hv net, re~tricllons Impo~ed on operation of 
deep sea ti~hmg vessels to prevent over 
expkntation of fishery resources in inshore 
waters and measures for augmenting produc
tion of cultured prawn~ through promotion 
of pr~wn farmio8 and establIshment of prawn 
hatchenes. 

(b) The target for marine product 
e-'tports tbis year is Rs. 428 crorcs. 

(c) Y (Os, Sir. 

Trade talks witb taozaola 

2795. SHRI K. PRADHANI : Will the 
MlDister or COMMERCE be pJeased to 
state: 

(a) whether Indian D~leption visited 
Tanzania; 

(b) wbether discussion on bilateral trade 
and economic cooperation was held; and 

(c) if 80, the areas of cooJ7eratioo identi
fied and fo))ow up action taken? 

THB MINISTER OF COMMERCE 
(SHRt P. SHIV SHANKER) : (a) No ofIiGial 
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deleaation for trade talks. as such visited 
Tanzania in 1986 and 1987 s.o far, 

(b) and (c) Do nol arise. 

Panel to review textUe researcb 

2796. SHRIMATI MEIRA KUMAR: 
Will tbe MiDister of TEXTILES be pleased to 
atate : 

(a) whether there is any proposal under 
tbe consideration of Government for setting 
up a high powered Panel to review tbe 
workins of Textile Researcb and to prepare 
comprehensive loog term plan to strengthen 
tbe industry; 

(b) jf so. the composition of the Panel 
and its terms of reference; and 

(c) the time hy which It IS hkel) to 
submit its report to Government '? 

THP MfNI\)TER or STATE or 1 rtf· 
MINISTRY 0 .. TEXTllE~ tSJ.iRI RAM 
NIWAS MIRDH A) : (a) to fc) Ye~. "q. 
The proposal IS Cltlll under exammation. 

Augmenting ex porI of (arm produ( h 

2797. SHRIMATI MEJRA KV~1AR: 
Will the MiDlster of COM MERCE be plea~r:d 
to .tate . 

(a) whether Government propose to 
draw up any po!lcy for augmentmg export 
of agricultural !horucultura Ijfloricul tural pr 0-

ducts; 

(b) if so, what items and which areas 
have been selected for IntensIVe development 
for promotion of export; and 

(c) the machinery for evaluation of 
foreign markets and liaison ina to boost 
export of the above mentioned products? 

THB MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) Export of 
agricultural and horticultural products has 
already been identified as tbrust areas for 
export. In respect of floricultural products, 
our export, at tbe present moment are very 
Imall on account of production and quality 

problem and do Dot meet the specification. 
and requirements of the international market. 

(b) Export of proceswti food, includlDI 
fresb fruit and Vegetables bal been identified 
as a tbrust are. The thrust market identIfied 
for intensive development arc mainly in luJf 
and middle Bast CouDtries: 

(c) The aaricultural and processed Food 
Producta Export Development Authority 
(APEDA) has been .et up provide Institu
tional framework for .. n integrated export 
development of aaricultural aDd horticultural 
products. APEDA is engaged in evaluation 
of (orelsn markets an dIssemination of 
informataon to c~porters of these items. 

Appraisal of Export .. Procelsiog Zone. 

2798. SARI BALASAHEB VIKHE 
PATIL: 

SHRI C. SAMBU : 
SHRI RADHAKAN fA DIGAL : 

Will the Mm,sler ot <. OM MERCE be 
pleased to state: 

(a) whether Go\eroment are cootcmp
lilting to set up l:xport Pro"e:,slos Zone 
I:PZ) at Vlshakhapatnam 10 Andhra 

Pcadesh; 

(b) whether tbe SIX exj~tJDI Export 
ProceSSIDg Zones ID tbe country have been 
successful; 

(c) if Dot the reasons for setting up 
V Isbakbapatnam Export ProcesslDl Zone, 
and 

(d) what infrastructure IS required for 
setting up an Export Processing Zone 1 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (8) The 
possibility of establishing an Export Proces
ling Zone at VIsbakhapatnam IS belDi 
explored. 

(b) Based on the succeu of tbe KaodJa 
Free Trade Zone which was established lO 

1965 and the Santacruz ElectroDic Export 
Processing Zone that was set up an ) 975 
Government decided to estabhsh 4 more 
EPZ·I. Tbcac zones are uDder constru4WtiOl) 
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and tbe respoose from entrepreneurs has 
been lood. 

(c) Does not arise. 

ld) Th~ EPZ is an enclaved industrial 
estate tbat provides developed plots or built .. 
up space to entrepreneurs for establishing 
100 per cent export oriented industries. 
The infrastructure required includes water 
and power supply. communicaHrms, banking, 
ware·bouslOg. access roads, transport 
services, culiitom bonding arrangements etc. 

SettloR up of lrade and tecbDology 
raod for assistsnce of developing 

countries 

2799. SHRI BALASAHEB VIKHE 
PATIL : WIll the ~1inister of EXTERNAL 
AFFAJRS be plea5ed to state = 

(8) the steps being takt'n for setting up 
of trade and technology fund to render 
tinancial and technical assistance to the 
developing countries for compurerising inter
national tradt': and 

(b) whether Government have received 
any !lu"~tions, in this regard from the 
Federation of Indian Chambers of Commerce 
and I ndlJ~tI y (I-ICCI) and Indian National 
C')lnmittee of International Chamber of 
Cummerce? 

THE MINfSTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(~HRI EDUARDO FALEUiO) : (a) Govern .. 
ment b.1 ve at prC'>e'nl no plans to set up 
such ~ fund 

(b) Government's attention has beeD 
drawn to a suggest Ion to this effect made 
by the Federation of Indian Chambers of 
Commtr~e and Industry. 

Dispoial of applications frodl freedom 
fighters or Andhr. Pradesb 

fet'eh eel Ja te 

2801. SHRI K. S. RAO: Will the 
Minister of HOME AFFAIRS be pleased to 
state ~ 

(a) the number of applications received 
from tbe freedom Ii,bters of Andbra Pradesb 

after the prescribed date of receipt of appli
catiOns fixed by GovellJDlen t; 

(b) whether all these applications wero 
rejected; 

(c) if not, whetber delay in submission 
of application was cond0ned and if 10. 

number of $uch cases and the Irounds on 
which such delay were cond\.)ned; 

Cd) whether any consideratioD is given 
to applic8l'on9 who could not apply for 
sJnction of pension in time being io remote 
villsles or being ill and very old; and 

(e) if so, the number of such caSOl 
wbere such consideration wa~ given? 

THE MINISTER OP STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
(lJlNTAMANI PANIGRAHI): (a) 14.485 
applications have been received from tbo 
8J')plicnnls of Andhra Pradesh after the 
pre~ribed last date for submission of appli .. 
cltions, i.e. 31.3.1982, under the Libcralised 
Pension Scheme J 98 O. 

(b) No, Sir. 

(c) Delay in submission of applications 
has be.!n condoned in respect of 1023 cases. 
Out of these. delay was condoned in J 08 
cases 10 which claims of sufferiog were 
snpported by documentary evidence from 
offici a , records and' in respect of remaining 
91 S c~ses pertaining to claim~ of participa .. 
tion in Horder Camps, delay has been 
condoned on the recommendation of the 
Hyderabad SpeCial Screeomg Committee. 

(d) and (e). Delayed applications where 
dlXUOientary evidence from official records 
for atleast 6 months' sufferil'g is clearly 
e~tablished and there ale convincing reasons 
for late submission of applications, are 
considered for condonation of delay and 
sanction of pension. Pension in ] 08 such 
c.lses has been sanctioned under tbe Libera
Ii.,ed Pension Scheme, J 980. 

Production of textiles 

2802. SHRI VTTAM RATHOD: Will 
the Minister of TEXTILES be pleased to 
statn : 
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(a) tbe volume of production of te"{tiles 
in tbe country during the Il1st three years; 
year-wjse; 

(b) whether the textile industry is faced 
with a recession in demand for te:dile 
products; 

(c) if so, the reasons thereof; and 

(d) the steps bemg taken to impro~e 
the position ? 

THE MINI"iTIR OF SlATE OF THE 
MINISTRY OF TFXTltFS (SHRI RAM 
NIWAS MIRDHA): (a) The tlgurt.::t of 
production of cloth dUring the last lhree 
yean are as under: 

1984·85 

1985·86 

1986-87 

(anticipated) 

(b) No, Sir. 

(it, mlllhn metrt1) 

1:2014 

12498 

12777 

(c) and (d). Dn not arise. 

New liC'ence~ for spinning mnl~ 

2803. SHRI MULLAPPALLY 
RAM ACHAl'DR-\.N : 

SHRl JAGAN~A1H 
PATTNAIK: 

Will the Minister of 1 EXTILES be 
pleased to state : 

(a) wbether adequate spiOfling capacity 
has already been created for the duration of 
the Seventh Five Ye<lr Plan; 

(b) if so, the details thereof; 

(c) whetber restrict ions on iSlJue of new 
licences for spinning sector ha \I~ been 
imposed by Government; 

(4) if so, their details aud reasons for 
tbe same; 

(e) number of Category • A' backward 
districts identified in the State of Kerala 
for tb, purpose of licence restrictions; 

<0 whether complaints of non-coopera
tion by financial institutions hive been 
received from the spinning sector in Keral.: 
and 

(g) if so. the details and action taken 
by Government in this regard 1 

THE MINISTER OF STATE OF THE 
MINISTRV OF TEXTILES (SHRI RAM 
NIWAS MJRDHA) : (a) Yes, Sir. 

(b) The requirement of spindleage capa
city by the end of the Se\'eoth Five Year 
Plan y,as estimated to be 24.369 mi1lion 
spindles. Againc:t this. the in'l.alled capacity 
bas already exceeded 2S 92 million spindles. 

(c) and (d). Under the present Licensing 
Policy, is~uance of neow licences is in the 
ordinary course restricted to Cattgory "At 
backwdrd dlstnct~ HOYrever t 10 those states 
where there arc no such areas, i~suanc.e of 
pew Ilcencet; may be considered for Category 
-8' backward legIons also. The locattonal 
restrictions lImit the creation of eXCe5S1\oe 
spinnmg cap'lclty and also ensure tbat some 
fresh blood h mducted Into the sector. 

(e) There are two Category «A' districts 
in f(eraJa Stale. 

(0 and (g). The Kerala GO\'ernment 
have andicated that the Fmancial Institutions 
arc unwlllmg to finance t\\O public sector 
and t\'vO coorerative sector soinning unit,; 
in the State. The Plannmg Commj"sion and 
the financial instituti()n~ feel that adequate 
spinning capacity has already been created 
in the country for the Seventh Five Year 
Plan period. 

Air freight subsidy for cardamom 
export 

2804. SHRI MULLAPPALLY RAMA
CHANDRAN: Will the Minister of COM· 
MERCE be pleased to slate: 

(a) whether Government have announced 
any subsidy in respect of air fJleight (or 
export of cardamom; and 

(b) if so, the details t ... ereof ? 

THE MINISTER Of COMMERCE 
(SHRI p. SHIV SH ANKER) : (a) Yes, 
Sir. 
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(b) Govel'01'Del1t bad announced air 
frefaht subsidy at tbe rate of Rs. 7/- per &i. 
tor tbe export or cardamom to Middle East 
cOUDtrJes ia con.umer packs of 1 I(p. and 
below for two months, viz. January and 
February. ,1987. 

Settilll .., 01 T. De,.Iop .... 
AuClaorltJ~ 

2805. SHRI MULLAPPALLY RAMA· 
CHANORAN.c Will the Minister of COM
MERCE be pleased to atate : 

(., whether any proposals bave been 
received from aoy Stltel/Union Territories' 
for seninl up of Tea Development Authority 
for speedy implemcntfttion of various 
Oovernm·cntal Schemes throuah an integrated 
approach for tbe development of tea industry 
in the. country; 

(b) if 80, the details thereor; 

(c) whether there are any Government 
qencics currently involved in the implemen .. 
'ation of the schemes for deve1opmeot of tea 
ind\Utry; and 

(d) if 80. the <letails thereof? 

THE MINISTER OP COMMERCE 
(SHRI P. ~HIV SHANKER) : (I) aDd (b). 
SiJgestions bad ~on received including tbe 
recommendation (r om the Bureau of Public 
Enterprises fot (ormallon of a Central 
authority for lea, Tbe Bureau of ·Public 
Enterprises had earlier I'eCQmmended tbat 
activities or all Government uodertakinas in 
tho field or tel exports bhould be rationa
lised. Ther., are praclkal difficulties (or such 
rationalisation at tbis juncture as other 

I Public Sector Undertakinls are dealing 
in various products and not exclusively 
with tea. 

(c) aDd (d). Overall deve10pment of tbe 
tea IDdustry is looked a'ter by the Tea 
Board. Various scbemes for increasinl tea 
production and for the development of the 
indu,try arc operated by tho Tea Board. 
Those ~DClude tbort-term n\CIUurea like opti .. 
mization of in"utl. medium term measures 
like irrilltioD and dralnaae, infiJlin, "and 
rejuve~doD of loa bushes· .and 1008 term 
moasures sucb as new plantiol. replantiog 

otc. The objective of these schemes is to 
make a"aUablc adequate quantities ·or tea 
for domestic consumption and generate 
sufficient surpluses for exports. 

DI • .,...~ty In peOllon rates .r 
ex- servlceDl" 

2806 .. PROP, NARAIN CHAND 
PARASHAR: Will 'the Minister of 
DEFENCE be pleased to state : 

(a) whelher Government are aware of 
tbe deep resentment among the ex-service
men Raardin, the disparity in the rates of 
pension with the ex· serviceofen wi1li similar 
ranks, based on the date of retirement: 

(b) if so, tbe steps taken by Govern
ment to remoYe, reduce tbe disparity on 
this source and en!ture tbe payment of 
pctllion on tbe principlQ of "One Rank-One 
Ptn.ion"; aDd 

(c) if not, tbe likely date by which 8t_ly 
positive steps would be taken in this regard 
and the nature of steps proposed ? 

THB MINISTER OF STA'lB IN THB 
DEPAR'''MENT OF DEFENCE RB· 
SEARCH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI ARUN 
Str-.10H): (a) to (c). Government is aware 
of the demand of ex-servicemen for removal 
of "disparity" in pens'ion and for 'One 
Rank-One Pension'. There is no ~isparity in 
the application of pension formula to the 
various categories of -ex-servicemen. How
ever. as pension is. inter-aUa, related to 
reckonabIo emoluments which have under .. 
lone changes from time to time, tI,O 
amounts of pensiQD actually drawn by per
sons retiring at different points of time, 
naturally vary. 

Oovernmrnt bas taken sreps from timo 
to time with a view to nlitipte tbe financial 
hlrdsbip of old pensioners, such as .. grant 
of temporary iOCI ease. adboc: iftcrease and 
adhoc relief to pre-1973 penliooon depend .. 
iDS on their date of retirement, and Taisil1~ 
of minimum retirina pension (includin. 
relief) to Its. 375/· per montir with effect 

. fr\)Ql t .1.1986. Government also sanctio!)cd 
adboc ex-aratia payments ran8iog from 
As. 10/· to Rs. 7~ /- per month from 1st 
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~ber 1984 ~n certain Clteaories of 
pre- t 91' Armed f,'rces peasiooers. 

The Fourth Central Pay Commission 
hal submitted its Report on pentionary 
matters ""Ieb is 'Onder consideration .-nd 
Government decisioos are expected to be 
annourccd shord,. Tho Commission bas, 
howe\'er. Dot rooQd any justlfication for 
aivinl tbe same pension cRank for RAck'. 
irrespective of thO date of retirement •. 

Ezpeadlfllre OD V ..... kbap 'taam Free 
Tracie Zone 

2807. SHRI SRI HARI RAO : Willtbe 
Minister of COMMERCE be pleased to 
Rate: 

(a) tbe expenditure fte~ded (or opening a 
Free Trade Zone (FTZ) at Vishakbapatnam 
in Aodbra Pradesh: 

(b) the percentage tb~reor borne by 
Union Government; and 

(c) the time by which the Vishakha .. 
patham Pr~ Trade Zone (fTZ) is likely to 
be. operated ? 

TIlE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) to (c). 
Government are exploring the possibihties of 
establishing an EXport Processing Zone at 
Visbakbapa(oam. The eost of estabhshina 
the Zone. be borne by the C~ntral Govern
ment and tile time schedtJle for establisbina 
tbe Zone have not been declded. 

Export or 'ft ..... de raw Jate 

280lS. SARI SATYENORA NARAYAN 
SINHA: Will tbe Minister of .TEXTILES 
be pleased to state: 

(at) w~tber tbe jute industry has exprea
&cd concern at the export of hiah ,rade raw 
Jr.ue which affects the raw malerial available 
to it; 

{b} if so, whether important export_"I., 
products like carpet backing bave been hit 
due to 1liaber cost qf production or Jpw~r 
'IuaJity; ao4 

. 
(c) 1'10, the "epa beiftl taken fft ,hit 

regard ? 

THE MINISTER. OP STATE OP THB 
MINISTRY OF TEXTfLES (SKRI RAM 
NIWAS MIRDS"') : (a) lO te). In order to 
meet Trade Plan commitments, 1i~lted 
quantity of raw jute hu been allowed (or 
exports which is Dosliaiblo in relattoo to the 
domestic availability of raw material. lbts 
h8! Dot atrfl'cted in ao)" -adverse manner the 
raw mater .. ! supplied to tlMs jute industry 
for production or eJt~ble jute aoods. 

Newt-Item eapttoaed "OrIna vlUllera' 
battle "ltla "Go'fJI'IHI1e8tn 

2809. SHRI SATVI:NDRA NARAYAN 
SINHA: 

SHRI YASHWANTRAO 
GADAKH PATIL : 

Will the Minister of DEFENCE be 
pleased to state: 

(8) whetber attention of Government has 
been drav.n to the news item captioned 
"Orissa villagers' hattie witb (iover1'1~nC· 
appearina in 'Indian Expres~' dllt~d 9 
February. J 987 whereIn It bas been state4 
that Y1USICrS are r~fusi('lg to sive up their 
land for the Defrnce pr\lJ~t in B~lalorc 
dj~trict of Orassa; and 

(b) jf so, the a",ion proposed to be 
taken in this regard? 

TilE MINISTER OF STATB IN TnE 
DRPARTMENTOF DEFENCE RBSEARCf{ 
AND DBVELOPMENT 1N THE MIN1STR.Y 
OF DEPENCE (SHR.I ARUN SlNGH) : (a) 
Yes, Sir. 

(b) A C()mpreb.n'ive scheme for proper 
resettlement and rebabl1itation of the dis
placed families has been drawn. These &chemet 
have been announced 10 the Lok Sabba 
on 6 A\lIu.t 86. The Orissa Government 
has pubhsbrd a booklet aiviDI tbe details of 
tbe project aod of tbe rctettlemcDt/rebabi. 
UtaHon schemes. Tbbl bas been djsrrfbtlted 
widely .• Adequate publicity bas been aiven to 
'!Ie faa: tbat, in addition to adequate com· 
pensation fur land and BSsets, all tbe dis
place4 families will be resettled in mod~ 
villages where basic amenitiea and aupportiol 
Jocial f,frft'itructure would be establi_.bed. In 
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Iddltion I)Ol'IOOI from dnplaccci r.mil.· wiD 
be offered job QPpotlWlkioa ill rehabilitation 
schemes to be lit up for tbil purpOle. Wor~ 
OQ tbOio scbomes hu been ltartod. 

ConstrUCtion or • model vitllle, 50 bed 
hospital. ITt, roads ad improvement of 
colloa- bat beea takeD up on priority. 

[frtwlallon) 

., AJloeatloD of fnd 'or promotlOa of 
toan ... 18 U ..... Pr.-'b 

28 to. SHRI RAJ KUMAR RAJ: Will 
the Mirus\ct of TOURISM be pleased to 
state : 

(a) the amount allo~ated in tbe Seventb . 
Flvo Year Plan for promotion of tourism in 
Uttar Pradesh and tbe amount to be lIven 
eYery year; and 

(b) tbe amount already spent on tbe 
development works tbere and the extent to 
which tbe work bas been completed 1 

THE MINISTER OF TOURlSM 
(MUFTI MpHD. SYED) : (a) The Ministry 
of Tourism do not atlt~atc funds. StatcwilC 
but on the basis of andivldual propo~als re
ceived frolD tbe State Governments. 

(b) The MInistry of Tourism have sanc
tloned/rele.sod to the State Government or 
U.P. t tbe following amounts durina the Sixtb 
Plan and tbe first 2 years of the Seventh 
Plan. Some of tbe works bave been com
pleted and some of are still uDder considera
tion. 

Sancllo_d Re11/4H__d 

amou"t amount 

SiXl\ Plaa 249.65 t 39.98 

Sevonth Plan 
1985·86 1 S 1.07 97.35 

\986-81 36.88 46 .. 27 

'kJv,ao,..., of Gramlahlua J ...... '. :ra,,' ID U..P .. 

2811. SHRI ItAJ KUMAR- RAJ: WDI 
the Minister of TOURISM be plene4 to 
ltate: 

(a) whether Union GOVetDlMJIt blft 
explored the possibilitiol of dO¥clolHal 
Ciramsabha Jamubawa·, Talab (Tank) ad 
Dewerbwa Baba'. reliaious place A •• place 
)f tourilt attraction to encourqe tourism; 

(b) it 10. 'bo dOJail$ thereof; aad ,. 

(c) if dot. the reasons tberefor 1 

THB MINIITER OF TOUlUSM 
(MUFTI MOHO. SYED) ! (a) No, Sir. 

(8) and (c). Do not arise. 

Development or toati... in U tta, 
Pradnh 18 .. feDda plaD 

2812. SHRI RAJ KUMAR RAI: Will 
the Mintster of TOURISM be plealCd &0 
state : 

(a) the details of the ICbemea undertwD 
durina Sixdl Five Year PJan for deveJ0pDW:Dt 
or tourism in U ltar Pradesb; aad . 

(b) tbe d~tails of tho schemes under
taken/to be undcftakc;o duriOl the Sevcntl} 
Five Year '~an ? 

THE MINISfER OF TOURISM 
(MUFTI MOHO. SYED) : <a) and (b). The 
details of the schemes undertakon durina tbe 
Sixth Five Year Plan and to be undertakto 
dunna the first three years of tbo Soyoalb 
five Year Plan for development of Tourism 
in Uttar PradClb is liven in the 11 ..... ' 
beo"'. · 
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Statemeat 

(RI. in Iiths) --------- _ .. _ .. ,_ ... __ ........... __ , .. _ .... _,,_~ro--_ .... __ _ 

-----.. ----. 

Slxtb FI,e Year PIeD 

I. PUrcllase of Trekki~1 equipmcot for U.P.I 

2. Purcbase of sails for Nainital Yacht Club 

3. Boriol of tubewell at Fatebpur Sikri 

4. Microplan of Kusbinagar aDd Sravasti 

S. Acq",isitioD of land at Sravaati' 

• 6. Acquisition of land at Kushinaaar 

7. Acquisition of land at Fatebpur Sikri 

8. Construction of Tourist Comple~ at Fatebpur Sikri 

9. FloodlIghting of Agra aDd Sikandra Fort 

10. Master Plan of Fatebpur Sik.ri 

,11. Development of 'Varanasi Ghats 

·12. Construction of Cottages and Restaurant at Auli. 

loshimatb 

13. Floodlighting of Residency of Lucknow 

14. Promotion of Fairs and Festivals·Lucknow 

1 S. Master Plan of Braj Bhoomi 

16. RuJila -Stage on Govcrdhan Parikarma, Braj Bhoomi 

17. Youth HO$tel at Alra (Traosferred to M/o 
Youth Affairs and Sports) 

Seventh Five Year PlaD 

lit· Year (1985.86) 

1. Dev.lopment/improvement of Varanasi Gbats 
, . 

Total 

2. Construction of Tourist Complex at Fatehpur'Sikri 

3. Construction of Tourist Complex at Sravasti 

4. Tourist Complex at Mathur 
S. Water Sports at Rivet Gomti, Lucknow 
--_._--- ._._---
·Completcd. 

Amount 
sanctioned 

6.26 

0.53 

15.86 

4.49 

2.00 

22.17 

22.00 

69.17 

9.40 

4.37 

64.50 

20.90 

6.40 

0.4.5 

. .. 
1.15 

----
249.65 --._ 

... 

63.00 

27.64 

3.10 

Amout 
rei_sed 

6,26-

0.53· 

9.07 

4.49· 

2.00· 

22.17* 

22.00* 

10.00 

9.40* 

4.3i* 

21.50 

10.00 

6.40· 

o 4,S· 

0.26· 

1.00 

10.08 • 
----.......,-. 

139.98 
---- ....... 

21.~O 

10.00 

20.00 

5.00 

1.55 
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Amt'UDt Amouat 
sanctioned r.leated 

6. Staao for Open Air Theatre and wayside amenitiet 

at Ayodby. 26.80 13.40 

1. Purcb ... of Swill Cottapa ror Kumbba Mela 17.48 15.73 

8. Toilet and driokiDl water facilities at Kushioaaar, 

8r8, .. tl. Sarnatb and Fatebpur Sikri throuab AS) 6.00 4.00 

,. Transport faciljties for Corbett. Dudbwa aDd 
CbUha National Parb $.00 4.63 

10. Luckoow Mahotsav 2.05 1.54 

---- ----
Total 151.07 97.35 

--- -----

lad Year (1986·81) 

11. 10 F.R.P. Hutl in Garbwal Himall,..s 33.75 20.00 • 

12. Master Plan for Sank-asia 3.12 0.7S 

13. Payment to NID for copies of drawings of SravaatJ 

Tountt Complex 0.01 0.01 

14. Tubewcll at fatcbpur Sikri 5.00 

IS. Tourist Complex at FatehpUf Sikri 20.00 

16. Fairs and Festivals (Lucknow Mabotsav) O.SI· 

---
Total 36.88 46.27 ---- ----

(Rs. in lakbs) 

Estimated cost 

Proposals .... coallderatloo 

Durlaa 1986-87 

1. Water Sports at Allababad 14.87 

2. R.estaurant at Koai 19.00 

3. Forest Lodle at Dudbwa 40.00 

4. Forest Lodse at Dbao,iri (Corbett) 38.20 

S. Yat,ri Niwa. at Allababad 36.76 ---
Total 148.83 ---

-Completed. 



DarIq 1987-88 

1. Accommodation facilities at : 

(a) GQI'hwal Region: 

Gobindahat (60 beds) . 

Risbikesb {200 beds) 

Dbaoaulati (84 beds) 

(b) Kuma",. RIgiD,. : 

Loa Huts at OWamati (32 beds) 

Log Huts at Kausani (' 8 bods) 

Log Huts at Cbakori (40 beds) 

LOS Huts at CbampavI' (40 beds) 

2. Creation of Taj National Park 

3. Wayside amenities on Buddhist Ctrcuit 

(R.I. In lathl) 

&llmlIlld CO" 

56.76 

J 11 .. 8) 

80.96 

48 48 

11.29 

78.13 

67.'6 

Awaited 

Awaited 

Tota1 ~2S.01 

--- --- -

(English} 

Role of ladi. ia tea priciaa 

2813. SHRI NITYANANDA ... MISRA : 
Will the Mioister of COMMERCE be 
pleased to state : 

(a) whether it is a fact that althougb 
India is tbe largest exporter of tea in the 
world tho quantum of tea exported during the 
lalt three years has more or less remained 
Itatic; . 

(b) whetber it is also a fact tbat althoush 
India is tbo biibcst producer of tea, it bas nO 

say in determiDioa tbe pric:;e of tla; and 

Cc) if 50, whether Government propose 
to form an associatIon of .Ksian Tea countries 
10 that we have a better lay in tea . 
pricing? 

THE MINISTER OF COMMERCE 
(SHill P. SHIV SHANKBR): <a) Exports 
of tea from India dUriDS tbe Ja.t three 1ean 

uve been as under: 

1983-84 

1984-85 

198'·86 

Quantity (M. Kgs.) 

202.31 

117.40 

'22.92 

(b) Prices of lea io the international 
market depend on factors such as demand. 
supply, stocld etc. in tbe World. 

(c) There i. no such specific proposal 
uDder consideration. 

• 
Review of 'uactl_iDa of Tea Board 

2814. SHRI NITYANANDA MISHRA : 
Win the Min'-ter of COMMEIlCE be . , 
pleased to state : 

<a) wbother any .S8eSI men t bas bcco 
made by Government about tbo effectiveness 
of tbe Tea Board in promotiDI and updatiDl 
the tcebool6ay of tea of tbe small producera 
80 that they are not ~p)oitcd; 
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" (b) if 10, what .a. the ..... meot; 

(c) tbe detailt or tbe fCherne, initiated by 
tbe Tea Boa rd CO improve processina. blend
ina and pack ina of tea to face world com
petition; and 

(d) how much of the total export in 
1984- 8! ean be attributed to the Tea 
Board? 

THB MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (.) Yes. 
Sir. 

(b) It was rt-Commended that tbe St. Ie 
Governments' Plans In respt"ct of tea should 
be drawn up and executed in consultation 
witb Tea Board. 

(c) Tea Board has recently introduced 
an interest· free loan scheme to enable ex
porters to purchase ind'scnou8 tra pack88ing 
machinery. 1 he Board is considering to 
tntroduce an('lth(T scheme to allow Importrd 
packaging machinery with sucb inter~st-frte 
loan In addition T~a Board i. providlOl 
subsidy (or Nursenes and Demonstration 
plots and is also c('nducting tral"lOg pro
gramme for small arowtrs through UPASI. 

(d) It is not possible to Quantify tbe 
contribution of Tea Board in exports because 
Tea Board·, role is ba~icatly promoticoal. 

Violation of Pr."eution of Insult to 
Nationa. HODour Act, 1971 

2815 SHRI S M. GURADD.: WIJI 
the Minister of HOME AFfAIRS be pleaSC'd .. 
to state : 

(a) wheth~r Government have received 
any tt"port frC'm Sta'e./Union Territories 
reaardtJlI lhe YloltUIOn of Prevtntion of Insult 
to Nadonal Honour Act, 1911 (Section 2) 
durinl the past two years; 

( b) if so. tb. dotl ils tberet'f; and 

(c) whether any penal action bas bccn 
taken againt' the "tot.tors ? 

THE MINISTER,()F HOMB AFfAIRS 
(S. BUfA SINGH): (a) and (b). Joforma· 
tion is beiDl collectod trom aU the Statesl 

Union Territories and will be laid.on the 
TabJe.of the House. Ho"~yor, information 
from some States/Union Territories relatin. 
to the last six months bas already beeo laid 
on the Table of the House. 

(c) Tbe cases are at various staps of 
investigation aDd further Itlal. action. 

Flood lighting of Gol Ou",. at 
Btjapur 

2816. SHRI V. KRISHNA RAO: 
win tbe Minister of TOURISM be pleased 
to state: 

(a) whether Goverrment of Kara.taka 
bl; requc!ted Union Government tar asais
tance (or flood )aghling of Gol Gumbaj at 
B,japuJ and way slde faclhtles at MDI bual; 
and 

(b) if so, there action of Union Govern
ment? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED): (u) Yes, Sir. 

(b) Department of Tourism bas sanction
ed an amount of Rs. t 4.00 lakhs towards 
provisiJo of way aIde facihtles at Mul Basal 
durin8 1986·87, ouf of which an amouRt of 
R~. 5.00 Jakhs has already been released in 
favour of Government of Kamataka u the 
first in~'alment. Tbe proposal of Govern
ment of Karnataka for flood liahtioa of 001 
Gumbaj at Bijapur is under cotlsldcratioD elf 
the Government. 

Export of leather 

28 I j. SHRI V KR1SHNA RAO : Will 
the Minister of COMMERCE be pleased to 
state : 

(8) the foreign ex"bange earoiop from 
export of leather during 1985-86-; 

(b) whether tbese earninas ar. Iitc~Jy to 
increase in 1986-87; and 

(c) the target fixed for export of Jeather 
in 1'86·87? 

THB MINISTER OF COMMER.CB 
(SHRI P. SHIV SHANKER): <a) Expor,s 
or leather and leatber produ~ts chari~ t~'$ .. 
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86. accordina to the export data compiled 
by the Council for Leather Exports, amount
ed to Its. 662.5 crores. 

(b) and (c). The export taraet tixed {or 
leatber and leather products for 1986·87 at 
Ra, 6S0 crores is likely to be exceeded. 

Rewards for leati1ef export la 1985 •• 

2819. SHRI E. A VYAPPU REDDY: 
Will tbe MinistC'r of COMMERCE be 
.,Ieased to state : 

(a) the number or industrial units ,iven 
rewards felr Itather export in 1985·86; 

(b) tbe foreign excbange earned from 
export of leather; and 

(c) tbe percenta2t of foreign excbaose 
earned by ~xporting finished leather 80 od5 

out of tbe total leather e,port 7 

THE MINISTER OF COMMERCE (SHRI 
P. SHIV SHANKER): (a) 33 industrial 
units were given awards by the Council for 
1 leather Exports (or their export perfor. 
mance'in leather and leatber products dorin, 
1985-86. 

(b) Exports t'f Irather and 1eather pro
ducts during 1985·86, as per the e,..port 
data compiled by the Council doe Leather 
Exports, amounted to Rs. 662~5 cror~. 

(c) Leather products accounted for 
about 49 per cent of total exports of leather 
and leather product~ during 198 S- 86. 

Working results of S.TC durlog 1986 

2820. SHRr E. A YY APPU REDDY: 
WHI the Min,ster of COMMERCE be 
pleased to state : 

<a) tbe turn over of the State Tradina 
Corporation (STC) in ] 986; 

(b) tbe profit or los, incurred by tbe 
S. T. C. duriog t 986; and 

(c) tbe tradiol activities, specially laken 
up by tbe S.T.C. durinl 1986 ? 

THB MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) aDd (b). 

Accounts o'.Sta1e fredin, Corporation were 
maintained on a fioaDclal year balil. STC'a 
turnover in 198$ .. 86 amounted to Rs. 
25' 1.16 crores. Its profits before tal. 
amounted to Ra. 61.66 crorcs in 1985-86. 

(c) Tho ronowing measures bave beeD 
taken by STC to promote OXPOltS: 

(i) A number cf new items and Dew 
markets have been developed. 

(ii) Several Memoranda of Understand
ing bave been sillled with public 
and private sector undertakinas 
with a view to exportio. their pro· 
ducts and services, making' use of 
STC's infrastructure and buying 
strength. 

(iii) Memoranda of Understandin. h.,e 
also been signed with several inter· 
national trading hoUles with lhe 
ohjective or boosting STC·. ex
ports, 

Tourls' CfcDtre at Golkooda. 
H)deraba4 

28zl. SHRJ M. 'RAGHUMA REDDY ~ 
Will the Mini\ter of TOURISM be pleased 
to state: 

(a) whether tbere ia a propos,,} under 
consideration of Union Governtnent for 
de'lelop~nt of a touriSt Centre at GolkoQda 
Fort near Hyderabad; and 

(b) if so, details thereof? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : {a} and (b). Yes, 
Sir. A proposal is under consideration of 
the Central Miniltry of Tourism for deve
lopment of a Tourist Centre at Golkonda 
Fort near Hyderabad. The project will be 
taken up after a Malter Plan is prepared. 

( Tra", fallon] 

Production aad esport 01 textile' 

2822. SHRI HARISH RA WAT: Will 
the Minister of TEXTILES be pleased to 
I)tate: 

(a) whetber it is a fact tbat after the 
announcement of new textile policy, produc· 
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-100 and export of textu. have declined; 
and 

(b) if so, the total production and ex
port of textiles durin. 1986 '1 

. THE MINISTER OF STATE OF THB 
MINISTRY QF TEXTILES (SaRI RAM 
NIWAS MIBDHA): (a) No. Sir. 

(b) Does not arise. 

Expert of .pple. 

2823. SHRI HARISH RAW A T : "'ill 
the Minister of COMMERCE be pltased to 
.tate ; 

(a) tbe value of apples exported during 
previous two yean, ycar-wise; 

(b) whether export is In accordaoce with 
the expectations; and 

(c) if not, the steps proposed to be 
taken to promote tbe export of apples? 

THE MINISTER OF COMMERCE 
(SHRI P, SHIV SHANKElt) ! (8) Accordtng 
to the data .vailable tbe export of apples 
were as under : 

Qty. MT. 

Val Rs. lakhs 

1982.8J J983·84 
........ ~----------- ------

Qty. Vol. Qty. Vol. 

3,866 91.S0 4.863 129.00 

Sourte : DGCI & S 

(b) and (c). T~e export of apples is 
presently of the order of about 4.000 
Metric tonnea JUf annum. Government is 
aivin. incentivea Uke Casb Cotnpetlsalory 
Support aDd Import Replenisbment to en
courl,c their expert. 

ITDC Hotel. J. Uttar Pradelb 

2824. SUIU HARISH RAWAT: Win 
tbo Minister of TOUR ISM be pleased to 
Itate: 

. (a) the total number of rooms avail.ble 
ift tho Hotels. run by J T.O.C. in Uttar 
Pradesh and tpe number of persons who 
stayed In these Hotels during the Jast two 
years; 

(b) wbether Government have any pro
posaJ under cons~dera tioo to increase tile 
Dumber of rooms as well as Hotets of ITDC.· 
in view of tbe hiS number or touri!lts vi~iting 

tbis State; and 

(0) if sC'. the details in this regard? 

THE MINISTER OF TOURISM (MUFTI 
MOHD. SYED) : (a) The information is as 
under: 

Yl'ar 

t 984-85 

1985-86 

No. of room I 
avaUable In 
ITDC Holel, 
In UJ. 

84 

84. 

No. of ptrSfJ", 

sfaYi'd • 

10.966 

10,497 

(b) and (c). During the year 1986 87 
ITDC commissi\)ned a 4 star (S 8 rooms) 
Hotel at Agra. ITDC bas no proposal at 
present to increase the number of Hotel 
rooms in U.P. either by expansion of its 
existiol properties or by setting UP any new 
Hotels of its own 

(English) 

Model ,Illa&es for settlement or ex
lerdeeaaeo un A ssam-

8an&ladesb border 

2826. SHR) C. MADHAV REDDI : 
SHRt RAM SW ARUP RAM: 

Will tbe Minister of HOME AfJ;AIRS 
be pJeased to state : 

(8) whether there is a proposal to create 
a series of Model viUages .n alon~ tbe 
Assam-Bangladesh border where ex·~r"jce· 
men would be settled; and 

(b) whothu such a proposal is also beiDa 
considered in respect of western border of 
tbe country ? 

THB MINISTER Of STATB.JN THB 
MINISTRY OF HOME AFFAIRS (saRI 
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CHINTAMANI PANlGRAHI): (a) No 
lOCh proposal bas been received. 

(b) Akbouah there is no proposal as 
sucb to create a series of Model ViUages 
alon, the western border. the State Govern
ments of Rajasthan and Gujarat are consi
derinl settlement of ex-servicemen in some 
bordor areas, where land may be avai~bJe. 

Promo'ioo of TourlslD 

2827. SHRI C. MADHAV REDOI: 
Will tbe Minister of TOURISM be pleased 
to state: 

(a) whether a number of scheme, have 
beeD chalked out recently for promotion of 
tourism; 

t b) if so, State-wise details thereof; 

(c) wbether any scheme4_) are proposed 
(or the common man in the country as aho 
middle-level tourist from (\\crseas on low 
budgets; and 

(d) if so, detaih tberevf ? 

THE MINISTER OF TOURISM (MUFTI 
MOHO. SYED) : (a) to (d) The Drpartmenl 
or Tourism bas taken up several scbemrs for 
development of t('urism infr structure in the 
country. These iDclude promotion of Wild 
Life Tourism, Beach Tourism. HimalysD 
Tourism, construction of budgt:t accommoda
tion. creation of watside ra~dlties at impor
tant highways,' provision of drinking water 
Bod lo,let facilities at cultu,al centres, aua
mentation of tourist transport and promotion 
of water and winlet sports. Project. uDder 
these sc~lcmes are taken up at tourist centres 
in con5ultation with the State Governmentl 
Union Territory eoo<;crned keepins in view 
particular requirements of a centre. 

Special empha~is is being laid on creation 
of facilities for middle class and budget 
tourist!), both domestic and f(.'reign, in tbe 
form 'Of Valri Niwa')es, Tour t~t Bungalows, 
Bt"lch Cottages, Wly~ide factltties, Yatrikas, 
public conveniences at important monuments. 
etc. IndIa Tourism Development Corpora
tion. a P\.lblic S.ctor Undert3king, h,s also 
btousht ocU special packajes ror domestic 
ani1 bud,et tour is." 

BaD OR Import of Ieeoad _. 
capital &oodt 

2828. SHRI C. M~Hf\V R.EDO!: 
Wi1ltbc Minister of COMMERCE be pleased 
to state: 

<a) whether h"ports; oft second ban~ 
capital goods are proposed to be banned on 
the basis of report of a higb powered Com
mittee; and 

(b) wherher it is a faet tbat this is in 
order to import only the latec;t hi. tethnology 
machines for speedy Ifowtb ? 

":I' 
THE MINISTER OF COMMERCE 

(SHRI P. SHIV SHANKER) : <a) A biab .. 
powered Committee on capital sood~ has 
bc~D set up by tbe MUllstry or Indu~try with 
a VieW to streamline the peo~\Jrc of lmpor& 

of capital good. 1 be COnlO1;Uee is yet to 
submit it'S report. 

(b) One of tbe major objectives of the 
present import policy on capital goods is to 
accelerate the pace of technological upgrada
tion and modernisation of the Industry and 
to achIeve the maximum grov.tb. The policy 
is kept under constant review keeping in 
view tbe needs of the economy. 

(TrtnrsIOllon) 

House bulldhlg adwance to civilian 
employees or Army aDd Nlla' 

Headquarters 

2829. SHRI KALI PRASAD PANDEY: 
Will the Minister of DEFENCE be pleased 
10 state: 

(a) whether it is a fact that house build .. 
iDS advances have been liven to the civilian 
emp'loyees workioa in Army and Naval Hea4-
quarters (Kashmir House) by tbe Army 
Welfare Organisation on the allotwnt of 
newly conS(ructcd houtics in Arun Vihar 
(NOJDA) and jf so, the D1IP1ber of employees 
who have been Iuulctioned house building 
ad~ance: 

(b) the reasons for depriving this benefit 
to the civIlian employees workin. in Air 
Headquarters; an4 
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(c) the DUmber of civilian eMp'loyees of 
the Air Fo~ wbo bave been deprived of the 
bouse buildiDl advaDj:c? 

THE MINISTER OF SrATE IN lHE 
DBPARTMENT OP DEFENCE RESEARCH 
AND DEVBLOPMENT IN THE MINISTRY 
OF DEFBNCE (SHRI ARlIN SINGH) : <a) 
Yes, Sir. The Chief Administrative Officer t 
Ministry or Oc:renoe, and Naval Headquarters 
have sanctioned house building _. advance to 
60 employees of Army Headquarters/Inter .. 
Services O ... .tnisations and seven. emr10yees 
of Naval Headquarters respectively wbo have 
been allotted newly conJtructcd houses in 
Arun Vibar (NOIDA). 

(b) and (CI. Air Headquarters did not 
sanction the IU1U\C' bUilding advance to su, 
civilian employ.:es who bad apphed for slmJldf 
purpose, because lhl!Y were not considered 
eligible for the same under the relevant rul(s~ 
as confirmed by the MlOistry of Urban Deve
lopment. 

(Eqlish) 

1m plemeufatiOI} of recommencl.sIJon!t 
of biKh le\ el Committee on problems 

of e.~servieemen 

2830 SURI SYED SHAHABUDDIN ; 
Wln the Mml$ter of D~FENCE ~ plea.~ed 
to refer to the reply Blyen 10 Starred Quefi
tlOn No. 202 00 30 July, 1986 reBardlOg 
rec(.)mme;:ndnhons of htgh-Ievel COfllmlttt'c 0[1 

ex l:;ervicemeo·s problems and state: 

(a) tbe staac ot Implemeotatlon of the 
re-;ommtodattons of tbe high"level Committee 
on the ploblems of ex· servicemen whIch \\'ere 
\tcccpted ¥rbolly or partially, as OD 31 Janu
ary. 1986; 

(b) whether bome rccomnlendations are 
still under conSIderation or rev jew; 

(c) wbether any represeotations have 
been reccivefi from the ex-servicemcD·s asso
ciations agam,t some recommendations; and 

(d) if so. whether Government have 
rcvicwtd their decision on those recommen .. 
dallODs? 

THE MINISTER OF STATB IN rus 
DEPARTMENT OF DBFENCB RESEARCIi 
AND DeVELOPMENT IN THB MINI8fllY 
OF DEFENCB (SHlll ARUN SINGH): 
(a) Tbe position reprdina action tt'toO for 
implomeqtation of the rea>mmeadadon. of 
life Hiah Level Committee 00 Jlr0b •• q( 
Ex·Servicemen which have been accepted 
wholly or partially is liven in the statement 
laid on the Table of the House. 

[Placed in Library. S~e No. LT .. 4007/87.) 

(b) Some recommendations are still 
under consideration. 

(~ and (d). Thert were some repre.enta· 
lioDS aaajnst some of tbe recommendatioDS. 
Tbese bave been taken note of. 

Compllafion of language aod edlleatloo 
tabl~s relatlog to 1981 ceII.U. 

2831. SHRI S YEO SHAHABUDDJN : 
Walt the MlDisler of HOME AFFAIRS be 
pleased to state : 

(a) whether tbe Reglstrar General of 
India bas compiled tbe languase and cduca
non tables relatlng to 19S 1 census; 

(b) wbetb~r any preliminary reports have 
bc:eo relcdsed by blm; and 

( c) wben tbe final report IS expected to 
be pu bhsbed ? 

· THE MfNISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHltl 
CHINfAMANJ PANIGRAHI): (8) and (b). 
Tbc RCllslrar General. India has compiled. 
toe I!OU~1I0n tables relatin, to 1981 census 
aCld mObt of them have been released. The 
dtlta telauns to lanaualc/motber toquo 
collected ID J 981 census have Dot been 
compiled. 

(c) Tho laaao.aae data collected throup 
the bousohold schedule ill reapect of laoauaae 
mainly spoken in tbe bousebold are I_tely to 
be available before tbe end of thif year. 

Procure.eat of Jute In Blbar by Jute 
Corporatloa of l.u. 

:2 832 SHR' D. L. BAITHA : WdJ th. 
Mintstel' of reXflLBS be plcas~ to atato i 
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(a) whether dtsqitc reiteration 0(' Govern
ments proclaimed policy of tbe ,readiness of 
the Jute Corporation of India (Jel) to buy 
jute when offered at tbe support price, tbe 
leI has stoppN buying it in Bibar and 
consequently a larae quantity of jute is still 
with the srowers; aDd 

(b) if so. the reasons for such a situatioD ' 
aDd tbe remedial steps proposed ? 

. THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 'RAM 
NIWAS MJRDHA): <a} and (b). It is not 
C\1rrect to State '''that Juto Corporation of 
India (JCl) bas slopped buyinl raw jute in 
Bihar. OD the other band Jel bas procured 
in all about 2.78 lakb bales of raw jute in 
Bihar during tbis year directly and tbroulb 
its State love,) Coopera five procurement 
aBen~y. This represents about 40 per cent 
of eSlimatcd crop producrion of 7 lakb bales 
durina this season as compared to about 2 S 
per cen.t of procurement out of an estimated 
production of 12 Jakhs b,lles during the la~t 
year. JCI has an open ended policy of pur
chasing whatever quantity of raw jute is 
offered to it by jute srowers at the statutory 
minimum price . fixed by the Government. 
The Position on date is tbat hardly .oy stock. 
is left with the small and marginal farmers 
for being procured by leI. 

Outcome of 1_0. Pat tal'" 

2833. DR. B. L. SHAlLESH : Win the 
Minister of EXTERNAL AFFAIRS be 
pleased to state the outcorQe of the Secretary 
level talks on the border issuc held in Islama .. 
bad during the last wee~ of February, 1987 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL A'FFAIK., 
(SHRI K. NATW AR SINGH): J\ stateme',t 

is given below. 

Sfatement 

Minutes 0/ con6uilaliona INlw~t!n M·. 
Abdul $allar. Foreign &t"latJ' ()/ 
Pakistan anti Mr. Jf. S. GonsalveJ, 
Sec~tary In the Mlnlstr] 0/ 

Externe; I Affairs of India at 
lalamobtUI f,.om 27 ~eb,.u ... 

a'>' 10 2 Murch, 1987 

I. The Consultations were held in pur-. , 
s'uance of para (x) of the Minutes of Coo .. 
lullatiooa initialled iD New Delhi on Fcbru-

ary 4. 1987 (or discussion of fureber coo
crete measures for de-etealation aJonl the 
border. 

II. It was ai1'CCd that : 

<a> All defensive and otrcDlivC fonna
tions in tbe acetor South of Banner
Cbbor wi)) commence return to 
their peacetime localions, which 
,ball be completed within l' dan 
of tbe date of ioitiaUiol of tbese 
minutes. • 

(b) In the kctor comprisiDI Banner-, 
Chbor in the South and upto 
Hindumalkot·Mandi SadiqpDj in 
tbe North, aU defensive aDd offen
sive formatiobs will commence 
return to their peacetime locations 
from 1 6 March, t 987. 

(c) The pullout of troops wiJl be under
taken ;n a graduated maDner and 
will be monitore~ tbroUJh reauJar 
contact to be maintained by the 
DsGMO of both sides. 

111. Por dbcussion of furlber de.e~ala
'ion measures along (be international bord~r 
a Pak.istan deJeptjoD bas been io"Hed to 
visit New Delbi It an early mutually con
venieDt date 10 be ICttled lhrouah diplomatic 
channels. 

Fllke pal.port radetJ 

2834. SliRI MOHO. MAHfOOZ All 
KHAN: WHI the Minister or HOME 
AFFAIRS be plcased to state: 

(a) the details or the passport rackets 
unearthed by Government in various parIs of 
Ihe country durin. 1986; 

(b) who are the kinapins identified for 
funning the fake passports organisations in 
the country Btatina their modus operandi and 
their official links. if an),; 

. (c) the number or penon. detaincdl 
arrested in tbis coDoection; IDd 

(b) the meaSUfC:I taken by Governmont 
to plug tbe loophotc.s, ir an)', in the rulet 
Illd r.ulatjo~ IC;)YorDiDl the J'.uaneo of 
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palspor$l 10 IS to make a foolptoof system 
to check the illept trade io passports in tbe 
COUDtry ? 

THE MINI~TBR OF STATE IN THB 
MINISTRY OF PBI.SONNBL. PUB~IC 
GRIBVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MINIS .. 
TR.Y OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) to (c). The State 
Goveromcnt.!Union Tenitory Administra
tions are responsible ror enforciog Jaws 
teJado, to offences committed by individuals 
while obtainiog passports, 00 tbe basis of 
information available with Central Baencies, 
six cases were unearthed duriog t 986 
Details in that reaard are aiveo in the 
statement laId on tbe Table of tbe Housc. 

(Placed in Library. Se~ No. LT-4008/_87.1 

(d) The Ministry of External Affairs 
bave takeD eel taln steps to stop foreerics in 
tbe i.sue of pas~port8. The details in tbis 
reaard are given ID t~ s".tement laid 00 tbe 
Table of the House. 

{Placed ill Library S~f ~o. ll-4008/87.1 

Haadloom Indu5try iD Aodbra Pradesh 

2ij lS. SHltl V. TULS1RA M : Will tbe 
Minister of T1:XTiLES be plca\ed to state: 

(a) whether the number of baDdlooms 
ID Andbra Pradesb is on the decline durio& 
tbe 1 •• t three years; 

(b) if '0, the details thereof and tbe 
reasons for staln.tion of handloom industry 
in lbllt Stace; and 

(c) tbe steps taken by Union Govern .. 
ment to provide finan~al assistance to tbe 
State Government to improve tbe handloom 
industry in the Slate? 

THE MINISTER OF STATE OF'tHB 
MINISTR.Y OF TEXTILES (SHRl RAM 
NIWAS MJRDHA) : (a) N\\ Sir. 

(b) Docs not arise. 

(c) Go\'ernment of India have been 
implemc:nrill~ a number of bandloow devo
lopmental schemes since 1976 throulh tho 
Stato GovcrnmclU with •• viow to stronatbeo-

in. the orpnisatioD~l infrastructure f-or tb. 
development of the handloom sector. Some 
of thee Schemes are as follows: 

(;) Share Capitai'" assistance to blDd-
100m weavers to enroll themselves 
8S nlembers of coopt'rative societies; 

(ii) Sbare Capital a~sh,taDce to band. 
loom weavers primary cooperative 
societies. apex societies and State 
baodloom development corporatioDI' 

(iii) Assistance foc modernisation of 
looms: 

(Iv) Managerial subsidy to hand100m 
weavers primary co-operative 
societic&; 

(v) Financial assistance to State band .. 
100.11 development corporations and 
handloom CO-operative societies for 
tettiol up pre·looom and polt
loom processlol facllities; 

(vi) Special rebate at the rate of 20 per 
cent on sale (\f band loom produc,,; 

(vii) Janata cloth Scbeme; 

(vin) Thrift Fuod Scheme; ~nd 

(I~) Workshcd·cum-HousiDI Scheme. 

Evaluatioa of cotton mODopoly 
procuremeat scheme. 

2836. SHRI HUSSAIN DALWAI : WiJl 
tbe Ministel of .. TEXTILES be pleased to 
state; 

(a) wbether Union Government have at 
any time evaluated tbe progress made by tbe 
f\.ionopoly COHon Procurement Stbeme in 
Maharaabtra throuah a panel.of experts so 
far; 

(b) if not, whether there is any sUCh. 
proposal under consideration 4?f Gove!'D1Deqt: 
and 

(c) KcepiDI in view of invoJvement of 
huat quantum of financial assistance, wbether 
Government propo,e to evolve any schemc 
oll All India pattern for protectinl the 
tDteroat or cotton l1"0wtrl ? 



THB MINISTER OF STAlE OF THB 
MINISTR Y Of TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (a) Yes, Sir. 

(b) Does not' arise. 

(c) The Government fixes minimum 
support price every- year with a view to 

ensuring remunerative prit:e to tbe arowen 
and allO for maintaining production level or 
cotton. The Cotton Corporation of India 
makes prucbases under Support Price 
Operations except in Milharasbtra wbenever 
the market prj~ tend to touch minimum 
auport 1evels. 

Import of dry fndts 

2837. SHRI P. M. SAYEED: WJlltbc 
Minister of COM MEReS be p1eased to 
state: 

(a) whetber Guvernment have rleet .. cd 
any representation for Increasing 10) rort 
quota of dry fruits; 

(b) whether Government bave aho been· 
requested to reduce import duty on dry fl Ul!S 

and if so. reJction thereto; 

(c) the annual amount belDg spert (In 

import of dry fCUlts and the apprOX1Platc 

demand in terms of pnce of thy t rUll~ p':l 
year; and 

(d) whether increase in import quota Bod 
reduction in Import duty is likely '0 dl~cour· 
age smugglil1& of dry fruits mto Ind,a? 

THE MINISTER OF COMMERlE 
(SHRI P SHIV SHANKER): (a) Repre~eDla. 
tions were received for raising the percentage 
entitlement for grant of licences for import 
of dry fruits. After due consideratioll ~hc 
percentage eDtitlement hM beoD raised from 
20 per cent of tbe best year's import to 
2S per cent w. c. f. 1.9.1986. 

(b) As per aYAilable information, no 
sucb request has ~D made. 

(c) Import of dry fruits ViL Raisins, 
Sultanas and other dried &raPes, Figs, 
Almonds. Pistacbio nuts, Wamuts were of 
tb~ order of Rs. 1.25? 4 8 Jakbs. Rs. 2210 76 
laths and a .. 2012.96 laths for tbe )'eat 
1982-83, 1983-84 and 1984"85 roapectl .. 

~ .. 

vely. Data beyOfld March, 1985 ,. Qot 
Ivailable. No aHessment of d.~and haa bleD 
undortaken, but there have been DO report 
of sbortaaes. 

(d) No $pe~ifiC' study has been in tbis 
resard. 

(TranJIRlloII] 

Crlter.a for pay.eftt of t"ODJpea •• Uoa 
lor acqulsitloa 01 tand In 

bonier St. fes 

2838. SHRI JAGDISH AWASTHI! 
Will tbe Minister of DEFENCE be pleased 
to sCate : 

(a) the criteria adopted for payiol com
pensation for tbe laod acquired by the army 
for defence purposes JO bOlder Statts and 
the time limit fixed for payment of com .. 
peosation: 

(b) whether it is a fact that some of tbe 
ca'cs are pcodllll in Jummu for the Jail 
more tbaD fiftteo ~ear~ and the compensa
tion ba~ not been palJ desrJte tbe Instruc
tiona given by Govcrnmem 1l1lh,s regard; . 

(c) If so, lhe reasons (he ret or; and 

(d) tbe number of such cases pending in 
other border States? 

THE MINlS1ER OF STATE IN THE 
DEPARTMENT OF DE.l-bNCE RE
~EARCH AND DEVELOPMENT IN THE 
~1INJSIRY OF DEFENCE (SMRI ARUN 
SINGH) : (a) The land for Dereoce purposes 
tn ·the country. iocludmi the border States. 
IS a~ujred under tbe land Acquisition Act 
J 894 or RequisltioDanl and Acquisition of 
Jmmov4blc Property IRAIP) Act 1952 (in 
case of requisitioned properties 00 which 
assets have been created) except in J &. 1'. 
Rajuthan and Napland who have their own 
State Acts for the purpose. The principles 
for determination of compensation are laid 
down in the respective Atts. Tbe acquisitlOD 
under Land Acquisition Ace has to be 
completrd within tbree ~ears of the lS~UO of 
Notification under Section 4( J ) and tbe 
award baa also to be made durma this 
period. Possession of land can be taken afler 
making of the award ... However. in Ulsel 
where UtpDCy Clauso 'e iDvokod tbe pouoa ... 
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aioo caD be takeD over 15 daya after lea. 
of notices under Section 9 OD paymcDt of 
80.per cent of tbe estimated compensation-

FQt acquidtions un~er .RAIP Act the 
laad slaods acquued on pubUc:atioD of Form 
'J f

• Compensation is. auessed and paid 
thereafter. 

Thore is no time limit for disbursement 
of compensation, as such, preiCribed in both 
tbese Acts. There ii. howevt'r, a provision 
in the Laod Acquisition Act for paymeDt of 
interest (t'J 9 per cent for the first yea.r and 
15 per cent 'or ,he • .tond year aDd onwards , 
from tbe date of lakio. pou~jon to the 
date of rayment or deposit of compenRation . .' 
In case compensation is not pa id or deposi-
ted on or berorc tak ;n, possession of the 
land. 

(b) to (d). Tbe informatioD is being 
colle.ted and Wilt be laid on the Table of 
the House. 

(English) 

Earoing. ff!)111 tuPrislD 

2839. DR. 8. L. SHA'LESH : Win the 
Manister of TOURISM be pleasld to state: 

.. 

(a) whether there has beeo sharp decline 
in earnings from tourism during the last 
two years; and 

(b) if SO, tbe reasons tberefor ? 

THE MINISTER OF TOUR1SM 
(M UFTI MOHO SYED' ; (a) No Sir .. 

(b) Does Dot at ise. 

Proposal for couater trade la DOD-oil 

sector 

2840 DR. B. l. SHAllESH : win the 
Minister of COMMERCE be pleased to 
state: 

(a) whether steps are heins Initiated to 
push throo.b tbe idea of counfer-trade in 
non- oil &eCtor 88 mooted at tbe recently 
held indo·OPEC (Organisation of Petroleum 
EXP<'rtin& C()untrie~ Seminar in New Delhi 
aimed increasinJ the vo1ume of trade bet· 
ween India .nd th~ rnem~r. of tb~ OPEC; 
and 

(b) if 10, the detaUs thereof? 

THB MJNISTER OF COMMEaCB 
(SHRI P. SHIV SHANKER): (a) and (b). 
Recently no Indo·OPEC Seminar ••• beld 
in New Delhi Ho-ever, an lndo·OAPBC 
(Oraaoisation of Arab Petroleum Exportioa 
Countries) seminar was held where a number 
of ideas w~re mooted. One of tbe SuapstioDl 
was to increase soufciDI or import of India 
and the Arab Petroleum Exp,)runa Countries 
from eacb otber witb a view to enbauciq 
and broad basiog the t~ 0 way trade in the 
true ~pint of Soutb·South Cooperation to 
their mutual adv8tJtal,c. 

"andloo .. prOC'eulog IlOit fa Aadbra 
Pr.de~ 

2841. SHRI C. SAMBU: Win the 
M ioister of TEXTILES be pleased to state: 

(a) wbether there is any proposal under 
consideration of Union Government tt) start 
handfoom processing unit in Andhfa Pradesb; 

(b) if so, its location; and 

Cc) whether there is any scheme for 
starting bandtoom processing technological 
institute in Andhra Pradesh ? 

THE MINISTER OF STATE OF rHB 
MINISTRY OF TEXTILES (SHRJ RAM 
NIWA') MIRDHA}: (a) and (b). No, Sir. 
H('lwever. proposal have been received (rom 
the St!lte Government of Andhra Pradesh 
for expansion of the existing processina unit 
at Jeedrmctia and the Hcat·~euing Plant at 
Nellol't' . 

(c) No, Sir. 

. 
J mpaet of 4uty on price of pulses 

284Z. SHRI VIJOY KUMAR YADAV: 
Will lh~ Minister of COMl'4ERCE be pleased 
to state! 

(a'l whelber it "h a faet that aftor the 
in- posilion of dUly on pulses tbe prica of 
pulses In the borne market have lone up; 

It 

(b) if so, to what extent: 

(c) whether Government are COD-

ternplating c.lanj$ation of import. or PQ~'": 
aJld 
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(d) if Dot, the reasons therefor 1 

THE MINISTER OF COMMERCE 
(SURI I'. SHIV SHANKER) : (a) and (b). 
No Sir. tbere bas been DO significant imp'ct 
of fbe duty increase on the wholesale Bod 
retail prices so far. 

(c) and (d\. The Import Policy in re~pect 
of indivIdual It~m:, is determined having 
regard to indigenous availabihty and 
country·s overall requirements. The Import 
Policy is under constant review and ne.:es
sary corrective measures are taken as and 
when necessar~. 

Permission for microwave ~)stem to 
Andhr. Pradesb po) ice 

I 

28.3. SHRJ MANU( REDDY: Will 
the Minister of HOME AFFAIRS be pleas
ed to state; 

Ui) whcthtr Government of Andbra 
Pradesh has approacbed the U Dlon Govern
ment for grant of permiSSion to Andbra 
Prdesh police for microwave system of 
communicatioo4i; and 

(b) if so, the action taken by his 
Ministry in this rega rd ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF t>~RSO~NELt PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINJS
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) No, Sir. 

(b) Does not arise. 

SAARC meeting 

2844. DR. B L SHAlLESH: win the 
Minister of EXTERNAL AFFAIR~ be 
pleased to state : 

(a) whether a rneetirg or experts from 
the seven countriec; of the South A2tian 
Association for R~lionaJ Co-oper .uion 
(SAARC) to live concrete shape to new 
ideas identified by the Banldlore summit was 
held in New DelhI tow~uds the cod of 
February, 1987; 

(b) if so, the propo~als 3sret'd to at tbe 
meetiol; and 

(c) tho furtber action beJn. taken in fttat 
reaard ? 

THE MINISTER OF STATE IN-rHB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR. SINGH): (a) Yel. 
Sir. 

(b) Tbe .chemetl agreed to in the meet
ing, to g.ve practical shape to the flew ideas, 
are the followinl : 

(I) South Asian Broadcasting Proaram· 
me coverioa redio IDd television. 

(ii) promotion of orpnlsed tourism. 

(iii) tho establishment of a SAARC 
D~umentatjon Centre. 

(IV) institution of SAARC Cbairs, 
Fellowsblps and Scholarships. 

(v) an Oraamsed Volunteers Programme, 

(c) The Repor' of the Meeting is to be 
con~tdered at tbe nex.t session of tbe SAARC 
Council of Ministers. 

Grallt of peesloo to (r_dum ftgbler. 
rrnlD Mahar.statra 

2845. SHRI MURLIDHAR MANE: 
Will the Mtm~ter of HOME AFFAIRS be 
pleased to state: 

(a) the number of freedom fighters from 
Mabara\htra who have applied for pension 
dUtlD8 198~·86 and 1986-87; and 

(b) bow many of tbele pension cases 
have been cleared by Government? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMS AFFAIRS (SHRI 
( HINTAMANI PANIORAH1) : (&) and (b). 
The last date for receipt of applications 
ul')der the Swatantrata S lioik Stroman 
P~nslon Scheme was 31.3 1982. Applica .. 
tions received after this date Ire considered 
onJy if claim of suffering is supported by 
dovumeotary evidence from official records 
anJ verified by State ,Qovernments con .. 
cerned. Durin. tbe years 198',,8' and 
19~6-87, 'n 21 such ~se, pension was 
sanctioned after condonation of delay. 
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Export of riel 

2846. SRKI K. PRADHANI: WiD 
tbe MiD"tor of COMMEIlCl! 'oil pleakd 
to ltate : 

<-> the details of oxport of rice country
wile dUrinl 1985-86 and 1986- 87 10 rar; 
.oct 

(b) tho amount of fordID excbaDae 
earniop therefrom? 

THB MINISTER OF COMMERCE 
(SHltl P. SHIV SHANKER): Ca) aod (b). 
A statement showing provlsional export of 
rice, country-wise. during t 985-86 and 
April, t 98«1 to January 1987, in t!rnlS of 
quantity and value is liveo below. 

Stat_eat 

CDunlry-wll_ ~XPO"I ol"u 

Qt,. : M. TOMeI 

Val. : lb. Lakh. 

1985 .. 86 1986· 8 7 (Apr.-JaD.) 

----------
Qty. Val. ~ Qty. Val. 

I 3 4 S 

Baharain 3.516 310 476 56.72-

Kuwait 28, 7~8 2,tO' J ,123 121.47 

Oman 7,019 661 4,333 337.31 

Qatar 971 78 21S 20.16 

Saudia Arabia 62,799 4.37t1 33,1:52 2,855.86 

U.A.E. 32.1~O 2,590 13,825 1,334.81 

Y A.R. 967 84 ... ., . 
YemeoPDR lS 3 

Bel,iam 20 3 127 11.07 

France 183 21 233 20.34 

Germu)' FR 78 S S5 6.6e 

Netherlands ... ... 20 2.89 

Norway 98 8 

U.K. 11,719 890 11,998 1,050.76 

U.S.A. 4,609 497 4,0«11 522.48 

Canada I,Ot 7 107 142 16.72 

MODI Kooa , t 25 !.82 

Siappore 92~ 78 226 24.57 
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1 2 3 4 5 

---_---
Sri Lanka 90 ,. ... 
Australia 18 1 Its 10.01 

Malaysia !O8 12.70 

U S.S.R. 79,721 S,4S7 75,406 6,034.26 

Otbers 527 41 23,199 2.038.00 

2,35,213 17,323 1.68,800 J4,480.61 
- - - -- ----__,.~ 

(Sollrc. : Agricultural & Proceued Food Products Export Development Authority) 

Identification of ecODOD. i e .reus 101' 
financial heJp 

2847. SHRI G. S. BASAVARAJU·: 
SHRI S. M. Gl1KADDI : 

WIH the Minister of (OMMERCE be 
pleased to sta te : 

(a) whether Govornment have idertificd 
any economic areas for greattr financial belp 
to make Indian Companies more cC'mpetitlve 
in the Internationa1 Marker; 

(b) if so, the details thereof; 

(c) tbe kind of financial beJp that will 
be provided to those economic areas; 

(d) whether Indian Compaoies bave 
made any efforts to develop markets in West 
Asia; and 

(e) if so, tbe facilities provided to tbose 
companies to develop new mart<et in West 
Asia ? 

THE MINISTER OF COMMERCE 
CSHRI P. SHIV SHANKER): (a) to (c). 
Financial assistaDce such as Cash Compen
satory Support, concesaional rate of interest 
on preshipment and postshipment finance 
and fiscal concessions qnder 80 HHC is 
rxtcaded for export promotIon In additio~ 
the G overoment bas ident tfled 14 broad 
sectors for making special tbrust in the 
interna'ional marlfets without minimising 
jmp\)rtance of olber exportable commodities. 
A st.stemcnt is eiven below. 

(d) and (e). India has achieved a signi .. 
ficant success in securing project contracts 
mostly in Iraq and Jordan. Saud, Arabia 
has been Identified a~ an Jmoortant area for 
undertaking operatton and mamtenance 
works of the proJect41 !,et up there. Facilities 
in the area of project and consultancy 
include project 8'lsislaDce for J 0 per cent 
of the net foreign e~('hange earnings from 
service porfion of contract. re-Imbursement 
of part of ,ost of preparation and sub
mission of. bid". enhanced rate of aS~'5tao~e 
on the approveJ recurring expendIture 
incurred for openmg and operutios offices 
by the ConsultanC1-0rganisalions, etc. 

Statement 

Lilt of T/r'ust Stctors 

t. Tea. especially in packaged and 
value· added forms; 

2. Cefeats, in particular wheat; 

3. Processed foods, including fruits 
and juice5, meat and meat products; 
and fresh fruits and vegetables; 

4. Marine products. especIally in 
value· added forms; 

s. Iran Ore; 

6 Leather and leather manufacture~, 
with an emphasis on the Jatter; 

7. Handicrafts .nd Jeweller)'; 



t81 Wrll'." Auw" 

8. Capital SOOds and eoniumer 
darabltt; 

9. Electronics ,oods and computer 
software; 

40. B.sic cbcmiFala; 

11. Fabrics, piece-JOOds and made*ups; 

12. Readymade aarmcnu; 

13 Woollen fabrics and knitwear; 

14. Projects and services. 

(T,tJnslat ion] 

Dealhs in police eest .. dy 

2848. SHRI VILAS MUTTEMWAR: 
Wilt the Minister of I-IOME AFFAIRS be 
pleased to state: 

(a) the total number of perlont who 
died in P()Jice cu~tody in Delhi and other 
Union Terntories during the last three 
years; 

(hi whether Investigation was made 
IOto all such cases and if so, the conclusions 
thereof in each case; aDd 

(c) tbe aClion taken against the concern
ed offkera when found guiit}l '? 

THE M1NIS1ER OF SlATE IN THE 
MIN1SrRY OF PERSONNEL, PUBLiC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF Sf A fE IN THE MINIS
TRY OF HOME AFFAJRS tSHRI. P. 
CHJDAMBARAM): (a) Tbe informalton 
10 respect of Delhi is furnished below : 

1984 1985 1986 

3 s 
Information in respect of other Union 

Territories is not yet available. 

(b) and (c). Inquest proceedings are 
conducted in alJ such ellses. Inquest reports 
are awaited in 2 cases of 1986. In 2 ea~es 
of 1986, the P,,1tice official. have been beld 
responsible A case uDder section 3tl2 IPC 
has been rejlistered and the 3 police officials 
concerned arrested in one caso. Jo tbe other 
case, tbo investilatiOD has been entrusted to 

the Cent'ral Bureau of Inyestiptloa "Ia tbe 
remainina cases pertaini" .. tu the year 1'84, 
1985 and 1986, no police ofticiaJ hal been 
held responsible. t 

[English) 

Simplification of Import-esport 
proeedarel 

2849. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of COM .. 
MBftCE be pleased to state : 

(a) whether the Study Team to consider 
the simplification and rationalisation or tbe 
import-export procedures bas submitted ita 
report to Government; 

\ b) if so, the details thereof; and 

(c) tbe action takeD thereon? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : <a> Yes, SOir. 

(b) Tbe . Study Team bas recommended. 
;1fle,.. alia, phased introduction of com
pu~risation In certain functional areas, 
strengthening of existing counter assistance 
system and a facilIty of couDter delivery of 
import licences; deleaaUon of POWeR for 
issue of certain licences, settin, up of 
RegioDsl Lictnsins Committees in rapeel 
tlf Advance aDd Supplcme.otary Licen-:es in 
more regional oftices, training programmes 
for personnel, strengtheniD8 tbe existiol 
enforcement machinery, improved coordi· 
nation am~DI various sponsorin, authorities, 
etc. 

Cc) Follow up actiqn for implementation 
of tbe I'C<4QmmcodatioDs of Study Team bas 
been initiated. 

CompeDlatJOD to people afretted by 
seHing up 01 Ordaaace Factory I. 

80)8011.. 4istrlct or Oris .. 

2850 SHRI LAl{SHMAN MALLICK: 
Will the 'Mini~ter of DEFENCB be pleased 
to state : 

(a) whether land allotted, to three 
bundred famili~s under Anti·Poverty Pro
aramme was acquired for an Ordn~Dcr 
Factory in Bolaaair district of Orissa; 
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(b) if so, whether DO compeoaatioD bu 
10 ttl' been paid to the families ~ diipJaced; 
anel 

(c) if so, tbe reasons therefor? 

THB MINISTER OF STATB IN THB 
DEPARTMENT OF DEFENCB PRODUC
TION AND SUPPLIES IN THE MINIS
TRY OF DEFENCE (SURI SHIVRAJ V. 
PATIL): (a) to (c). For settiDi up the 
Ord.nance Factory in Bolao,ir, land is bcina 
acquired tbrouab tbe Government of Orissa 
who have been requested to furnish tbe 
details reaardiDg the comptlDsatioD paid to 
tbose who$e land bas been acquired. The 
.ame is awaited. 

Ul!pute reg.rdiDl tbe laad acqatred 
by EDgiaeerlog Store Depot at 

KaDdhili, 80mbay 

2851. SHRI ANOOPCHAND SHAH: 
Will tbe Minister of DEFENCE be pleased 
to state : 

(a) whetber a dispute regardina tbe land, 
which was acquired for Engineering Store 
Depot at Kandivili J Bombay is pending 
before a court; 

(b) if so, whether any offer (or out of 
court settlement of tbe matter bas been 
received by the Ministry; aDd 

(~ tbe decision taken thereon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE· 
SEARCH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI ARUN 
SINGH) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Ministry of Defence bave agreed It) 

pay compensation at the same rate at whl\.h 
payment has already been made by the 
Ministry of Railways. 

COUIltrie. whJc' b'e DO diplolDatle 
rela1fta1 "ilb India 

28S 2. DR. V. VENKA TESH! Will the 
MiDhiter of BXTERNAL AFFAIRS be 
ploasod to state tbe. nama of ~uDtric. wbieb 

do DOt have diplomatip reJatiODl with 
lodi. ? 

THB M1NltiTBR OF STATB IN THE 
MINISTRY .OF IDCTSR'NAL AFFAIRS 
(SHRI EDUARDO PALSJRO): Dominican 
Republic, Haiti, Honduras, Israel, Morocco; 
Ilepubl~c of South Africa and RepobJie Of 
Sao Tome and ~iDCIplo do not bave diplo
matic relations with India. 

Grie,anceI of Nepa"" 01 A ... aad 
N.E.ReaIOD 

2853. SHRI SYED SHAHABUODIN: 
Will ,be Minister of HOME AFFAIR.S be 

.! 

p1eased to state : 

(a, whether Government are aware of 
tbe arievances of the Nepalj speatiDa people 
of Assam and North-Eastern RcaiOD; if 10, 
what 8re the main grievances; 

(b) whether any· memorandum bas been 
received from tbese people; and 

(e) if so. tbe actloo taken thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAlRS (SHRJ 
CHINTAMANI PANJGRAHI): (a) and 
(b) .. Yet, Sir. The main ilSues raised by 
some orBanisation of NepaU .peakiDI people 
of Assam and North-Eastern Relion are <8> 
that tbe Indo .. Nepal Treaty of 1950 be 
abroaated, (b) tbat tbe Indo-Nepal border 

. be sealed and Pa,sport/Vi .. SYlccm be intro
duced aod (c) tbat the Nepali speakiDl 
people should Dot be subjected to barassment 
aDd discrimination (d) Nepali taolU.P be 
included in tbe Eiahlh Schedule of tbe 
Constitution. 

(c) Under Articles 6 aad 7 0' tbe Indo
Nepal friendship Treaty or 1950, citizens 
of Nepal io Jodia, tbouab otherwise Ioreil
nerl. would enjoy certain privilept!o 
severa) mattera as are enjOyed by citizens of 
Jodia. If tbe treaty is .brOllted, the citizens 
of Nepal in India, woq.ld lose these special 
privi)eaca aDd, further, tbey would bave to 
be lCot back to their country ot ofllin 18 
any other foreianer. Similarly, IndiaD cldzens 
in Nepal, wbo at present eDjoy the same 
privi", a. cicit.cDI of Nopal do, would 
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COllI to .. jOY lucb privl1epl. Tbercfor~ tho 
demaDc1 for abroaation of tbe ItK)o.Nepal 
TftII., of t 9'0 II DOt aoc:eptabie. For limDar 
reasons, the ludo .. Nepal border wbicb it aft 
open border caDDot be sealed. 

The complain'. ~.rdinl .. U.4 barau .. 
moot IDd dilCrimioatioD of the Nepali 
.peakioa people of Assam and Nortb-ButctO 
R8IiOD bave been brouabt to the notice of 
tho cooc=croed State .oovel1lmcDta. .TbD 
Goven:uneot of Assam have stated that 
inatr,JCtions Nve been issued to the State 
Pollee to ensure tbat, DO barusanent is 
Q.used to any person. The Government of 
MeabaJaya bave stated tbat tbe alleptioD of 
the llarassment of tbe Nepali speatina people 
if Dot correct. It is tbe earnest endeavour of 
the Government to preser;ve the cultural aDd 
literary heritage of aU the Janguases ims· 
pectivc of their inclusion in tbe EiJbtb 
Schedule or the Constitution. 

[ 1Hl1Ulotlolf] 

EI port and I.port or foodgralOI 

2854. SHRI DAL CHANDER JAIN: 
Will the Ministef of COMMERCE be pleased 
to scate the quantity and value of foodgrains 
sucb as pluses and srams etc. imported as 
well as the names, quantity and value of 
food.rains exported from I April, t 986 to 

31 December. 1986 ? 

THE MINISTER OF COMMERCB 
(SURI P. SHIV SHANKER): Data 00 

importS of foodiralos and pubes durio, 
April-December. 1986 is not available. 
However. the contracts registered for the 
import of pulses including ,ram with 
NAFED for tbe period April .. December t 
1986 amounted to 642.940 metric toones 
valued at R.s. 236.48 crofts. A .tatemoDt 
sbowing tbe export of foodsrains durina 
April·l)cgcmbcr, 1986 is aiven below. 

Statemeat 

Export of FDtxWraltJl dllrl", ,"_ 
Aprll-D.umb." )086 

Quantlt)' Pal,. 
(Itt (RI. 

10"""> lakh.s) 

Ba.ma,~ rice 1.61.797 14,005 

Other rioe 1,5'3 64 

I""" QlUllltlly Va,. 

·Wheat 1,91,630 3,OS8 
Maue 10 N ... 

• Bajra 908 25 
lowar 930 24 
Raai 69 2 

Souru: The Agricultural and Pro ... 
ceased Foods E~port Develop ... 
ment Authority. 

Nole Data J 00 export of Pulses 
durioa this period is not 
available. 

{Et"lIsh) 

Pay scale. of re-e.Ployed ex.eertlee. 
mea in ladian Navy 

285S. PR.OF. K. V. THOMAS: Will 
the Minister of DEFENCE be picucd to 
state: 

~ <8> whether re-employed exservicemen in 
Indian Navy are denied the new pay ecaJ. 
recommended by the Fourth Pay Commis
sion; aod 

(b) If SOt the 'itcps proposed to be taken 
10 tbis raprd '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCB RE .. 
SEARCH AND DEVELOPMENr IN THE 

,MlNISTRY Of DEFENCE (SHRI ARUN 
SI NOH): <a> No, Sir. 

(b) D~s not arise. 

Indian investment In jolat 'eature 
projects ia lorelgn couatriel 

2856. SHRI BHATTAM SRIRAMA. 
MURTY: Will tbe Minister of COM. 
MERCB be pleased to state : 

(a) the total Indian investment made fa 
joint venture projects in foreian countries 
durina the last five 1eUt; 

(b) whether the Indian 'investment In the 
jOint "mure projeJ:ts abroad bas virtually 
fcmaiood ataaoaot du.rioS the l .. t five )earli 
anel 
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(c) if so, tbe reasons tberefor ? 

THB MINISTER OF COMMERCB 
(SHill P. SHIV ~ SHANKER): (a t The 
total Indian investments in Joint Venture 
projects approved duria, the last five years 
ia Rs. 1 I .93 crores. 

(b) No, Sir. 

(e) Does not arise, 

PersODS trapped aoder sao" OD Lela
Karan road io D«el8ber 1986 

2857. SHRI KAMAL NATH: Wtlf 
the Minister of DEFENCE be plea.ed 10 

atate : 

<a) whether a number of persons were 
trapped under SDOW 00 Leh· Karail road In 

December, 1986; 

(b) if so, the oum~r of persons h))t 
tboir lives and the number out of 'hem 

be10naed to Border Roads Orgdllllliatl"n~. 

(c) whether al t the bodlC4I) ha\c ~Hk.e 

been recovered; 

(d) If nOt, the numl'cr of rersons ,ull 
missing; 

(e) the amount of compen!WlllOn \-\hKh 
bas beeD paid to the next of IUD of the 
deceased and to tbe inJu~d; and 

{n wbether most of the Border Road 
personoel haa not been supplied pn.)pe'r 
uniforms? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE· 
SEARCH AND DEVELOPMENT IN THE 
MINISTRY OF DEfeNCE {SHRI ARUN 
SINOH) : <a> A Dumber of persoos were 
tripped OD the lob-karin road OD 14/15 
No.ember 1986 due to heavy snow-faJl. 

(b) A total of 31 dead bodies have been 
retrieved 10 far includiog 1 2 Casual Paid 
Labourers of the Border Roads Oraani58.tioo. 

. \c) No, Sir. Some bodies may stin be 
under tbe snow aDd are expected to be 
recovered in Apr-JuD" 87, when the snow 
clearance ia 400e and tbc road il opened. 

Cd) 1 S Casual Paid Labounrs and , 
GRBF employees of the B. R. O. are ,lila 
m~~ . 

(c) Immediate relief of RI. 500/- has 
been sanctioned to the next of kiD and 
injured ,ersonDol from tbe Border Roads 
Special Reliet Pund. The Chief Minister 
or Jammo and Kashmir bas also .. nolione~ 
R.s. '500/- to each affected person. Com
pensation under tbe workmen'. Compensa. 
tion Act. 1923 will be paid after completion 
of the Court of Jnquiry p~in'l which 
have been delayed due to inacessibility of 
the site due to beavy snow·fal). 

«() No, Sir Border Roads personnel bad 
been provided adequate dot blDg. 

Ben_.i .PpUcatJoal (01' joInt· feature 
III deep 5el fishing 

2858. SHRI [) P. JADEJA: Will tbe 
Mintster of COMMERCE be pleA~d to 
state : 

(a) the number of apphc8110ns received 
for jOlDt-venture 10 d~ep sea fbhulg, 

\ 

\b} whether GU'JerOlUtnl ale aware tbilt 

numerous appltcataonl\ are saId to be beoaWI; 
and 

(c) ,e SOJ tbe safcauards proposed to be 
a40pted to weed out )uch dubiOUs apph ... al ts'! 

THE MINISTER OF COM~ibRCF 

(SHRI P. SHIV SHANKER) : (a) and (b). 
Govemmeal have not. so far, received any 
appitcation for Joint VentutU ID d(Cp sea 
fi tbing under tbe New PoHey. 

(c) Care would be exerCised at the time 
of processing of applications to wted out any 
dubious applicatIon. 

Jolat venture In dee, Sea lI.b'n. 

2859. SHRI AKHTAR. HASAN: 
SHRl PRAKASH V. p~ TlL : 

Win the Minister cf COM MfRCE be 
pleased to state! 

(a) tbo response evinced by larae 
industdal H~uses to OOVcl1Uneat·. new 



189 PHALGUNA 22, ltOl (SA.~A) " .. 1"". AnIwe .. , 190 

pOlicy on deep.... Sibia. .wbieb inter alia 
permits joiot veftfUres in the field; 

(b) the expected'iDcrease in production 
of 8sb as a result tboROl'; aDd 

, (c) bow it is expected to affect tbe prices 
of the fisb in the local markets? . 

THE MINISTER OF COMMERCB 
(SHRI P. SHJV SHANKER): <a} and (b). 
Since the Government, have anoounced the 
new policy very recently, it is too early to 
pUle the response of the Jarac industrial 
houses in Ihis rcgc:rd and the expected 
increase jn production of fish as a result 
thtreof. 

(c) Joint vcoture5 in deep see 6shioa are 
not lakely to ntTect the prices of flbb in the 
local market, as these Will be prnnarily for 
export, 

F.na1neerlfll Ex port Promotion; 
('ountil 

2860. SHRI S. M. GURAbDI : 
SHRI H. N. NANJE GOWDA: 

.. 
\-ViII the Mtni~ter of COMMERCE be 

plca"ed to stale: 

<a) whether t!)e Engineerina Export 
Promotion Council has urged Governmellt 
to ensure speedy implementation of the 
policy measures already announced; 

(b) if $0. w,.ht"ther the Council bas also 
pointed out that delayS in lbe impltmcntation 
would dampen eDthu~iasrn gruerafed and 
would adversely reflect on the per formance 
on the export front: 

(c) whether delay in implementation has 
fl''''ulted in 1o,' of t"~port worth Rs. J 50 
crores ,,( engineer irg good~ during the first 
SIX months of 198.5·8(;; ond 

(d) If so, tbe step. Oovrrnment propose 
to take in lbi\. rtprd 1 

THB MINISTHR OF COMMERCE 
(SURa P. SHIV SHANKER) : (a) and (b). 

Government bave tilken a number of policy 
decisions to promote exports 01 engineenng 
10ods.· Wbile some of these cover specific 
measures, otbcn provide ,uiduJI priociples. 

R,aJUlar discussions·bave been beJd with the 
'industry iocJudiol tbe Eosineorio. Export 
Promotion Council for obta.nilll specific 
propOtal. and collecting necessary date for 
evoJvlna guidelines for decisions. Thele are 
bein. implemented from time to time. 

" 

(c) No Sir . 
.. 

(d) Docs not arise. 

Sanctioned streagth or Border 
Separl ty Force ' 

2861. SHRI SYED SHAHABUDDIN: 
SHRI RADHAKANTA DIGAL i 

Will the Minister of HOME AFFAIRS 
be pka~ed to state: 

(a) the sanctioned strength of tbe Border 
Security Force as on t January, 1987; and 

(b) whether Goveanmcnt propose to 
e:-: p~md Border Security Force; if so. tbe 
details tbereor 7 

,THE MINISTER OF STATE IN THE 
M INISl:R Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINIS fER OF STATE IN THE MlNIS
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) The sanctioned 
strength of BSF battalions as on 1.1.87 
was 8S. 

(b) In order to increase vigilance on the 
border, the Government of India have 
sanctioned 25 additional battalions of BSF 
for lodo·Pakistan border a_nd 29 additional 
battalions for Indo-Bangladesh border. 
These 54 battalioDs will be raised in a period 
of five yeare,starting from 1986-87ina 
phased manner. Five battalions will become 
operational in April/May 1987. 13 
battalions will be rah.ed in 1987-88, 12 
battalions in t988~89, 12 battalions in 
1 l89·90 and 12 baualionJ in J990 .. 91. 

DIscharge of locally recruited 
employees of ludia. Eaub.ss,. 

latbmaDdu 

2ts62. SHRI YASH'WANTRAO· 
GADAKH PATIL: Will t6c Minister of 
ExiERNAL AFPAIR.S bo pleasod to stato « 

.. 
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Ca) whether • larae Dumber of lQCIUy 
RlGJUited omployees of Iadian Embassy. 
Katbmlmdu baw been 4ischaracd from 
service: and 

(b) if so. the racta of the case ? 
~ , 

THE MINISTER OF SlATE IN tHE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NA TW AR SINOH) : <a) and (b). 
About lOS members of the loc.ally recruited 
staft' of our Emba~sy in Kathmandu went on 
strick w. e. f.laonary 1.1981. The striking 
employees were liven upto January 28,1987 
i. e 4 weeks fr~m the commencement of this 
strike to re-join their duties. I 3 peflOns 
re-joined tbe duty and 10 others who were on 
earned leave, also re-joined 92 employees, 
who did Dot joint. were treated as having 
aband,ooed their duties and, therefore, their 
services bad to be terminated. 

fEcI14hJ 

12.00 ..... 

SKR.I C. MAOHAV REDD1- (Adila .. 
bad) : Sir 

MR. SPEAKER. : I have not allowed 
that. 

SHill C. MADRA. V REDDJ: I bave 
given notice of an Adjournment Motion .•• 

MR. SPEAKER: I ditaJlowed it because 
my previous rulings stand even inspite of tb. 
fact tbat Professor Sahib bat allthcnticated 
tbe letter himself I think tbe President's 
Dame- I canDO« allow it to be draged ,0. 

f. 

(Interrupt /011') 

PROF. MADHU DANDAVATB 
(Rajapar): My request to you is ... 

('"I ,rrup tlD"J) 

Mil. SPEAKER: I caDDot accept if. 

Ma.. SPRAKER : Not a)lowed~ J have 
diIaIlowe4 it. 

(/"t."I1,./M,) 

PROF. MADUU DANDAVATB: l 
Qot to raise a point of order. 

MR. SPEAKSR: No point of order GO 

, this subject. 

( ,,,,,",,,(10111) 
MR. SPEAKER: There il DO bUli_. 

before the House. Thero eanoot be aDY point 
of order. 

(/"ttrrupt lOll!) 

MR. SPEAKER. : I ba~e done it. 1 have 
always done it consistently. 1 bave studied my 
rulings. I have Jone tbroolb them am! teen 
it. Inspite of all that Professor hal ai~n 
to rrw, J do not want the name of the 

.. President 10 be drIlled in any way in this 
Hoose. It ill4 my clear un,~entaDdinl There 
arc other lVSY!I. You ~n utilise them. 

( Iltte"uptlonl) 

PROF. MADHU DANDA-VATS: 
want a clarification. 

( rn,vrllptlOllI) 

MR. SPEAKER. : No clarification. 

( I",.""p do",,)· • 

MR.. SPEA.KER : No, no, you cannot 
dilCUss tbat. Mr. Cbidambaram. 

(Inltrrllptlolf') •• 

MR. SPEAKER: Not allowed. 

(,,,tmaptlo,.,)· • 

MR.. SPEAKER: I did not question 
their autbenticily _ Not allowed. 

(!nl.rrup I JOIII)·· 

Mtl. SPEAKBIl : I am witbiD my rules. 
I bave .tudied them. Nothfol doiDl· 

(I",mup, loft')·· 

Mil. SPSAKsa: When 'Jle time ooJJlOt. 
you caD come and I will .Uow yOlt • .. 
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MR. SPEAKER: NoCbiDi will ,0 on 
record. 

('"""upllo,") •• 

12.03 In. 

PAPSRS LAID ON THB TABLE 

(Engll,,") 

Notlfkafloal aDeler Cbe Alrlealtural 
.... Procened Food Ptodads 
Export Cesl Act ... Import aod 

Export (Coofrol) Act •• 
Audit Report .... ADuuaI 

Aceo.ata .,f Rubber 
Board. Kotta, •• 

for 1985 .. 86 

THB MIN1STER "'OF COMMBRCE 
(SHRI P. SHIV SHANKER) : 1 beg to lay 
on the Table: 

( I) A oopY ot Notification No. S.O. 
914 (E) (Hindi and English ver
sions) publisbed in Gazette of India 
dated the 15th December, 1986 
appointiol the 1 Sth December, 
1986 as the date on which the 
provilions of Aaricultural and Pro
cessed Food Products Export Cess 
Act. 1985 sball come into foree 
illued under sub .. section (3) or 
section 1 of the sa td act. 

(Placed in Library. SH No. LT -3955/8 7.) 

(2) A ,opy of Notification No. S.O. 
9 t S (E) (Hindi and Enllish 
veraions l published in Gazette of 
Jodia dated tho 15th December. 
1986 apcciryio. O.S per cent ad 
WlIM.". as tho rate of duty of 
custom. wbich will 60 levied and 
collected a8 CCII OD export of all 
scheduled products with immediate 
effoce is.u04 'UDder lub-section ( 1 ) 
of section 3 of tbo Agricultural 
and Processed Food products Ex· 
J)Ort Coa Act, t 98.5. 

{Place4lo Ljbrary. SH No. LT·39Se/87.] 

• *Not rcoordod. 

{3} A copy each or tbe followioa Noti. 
ficatioD. (Hindi and EDIUsb Vet
lion,) issue under sectioD 3 or tbe 
Imports and Exports (Control) Act. 
1947 : 

(I) S.O. 612 (E) publisbed in 
Gazette of India datc4 the 
1 st September. 1986 makiDI 
certain ameDdments in the 
open Genera) Licenoe No. 
t S /86 dated tbe 1st April, 
1986. . 

[Placed in Library. See No LT-3957/87.} 

(ii) S.O. 6S 6 (E) publisbed in 
Gazette of India dated tbe 
4th September, 1986 giviDI 
general permi.sion till further 
ol'ders to import into tbe 
Domestic Tariff Area 'rejects' 
manufactured by the units 
located in the Free" Trade 
Zones and Export Processing 
Zones subjects to the condi
t ions mentioned in the notifi
cation. 

{Placed in Library. S~e No. LT-3958/87.1 

(iii) SO. 69 t (E) publisbed + in 
Gazette of India' dated the 
26th September, 1986 making 
certain amendments in the 
Open General Licence No. 
J 5/86 dated the 1st April, 
1966. 

{Placed in Library. See No. LT-39S'jI7.] 

(Iv) S.O. 872 (E) published in 
Gazette of India dated the 
28th November, 1986 making 
certain amendments in the 
Open General Licence No. 
13/86 dated tbe 1st April. 
1986. 

[Placed in Library. &. No. LT·3960/87.J 

. ~(v) S.O. 91 (B) published iD 
Gazette of India dat~d the 
19th February, 1987 makins 
certain amendments in the 
Open General Licence No. 
16/&6 dated tbe lat April, 
1986. 

(Placed in Library S •. No. LT·39~ l/S?) 
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· (vi) S.o 1 S7 (S) publisbed 10 

,Gazette 01 India deted the 
2nd M.re~ 1987 .. makin. 
~ .. iD amendm.ots in tbe 
Open Gcru:rll Ucence No. 
1/86 dated the 1st Aprii, 
1986. ' 

(plaeed in Ubrary SM No. LT· 3962/87 ] 

(4) A copy of the Annual Accounts 
(Hindi and Boatish versions) of the 
Rubber Board, Kottayam, for tbe 
year 1985·86 togelher with Audit 
Report tbereon. 

(5) A statemeot (Hindi and English 
vendoos) showina reasoDS for delay 
in Jayio. the papers mentioned at 
(.) above. 

[Placed in Library. S,. No LT-3963/87 ) 

Re,lew ... ADDUlI Report etc. of fhe 
Ned_a I HaadlOODl D .. "elopmH' 
Cerporatloo Ltd. Luckaow for 

1985·16 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWA5 MIRDHA): I beg to lay on the Table 
• copy each of 1be fol1owina paptrs (Hindi 
and English versions) un~r sub·~ection (t) 
of tection 619A of the Companies Act, 
J9S6 :" 

(1) Review by tbe Government on tbe 
workiDI of tbe National Handloom 
Dev.lopment Corroration Limited, 
Locknov.. for the )ear 1985-86. 

(2) Annual Report of the National 
Haodloom Development Corpora
tiOD Limited. Lucknow. for the 
year 198 S·86 along witb Audited 
Accounts and the commeDts of the 
Comptl'9Uer aod "'Auditor General 
tbeteoD. 

{Plated in Library. Se~ No LT"3964/87.J 

Notlflqaftoa uacler CuntaDments Act 
aDd N.fiOPaJ Cadet CeOrps Act 

THE MINISTER OF OtPENCE (SHltl 
VJSHWANATH PRATAP SINGH): I bta 
to lay Oil the Table: . 

(1) A copy each or the followinl Notl· 
flcadons (HJodi aDd l!oaUsb ver
lions) ~DdClr sub·.ection ( 4) of 
section 284 of tbe Contonmeotl 
Act, 19%4 : 

(0 The lehu Yol Cantonmoot 
(Water Supply) B ye .. Jaws. 
1986 publisbed in Notification 
No. S.R.O. KY/A/J 6-A in 
Gazette of lodia dated the 
29tb November. 1986. 

[Placed In Library. SH No. LT·396S/87.] 

(H) Tbe SccuDdorabad Cantonment 
(Lay oot of .streets and Re8u
Ialion and Problbltion of 
Erection of Dundin,s) Amend .. 
ment ByelaWS; 1985 published 
in Notification No. S R.O. 1 
in Gazette of India ddt~d the 
13th Seplember, J 9N6 

[Placed in Library. S~t! No. LT .. 3966/87.) 

(2) Two statements (Hindi and English 
versions) sbowinl rea'ODS for dtlay 
in laYlDi the cOllOcations men.ion
ed at (t) above. 

{Placed in Ubr.". Set' Nos. LT· 3965 and 
3966/87.] 

(3) A copy of the Natitmal Cadet 
Corps (Amendment) Rules, 1987 
(Hindi and Eoalisb' vcrslons) pub
nshed in Notification No S k O. 
33 in Gazette of India dated the 
14th February, J 981 und~r sub .. 
section (3) of section 13 of the 
National Cedet Corps Ad, 1948 

[placed in Library. $4- No. LT-3967/87] 

NotifteaUoo _der (KOlBe Tall' Ad 
aad tltt Customs Ae1 

TUB MINISTER OF STATE IN THE 
DEPARTMENT OF t3XPBNOlTURE IN 
THB MINISTRY OF PINANCE (SHRI 
B K. GADHVJ) : I bel to lay on the Table: 

(1) A copy of the Income·tax {Second 
Amendment) Rules, 1987 (Hil\di 
and Enaliab version.) publisb~d in 
Notification No. 8,,0. 166 (E} in 
Gazette of India dated the 9th 



March, 1987 UDder lOCtion "296 of 
the I~tax Act, 1961. 

(Placed io Library. s- No:LT .. 396S/87.) 

(2) A copy each of the followiq 
Notifications (Hindi and Bnalith 
v~niODl) under eoctioO 159 of tho 
customs Act, 1962 : 

(j) The Customt and Central Ex
cise Duti. Drawback (Amond
ment) Rules. 1987 publitbed 
in Notification No. G .S.R.. 
272(B) in Gazette of India 
dined tbe 4th March. 1987. 

(ti) s. O. 163(B) oubUsbed 10 
Oazette of India dated tbe 5th 
March. 1981 con taJD lDg 
CorriJcndum to certain Dati
ftcations mentioned in tbe said 
notification. 

lPlaced in Library. &1 No. LT':3969/S7.) 

Nodflcatlou uader CeDtral Reserve 
.. Police F~e Act 

THE MINISTER OF STATE IN THB 
MiNISTRY OF PER.SONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
\lINISTER OF STATE IN THE MINISTRY 
of HOMB AFFAIRS (SHRI P. CHIDAM
B r\ R t\ M): J bqJ to Jay on tbe Table a copy 
eath of ,he foUnwiog Notifications (Hindi 
anJ Engli~h versions) istued under section t 8 
of the Central Reserve Police force Act, 
1949 : 

I) Tbe Central Reserve Police Force 
(Amendment) Rules. 1986 publisbed 
in Notification No. O.S R. 100~ 
in Gazelt. or India dated tho 22nd 
NovetJlber. 1 986. 

(2) Tho Central Reserve police Force 
(Fir.t Amendment) R.ules, 1986 
publisbed in Notification No. 
O.S.R. .. 10S6 io Oazette of lodia 
dated tbc 13th De"robcr. 1986. 

[Placed \0 Library. See No. LT-3910/87.1 

Notlflcatloa uoder Export (Quallg 
Control aad IaspeetiOll) Ad 

THE MINISTBR. OF STATB IN THE 
MINISTRY OF PARLIAMBNTARY 
AFPAlkS (SHlUMATI SHEILA DIKSHIT) :. 

I bel to lay OD tbe Table 8 copy 08Cn of tile 
followiD, Notifications (Hindi aDd Enaliab 
versions) under 8ub-HCtion (3) of _joo 17 
of the Export (Quality Control aDd Inspec
tion) Act. I 96 3 : 

{t} Tho Bxport of C.ahew Kernel. 
(QuaUty Control and Inspection) 
Amendment Itules, 1986 published 
in Notification No. 8.0. 90S(E) in 
Gazette of India dated tbe 10th 
December, 1986. 

(p~aced in Library. See No. LT-3971/87.) 

(2) The Export of Gum Karaya (108-

pection) Rules. ! 986 pubU.bed jn 
Notification No. S,O. 4136 in 
Gazette of India dated tbo 13th 
December t 1986. 

[Placed in Library. Sle No. LT-3972/87.) 

( 3) The Export of Cycle TYfes and 
Cycle Tubes (Quality Control and 
Inspection) Rules. 1987 publisbed 
in NotificatioD No. S.O. 142 io 

, Gazette.f India dated tbe 17th 
January. J 981. 

[Placed in Library. See No. LT"397J/87.) 

Report of C A.G, of India for 191!
Union Government (Commeretal)~ 
Part I-Ohara t. Eartbetovers Lt •. 

THE M1NISTER OF STATE IN THB 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHBILA DIKSHIT): 
I beg to lay 00 tbe Table a copy of the 
Report (Hindi and Enalish versions) of the 
Comptroller and Auditor General of India 
for the year 1985-Union GoverDment 

'(CommelclaJ)-Party-Bbarat Eartbmovel'8 
Limited under article 15 t (1) of tbe Consti
t\.uion. 

{Placed in Library. See No. LT-3974/S7.) 

ADD"" Reports of HaDdloom Export 
PromotJOD Council, Madras for 

1981-81, 1982·83, 1983.84. 
198 4·85 and 1985· 86 aad 
Re,lew 00 the workJnl .f 

the HaDdiooDl S.port 
Promotion Couaell. 
Madras ror t .... 

yea" etc. 

THB MINISTER. OF STATE OF THB.· 
MINISTR.Y OF TBXTlLBS (SHRIRAM 
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NIWAS MIRDHA): I bea to Jar on the 
Table: 

. 
(1) (a) (0 A copy of the Annual 

Report (Hindi and Euslisb 
versions) of the Haod-
100m Export Promotion 
CouDcil, Madra., for the 
year 1981-82 a)oD8 witb 
Audited Accounts. 

(Placed in Li~rary. See No. LT-3975/87.) 

(ii) A copy ot the Annual 
Report r Hindi and BDgliab 
versions) of the Hand ... 
loom Export Promotion 
Councll. Madras, for tb. 
year 1982- 8 3 alonl witb 
Audi ted Accounts. 

(Placed in Library. SH No. LT-3976/87.] 

(iii) A copy of tbe Annual 
~ Reporl (HlDdi and EDIJiab 

versions) of tbe Hand·' 
loom ~xport Promotion 
Counc"': Madras for the 
year 1983-84 alonl with 
Audited Accounts. 

(Placed in Library. See No. LT -3977/87.J 

(iy) A copy of the Annual 
Report (Hindi and Enalish 
versions) of tbe Hand
loom Export Promotion 
Council. Madras. for tbo 
year 1984-8 5 alaol with 
Audited Accounts. 

[Placed in Library Se~ No, LT-397S/87.] 

(\') A copy of tbe Annual 
Report (Hindi and E08lisb 
versions) of the Hand
loom Export Promotion 
Council, Madra" for 
the year 19tsS-86 aloog 
with Audited Accounts. 

[Placed in Library. &e No. LT-3979/87.) 

(b) A copy of the Review (Hindi 
and Bullish versions) by tlJe 
Government OD tbe workioa 

of tbe Haadloom Expert Pro. 
modoo CoUDCII, Madraa, for 
tile years 198J-82, 1982 .. 83, 
1983-84, 198~·8S ·and 
1985-86. 

(Placed in Library. s.. No. LT-3980/87.) 

(2) A statement (Hiodi and BoJIiab 
versions) showina realODI for delay 
in la,ioa the papel'l mootiODed at 
(I) above. 

[Placed in Library. &, No. LT-3981/81.) 

(.118"1 

( '''t~''IlPIIo#l) 

MR. SPEAKER :_I bave given my ruUDI. 
There are other ways to do it. 

MR. SPEAKER: There is DO bualneu 
berore the House. You come to me. I will 
teU you. 

(/"',,,lIptiolU) 

MR. SPEAKER ~ I have Been tbe prece· 
dents. Tbere is DO point of order. I dOD' t 
differentiate; all are Members bere. 

(ltll~,rapt 10".) 

MR. SPEAKER : There is no point of 
order. There is no basis ror ralaiD, a point 
of order. 

(In tnrupt ID .. ) 

"-1 R SPEAKER: J bave read tbe rules 
I rerulfy. J bave read them lor 8 years, 

(It,I'"IIPllo,,,) 

MR. SPBAKBll : I bave aJvoo my rulins 
and tbat standi. 

(lnt"ntptlo",) 

---
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STATBMENT RE GOVERNMENT'S 
D~CISIONS ON REPORT OF fo'OURTH 

CENTRAL PAY r COMMISSlON 
(PART II) RELATING TO PEN· 

SIONS AND OTHBR RETIRE· 
MBNT BENEFITS TO 
CBNTRAL GOVERNMENT 

EMPLOYBES 

[Engli,h) 

THB MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBt:lC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS
TRY OF HOME AfFAIRS (SHRI P. 
CHIDAMBARAM) : l'be eXlstlllg penSIon 
policy bas been evolved over a penod of 
time as a consequence of Government's 
attempts to improve tbe penslonary benefit' 
of tbe Central Government employte~. 1 his 
ad·boc ~ppro,chJ however, created numerous 
anomahes and dJtliculues in tbe admllllMra
tion of pension. PenSlOr. wa~, therefore, 
IdcotJtied as one of the module~ for reform 
Ih the structure of the civil ~cr\'I<':'CS. 

Tbe above perception Jed to the amend .. 
rnent of the terms of reference of the Fourth 
Central Pay COlllmhsion in No\ember, 19~5 
to lDelude the examinatIOn of penc)h:'n ~t'uc

ture (or penSu:men, hoth present and future. 
Tbb is the first HOle that [he pension struc
ture has been bubjc~ced to an integrated and 
In-depth examination b) a f'oy CommissIon. 
Meanwhile the Government took certain 
other measures. to aelletally alleviate the 
hardship and other dafficulties of the pell
sioners. Some of the-important measures 
are: 

(i) With effect f10m 1.4.1987 tbe 
Heads of Office/Department have 
been made accountable for cnsuriol 
issue of pension payment and ara
tuity orders on or berore the date 
of retirement or a loveroment 
servant and iu exceptional cases, 
ilsue of orders for provisional pen
sion/gratuity wb~re delays are 
anticipated. 

(Ii) Tbe Payment of Arrears of Pension 
(Nomination Rules), 1983 have 
bccD _mended to removo tho condi-

tion of filing nomination - by a 
~ specified date. Pensioners are now 

free to make nomination at aDY 
time. 

(iii) Benefits of the scheme of voluntary 
retirement was extended to tem.po .. 
raty government servants. 

(iv) family Pension Scheme of 1964 
was extended not only to the fami ... 
lies covered by the judgment of 
Supreme Court but also to families 
of those Government servants who 
dJed before putting one year of 
coritinuou~ service prior to 
27.1.1979 subject to their having 
beeo found medically fit before 
jOinmg Government service. 

(v) A Standang Committee of Voluntary 
Agencies wa ~ constituted fo proVide 
a feed-back on programme imple
m(4ntatJon to the Department of 
Pen~ion and PensIOners' Welfare. to 
critically eAamine tbe new policy 
initiativ~s and to mobilise voluntary 
effort to supplement Government 
ClctioD. 

(vi) The CGHS facilJues have been 
extended to all Central Government 
pensioners (except Railways and 
Defence) in the cities of Bombay, 
Calcutta, Madras and Pune, 
Irrespective of tQeir place of resi .. 
dence, in addition or Jaip~r where 
these facilities were made available 
earlier. 

<'H)" The simplified procedure for pay .. 
ment of pension to Armed Forces 
personnel through Public Sector 
Banks bas been introduced w.e.f. 
1.1.1987. 

(viii) Lastly, wbile presenting the Budget, 
the Prime Minister announced tbat 
tbe minimum pension and minimum 
family pension will be raised to 
Rs. 37 S /- per montb with effCGt 
from 1. 1. t 986 aaainst the present 
minimum of Ra. 160/· per montb 
for pension and of Rs. 1'0/- per 
month for family pension fixed in 
April, 1983. 
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2.1 I have briefly dwelt OD some or 
the importaot measures taken to streamline 
the peDsioo administration apjost the pers
pecti\'e of tbe pension structure that would 
cmcrae after tbo illlpl~rnentation of tbe 
decisions of the Government on the recom
mendations of tbe Pay Commission. 

. 
2.2. I would now revert to tbe Report 

of tbe Pay Commhsion and tbe Government's 
decisions on tbe recommendations contained 
therein. J am 81~d to inform the House 
that Government have decided to accept 
most or the major recommendations of tbe 
Pay Commission The revised bc01:fits will 
take effect from J. 1. 1986. Some of the 
important decislOns of tbe Government are 
as follows: 

J. 

(i) Pension btiog a 1008 term benefit 
sball be related to basic pay only 
and will be calculated at the rate 
of 50 per cent of the average 
emoluments repladog the slab 
formula introduced in 19':'9. 1 hIS 

bene6t wiJl also be avanable to pre 
t .1. 1 986 pensioners. 

(ii) The rationalised pension structure 
.. recommended by tbe CommtSSlon 

for the present pensioners has been 
accepted. 

(iti) The Commissloo's r~ommendahons 
regardina family pension bas been 
improved upon by the Government. 
The family pension win be subject 
to a minimum of Rs. 375/.. and 
maximum of Rs 1250/- ~r month 
as ~gaiDst Rs. 300/- and 
RI. 1 000/- respectively. 

Tbe Commiuioo's recommen
dations regardiog additional relief 
to family pensioners baa a)so been 
accepted. 

(Iv) The Government bave accepted the 
rcc:omU'lOndatioO$ reaar4iol intro
duction of d~th gratuity for those 
Government Bervants who die in 
harness. 

The rate of retiriDa Statuity at 
balf montb's pay for eacb comple
_, year of aervice lubject to • 

maximum of 16.5 mooth, pay .. will 
continue to operate. The eeiliDl ott 
aratuity which operated at RI. 
50.000/- has been iDcroaaecl to 
Rupoea one lakb. 

(v) It baa alao been decided tbat 
weiahtqe of 5 yean may be added 
to lbe actual qu.ur)iol service 
rendend by the Armed '1 Forces 
Personnel for detorminiDI death 
lratuity aod retirement aratuity 
subject ~o the condition that totll 
ctu~if1inl service plus wei.btqo 
will Dot exccod 33 years. 

(vi) The Government have also subs
tantially improved tbe rates of dis
ability pension Cor tbe Armed 
Forces PCrJOnnel. For 100 
disabilny, tbe improved r.i¥CS wIll 
be as follows 

(I) o ffice ts an~' 
Honorary 
Commissioned 
Officers: R~. 750/-

(11) JCO: Rs SSO/· 

(Hi) Ok~ and Nes (E): Rs. 450/ .. 

Tbe war Injury pay for 100 
per cebt dlsabihty WIJI DOW be cqudl 
to last pay drawn, but sball not be 
less thao 60 per cent of tbe laflt pay 
drawn for officeu and 80 per ceot 
(or pcnonocl below officer rlAnk 
eveD where the d isabihty is lower 
than 100 per cont. 

(vii) The Government employees wbo 
were lovorned by tbe C P.P. 
Scbeme and who were in servico on 
1.1.1986 will be deemed to have 
come over to pension lCheme from 
that date un10ss tbe)' specifically opt 
to cootinue under tbe C.P.F. 
Scheme. 

3. A re.olution anoouncina the 
Government declsi.ons 011 the reeotnn\ooda
tiOO1 of the Fourth Central Pa, Commission 
wiU be laid on me Table of the House 
separately. _ ..... _ 
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(Inl."uJlllq",) 

MR. SPEAKER: I do Dot challeD., 
any letter. 

MR. SPEAKER : Not allowed 

(l"terruptloM)· • 

MR. SPEAKER ': I never Question that; 
il is not my job. I am only protecliDI the 
privileaes of lhe House. r am protecting tbi, 
House. 

MR. SPEAKER: I am with )'ou. Sir. 
No problem. 

MR. SPEAKER: Net snowed. 

(I" t. "up' Jo",) * • 
MR. SPEAKER: PJf'a-;e ~it down. 

have exrlained everythina. 

( Trolls/at/oil] 

Professor Sabeb should also note tbat 
the fulina whICb I give is based on pall 
rulin8s I am Dor .oing Co change my stani. 
I do not want to protect an} body. To me. 
all are Membtrs. 

[ f.",U"ltl 

lncludinl the Prime Minister tvery one· 
IS • Member 10 me and I ne\er differentiate 
between tbem Please ait dowp. 

PlOP. MADHU DANOAVATe (Raja .. 
pur) : We art al50 Membe,s. 

(l1fte"fUpIIDnJ) 

MR.. SPEAKER : Yes. tbat is ",hat 1 am 
sayinJ. Please sit down. 

MR. SPEA KElt : I will Usten to yO\l 
when time comes and when you are on pro-

··Not recordod. 
, 

per ordor. But I am not Joilll to liIteo to 
tbil. Because I have disallowed. J am DOt 
.,ina to Jisten at .U. Tbis is my firm ruliol. 
r am not aoina to allow the name of tho 
Pres.ideat to be dralled in any way_ nat il 
my view.' And 00 this subject which the 
Professor is raisiol time and alain, J do Dot 
question the authenticity of } our letter which 
you are aOtnl to autbentic.te or whicb .,00 
have already authenticated. I am not ,oiQl 
into tbe pro, and COft$ of it. I am sayioa 
tbat this subject which J have disallowed, if 
we allow it J the President's name wiU be . 
dragged in, and it cannot be separate<l. 
Tberefore, 1 have disallowed it. 

(/nlerrllplion6 ) 

At this ~log~7 Pro/. Modhu DtlIHioWll~ 
iJIId $0",. Dlh~r Hnn. Members 

1~/t the House 

12.13 hrs. 
GENERAL BUDGET, 1987-88-

GENERAL DISCUSSION 
AND 

DEMANDS FOR EXCESS GRANTS 
(GENFRAL), 1984·8S-CQrrtd. 

(EIII!II~/tl 

MR. SPEAK.ER : We sball now take up 
Items I 2 and 13 - Purtbtr discussion on tho 
General Budaet and the Demands for Excoss 
Grants. 

Sbri Rajiv Gandhi may speak. 

THE PRIMS tVtINl'STER (SHRI 
RAJIV GANDHI) ; Mr. Speaker, Sit. I 
thank aU the Mcmben \\'bo bave participa
ted in the deb.tv on tbe budget. I t~t 
them for tbrv constructhe sunaUons and 
many interestin. J){'ints tbat have bten taise. 
durms this debate, and I commend tbo hiah 
level of debate tbat h~s taken place tbis year 
on the budJet 

Mr. Spe.k~r. Sir, the econom1 is ItI'.oJll 
and i\ l' buoyant. The arowth rate b •• beoa 
5 per c~ot as per the' 0110 tar.et. lodUltries 
b"ve expaDded ilpproximately 8 ptr CCDt. 
,vet8,e over thr~~ years. This is tM blab
ttt in 20 yean. Much of this expansion bas 
taken place 18 ,~sman 5Cale sector. Tbo 
'Ol,n seato tcGtor Jive. , lot of OIDploymoot· 
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[Shri Rajiv Gandhi] 

So, it is not just industrial growth which is 
limited to certain larac industries. But it is 
very broad-based in loiog down to the 
people, loiog down to the workers.. The 
infrastructure is doing well- 9 to 10 per cent 
increase. third year 10 succession. Alain 
tbit is a very major achievement. Agriculture 
has been restltent in spite of bad weather and 
drought in mnny parts of the country. Our 
food stocks are bouraeoning and our pro
duction should gn to above 1 SO mIllion 

, tonnes again this year_Inflation is under 
cODtrol aDd the trade deficit has been 
reduced by a thou\and crores. 

Some Members talked about direction in 
tbe Budsct. Let me reiterate tbat direction 
IS not something that we would like to give 
annually in every Budget. Dtrection l~ some
thing that Pandifji gave in tbe '::0., tbat we 
arc continuing today. Direction;s what 
Indiraji gave in the '70s and 180s that we are 
continuing today. Our idea and c(_"\ncept i5 
not to change direction every )ear. It is tbe 
basic policy 'which ba-; been de .... eJoplOg from 
the freedom movement, throughout our 
independence and it i~ contInuing aJong this 
road that this Budget glve~ Ui dire~t,on So. 
tbose tbat are look into' for new dHcclion, of 
course, will be dhJ00ointed, But thost' that 
are looking for a conti,;uing directi"~ a 
continuing directIOn for self·,ufficien~y. a 
contio&liog direction of standing on our oWn 
fcet, a continuing direction of a stronger, 
more independent India, well, they have got 
tbat direction in this Budget. We have also 
done a number of tbing, during the past t\\O 

years which have perhap'i made the Budget a 
little less exciting. But'tbat is a very deli
berate thing, We have looked at scc:tors and 
rectified the prohlem<; in particu!ar se.:tors as 
we have taken them up. For example, we 
have takon up electronics. We bave taken 
up tbe cement industry earlier. In this 
Budact, 1 bave said that we will be taking up 
capital good.. Other areas which, we feel, 
need immediate interest are housing, the food 
ptoceUiDI industry beClu~ more needs to 
be dODO for the farmers. So, we have hcen 
lookioll at particular sectors of industry, 
rationalisinl the tax structure. the rules, the 
control in that sector, and thea not tryiol 
to destabilise tbat in tbe coming Budaet. Let 
.lb., stability prevail because oo)y witb 

stability industry will be able to Irow and 
expand. 'and the effect. of development will 
flow to our people. 

The lona-term fiscal policy and tbe 
Seventh Plan 'aain aive strenatb to tbis direc
tion that we bave lot from Panditji. This 
could not be said for many of tbe Bud,ets 
that we saw in the years 1977-1980-
unfortunately I "have to keep referriol to 
those years because -the direction in other 
years ba4; not changed; it bas been a very 
~teady direction. It il only in these three 
years. t 977-80 where we bad rolling placI ••. 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SING H) : Rollins direction. 

SHRI RAllV GANDHI: .0 where during 
this period when tbe economy was meander· 
ing meaninglessly that new dire~tion was 
~lvcn c"cry month perhaps, not even every 
'tear, A nd it I .... that that we have changed .. ner 
thal. It i\ a ~teady direction fhat we have 
been glvln~ That is important. But 
reft'TTlng to their ("COn(lrny and tbeir economic 
polkses of tho~e days, 1 did say just now 
that we [lot a new direction every month 
perhaps. but even that is questionable. For. 
if I remember. it wa~ mentioned at chat 
time. \omeboJy bad sAid that there was Il 

drift in polky during those periods and the 
question was raised that ...-en drift bal direc
tion and tbey lacked even that much 
direction. 

So, we have totally reversed this teo
dency of switching directions and We are 
giving a steady dire<;tion to the country, a 
direction which comet. from the foundations 
laid by Panditji and Gandbiji and we will 
contsnue along tbat road even if it disap· 
points some of our friends about the direc
tions that tbey are expecting. 

~ 

The Budaet offers stability. stabHity tbal 
avoids ad hoeism, that ayold, uncertainties, 
a stability whicb wIll give it direction in 
antipoverty plans and programmes, a stabi
lIt)' whICb will gIVe it direction in education 
because we feel tbas is one of tbe roots of 
rcmovina poverty. a stability wblcb we bope 
will bell' build the bousitl& Bettor because 
tbis is one sector which bat beco oealected 
r Of too 1001 and now *", W arc strong 
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cnouah in other basic sectors. it is time we 
turoed our attention to the housing sector. 
jus, .a we have done to tbe other basic 
eectOR in earlier times. 

The Budaet is aimed at Irowth. It is 
aimed at rationa1isina tbe tax structure in a 
number of areas, like I mentioned, we have 
done in electronics, cement earlier; compu
tera, other areas wilJ be taken up. 

This Budget has a major overhaul in the 
indircct taxes, full· scope MODVAT has now 
been brought in perhaps most of all. tbe 
tbrust in this Budaet is for self· reliance in 
industry, in the capital goods sector. We 
have de\'clopcd this sector over a long period 
of time. II has lot its strength. But, at 
the same time. it has got its weakness and 
one of our problemoii ha, been that we have 
been pushing the whole s,ector and Dot really 
makina enougb pH'gress in the whole 
capital goods sector. 

We would like 10 identify. While 
lupporting the whole capital goods seclor, 
we will pinpoint and identify those which we 
think are mo~t critical to the phase of our 
development today and then give them "ery 
special benefits so tbar they caD really push 
ahead and be competitive with capitaJ goods 
industry anywhere. 

o~ major point which bas been raised 
by many is tbat of defence expenditure. 
While Bareeing with some of the Members, 
not wah all the Members, in the fact that 
we have to streanlline defence expenditure. 
we have to see that wastage does not 'Ike 
pJace and that it is utilised in tbe best pos .. 
sible manner t I would refrain from listening 
to the other Members who have suggested 
that there must be a cut in defence expen
diture and defence must be compromised to 
build our economy in other areas. In the 
present international environment where 
India is under tremendous pressure. India is 
undor tremendous pressure not beta use peo
ple just want to pressurise India. India is 
under prellure because we stand on our own 
feet. Jndia is undor pressure because we 
stand to walk along our own path. India is 
under pressure because we are independ~nt 
and the defence protects this independence. 
It protecu our economic independence. It 

protects our political independence. There 
can be and there must be no compromise in 
defence specially at a time when we bave 
been put under severe pressure by all tbe 
anti-Indian forces around us and in other 
parts of the world. 

Today is the time whtn we bave to re
think. We are again Io!'king too much and, 
I have said this on a number of occasion! in 
the House. outside the House, \\:e are look
ing too much at economic or mone-tary 
or financial benet1\s. There \s mote to build
ing a nation than just counting the numbers 
in the economy. That is \11 hy we are going 
down to the foundations of nation.buiJding 
which is human re~our('e devsJopment. which 
is buildil'g our pecp1e. That is \\hy we ha\e 
to bave a strong defft1Ce ((lfCe to protect 
what we are build iog. \Ve cannot aHow 
monetarist policirs, m0J'1t'fBr;st feeJin~!\ or 
industrialist lobbies to deviate us from this 
course. \Ve will not allow that to happen. 

The size of the deficit bas been com .. 
mcnted upon by a number of members. But, 
perhaps, before any of tbe members com
mented on it t I myself commented on it. 
And, 1 made my position very clear that lbe 
deficit is too hiSh and we \\ i11 not allow it 
to go bigber tbis year. There bave heen 
some fears expres!'ed in tbe House that we 
have a deficit of about, approximately, 
RI. 5700 crores and by tbe end of the )car. 
it wil1 go to some vast numbers. But J have 
made it very clear and there is no going 
back on that statement - I havf' made the 
statement {)tl the flour of tbis House and ( 
am reiterating that statement tllJt we will 
not allow that deficit to increase. 

As I have just spoken about Defence, 
Defence is a very critical area There may 
be a problem. If the environment ~ around 
the nation changes and, there is a reQuire
ment for giving additional funds to l)~fetlce. 

We will be forc~d to give it. liut we will 
not allow the deficit to go up. 1 am still 
sticking to that. We have got provisions 
in tbe long-term fiscal policy to apply taxes 
for Dofence purpose if so required and we 
Win use tbose provisions if it is necessary. 
-But we do not think it will be necessary. We 
think we will be able to hold the deficit 
wittout soinS to any addnionaJ mobilisation. 



211 Genl. Budg~ I 87·88- MAR.CH 13, 198 7 Cilltl. BUIIII' 87-18-
Ge"l. DI$. & D.£.G. (Genl.) 84 .. 8' G_I. 01,. &: D.E.G. (Gal.) 84 .. 8'5 

111 

(Shri Rajiv GaDdhi} 

I have also made it clear to the individual 
Ministries that any supplementary d('tlland 
must be m.tcbed~ by supplementary cut' 
The cuts should not be in tbe Plan; they 
sbl)uld not be, perhaps, even In certain pro· 
ductive areas of non· Plan; they should not 
be in the targets of the Plan, they may be an 
tbe outlays. And this IS where we lUlIst 

cbange our attitudts. We arc locked on to 
measuring our performance by tbe amount of 
money we spend. We do not really bother 
to sec what happens at the other end of the 
pipeline. We keep pouring It in from this 
end from the Mmistry. The Minister says: 
·'Rs. 20000 crores down this ODe and my 
works is done". He does not see that 
nothing is coming out of the pipe the other 
aide. And, we have created Johs raght down 
the pipe to pusb It down th~ pipe and it is 
all consumed in pushing it down that pipe. 
So, this basic attitude mu,t be changed. 
And that is why I am leavlOg this tlexlbtlity, 
I do not know what we will be: able to 

achieve in ooe year. I mysdf fee1 that It is ' 
going to be a much longer exercise because It 
is the baSIC etbos that we are trYInS to 
change. What we have to do IS to make tbe 
Government macbine much more efficient 
iD its delivery of our programmes. If we can 
do that, then we wiJl achieve tbe same targets 
by lesser inputs. There will be no need to 
ask for supplementary grants. And those 
iDPuts whiCh are released because of more 
efficiency 10 particular area~ can be used for 
new programmes. It IS not that it cannot be 
done. Certain basic industries, certain 
infrastructure industries hdve done it in 
tbese last two years. They hive shown us 
that jt can be done. So. Government has 
done it. So. there is no excuse It IS only a 
questIon of how efficiently and how quickly 
we can do it and to what degree we can 
achieve it. 

There bas beeD some comment on the 
inftationary prenure$ of the deficit We our
selves feel that there will be no inflationary 
prcS!ure from this defiCit, althouah the 
deficit does look high, and there i~ no cause 
for disquief in the Hou,c or outside ~n tbis 
point. The inflation rates arc wen under 
oootrol. The foods·ocks are vety 80od. The 
foreign.exchange situation is comfortable and 
there 11 no reason for inflation to be there, 

And in fact If we look at the prJce sUuaCioD 
today, the essential commodities ate well 
under control. It is some other areas which 
are caUSlOg concern and wo arc looking at 
lbose concerns. One particular commodity 
which is edible oil which is eaulinl problems 
in the puce; but the fact is tbat tbat is deli
berately done to support the farmers, to see 
tbat they get tbe ngbt prices for tbe;r oil
seeds produce and also 10 bave a shlfl (rom 
a major oilseed importinl country to a 
country which is self·sufficient in oilseeds 
or at least self-rehant in oilseeds in tbe fint 
staaes, we will have to see later for selr .. 
sufficiency. So, there is DO real cause for 
any disquiet or worry on this front. 

Two years aao, when tbis Government 
came Jn, we had saJd that we were going to 
take very strong measur. on the second 
economy, the black eeonomy, and we have 
done that. We have fulfilled and kept our 
promlse to a very areat dell'ce. The task IS 
a very long task. So, for me to claim th.lt 
we have fiolshed the task is not posalble and 
I doo't thlok anybody can claim that But 
we have very definitely lone along the road 
that we have charted durinl the 84 eltctiool 
and post- 84 elections. We ba\'e nol only 
gone down thaI road. we have achleved 
results on tbat road. 

We have said that our tactics (or band
ling blackmoney. the second economy, would 
be on two levels On the one band we would 
make it ",ier to be honest. There would be 
a premium on honesty a. opposed to a 
premium OD dishoneSIY. 

When some of my friends, specially some 
of our leftist friend. who should koow better, 
talk of only increasina tax rates because it 
lives them good copy to sbout about - as 
opposed to 100d resources to rcdislrtbute 
amongst tbe poor because that is what we 
are tr),ing to do We are looking for re
sources to distribute amoDllt tbe poor-not 
110I.OS; we cln make slopns, we don't have 
to do more to just aeoorate 1101405. We are 
lookina for bow we can actually have pro" 
grammes to help tbe poor. 

Incentive on honesty. The second wbicb 
Plust 10 witb it was very tough measures and 
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very stroq disincentives for those who are 
then Dot bonest. Now we have lone down 
bothtbese paths. We have simplified the tax 
system. We have reduced' tbe taxes. We 
bave made it easier to pay taxes. This job is 00' complete. We bave done it to a areat 
dqree. It will be cootinuina De~t year. Tbil 
budpt completes it in one whoJe area of 
MODVAT. So, tbe steps are beiDI taken, 
tbey are takeo rlpidly and tbero it a Jot of 
chaolC takina ,lace. 

We ba vo reduced tbe taxes. to make it 
calier to pay. And we ha YO tben -after doina 
aU this, because we thought it is only fair 
tbat we must do tbe positive first- taken the 
Dtaative action whicb is stronl rotasures 
.. aiDst those who have chosen than not to be 
bonest. Our income from these rationalisa
tion measures bas lone liP 36 per cent a very 
substantial amount. 

The collections arc from incomc· tax and 
corporate tax. Let me at tbis point reiterate 
tbat tbere is goins to be no reduction on the 
harsh measures tbat are to be taken apinst 
the defaulters. There is going to be 110 let 
up alld there is going to be no goin. soft. 
What we have done during these past two 
years-and this alain needs a little emphasiz .. 
ing-not only bave tbe number of searcbts 
gane up-if J nmerober correctly. in these 
Jast couple of years we have had over 20.000 
s.earchC1 -welJ above~ higber thant what has 
happened before. But what is more impor· 
tant than just tbe number is tbe quality, the 
amount lbat we arc gettina. The averale 
amount is much bigher now. So these 
searches are not targeted at the smaUer men. 
They are very clearly targeted at the biDer 
fish and that ls what is aivinS result,. So, 
tbe P(,Ucy bas beeD 00 tbe one hand to put 
a premium OD honesty. to give lome in
centives (or loinl by the rules and to get 
tougb on thoso that bave DOt. Tbis has giveD 
very great results not only in our collections 
but we ha\'c also apcned out a number of 
other oreas. The revenue has increased but 
so ba~ the stock market, so bas tbe public 
8cctor bonds that have been issued. This is 
aU money which was not in the normal cir
culation being brougbt out in to tbe opeo 
circulation and beinl productive. 

We are coUectin& more revenue to distri
bute more resources. The opposition 

unfortunately. they are not bere otherwise I 
could bave told them in stroDler words. It 
is always easier to teU them in It10DIer 
words when they are here-are colGctina more 
slogans perba(VI because tbe elections are 
cJose by. 

The long-term fiscal policy bas clearly 
established tbat it is not a pro-rich policy 
that we are tar.dina. It is an anti-poverty 
poJicy-. Here again I will differentiate for a 
minute between an anti· poverty policy and 
a pro-poor p\)licy because our friends in tbe 
Opposition keep talking of a pro-poor policy. 
We talk of an anti.poverty policy. ADti-
• poverty meaDS the removal of poverty. Pro-

poor implies .bat poor will always remain 
there so that they can rtmain pro· poor. As. 
long as you are pro·poor you always have to 
have poor; otherwise bow will you be pro
poor? So there is this basic difference in our 
attitude and the Oppositioo·s attitude and 
we should reali~e that they are kcepiDS alive 
poverty by their policy whereas we are 
allevialing poverty by our policies. 

Our tax strategy in this Bud&et bas been 
aimed at sirnpltfying the tax laws, making 
the rales more reasonable anc increasing tbe 
collection with Mrict complIance. This )ttar 

we have reduced the taxes on mass .. consump
tion l(oods. ~iODVAT relief on the food 
sector covers a "cry Jarge number of items
too many for me to cover bere. In other 
specified sectors aJso we bave liven relief by 
aivins MODV AT. Tbe packages for specific 
industries will give a new thrust in these 
areas. The capital goods, the plastics 
industry t the export industry which is a 
continuina exercise and the electronica 
industrx \\'bicb is very special because one, 
it is a very high growth industry: and two, 
the t) pc of employment it bas really IOCS 
down to the lowest levels and to very larle 
numhers. So it is an empJoyment- oriented 
indu~try and even more than tbat it gives a 
Jot of employment to womeD. So our aivios 
a push to the electronics industry is Dot just 
because electronh .. -s I!. a fancy gadgetry tbat 
we are trying to push but electroniCS is 
becoming the key to almost evrry indu~try. 
It is gcttio8 more and more involved in every 
prodU(:tion process and it is liviD, employ
ment to women who have the most difficult 
time in supporting themselves and in really 
mula. their poSition in our lodct~~ 
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We have not increased taxes OD capital 
goods and we have not increased taxes on 
basic iotermedl8fJC5 which means that there 
will not be an acro~s the board price rise 
as there has bc:en after many Budgets. This 
is a very important step that we took. Now 
tbat I have talked about everythiDB tbat we 
have given aod we have this year given 
approximately Ri. 595 crores as relief on 
taxes, all on those areas whIch affect mainly 
tbe poor and the lower middle class, mostly 
on essentIal Items and items that are u~ed 

by e.er)body. Now to get rewurces bl\ck. 
we have taxed those areas ~hicb are non
essential areas and luxury areas and mostly 
those areas wh1ch involve people who can 
afford to p~y very e..lslly. We have taxed 
the pros['erou'\ -e~pend1turt! lax on hotels 
r<.'r example, minimum tax on companies and 
the forctBO (ravel tax. 

I would like to say a couple of words 
here becnu~e ~ome points ba\;c:: been raised 
on this. Some points ha'wc been nused on 
tbe minimum tax on compdnles. We have 
malic note of tbose POlot!' and \\e are 
looking at tt.cm. And If we find tbat tbey 
are valid, we wiil bring in the reqUIred 
amendments at the right tIme. 

On foreign travel tax. there is no 
question of removing thIs tax. But we think 
that there is a case to exempt pilgrimages 
from this tax. And we will defiOJtely do that. 
We wilt have to, of course, be a little careful 
in definmg Wb4t a 'pllgrnnage' h. becau!le, 
firstly, we W11J, of course. limit it to pilgrim
ages to holy places. But perhaps there will 
have to be some more ratlonati~atlon in 
that But we will not see that It affects those 
who are going for genuine pilgrimages. 

We have taxed lUAury ltcm! -the expen
sive colour television 5ets, cars, expensive fiboe. 
while gIving relief to the cheaper shoes. expen
sive soaps whlJe giving relief to the cheaper 
soap~. So. we ha\'e done this rcbaJau\..ln8 
in each system to give benefits to the poorer 
people and Jet the richer pay for those 
beoefits that \\'e are giving to the poor. We 
have widened the tax net in this budget 
very much. This will reduce the black 
money_ The direction that has been liven 

is very clearly eaalitarian and proareaane 
and we will keep up tbat diroctioD. 

I bad mentioned that we are transferrin. 
Rs. 2],000 crores to tbe State! and some 
Members said that this is Dotbina actuaUy 
because interest payments have to be made 
and other complications. But the fact il 
interest paym~nrs are made OD what tbey 
borrow. Tho~e with less dascipline and biaber 
borrowings will obviously pay bigber interest. 
Those wbo are more disciplined will have 
less interest payment.. So, we should not 
get confu'ied with interest rates and the 
transfer of fuods to tbe tbe States. 
This year we have transferred Ri. 23.250 
crores and just because tbe figure bas Dot 
been appreciated. let me compare this 
w\tb recent figUres. 10 1979·80. the 
transfer to tbe States wa~ on1y Rs. 6,797 
crotes. So, It has gone almost four timet 
between 1979 .. 80 and 1986-87. In 1984-
85, which was Indiraji's last year, the traosfer 
had increased from Rs. 6.797 crores to 
Rs. ! 4,720 crOTes She had doubled it in 
five years. We ha\'c redoubled it almost 
redoubled it, 10 two years. So tbls is no 
small amount that .~ beillg given to the 
States And thlli is bemg given to tbe 
States Dot because we are taxmg more, but 
because we are taxing more etlkicotly. The 
macbinery is more efficient. Those that 
should bave been paytng ta~cs are payins 
ta;ttCs. And when the States complain about 
certain coo'ltrainUJ being put on them tbat 
they are not allowed to do thIS, they are 
not allowed to do that. it 1& totally incorrect 
because vast areas are open to them. But 
apart from the fact tbat vatl areas are 
open to them, the extra amount tbat we 
have transferred to them is much more than 
l d:Y could have ever imaltncd or planned 
for. Unfortunately what we are not able to 
see is that this larle sum of money ,oes for 
produ~tivc development. Unfortunately. too 
much is being still distributed on politically 
advantageous schemes as opposed to schemes 
whicb really help the poor e()mc out of 
their poverty and we must really look at 
thiS aspect again. 

This year also in our Budget the taxes lbat 
we have brought in are largely in the excise 
sector where the distribution is to the Statet. 
The increase in coUcetioD. in tbo iOOOdlC· 
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tax IOCtor .pio it distributed 8 S per cect 
to the St. 'ca. So,:we arc Ih'ioS a lot more 
to the States. Overall, we have Dot increased 
customs duty mucb. Wo could Dot bave 
pla,ed a dirty trick by balanciol excise, by 
cuttina excise and ta,onl tbose areas wbere 
we lOt bundred pet cent and the States aet 
notbiol, but we have refrained from takina 
this seep because we know tbat the develop
ment proccal is a joint exercl~c wltb the 
States and us. It is Dot something tbat only 
we do or only tbey do. And unless Yt'C work 
as • team. it is Dot loing to work and we 
waDt to work IS a team and we would 
appreciate if the State Governments also 
wanted to work a$ a team and worked a. a team. 

The public secton perrormance ha~ been 
commendable but still leaving a lot to be 
desired. They have increast d their conui
bution from Rti. 7610 in ) 98.~85 to 
Rs 90S 3 in J 98 s- 86. which iJ a very 
good increase. but our investments in the 
public .. ector. specially in Ibe1e Is!)t two 
years. have ~tn very high. If I rcmt"mbtr 
correctly. we bave almost done a fiflY per 
ceot increase in our publk scct('r in\'cstmcnt 
in these two yean. lhis JC\e) ()f iov(t tn-,ent 
has OC\'cr taken place before and it is neets .. 
~ary tbat we see that tbis giyes proper 
return. Here. 1 would like to qualify proper 
return, becau~c I do not believe that we caD 

tic down all public I~dor to give only 
monetary and financial return be,ause we 
are givif'g them more take~ to perform. 1f 
they arc given only tbe task of givinl 
hnancial return on tbe iovestment. then 
perbap5 we need not even need public sector 
so n1uch; we could do it in many ()tbcr 
ways. Bur the whole rotc of the public 
stctor i, much deeper than that; it is to 
develop certain directions in our industry. 
it is to develop certain expertise, it is to do 
some traioiol of our people. develop man
power. it is to aive us certain strategic 
stability. So, there are maoy areas. We are 
usinl it as a basic tool to ropen up the 
remoter areas.. the backward areas. So, 
when we aYe aettina them to perform so 
many tasks. there is the cost OD tach one 
of these tasks and wben we pay a little bit 
for each oDe of tbese, then we canoot 
e~l"Iect the profit to be tbat biab. The role 
of tbe public sector bas to be detbled better 
and perhaps. the roles or different public 

sectors have to be defined djfJ'erentl, so tbat 
each public sector knows. Tbcre win be 
certain public sector industries whOle role 
it sbould be only to live us lood retarn, 
but that role canoot be stretched to all 
public sector lodustries. Tbere i~ a social 
aspect to h, there is strenltbening tbe Dation 
aspect to it. There is a mucb broader 
prospective in which we must look at tho 
public sector. 

Our aJlocations for rural poverty have 
betn int'reastd and our thrust for poverty 
alleviation bas been the highest that it bas 
ever beeD. Now, tbe first step is aUocatiol 
the funds. The much more important step 
is seeing tbat the GoverODleot machinery is 
DOW made efficieot so tbat these funds reaUy 
sel down to tbt roots and we are ,oiOI to 
sec tbis. We have alrC'ady started two years 
8.10 with a SON of fine tuning it. Upto lut 
year we have already got a very JOOd 
monitoring system for the JRDP programme. 
The reports are ,8vailatJe to all Members 
and J hope you are setting these reports. 
They are availabJe in my office. Any M.P. 
who wants to pick them up can just walk 
into my (\ffice and ask for one and be will 
be liven a copy. 

PROF. N. O. RANOA (Guntur) ! They 
are beina sent to all of us ? 

SHRI RAJrV GANDHI: We are send
ing tbem to the senior members and Dot to 
the other members. Because otherwise, we 
would be just sending out vast copies and 
we would nor know whether everyone would 
really be interested or they would ooly be 
stacked 00 a sbelf somewhere. If someone 
bas that much interest to be able to come 
upto tbe Prime Minjl~r't office in the 
'Anti-Poverty Programme', it is available. 

Another major direetioD tbat we are 
lookioS at in this year·s Budget is the settiq 
up of the National Commission on Rural 
Labour. This is aD area wbere a wbole 
sc~tioD of our societ), bas 80t left in a sonIC 

and DOW it is time we concentrate on them. 
I bad rai*, this issue first in the ILO whoa 
1 _poke in tbo ILO in 1985 and it jl 

continuina from tbat process. Wo arc doioa 
·thil 4t 
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ODOO apin I would like to roiacr.!e 
abat dle tbrust of tbe Budpt is aati-povorty. 
It is very mucb pro· ... owtb. 001 oal)' pro
arQWth but taraedOI at arowJh in core areas 
aucb .. the capital ,oods industry. The 
8Qdaet lives stabilaty and it ~DdQgCl t.bc 
cliroctiOD tbat the COQlf'ess bas liven the 
aation since before Independence. that it has 
continued alvinS tbe Dation duraDI thcac 
40 years of lodependence. We will pres. 
forward in futftlhnl tbese polices and 
promises that were made at lodepeDdeoc:e. 

ODe of tbe areas tbat we are look ioa at 
and which is related to the Irowtb of tbe 
economy is jobs for tbe youtb. We have 
looked at it from a larger perspective. We 
can aad tbe easier way is to just create loti 
or jobs .bleb are Dot required and arc Dot 
productive. But that does not reaUy help 
tbe ,outh because the job .hicb is Dot 
productive cannot be fulfilliol to tbe penon 
00 is doioa tbat job. It wall only cause 
frustration and cause more problems. We 
he" to look at employment starliol with 
education. And tbat is wbat we have started. 
We bave started at tbe primary level beeause 
that is most imporlant. But the primary 
level will take time to live dividends for 
the youth and to the nation. So we bave 
allO .tarted at tbe upper level wbere 
dividendi for tbe youth will come imme
diately. .ad wbere tbe nation will sta rt 
acttioa tbe benefits from this input imme
UUcIy. We' bave to dovetail tbat witb tile 
arowtb in our iDc1~trie.. witb tbe IfOWlb 

in our aaricuJture aDd tee tbat we create 
the nabt t,pe of individual who will fit iato 
tbe job. Too Ul&D)' limn we are " .. tiDa 
iDdividuals _bo alDDot fit into the require
ments of OUf aadoo and tbey rulftl the 
reqDiIUlCDP of some other Aatioos wbo 
find it ealier to pinch our braiDs and use 
tbern. In some ways I do Dot consider that 
a loss because we -will develop and we will 
brioa dliU braiD back aDd use it io a bi.ber 
.... oped form. But immediately it is a 
loa. We have invested in their trail'liDi 
wbicb ia lost. So, we must iovest 10 Itlioio. 
wbicb il more relevant to our lI'owtb need. 
aDd to our stratqic and development 
perspectives. This apia we are dolol tbrouah 
the Humao R.eIouratl Developmeot MhHs
,,,. Bmploymeot mUit allO be linked with 

die arowtb ia lDdUitry and arowth jD 
IIricwture ud fbi. il .bat we are achiftiDa 
by our polici.. I 

One more poiDt was made about lax 
deduction on ) 94·B. There arc certaJn very 
dc6uite problems 00 this and we are haviDa 
• review of this proviaioo. Apiu we will 
~riD' tbi. out at the .ppropriate time. It 
.1 Dot aU bad. There are tome definitely 
J')OIitive upects &0 ie. We do Dot W8Jlt to 
kill tbOle while lootiDa at tbe DCaaove 
.Ipoets. 

I tbaDk all tbe members wbo parti
'ipated in rbe debate OOCO more tor the 
QuaJity of tbelr partieipalion. Thank you 
Sir. 

SHRI P. KOLANDAIVELU (Gob •. 
cbeulpalayam): Any rise an tbe Income 
Tax exemption limit -are you loin, to rahe 
it (rom Rs. 11,000 to Rs. 25.000 ? 

SHRI RAJI" GANDHI: I thouJht lhol 
it bad already beeo made clear to abe House 
yesterday. 

SHRI P. KOLANDAIVElU : It may be 
raised at lea,t to RI. 20,000. 

SHRI RAJIV GANDHI: We have no 
iDteotion of raisio, the 1. T. limit. J can be 
abiolutcJy clear about tbat. because all ,be 
Pay Commiuions and everyone tbat tt.')ok 
lot!! COOlideration wbat should be liven, 
bad also 00 intention of aakina u, to ral\C 

the limjt. Otherwisc. they would have liveD 
differeDt Dumben. 

MR. SPEAKER: I sbaJJ now put tbe 
Demands for Excesl Orants (General) f(lf 
1984-85 to vote. 

Tbe question il : 

·'Tbat the respective excess sums not 
exceedina tbe amounts shown in tbe 
tbird cotumn of tbe Order p .. per be 
.ranted to tbe President out of the 
Consolidated Fund of India to make 
lood the exceu on tbe respective 
IraaCI durin. the year ""ded 3 1 51 

day of Marcb, 198' • in respect of 
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the fotlowiaa demaDdl entered in the 
HCOnd column thereof : 

.. 
Demands Nos. 17. 20, 39, 57 a04 
59". 

TM ,*,"D" Wtll adopl"'. 

MR. SPEAKER: The Demand, for 
Excess Oraott (General) for 1984-8' are 
passed. 

lHmIIItd, fo, Exc,u G'tllfll (G"'GI) 
/0' /984.8$ Jlol~d by Lok Sabha 

No. or Name or 
Demand Demand 

Amount of 
Demand (or 
Orant Voted 

by tbe House 

Ill. 

I EXPENDITURE MET FROM REVENUE 

20. Defence Services-Navy 22. t 5.38.2S2 

39. CurreDcy, Coinaae and 3.41.61,1 bS 
Mint 

S 7. Cbandiprh 12,00,1 S.368 

59. Dadra and Naaar 40,78,334 
Haveli 

II. EXPENDITURE MET FROM CAPITAL 

I 7 Capital Outlay 00 Posts 
and Telearapbt 20.22,80,919 

_ .... _______ .. "'- _ \000 ____ --_"' __ 

12.545 ••• 

DEMANDS FOR. GRANTS ON 
ACCOUNT (GBNBRAL). 

1987·88 

lEnt,,,h] 

MR. SPEAI(ER. : I "ball DOW pat tb. 
Oamands for Oraotlon Account (General) 
for 1987-88 to vote. 

I: 

Tbe question is : 

,4Th. t the respective sums Dot exceed
ing the • ..,ouots on Revenue Account 
and Capital Account shown io tbe ... 
third column of tbe Order Paper, be 
araoted to the President out of the 
Consolidated Pund of India. DII 

aceo.III, for or towards defrayinl lbe 
charges duriQJ the year cDdioa on the 
31st day of Marcb, I 98 8, in respect 
of the heads of demands eatered in the 
fourth column thereof apinsl 
Demands Nos. 1 to IS, 15A. 16 to 
2S, 27. 28, 30 to 84, 86, 88 to 92". 

MR. SPEAKER: The Demands for 
Grants on Account «(jeneral) for 198' .. 88 
are palled. 

lHmalldJ for GtdIJI. 011 AccolUll (G_ral) lor 1981·88 YI)'" by Lok afab"fl 

No. of 
Demand 

1 

Name of demand 

2 

Amount of Demand for Orant on 
Ac:count Voted by tIM HoUlO 

----------,......__....-
Revenue 

RI. 

3 4 

C.pltal 
Rs. 

----------------------
MINISTRY OF AGRICULTURE 

1. Aarlcul'urc 

2. Other Services or Department of 

Aariculture and Cooperation 

3, Department of Apiculture Research 

and Education 

42,10,00.000 

.. 36, 17,00.000 " 

28,82.00.000 

2,06.00.000 

21,63.00,000 . 

••• 
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4. Department of Rural Development 

5. Department of Fertilizers 

MINISTRY OF COMMERCE 

6. Department of CO"Tlmerce 

7. Department of Supply 

MINISTRY OF COMMUNICATIONS 

..,. 

8. Ministry of Communications 

9. Po!ta} Serv Ices 

10. Telecommunication Services 

MIN1STRY OF DEFENCE 

11. Ministry of Defence 

1 2 . Defence Pensions 

J 3. Defence Services-Army 

14. Defence Services~ Navy 

IS. Defence Services-AIr Force 

1 SA. Defence Ordoaoc:e Factories 

16. CapItal Outlay 00 Defence Services 

MINISTR Y OF ENERGY 

17. Department of Coal 

18. Department of Power 

19. Department of Noo-Conventional 

Energy Sources 

MINIstRY OF ENVIRONMENT AND 

FORESTS 

20. Ministry of Environment and Porests 

MINISTRY OF EXTERNAL AFFAIRS 

21. Ministry of External Affairs 

MINISTRY OF FINANCE 

22. Department of Ecoonomic Affairs 

23. Currency. Coinaac and Stamps 

. , 

24. Payments to Financial Institutions 

25. Pensions 

27. Transfers to State Governments 

3 

6,91.96,00,000 

4,62,10,00,000 

.. 
1,69,05,00,000 

3,12,00,000 

J .22.00,000 
~ 

t, 64.98.00,000 

3.02,62,00,000 

95,42,00,000 

1 t 11,31,00,000 

11,01,21.00,000 

1,02.58,00.000 

2.74,66,OO,OCO 

11,00,00,000 

21,8 l,OO,fiOO 

4),26,00,000 

16.92.00,000 

28,71,CO II OOO 

S 6.69.00,000 

65,00,00 000 

48,63,00,000 

56,69,00,000 

79J~~1I00,OOO 

9,90,92.00.000 

4 
- -~---.......__...-

6,00,000 

72,11,00.000 

37,70,00,000 

6,17,00,000 

1,59,85,00,000 

23.42,00,000 

6.61,7~.OO,OOO 

1.98,OO,GO.OOO 

2,72.09,00,000 

61.00,000 

39,00,000 
'\ 

33.34,00,000 

16,21,00,000 

32,52,00,000 

9,62.S 3,00,000 

14. t 6,00,000 
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28. LoaQI to OOVlnlmeot ServaDti. otc. 

30. Departmeat of Blpeaditaro 

31. Audit 

'2. Departmnt of R.neDGe 

33. Direct Tn. 

34. JDdfrect Taxet 

MINlSTIt.Y OP FOOD A.ND 

CIVIL SUPPLIBS 

", Departmeat of Food . 

36. Dopartment or Civil Supplies 

MINISTRY Of HEALTH AND 

FAMILY WELFARE 

37. Department of Health 

31. Departmeot or family Welf.n 

MINISTR.Y OF HOMS AFFAIR.S 

39. Ministry of Home Affain 

40. Cabinet 

41. Police 

42. Otbot Eapoadlturo of the Midiatry 

3 

... 
50.61,00.000 

29.22,00,000 

29.99.00,000 

,,23.00,00.000 

7' ,48.00.000 

3,51.94.00,000 

2.26,00,000 

58.18.00,000 

J .08,05.00.000 

21.8~.OO.OOO 

1.91,00.000 

1,64.30,00.000 

of Home Alaira 36.66,00.000 

43. TraOlfon to Union Territory OOverDlDeDt. 21,43,00,000 

MINISTRY OF HUMAN RESOURCE 
DBVBLOPMBNT 

44. DeputmeDt of Bclacat!01l 1.81.83,00,000 

4'. DepattmOllt of Youtb Alma aDd Sports 14,02,00.000 

48. Art aDd Culture 22,84,00.000 

47. DepartmeDt of WOIDtD ud Child 

Degelopmeat 43,80,00,000 

MINISTl\Y Of INDUSTRY 

48. DopalhDtDt or ladUltdai Development 

49. DopathDtDt of Compo,! Alain 

".01.00.000 

1,06,00,000 

20,83.00,000 

... 
.... 

33.00,000 

20.00.00,000 

8.93.00,000 

17,41.00,000 

S8,OO,OOO 

. 22,13,00.000 

18,00.000 

••• 

13,18.00,000 

18,01.00.000 

18,49,00,000 

8.00,000 

58.00,000 

... 

... 

13.94,00.000 

1,00.000 
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so. Departmeat or Cbemicals and ~ 

Petrocbemicals 

S 1. Department of Public Enterprises 

MINISTRY OF n-tFORMATJON 

AND BROADCASTINO 

• 

S 2. Ministry of Information an Broadcasting 

S 3. BroadcastiDI Services 

MINISTRY OF LABOUR 

54. Ministry of Labour 

MINISTRY OF LAW AND JUSTICE 
S 5. Law and Justice 

MINISTRY OF PARLIAMBNTAR.Y 

AfFAIRS 

S 6, Ministry of ParliameDtary Affairs 

MINISTRY Of PERSONNEL, PUBLIC 

OjtIBV ANCBS AND PENSIONS 

S 7. Ministry of Personnel, Public 

Grievances and Pension. 

MINISTRY OF PETROLEUM AND 

NATURAL GAS 

58. Mini.try of Petroleum and Natural Ga. 

M1NISTRY OF PLANNING 

59. PtaoDio. 

60. Department or Statistics 

MINIS1RY OP PROGRAMME 

IMPLEMENT ATION 

61. Ministry or Proll'amme Implementation 

MINISTRY OF SCIENCE AND 

TBCHNOLOOY 

65. Department of Scientific Technology 

63. Department of Scientific and ~ndu.trial 

Research 

64. OopartmOQt of BiotechoololY 

2,28.00,000 

1.63,00,000 

9.59.00,000 

62,17.00,000 

27,80.00,000 

4.47.00,000 

12.00.000 

5,48,00,000 

98,00.000 

1.91,00,000 

S,13.00,000 

12,00.000 

25,19,00.000 

29,72.,00,000 

6.83,00,000 

.. 

29.t 7,00,000 

'0,25,00,000 

48,00,000 

5S,66,OO,OOO 

3.00.000 

1.94.5 t .00,000 

... 

... 

1.44.00,000 

73.00.000 

I.· 
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I 2 .. 
MINISTRY OP STBBL AND MINES 

65... DepartmeDt of Steel 5"4,00,000 t J 39,07.00.000 

66. Department of Yioea 17,66,00..000 44,99,00,000 

MINISTRY Of TEXTILES 

(; 7. Miniltr)' of Textiles 68,94.00.000 41,68.00.000 

MINISTRY OF TOURlSM 

68. Miniltry of Tourism 4.32,00,000 2,34,00,000 

MINISTRY OF SUR-FACE TRANSPOJlT 

69. Surface Traoaport 3.38.00,000 22,39.00.000 

10. Roads 41.52,00,000 68,S 0.00.000 

71. Ports, Liabtbouses and Shippio. 21,24.00,000 -36, t 3.00,000 

MINISTRY Of CIVIL AVIATION 

72. Ministry of Civil Aviation 9,3 J ,00,000 1,45.00,000 

"1<1 

MINISTRY OF URBAN DBVELOPMENT 

73. Urban DcveiopmcDt and Housin, 12,86,00,000 15,54.00,000 

14. Public Works 23.83.00,000 11.83,00,000 

75, Stationery and Prmting t 1.23.00,000 58.00.000 

MINISTRY OF WATER R.ESOURCBS 

76. Ministry of Wator Resources 43,13,00,000 2.30.00.000 

MINISTRY Of WELFARE 

77. Ministry of Welfare 43.36.00,000 12.00,000 

DBPARTMBNT OF ATOMIC ENBRGY 

78. Atomic Boetv 42,09,00.000 80,03.00,000 .. 
19. Nuc1ear Power Scbemel 7 S, 71.00.00~ 48,91,00,000 

DEPAltTMBNT OP BLBCTROINCS 

80. DtpartmoDt of Electronics 13,18,00.000 '.'3.00,000 

DEPAR.TMENT OF OCBAN DBVBLOPMBN1' 

81. Department of Ocean Development 4.07,00,000 39,00.000 

DBPAR.TMBNT OP SPAC! 

82. O:plt"t'1llllt of SP1:~ 31,49,00.000 29.01.00,000 
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1 2 

PARLIAMENT. SECaETAB.IATS Of TBB 

PlU3SIDBNT. VICB·PllBSIDENT 

A.ND UNION PUILIC IBltVICB 
COMNISSION 

83. Lok Sabha 

84. Rajya Sabba . . 
86. Seaotariat of the Vice-President 

MINISTRY OF HOMB AFFAII\S 

UNION TERRITORIES 

(Without LcPIature) 

88. Delhi . 
89. Aodamao and Nicobar I,Janda 

90. Dadra and Naa.r Haveli 

9 t. Laksbadweep . 
92. Chandiprh 

3 

2,13,00,000 

82.00.000 

,,00,000 

91.02.00.000 

13.38,00.000 

1,93,00.000 

4.10,00,000 

17.03,00,000 

••• 

..... 

... 

81.17,00.000 

8.45.00,000 

".00.000 

60,00,000 

'.63,00.000 

--
SUPPLEMENTARY DEMANDS FOR 

GRANTS (GENERAL) 1986-87 

[&,llJh) 

MR. SPEAKER: I shan DOW put tbc 
Supplementary Demands for Grantl (General) 
(or 1986-87 to vote. 

The question i.': 

• 'that the respective Supplementary 
Sums not exceedina tbe amounts on 
ReveDQI Account and Capital Account 
shown in tbe third column of tbe 
Order Paper be ,ranted to tbe Presi· 
dent out of the Consolidated Fuod 
of b)dia to defray tho cba ra. tbat 
wUI 4:OIl1C in counc of payment durio. 
the ,-eat eadin, the 311t day of 

March. 19., ia toIl*t 01 tbe ronow
ioa demands enteR'd in tbe IOCODd 
colWI;UI tbeteof: 

Demands Nos. I. 2. 3, 6, 7. 8. 9. 10, 
11.12,1'.16.17.18,19,21.24, 
25. 26, 28, 29. 3 J, 32. 33, 34, 35, 
37, 38. 39, 40. 4J, 42, 4], 44, 45. 
46, 47. 48, 49. 50, 52. ". 54, 55, 
~ 6, ", 58. 61, 63, 64. 65, 68, 10, 
73. 14, 75, 16, 77, 78. 79. 80, 81. 
82, 83, 84, 86, 88, 89, 91, 91. 93. 
95, 96. 97. 98, 99. 100, 101 ud 
104." 

TItI ntDlIoII w" _,1M. 
MR.. SPEAD.: The Supplementary 

Demand. for Grants (Ooooral) for 1986.81 
are pallid. 



NQ. of 
Demaad 

Name of DemaDd 

1 2 

MINISTRY OP AORICULTUIU1 

1. Department of Apiculture aDd coopcradon 

1. .AarlcWture 
,. Flaberioa 

6. DepartmeIlt 01 AaricuJtural aetelrcb and 

EdacatiOJl 

1. Payments to lodian CounCI1 or Aaricultural 

R.elearcb 

a. Department of Rural Development 

9. DepartmeDt of F~rtilizen 

MINISTRY OF COMMEB.CB 

10. Ministry or Commerce 

t 1. Foreian Trade and Export Production 

12. Supplloa and Disposal. 

MINISTRY OF OOMMUNICATIONS 

t 5. Postal Se"icea 

16. Tolecommunicatioll Scrvicoa 

MINISTI. Y OF DBFENCE 

17. Mipis", of Dcfeace 

11. Deleace PeDlioOi 

I'. DcfODCl Servicel·Arm, 

2 t. Del.Dee Sorvicea-Air Porco 

MINISTRY OF BNBaOy 

24. Dtpartment 01 Power 

25. Depat1meDC of Noa-coaveatioDII BDera1 
IcMJnseI 

Amo1mt ot Demand for Graut 
Voted bJ the BOUlt ... ----_._---

3 

S4,6Q,OOO 

57,00,00,000 

.. 
11,43,000 

4,27,26,000 

15,64.000 

32,00.000 

84,91,59.000 

74.53.008 

114.40.00,000 

1,81,55.000 

13',07.10.000 

221.61, ".000 

60.32.00,000 

t O.I •• ",OQO 

capita' 
as. 

4 

... 
7,19,00,000 

... 
J • t 9.00,000 

34.00.00,000 

23'.46 .. 86,000 

1,000 

... 
--_. 
.... 

2,000 ' 

... 
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1 2 3 

MINISTRY OP ENVIR.ONtdSNT AND FORESTS 

2e. Ministry of BnVirOIllllCDt and Poresta 63.0b.OOO ... 
2.. Forat and Wild Life 2,000 ... 

MINISTRY OF EXTER.NAL AFFAIRS 

29. Ministry of Bxteroal Affairs 24,81,00,000 15.12,00,000 

MINISTRY OF FINANCB 

31. Customs 42.76 .. 70,000 

32. Union Excise Duties 25.49,32.000 

33. Taxes on Income, Bsta~ Duty, 

Wealth Tax lad Gift Tax 6.40.26,000 ... 
34. Stamps 26,4',000 33,)7,000 

3S. Audit 25.06,44.000 

37. Pensioos 79.14.22,000 

38. Opium and Alkaloid Factories 62,05,000 ... 
39. Transfers to State Govemments 2.52,86.S2.000 -
40. Other Expenditure of M ini.try of Finance 70.77.000 1 S ,00.00,000 

41. Loans to Government Servants, etc. 34,58,00,000 

MINISTRY OF FOOD AND CIVIL SUPPLIES 

42. Departmerst of Food 581.74,54,000 , 
43. Department of Civil Sqpplie 57.01,00.000 

MINISTIlY OF HEALTH AND FAMILY 

WELFARE 

44. Ministry of Health and Family Welfare 40.0',000 

45. Medical and Public Health 5.000 9.08.90,000 

4t. Family Welfare 11.S 1,30,000 4,'2,00,000 

MINISTllY OF HOMB AFFAIRS 

47. Mini,try of Home Affain 79.36,000 ... 
48. Cabinet 1.68.34,000 

49. Police 210,62.79.000 ... 
50. Other Administrative aad General Services 20,21.60,000 88,76,000 

52. Other Expenditure or MiDlstry of 

Home Atfairl 9,19,41.000 
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1 2 3 4 

.. 
53. Delhi 9'.18.'5.000 32,22.0.800 

54. Andamaa aud Nicobar Islanda ~,02.9t.OOO ... 
55. Dadra and Nat.r Haveli 41.70,000 ••• \1 

5". Laklbadweep S9,27,000 %8,04.000 

MINISTRY OP HUMAN RBSOURCE . 

DEVELOPMBNT 

57. Ministry of Human Resource Development 1 S,OO.OOO ... 
'8. EducatioD 10,000 

61. Art and Culture 2S,OO,03.000 _. 
MINISTRY OF INDUSTRY 

63. Ministry or Industry 1,05.70,000 ... 
64. Industries 2.000 11.2 t .00,000 

6S. vmaae and small lndustriee 1,000 

MINISTRY OF INFORMATION AND BROADCASTING 

68. Broadcastiol 47,66,95,000 

MJNISTRY PP LABOUR 

70. Labour and Employment 65,32,89,000 

MINISTRY OF PARLIAMENTARY-

AFFAIRS AND TOURISM 

73. Department of Parliamentary Affairs 1.25,000 ... 
74. Department or Tourism 2,74,00,000 

MINISTRY OF PBIlSONNBL. 

PUBLIC ORIBVANCES &. PENSIONS 

7 5. Ministry of Penoaoel t Public-

Grievances and Pension. 4,74,09,000 

MINISTRY Of PETR.OLBUM AND 

NATURAL GAS 

76. Miniatry of Petroleum .ad Natural Oaa 9.91,00,000 ••• 

MINISTR.Y OF PLANNING 

77. P\&11OIoa 67.00,000 -
78. Statistica 2,31,47,000 ••• 



MAIeR 1 •• 1987 

1 

MINl'ITlY OP PROGRAMME 
IMPLEMENTATION 
79. MiDiltry or Proaramme ImplcmeDtatioo 

MINISTRY OF SCIBNCB AND 
TBCHNOLOGY 
80. Department or Scieoce and TechoolOl)' 

81. Survey or India 

12. MeteorolOl1 

83. Department of ScientiSc aDd Industrial 
Researcb 

MINISTRY OF STEBL" MINES 
8 4. Department or Steel 

MINISTRY Of TEXTILES 

86. Ministry or Textile. 

MINISTRY OF TRANSPORT 

88. Road, 

89. Porta. Lisbtbouses and Sblppfna 

91. A vi_tion 

MINISTRY OF URBAN DEVELOPMENT 

92. Miailtry 0' Urban Development 

93. Public Works 

'5. Boosina and Urban Devolopment 

96. Stationery and Printiol 

MINISTRY OF WA'I'BR. RESOURCES 

97. Ministry of Water R.eIourCOl 

MINIS11lY OF WBLF ARB 

98. Ministry of W~lrare 

DBPAllTMBNT OF ATOMIC !NBltOY 

99. Department or Atomic Boel'lY 

100. Atomic SoeJ'l)' B.eNafCb. DewllopmeDt 

aDd IDdGdd8IPro~ 

101. Nuclear Power ScbemeI 

DEPARTMENT OF SPACB 
104. Department or Space 

8,20.000 

8,000 

I, t 5,55.000 

42.00,000 

7.87,00,000 

49,39.00,000 

145.14,37.000 

5,96,01.000 

14.00,000 

3,41.00.000 

',88.00.000 

9,30,00,000 

130.16, t 6,000 

----

... 

4,20.000 

1,'7.".000 

4,82.44.000 

4 

t •• 

••• 

.-

... 

52,97.60.000 

14,02,46,000 

'.000 

.... 

••• 

2.000 

... 

60,00,000 

, .. 
28,01,04,000 

••• 

" ••• 
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U.58 ... 

APPROPRIATION BILL, 1987* 

(&gll.r") 

MR.. SPEAKER: Now tbe Minister, Mr. 
Oadbvi. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K' OADHVI) : I beg fo move for leave to 
introduce a Bill to provide for the authorisa
tion of appropriation of mone),s out of the 
Consolidated Fund of India to meet the 
amounts s~nt on certain services during the 
financial year ended on the 31 st day of 
March, 198 ~ in excess of the amounts 
sranted for those services and for that year. 

MR SPEAKER: The question is : 

"That leave he granted to introduce 8 

Bill to provide for tbe authorisation 
* of appropriation or moneys out of the 

Consolidated Fund of India to mc-et 
the 8mollnt~ ~pent on certain services 
during the tlnaocial yur ended on the 
J 15t day of March. 1 985 in elcess of 
the amounts granled for those services 
and for that year." 

Th4 motion WQJ adOpltd. 

SHRI B. K. GI\DHVI: 1 introducet 
the Bill. 

MR. SPEAKER: Now Mr. Gadbvi. 

SHRI B. K. GADHVI : I beg to 

movct: 

"That tbe Bill to provide {or the 
authorisation of appropriation of 
moneys out of tbe Consolidated Fuod 
of India to meet the amounts spent 
00 certa in services during the financial 
year ended on tbe 315t day of March, 
1985 in exce.s of tbe amounts aran .. 
ted for tbose services and for tbat 
year. be taken into consideration." 

-_ ---_ ... _-- .... - ... ;.. -- _ .... -..-,.. - --, ..... '---" .. - .... ---
·Published in Gazette or India Extra

ordinary. Part II, SectioD 2 dated 
13.3.1987. 

tlntroduaed/moved with the recommen
dation of tbC' President, 

MR. SPEAKBR: The question i. : 

"That the Bill to provide for tbe 
authorisation of appropriation of 
moneys out of the Consolidated Fund 
of India to meet tbe amounts spent on 
certain services during the financial 
year cnded on tbe 31st day of March. 
1 98 S in excess of the amouots Irant
",", for those survices and for that 
year, be taken into consideration.·' 

Th~ motwn waJ ati0pfed. 

MR. SPEAKE!R : The House will now 
take up Clause by Clause consideration of 
the Bill. 

The question i~ : 

"That Clauliles 2 and 3 and the Sche
dule stand part of tbe- BiJl." 

The mot ion was odopud. 

Clauses 2 and 3 and the Sche-dule 
"eft .. added '0 thE' Bill 

MR. SPEAKER: The Question is 

• CThat Clause ]. Enacting Formula 
and the Title stand part of the BIB.'· 

The motion wa.r adopted. 

Clause I, EnftctinR Formala sad 
tbe Title were added to t_ Bill. 

J3.00 brtt. 

MR. SPEAKER : Now, the Minister. 

SHRf B. K. GADBVI : I beg (0 move: 

"That the Bill be passed." 

MR. SPEAKF.R : The Question is : 

··Tbat tbe Bill be p8s~d.tt 

The motion was od(lp/~d. 

MR. SPEAKER: It is now 1, 0, clock. 
We noW adjourn for IUllch till 2 00 P. M. 

13.01 hrs. 

TM Lok Sahha aJjour1f~d lor Lunch 
till F(lur,e~n oj the Clock. _-_-



243 App'Dprlllllolt (Vot~ on Aced""t) MARCH t 3. 1987 Approp,lallo" (No. 1) Btll, 1987 24" , 
Bill, 1981 

The £Ok Sabha re.as,tmbled QII~' 
Lunch at six minute, Pa,' Four

le«11 0/ t h6 Clock. 

(MR. DEPUTY SPEAKER In Ihe Chair] 

APPROPRIATION (VOTE ON 
ACCOUNT) BILL, 1987· 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI): I beg to mO'\oe for lea\c 
to introdu~e a Bill to provide for the with .. 
drawal of certain sums from and out of the 
Consolidated Fund of Iodta for the services 
of a part tbe financial year 1987 .. 88. 

MR. DEPUTY SPEAK[R: 1he ques-
tion is : 

'-That leave be granted to Introduce a 
Bill to provide for the withdrawal of 
cenam sums from and out of the 
Consolidated Fund of IndJa for the 
~rvices of a part of the hnancial year 
1987 .. 88:' 

The motion waf adop ed. 

SHRI B. K GADHVI: I introduce+ 
the Bill. 

I beS to movet : 

• 'Tbat tbe Bill to provide for tbe 
witbdrawal of certain ~ urns from and 
out of the Consolidated fund of 
India for the servIces of a part of tbe 
financial year 1987 .. 88, be taken into 
consideration. " 

MR. DEPUTY SPEAKER : TM 
question is : 

"That the Btll to provide for the 
withdrawal of certain sums from aod 
out of the Consohdated Fund of India 
for tbe services of a part of the 
Fanancial yeu 1987-88, be taken 
into consideration." 

The moti()n wa, Q d tpf~d. 
---- -------

·Publtshed in Gazette of India Exira .. 
ordin8ry~ Part II, Section 2, dated 
13-~·1987. 

tIntroduced/moved with tbe recommen
dation of the President. 

MR. DEPUTY SPEAKER: We sball 
now take up Clause by Clause consideration 
of the Bill. 

The question ia : 

··That Clauses 2 to 4 and tbe Schedule 
stand part of the Bill." 

The motion W4.f adopt_d. 

C).lItes 2 to 4 lad tbe Schedule "ere 
added to tbe BIU. 

MR. DEPUTY SPEAKER The 
question is : 

"Tbat Clause Jt tbe Enacting FOIDlula 
aod the Tit Ie stand part of tbe Bill." 

The morioll wa, adopted. 

Clause J. the F.aaetiag ForlDula .Dd tbe 
Title were addt.'CI to the Bill. 

SHRI B. K. GADHVI: Sir. I beg to 
move: 

"That tbe Bill be passed .. 

;MR. DEPUTY SPEAKER : The ques
tIon is : 

UTbat the Bin be pas&e<!." 

The molion wtU tJdopud. 

14.tO hrl. 

APPROPRIATION (NO.2) BILL, 
1987· 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURR IN 
THB MINISTRY OF FINANCE (SHRI 
B. K. OADHVI) : I bel to move for leave 
to introduce a Bill to authorise PI} ment and 
appropriation of certain further ~ums from 
and out of the Conlohdated Fund or India 
for the service. of tbe financial year 

1986-8'. 

--------------------------.-----
.Published in Gazette of India Extra .. 

ordinary, Part n Section 2, dated 
13 3.1987. 
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MR. DEPUTY SPEAKER: The ques
tion is : 

'nat leave be granted to introduce a 
Bill to authorise payment and appro
priation of certain further sums from 
aDd out of tbe Conlolidated Fund of 
India for tbe senices of tbe financial 
year 1986·81." 

n. motion wo.r odopt«l. 

SHRI B. K. OADHVI : I introducot tbe 
BiU. 

I bel to movot 

"That the Bin to autborise payment 
and appropriation of certain further 
lums from and out of the Con~oJida· 
led Fund of India for tbe services of 
the financial year 1986· 8 7. be taken 
into consideradon. U 

MR. DEPUTY SPEAKER: The ques
tion is : 

leThal the Bill to authorise paymeDt 
and appropriation of certain funher 
sums from and out of tbe Consolida
ted Fund of lodia for the services of 
the financial year 1986- 8 7 r be taken 
into consideration. It 

Tht mQliolf WQ,f adopud. 

MR. DEPUTY SPEAKER: We shall 
now take up Clause--by-Clause consideration 
of the Bill. 

MR. DEPUTY SPEAKER: Tbe ques
tion is ; 

··Tbat Clauses 2 and 3 and the Sche
dule stand part of the Din:' 

Th, motion 'MQS adoptfd. 

Clauses 1 •• J loci the Scbedule were 
added to tbe Bill. 

Clause I, the £neatiD. Formal. aDd 
the Title were added to tbe Bill. 

tlotroducod/moved with the recommen
dation or tbc Presidont. 

SHRI B. K. GADHVI: Sir, I bea to 
move : 

··That the Bill be passed." 

MR. DEPUTY SPEAKER: Tbe quei
lion is : 

·'That the Bill be passed." 

The mot loft wa, adopted. 

14.12 br •• 

BUSINESS OF THE HOUSE 

THE MINISTER OF STATE IN THB 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIKSHIT): 
With your permis!<.lon, Sir, I rise to announce 
that Government Business in the House 
during tbe week commencing 17th March, 
1987. will consist of : 

1. Discussion and voting on 

(a) Demands for Grants (Railways) 
for) 987-88. 

(b) Supplementary Demands for 
Granfs (Railways) for 1986·87. 

(c) Demands for E&(;ess Grants 
l&allways) for 1984·85. 

2. Discussion on tbe Resohltioo rcsard
ina Railway Convention Committee 
Report. 

3. Conslderation of any item of 
Government Business carried over 
from today's Order Paper. 

4. Consideration and passing of : 

(8) The Delhi Municipal Corpora
tion (Amendment) Bill. 1987. 
as passed by Rajya Sabha. 

(b) Tbe Factories (Amendment) 
Bill. 1986. 

(c) Tbe Cine Workers' Welfare 
Fund (Amendment) Bill, 1987. 

(d) The Khadi and Village Indus
tries Commission (Amendment) 
Bill, 1987. as passed by Rajya 
Sabba. 
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S. Discu§sion 00 the Resolution seek
ing approval of the draft MiDiston' 
(AlJowance~ Medical Treatment 
and other PIivlleaes) Rwes, 1987. 

PROF. MADHU DANDAVATE (Raja
pur): Will the next week begin from 17th 
or from 18th 1 

SHRIMATI SHEILA DIKSHIT: Tbank 
you for pelOting this out. I would like to 
seek tbe permission of the House to close 
the Lok Sabha on tbe 17th, Tuesday. 

~1R. DEPUTY ~PEAKrR: I hope, 
the House will accept that. 

SOME HO~. MEMBERS: Yes. 

MR DEPUTY SPEAKER: The House 
wlll not sit on 17 tb. 

SHRIMATI SHEILA DIKSHIT: In 
which case I \\ould like to mak.e tbis 
correction "durlDg the week commenClllg 
18th March'· lO~tead of u 17th March". 

MR. DEPUTY SPEAKER: Thank you 
Professor. 

PROF. MADBU DANDAVATE : EH~ry 
time the correctlon tbat I soaest JS not 
wrong, Sir. 

SBRIMATI SHEILA DIKSHIT: We 
should be grateful to Prof. Dandavate for 
having remlOdcd us about the hohday 
'because we were IJkely to have overlooked 
it. Once we are In tune with Profes:,or. 

ITran,latlon J 

SHRt BA LKA VI BAIRAGI (Mandsaur) : 
Mr. Deputy Sj)eakcr, Sir, the Holi festival 
will be joyful for aU tbe Membeu or the 
House. All Members will come aftcr ceJebra· 
tina the Holi festival. 

MR. DEPUTY SPEAKER: "Wish you 
a Happy Holl". 

DR. CHANDRA SHEKHAR TR1PA THI 
(Kbalilabad): Mr. Deputy Speaker, Sir. the 
following matter may be included in the next 
week'. List of Business : 

The commun\catioD services play a very 
important rol~ in the present Sic of science 

and tocbnoJoBY and the Oovornmenl has a 
very clear intention to make these nrvic:es 
available to the entire country and to conduct 
them efficiently. Tbe eutcrn part of Ultar 
Pradesh continues even today to be tbe most 
backward and nellec,ed area in every field 
of proll'esI. Even .ft~r a lapse 01 40 yean 
since wo achieved independence the modern 
programmes of development bave Dot been 
implemented so far. In the eastern part of 
Uttar Pradesb there is Basti district, which 
is the birth place of Lord Budba, wbo spread 
tbe knowledge of non- \'iolcoce and peace to 
the entire world. More is the place 01 
Nirvana of Sant Kabaf also who taught tbe 
lesson of humanity (0 tbe entire world aDd 
very close to it .! situated Ayodhya. tbe 
birth place of Lord Rama. Despite beiDa 
assocuued with these are at meo, these places 
are not ,cUm8 publtdlY and development in 
the modtm wa) ~only for the reason tbat 
tbese places lack modem means of communi· 
cations Beside!, the plastic indui(IY in 
Basti and several other industrtea fUDctioolO1 
in KhaHlabad TowDship of Basli district arc 
unable to progress for want of proper 
commumcatloD sy~t('m. 

I, therefore, demand fn.~m tbe HOD. 

Minister of commU01cataons that faClhuel of 
S. T. D. and llHCrO\\aVC may please be made 
available to the most backward Ba~tl dlMnct 
of ea,tern Uttar Prade~b WJthouC deJay so 
that tbe places assocIated with the above 
great men could develop and the small ~ale 
lndut;trlef5 set up in thls area could floursh. 

SHRI MANKURAM SODI {BaSlar): 

Mr. Deputy Speaker, Su. tbe foJlowms 
matter may please be Included in the ne,,' 
week':, LI$t of Busioc&a ; 

The medium and miDor irriptioD schemes 
Ul Basra r d.strtct have been completed but 
all tbe fields 10 the inrigation command area 
are not geuiDI their fuJI quota of water. The 
main rcason for this is that it j, necc&sary to.. 
cd'tlstruct field channels to supply water to 
every field. Nowhere it has been constructed. 
The construction of dam was considered 
sufficient for irrigation. Only the main canal 
was car\'td out from the dam and jf tbe 
farmen having tbeir field, in tho upper side 
do Dot allow the water to 10 down ftorn 
boundry walls of the 6eJdl, tbe farmers 
bavina tbeir fields at low level cannot irripte 
their fieJds at the time their etOpa need waleI' 
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aad the farm •• often quarrel witb one aD 
othor on the lnue of water allooatioo. There
foro, it is ~ .. ry that each and every 
farmer should lot water io time accordina to 
his requimnentl. Watar 1'DIa)', therefore. be 
supplied by constructioa Hold channels for 
tbe l8tl'Jo. That only will create farmers' 
conftdeoce and troat in tho Itriaation Depart
ment and they will raise the production by 
worJdoa bard. Honce, aU the irrigation 
schemes that will be taken up in future may 
be provided witb field channels aloDIv. itb tbe 
construction of the dam. which may luaraotce 
supply of water to every field. 

Thereforf t the Central Government is 
requested that special aujdelin~s rJ'Iay pltase 
be issued to the State Government in this 
rcpr\! 80 'hat they may construct field 
cbannels in aU completed projects by chalk
JOI out a fixt'd prC-iramme e\ ~ry ) ear. 1 he 
work shouJd be compleltd within a fixed 
time limit so that the leneral public &(t5 the 
proper benefit of bUle sums of public money 
tbat bas b«n inve~ted in these dams. 

lFngliJIl) 

SURI CHINTAl\JANI JENA {Balu"ore} : 
Sr. I reque\t thal the follo\\iog may be 
Included in the next week '6 agenda: 

Tbe Natlonal Comml~sioll on UI bani~a~ 
(Ion hcadt-d by the noted architect Mr. 
Charles COUtu. in its first r<'port, bas 
~u~ie.,ted that the Vr ban Land Ceiltna and 
Regulatwn Act. 1976 can be made effective 
to railit an annual amount of Rs. 600 crores 
for a sbelter fund which can be utilised for 
acquirmg land and providing serv;~d sites or 
bousina for the urban reOf. 1 be ConiD)isslOn 
is of tbe opinion tbat tbe Act coatd oot 
achieve any of its objt'Cli\es but could be 
made u~cful by amellding certall.l clauaes. 
smce the exi,tina Act is not cffe,ti\:e in 
acquiring the surplus lunds nor in preventing 
profiteerina. The Commission altO recommen
ded changes in the Rent CODtrol Acts to 
cncoursle bousina construction for rental 
purpose~. 

The Commission opined that the surplus 
vacated land must be quickly reJeased for 
city developments, in particular, for housing. 

2. Very serious sitU41ion is arisina out of 
largo-scale thefts of very preciou aDd rare 

Idola and antiques and either they . a." 
successful in sending them outside the eouatry 
or are tryioa to send these to rOfei8ft 
countries. Thtsc prrcious antique objects of 
various materials like black stone, sandatone, 
terracoua, bronze, etc were made fanaill8 
from 1st century BC 10 12th century BC. 
Out of many hundreds of such thefts duribJ 
January and February this year, only three 
penons were taken-in police custody. The 
law in this regard is such flKible tbat the 
culprits either got scot free or very meagre 
punishment was awarded. UoJess tbe law for 
such thefts of idols and antiques is made 
more stringent, the tbefts of idols and 
anltQues and sending tbem to forctan 
coulltrie~ coonot be stopped. 

SHRI SR 'B~LLA ",l PANIGRAHI 
(Dcogarh) . Mr. Deputy Speaker, Sir, tbe 
following may be included in the next week's 
busioeCiI : 

The World B.1nk ha~ e'l[pressed concern 
at the lack of safety regulations in Orissa·, 
irngD'ion dams and warned that it could 
endanger property and tbe lives of the people 
living downstream. The World Bank. which 
finances sevrral irrigation projects, has written 
Co tbe Orissa Govcrnmmt that despite 
repeated recommendations by several bank 
review missions, an active Dam Review 
Panel (ORP) has not yet been establisbed. 
Dams bave also Dot bien inspected as a"eed 
to. The World Bank has strongly recommen· 
ded tbat the Government take uracnt steps 
to rectify the _situatipn before tbe beginning 
of the forthcoming Kha"l/scasoD. The World 
Bank bas also expressed its unhappiness at 
the way different irrigation projects are beiDa 
implemented deviating from tbe oriainal plan 
and programme. The Bank bas stressed tbe 
Deed for aD iodeplh review of the proj~ts 
with the full participation of orpnisation 
like tbe Central Water Commission in April 
this year. 

ThOle observations of tbe World Bank. 
in the liaht of the mUltiple cracks developed 
in the Hirakud Dam have created PfOic 
amona tbe people of the State. What is, 
therefore, required on the part of botb the 
Government of Orissa and the Government 
of India is to reaUse the aravity of the situa
tion and take necessary' remedial me.sum 
jointly .without further loss of time. 
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~R. O. S. RAJHANS (Jhanjbarpur): 
The followiDl maner may please be included 
io tbe DOxt week's business of the House. 

The Central" Government in cooperation 
with tbe State Governments is doana its best 
to cleaolC Gao81L in different States. )n tbi. 
reprd tbe Centre bas decided to set up a 
fuU .. f)edaed regional office 10 Uttar Pradesh, 
Bihar and West BeDlal to review and monUor 
implcmeotatioQ of dlffereDt schemes under tbe 
Glop Action Plan. It is lcarnt tbat GaD,a 
Action Plan authorities have earmarked Rs. 
292 crores for the 7tb Plao in the three 
States. A substantial portioD out of this 
amount is allocated for checktng pollutlon of 
Ganga waters in B.bar. But it is regretted 
tbat the real place wbicb needs Immediate 
attentioo has Dot been identIfied by the 
Gaop Action Plan authorities as ~et. It is 
Sultanganj in tbe distflct of Bba~alpur in 
Babar where Ganp IS badly polluted hy 
dirty nallabs and the effluent .. of a nu£ubcr of 
srr all factories located on the bank of fl'oer 
Ganga there. Suhanganj is rbe only place In 

Bibar where several million of pilgrims take 
a bath in tbe Ganga aDd carry holly water to 
Lord Sbiva at Baidyanatb Deoghar every 
year. Unfortunately the Ignorant pilgrims are 
not aware of the pollution. Because of the 
polluted water of Gao,a tbe epIdemics like 
Cholera aDd diarrhoea break out every year 
taking a heavy toll of the local ~1C(lple as 
well as tbe pilgrim~. It is. therefore, earne~tly 
requested that topmost priority should be 
liven to the cleansing of Ganga at Sultanp.nj 
(Bbaplpur) in Bibar. 

(Trans/at ion) 

SHRI K N. PRADHAN (Bhopal) : The 
foUowin. matter may kindly be included in 
tbe next week ts List of Business : 

Tbe time bas come when the Government 
of India sbould take positive initiative to 
formulate a national wage polley. Today all 
tbe employees of State corporatioDs and other 
autonomous bodies are demanding pay scaJes 
at par with Central Government employees. 
At lOme or the other place. agitations and 
strikes arc continuing. It can be easily 
guessed as to how mucb losses aro caused to 
the nation by agitations and strikel. There .. 
fore, constitution of a commission may be 
considered wbicb would meet tbe justifiable 
demand for formulatiDI a national wale 
polki)'. 

On the ODe hand tbe number of dOlI 
io the country is iocreuina. who not oob 
bark but bite alao and on tbe other banc:i 
several persons die every year due to acute 
shortage of antirabies vaccine used in dOl
bite cases. Distribution of antirabies vacclo&! 
is controJJed by the Government of India. 
Requirements of all the States arc not met. 
The Stat~ of Madhya Pradesh aloDc requim 
one lath m. I. (doses). every month whicb is 
DOC (ully met. Therofore t wbile on the one 
band campaigns may be undertaken to kill 
the stray dOIS) anti-rabies vaccine factories 
be established in the States lite Madhya 
Pradesh on tbe other band. 

SHRI SHANTAR.-\M NAIK (Panaji): 
The followina ileDl may be IDcluded in tbe 
Bu.iness List of tbe next week : 

Today. there is undoubtedly, a need felt 
to tlcparate religion from politics and, 
ohvlously. it is reqUIred that we "ur our 
heads together to 1JCC' as to how best Vee 

aChle\e It. In thIS background, I feci that we 
should take fol1owiog steps toward~ lcparat
ina relig,on from polmcs : 

(a) Doordarshan must stop telecasting 
and AIR must "top broadcastmg aU tile 
religious functions. ceremont~. prO(;e~slon..,. 

etc, so tbat relagion returns and remaius to 
tbe private domain of every Citizen 

(b) Article 25 of the Constttutlon of 
India. wbich confers upon the citjzeo5 the 
nabt to freedom of relIgion subject only to 

upubHc order, morality and health'· must alsO 
be made subject to 'national interest" and 
in panicular, ~jintelrity and security of tbe 
country", 

(c) A legislation should be enacted tD 

ban all types of excommunications by one 
community or tho other and makina further t 
doing of the •• me punishable with imprison
ment. 

[ Tran.flatlon) 

SHRI VIJOV KUMAR YAOAV 
(Nalanda): Mr. Deputy Speak.er. Sir, t~C 
followiog matter may kindly be included Jf] 

tbe next week', List of Busioeas : 
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J. Artor pauina tbroulb Gaya district 
in the state of Bihar. the river Palau enters 
Nalanda district where it is called tbe Loka
yaD river. This river creates bavoc durin8 tbe 
ralay season and destroys crops on tbousands 
of acret of fertile laod in the Islampur. 
Skan'"f Sarai Hilsa and Cbaodi sub
divisions of Nalanda district. 

The farmers of this area can be saved if 
strona embankments are erecttd on both the 
sides of tbe Lokayan river in Nalanda district. 
But this is Dot possible for tbe State 
Government. The Central Government may 
consider to takina up this project without 
delay. 

2. NaJaoda di1triet in tbe State of Bihar 
comes under tbe category of industrially 
backward districts where there is unemploy
ment on a farge scalc among the edu\."1lted 
and uneducn ted youth. 

If i. vtry neces~Ary to establish a big 
Induitr) in this district so that it could heJp 
!O removing poverty fronl this poor district. 
It has higb potenti .. ls ('lr textile or 8ari
~ultura' industry. The Central Government 
~hould consider to oprn these industries in 
(bis area. 

SHRI SHANTl DHARIWAL (Kota): 
The followinl matter may kindly be iDeluded 
In the next week's Lilt of Business: 

The problem of slums is on the increase 
to tbe cities. A national Slums and Jbonpar. 
Putti Removal policy should be framed to 
deal with this problem effectively. 

This sugeation may kindly be accepted. 

SHRI M. L. JHIKRAM (Mandla) : Mr. 
Deputy Speaker. Sir. tbe following matter of 
urgent public importance may be included in 
the next week·5 List of Business : 

The tribal trainees underloin. training in 
the lndu,trial Traininl Institute at district 
Headquarters MandJa in Madhya Pradesh • get a scholarship at the rate or Rs. 120/-
per month which is quite less keeping in 
view the price rise. It is my submission tbat 
the amount of scholanhip to .n tbe trainees 
of nil the Industrial Trainina Institutes of the 
Madhya Pradesh may be increased to Rs. 
300/- per montb 80 that tbo Train •• toay 

continue their studies after makiq proper 
arranaements for their boardina. COUfle 

books and maintcnance. The Government 
of Madbya Pradesh may be directed to do 
accordingly. 

(Englls") 

MR. DEPUTY SPEAKER: Madam, do 
you want to sa)' someiliins 1 

SHRIMI\Tl SHEILA DIKSHIT: Sir, I 
bave noted tbe submi~~ioDS made by tbe 
Hon Members and we would consider them 
in t be business of the next week. Sir, I may 
also take this opportunity to suggest tbat ,be 
Mental Health Bill at item No. 23 of tbe 
List of loda) '5 Business may be aiven priority 
over the item No. 22, namely, Infant Milk 
Foods anJ FeedlOg BlJules (Rcau1ation or 
Production, Supply and Distribution) Bill. 

MR. DEPUTY SPEAKER: J think the 
HOu~e ;rgrees to this. 

SEVFRA.L HO~. MEMBERS: Yel, yes. 

\-1R DEPUTY SPEA KER: We will 
now \ake up tbe Mental Heahb Bin at item 
No. 23 for discussion and pasling. Now, 
the Hon. Minister may move the Bill. 

---
14 2.5 brs. 

MENTAL HEALTH BILL, 1986 -Conld. 

(English) 

THE MINISTER OF STATE IN 
THe t.l1NlSTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI SARO} 
KHAPARDE) : I beg to move :* 

··That the om to consolidate and 
amend the law relating to tbe treat
ment and care of mentally ill penons, 
to make better pr ~vision with respect 
to their property and affairs and for 
matters connected therewitb or inci
dental thereto. as passed by Rajya 
Sabha, be taken ioto consideration." 

Sir tbis Mental Healtb Bill first was 
introd~ced in tbis august House in May. 

• Moved with the recommendation of tho 
President. 
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19;8. The BiU fap!ed with the dissolution 
of the Lok Sabba. Later it was introduced 
in the Rajya Sabba on tbe 14th December, 
1981, 

the basic object of tbe Bill is to repeal 
the antiquated and outmoded Ind1an Lunacy 
Act. 1 91 2 a nd to replace it by a legislation 
to meet the present needs of the society. 
The Bill eschew! inappropriate and undesira" 
ble terms like lunatic.~, asylllms. etc. ulicd in 
tbe Indian Lunacy Act, t 912. The prc"ent 
BOI uses words and phrases which are more 
homane and in harmony with the modem 
iosigbtt into the subject of mental dines'll. 
The Bin represents ao attempt to introduce 
the latest concepts and knowledge in this 
field so .1 to conform to current thinking. 

Sir" the Bill was referred to the Joint 
Committee of both the Houses. The 
esteemed Committee held 12 meetings at 
different places and recorded evidence of a 
large Dumber of experts and other lOterested 
penon •• The Committee presented lts report 
on 2nd May. 1986. 

In their report the Committee have re
commended inter alia certain amendments to 
some clauses of tbe original Bill. In bdef t 
tbe maio impact of these amendments as 
suaested would be as follows: 

t. The admission procedure of 
voluntary patients and mmor 
patients would be more eas)' and 
Jess rigid. 

2. The procedure for discharge of 
voluntary patients would become 
Jess isksome. 

3. The association of a mqislratc 
with tbe cases of admitsion in 
psychiatnc hospitals and psycbiagric 
Dursing homes hal been kept to the 
minimum aod types or admISSIon 
have also been reduced. 

4. SO"lle words provided in the Indian 
Lunacy Act, I 9 12, or proposed in 
the Mental Health Bill, 1981, 
wbich smacked of stigma or coo .. 
veyed wroDI imprcssions havc been 
,bed off. 

5. Penalty or persons responsible for 
maintain ina mentally in person! or 
the manaser appointed for the 
property of SDch persons If found 
luilty, have been enhanced to make 
$\lch penalty more deterrent. 

6. Powers to discharge any person 
other than a voluntary patitnt Ire 
pr<'posed to be reauJated .. hh a 
view to ~afeluard tbe interests of 
mental patients. 

7. The s),cctem of reportinl by the 
Medical Officer-Jncbarge of a 
ps}cbiatric hospital or psychiatric 
nur~lng home once an every six 
mC)nlh~ ~sardinJ the mf'ntal and 
physical condition of every such 
persoD Co tbe autt.oruy under whll~e 
order the person is 50 dele tOed 1!J 

proposed to be dispensed fAith and 
Jostead such authOrity Will be' 10" 

form~d as soon as may be after the 
retea .... e of the men1ally ill penon. 

Slf, Government have carefully con
sidered the repttrt of the Committee with 
particular rererence 10 tbe amendmertb re
commended b) tbe Commllcee. 1 be Go\ern
ment are completely in agreement with the 
same. 

The Bill as reperted by the Joint Com· 
mittce was conSIdered by the RaJya Sabha 
on 25th and 26th November, 1986, and 
was pas~ed by that HoultC on 20th No\cmbcr, 
1986. A copy of [he Bill was laId on t~ 
Table of this august House on 27th 
November. 1986. 

Sir t now 1 would sohcit tbe cooperation 
of HOD. Members (or considerinl tbe Bill as 
passed by the Rajya Sabha and for its being 
passed with tbe coostquential amendments 
due to the chanR" of the Calendar year and 
the year of Republic. 

MR. DEPUTY SPEAKER: Motton 
mo\'ed : 

"That tbe DiU to cODIOHdatc and 
amend tbe law rclatiol to tbe treat
ment aod care of mentally j1l persons, 
to make better provision with respect 
to their property and attrairs and for 
matten CODDec'cd tberewith or inci" 
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dental thereto, as passed by Rajya 
Sabha, be taken into consideration." 

Now. Sbri Shantaram Naik may speak. 

SHltl SHANT ARAM NAIK (Panaji): 
Mr. Deputy Speaker. Sir. this Bill. 1 would 
say in brief, has come at a very right 
moment for the simple reason that whenever 
Billa like National Security Act or Essential 
Services Maintenance Act come, we always 
assure the Hon. Members of the Opposition 
that 4(his Bill shall not be used against them 
because they are always scared of the appre
hension chat sucb a Bill shall be used against 
them. So, on the Government side there is 
alw&)'s an aSlurancc which is coming that 
ESSMA will not be used against them or the 
National Security Act will not be used 
aaainst then., 13ut as far as this Bill is con· 
cerned, I do not think the Government can 
very well 8jSure. knowim~ the behaviour of 
some of our Members these days, that tbe 
Bill when it becomes an Act sban oot be 
used agalOf;t lh~m. It i5 up to thc-m to see 
whether to come within the juri~diction of 
(his Bill or not. 

SHRI RAJ\1 SINGH YADAV (Alwarj: 
Some of them may \'~tunt8rily seek the pro" 
tection of the om also. 

SBRI SHANTARAM NAIK: As far as 
tbe structure of tbe Bill is conc~rned. the 
Rill is very much exhaustive and a Bill of 
this nature was very much required. No", .. 
the Bill provideCi for Centra! Authotity for 
Mental Health Services. At the Stare le\'el. 
31so, Ie provides for State Authority for 
Mental Health Services. Now, clause 3(2) 
of th~ Bill reads: 

"The Authority established under 
sub·section (') shall be subject to tbe 
superinttndence, direction and control 
of the Central Government." 

Mr. Deputy Speaker, Sir, now whrnever we 
establish authority or corporation for a 
",articular purpose, then our aim should be 
tbat tbat authority should be vested with a' 
much power as possible for tbat purpose. 
We try to live them independence That is 
why, authority has been established. Other
wise the mattler would have ended up with 
aoy of the Department or the Government. 
Tbe Authority has been created simply 

because we would like to live them somo 
independence, some autonomy in that matter. 
If we read sub· clause (2) of clause 3, it 
says tbat the Authority shaH be subject to 
superintendence, d irec. ion and control. If 
w~ exercise these three tbing!, what is the 
power or autonomy left with the Authority? 
Therefore, ) would like you (0 consider that 
the power of superintendence. direction and 
control should he exercised to a very limited 
extent and this Authority must be given 
autonomy The question of control may 
arise in course of time After one or two 
years. if you find that this Authority does 
not manage its affairs in a proper manner, 
then you have gN power to e~ercise your 
superintendence. direction and confrol. But 
for the first two years, the trial credit should 
be gi\'en to them and see hew things are 
managed. Only when they are not able to 
manage the affairs properly, then this clause 
should be invoked. 

At the State Jevel also, you are creating 
the State Authority of Mental He~lth 

Sc!"vices. From State level. I ~uppose. there 
is a provision also to call for reports and in 
these ca~es. I would say. the cootrol and 
superintendence to an extent over the 
bureaucracy or management is most required, 
because the persons who are admitted in 
such hO~J:'itab are not normal persons but 
persons who are ment~lIy ill and mentally 
retarded, Therefore, there are instarces in 
this country where lady inmates who are 
mentally retarded were unduly taken 
advantRge of and unnecessB THy Taped etc. 
Therefore. I would say that your superinten
dence should bt" direct 8" far as the~e things 
are concerned so that female mentally 
retarded are not taken undue advantage of. 
It should be strictly seen to that effect. 

Secondly. I would say that Yo henever 

such instances occur. ) have not heard much 
of (he conviction in these cases \\'hene\er 
such things occur. pi osecution must be 
launched immcdi.~te!y and prosecution sbould 
be expedited and persons Who are found 
guilty should be convicted as early as 
possible. We find that many such cases had 
bappened but we ne' er read in the news
paper that the per"ol1s who have taken 
undue advantage of have been convicted and 
imprisor.ed. We have never hrard of such 
tbiol in th~ same proportion as we hear the 
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incidents. Therefore, I earnestly rcquett you 
to look into tbis a]so and keep a strict watcb 
over this. 

Another aspect that I wouh.l submit is 
tbis. The procedure whkh is provided ror 
admission of a person in any hospital under 
this Bill should be as simple as pos~ihJe 
because that persOQ. \\h" is admitted is insane 
and he will not come on his own to be 
admitted. Somebody has to come in. perhaps 
social worker or others to get him admitted. 
If they find the procedure to be cumbersome, 
then they will not come ftlrward to get the 
mental1y retarded pi:fSOn" admitted in 
hospItal. 

Therefore, the procedure 'houtd be 
simpler and enqUiries also ~houtd be' limited 
and tho'3e concerned mu"t not IdY lLe burden 
of proving this thing or that thang on that 
person alone but, these allthorttic't should 
investigate the matter, \\ hether a person J~ 
really mentally' retarded e'e t on th~lr own, 
so tbat the person "hI..) come~ \\uh that 
per~ont should nor ha"e to go frC'n1 one 
offic(' to the other. 

Lastly, 1 would make a 5ubrnb';on in 
general. Ultirnaltly wbo I~ mentally retar
ded person? The definition given here ,~ : 

•• A me'ltally i11 penon means a p~rson 
who is in need of trea tment by reason 
of mental disorder. \t 

J do not know. I am not an expert In 

medical terminolngy. Bot the expre,,,ion does 
Dot seem to be eXhau\f,ve. It ('ontams 
notbing except to say that the person is In 
need of a treatment for reasons of any 
mental disorder. If lh!~ defirutinn suffices 
the medical requnem('nt is tIne But i; 
appears that it is not very exhaustive I am 
on that point. Who i, ultimately sane? In 
this world. are we sane? Car) we say that a 
person today in this worJd~-1 am speaklr8 a 
bit in ~eneral terms -those' 'r\ ho are slttrng on 
the warheads. those who want thiif( entice 
world to be liquidEtted, the Pre\identl\ of big 
nations who want to PIJ~h button at any 
opportune moment to liquidate this world. 
can we call them sane 7 Thic; average man 
who;s there in the world mov.ing about, jf 

he has some roarniDI OD the road. we can 
him mentally retarded. 

Ultimately tbis definition also has lot 
some ~roader aspect. In fact, 1 may say aU 
persons who are at tbe belm of affalfs. who 
wage wars, \\-bo wage communahsm, who 
instigate others. to kill others. are all men
tally retarded per~o[\s. If any treatment is 
required to be given to these persons who 
are menta1Jy retarded, it sbould be siven. 

(Trans/ot ion] 

SHRI kAL! PRASAD PANDl:Y 
(Go,.,atgan) ; Mr. Deputy SpcnJ...er, Sir. 
t sUPJ10rt the Mental Health Btll introduced 
by the Hon. M Il1I~ter 10 the HOllse The 
H",)n Minister white anformloa about the alms 
tn thtf; regard has stated In her spet\, h that 

thle; Btll has been brought to make the old 
Act of 191 j more comprchensl\ e. 1f) ou 
pay attention to the Budget speech of the 
H(lo. Prime ~linl~tC;'r )OU would flrd thul he 
ha;;; empba~jscd on 1he u~e of new tn-hn{'h'~~ 
but ,t I~ rrgretted that those who ha\e been 
en~ru!ted \\ ith the re,ponslbtht) of the func

tioning of thi' Department 'tn~e 1912, 11a\C 

never paId attention to thJ!I arctl and ha\c 
never made any study of the fact as to \\ hat 
\trill happen to the country 10 case Its people 
become mentally til. Bence I tt e Hon. 
Minister deserves out conttratula!1ons for 
baviog paid attention to the old Act of 1912 
and for adding fiome new provl\ioos to ft . 
Thi" Bill is dtrectly connected wlth mt'ntal 
health However I no prO\fSIOn ha~ b«n 
marle for cases where a person is deltberattly 
declared as mentally ill. If he r~adc; serna 
recent de-cl'Jlons of the Supreme: Court and 
the High Courts, he will find that In one of 
the cases a mililary official not only dismis
sed one of his subordlOale but imprisoned 
him also after declaring him jn~ane. The 
Bin should also contain pr(Wl!)IOnS \\hkh 
should enumerate the action that will be 
taken against the big ptople \'tho Victimise 
the small people or their subora ir are... Such 
culprits also must be punished. One of tbe 
reasons for this is that in our "maves, 75 per 
cent of the people do oot resort to slogaD 
shouting to press for their demands. Nor 
they are able to approach the Jeader~ on 
account or their being poor. Similarly, there 
are case, where the elder brother declares 
his younger brother insane and grab8 the 
entire property of the family I There must 
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be lOme provision in tbe Bill to take care of 
sucb situations. 

In relaId to the condition of prisons my 
friend Shri Naik bas submitted some points.· 
I am speaking from my personal experience. 
I bad been in Rancbi for 11 or 12 years and 
I witnessed chat tbe Mental Hospital there, 
is rUD with the belp of funds provided by 3 
or .. States includioa Orissa and Madhya 
Pradesh. The MlOister is aware that it is in 
a very poor condition. lf a surprise inspec
tion is conducted it would be found that 
e\'try kind of misd~d flourithes there. I am 
saying all this with full respon&ibility. As a 
result of aU tbis when its employees went on 
strike, 156 inmates escaped. If any patient 
wants to get himself admitted he has first to 
brsbe the Sentry and then the Superinten
dent. If someone goes tbere carrying a small 
amount he is not admitted because be cao .. 
not bribe tbe officials with tbat amount. If 
someho'", he is able to get adnutted be will 
tind the conditions inside horrible because 
the contractor for work inside the jaIls collu
des with the Superintendent alld the police
men and. with their as~i~tan<:e forces the 
comparatively lesser mentally ill inmates to 
work a'\ lahourers all day long. 

Ju~t now my friend \l.a'! fight in saying 
thdt Ihe f~·male inmates are living under very 
b~H.' Cl>ndltlonb. There I~ a provIsions for] 
or 4 \\aflh but in some Jails tbts fatlhty is 
not a\ ,.tflablo. \Vherevcr it is so, the nlale 
. Hid ft:nl,' Ie pnsnners are kept in one court
}'tHd H~nce, I would r~quest that jf the 
Mlnl",{e;l 1'1 genuinely iUlrre'llted in the wdfure 
of rn~ntal patients through this Bdl and wants 
llaa I they ~hould get proper treatment then a 
conm)ltte~ comprising of Members of Parlia
ment ~houtd he con,tituted and a proviSion 
should be nlade ID the Bill empowering the 
local "'1 L A. or M.P. to iOflpect tbe Mental 
Hospital. This would bring about a radical 
ch,mHe in the system. 

The (onJition of these hospitals is such 
that C()mmoo people do not want to get 
admitted there. A\ we all prefer private 
school!l, ~o is the case with tbese hospitals. 
~f any of the member of a family is mentally 
III they will not like to set him treated in 
~hese hospitals. The system changes accord
Ing to situation. But if the system itself is 
~()rn out then there can be no scope for 
Improvement or cb.OIO. The intention with 

which tbis BUI bas beeD broupt after the 
Act of 1912. should be fulfilled further by 
formulating a programme which would rectify 
the system. 

There are many persons who are detained 
in prisons inspite of their being under treat
ment. You and all the Hon. Members of the 
House may be knowing about the story of 
Sbrj Vasbishtha, a student in Bihar. When 
be went abroad, he answered a question of 
the foreign Government in 18 different ways. 
The result is that today he is in the mental 
hospital due to his baving some brain trou
bJe. But there is so much disorder in the 
hospital that be bas been beaten by prisoners. 
Today such a fertile brain of India is 
Iymg in the mental hospital. The Govern
ment of Billar wanted to bring some change 
in this system, but Madam, you will find that 
those Supef mtcndcots, specially tbose wbo 
run these Hom~s, have political approach to 
such an extent that we have not been able 
to bring improvements in tbe above dis
orderly situation, a lth0ugh we wished it 
sincerely. In addition, there is shortage of 
doctors also who treat mental patients. 

Today computerisation ha~ been intro
duced in tbe Railways at many places. But 
a man who mdk,·s computers is in a misera
ble condition. You should tr~t him 
p(operly and utilise his brain in computers 
so thal the syste-m may cbange and be may 
not tUfn a lunatic . 

I am sincerely grateful to you for tile 
Bill that has b~en brought here and I hope 
that the objectives ('If this Bill will certainly 
be fulfilled. 

SHRI GJRDHARI LAL VYAS (Bhil. 
y,: IT it) : f\'h. Deput)' Speaker, Sir, I sup
port tIw Mental Health BiJI, J 986. The 
rtlrrmlJe for whIch this Bill has been brougbt. 
the intention with which this bas been 
brought are very lood, but it is necessary to 
see tbe manner in which we are going to 
enforce it. The first of the objectives is as 
follows: 

[English] 

"The attitude of"tbe society towards 
persons afflicted with mental illness baa 
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c'i'ang(d considerably and it is DOW 

reali~ed that no stigma should be 
attached to such illness as it is cur
able, particularly, wben diagnosed at 
an early stage." 

(Translation) 

It has not been felt that this disease 
is curable The Minister bas brought this Bill 
with a view to take care of those cases 
which arc curable. It is lDdecd a welcome 
step Secondly, 

[English] 

"Thus the menIally III persons are to 
be treated like af yother sIck persons 
and the enVlfOnmtnt around them 
should be made as normal as pos
sible ." 

(Trolu/at Ion) 

Sometlme~, it so hapr~ns that somebody 
suffers from a simple ailment ~ut If the 
surrounding atmospi'ere i~ tad. he become" 
mentally retardrd. Theref('lre, the obje(.thc 
is ~elcome. You hs\e made thiS arrange
ment to provide proper treatment to such 
persons \\ hich is also a "eJcome step 

The old Act of ] 9] 2 WdS a product of 
the fore goer rule and It was a very old aod 
ob~olete one You are pre~entlng Jt as Men· 
tal Health Ball. The Idoguage was vcry old 
and the termloology ~dS rtJtltn and was not 
at all suitable. llae new system for which 
you have brought thJS lidl, IS a very nice 
one. 

[Eng/i5h1 

"\h ith the rapid advance of medical 
SCience and the understar dmg of the 
nature of malady, it has become neces
sary to have fresh jcgi~latioo with 
prOVisions for treatment of mentally 
ill per$on~ in accordance with the new 

approach. " 

[frans/at/on) 

For tbis the new approach you are adop
tins tbrou,h this Bill is definitely very lood. 

I would like to 8ubmit a few tbinp in 
tbis connection. In this law one danaef is, 
as bas been said .by Mr. Naik, tbat ita 
definition is not appropriate. I cannot say 
as to what should be its definition, but tbe 
definition you have liven is : 

"mentally ill person" means I penoD 
who is io need of treatment by reason 
of any mental disorder other than 
mental retardation." 

[TrCllJ.tlallon] 

This definition does not appeal. There. 
fore. you may ,et tt rcde6ned by some 
knowledgeable person as to what should be 
fhe definition of mentally ill persons aDd it 
is neces,ary to adopt it in a definite manner. 
ThiS definItion is not suitable and does not 
serve the purpose. Therefore. this need, to 
be changed. 

At many places private menial hospitnb 
have also been opened these days, For 
example, sf a dot.(or of any of the meuta l 

hospltal'i retires, he orens hi~ own nurstng 
home thereafter. \Vhcthcr he takes licence 
or not, there is no complete informatH:m on 
it. \\'hal arrangements be would make for 
the case of the mental patient, how he \\J11 
treat him~ and who Will bear hiS c~penset ? 
What IS the financial condition of his family 
and in y, hich manner he WIll recover the 
amount spent on his treatment. there is no 
such pro\-blOn in thl~ regard al!lo. The 
term, ar,d condllicms for J~<;ujDg ltceDcc:. 
have also not been stipulated in it How 
the mental1y ill person Will be treated and 
Vvbat arranaementc; will be made for his 
Do,! r<il£lg and lodging by the retired person 
~ ho IS going to open a hospital has also not 
been elaborated in this Bill. 

It is my lubmissioo tbat such private 
person! ihould not be allowed ro open this 
type of mental hospitals, because these art 
mo~tly rniftused. Sons of rich penons be
cau~e or their bad company or drug addIC
tion, sometimes become mentally retarded. 
How are you aoina to ensure that the pro" 
perty and other valuables of these ptrsons 
are not misused' If they have lot aoy 
enemy who wants to grab bit property be 
can join band. with some authority and 
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Irranp luch a medical certificate which may 
decJ .... him OleotJllly ill or meDtally rctardec:! 
or in coUu!ion with the police may gct bim 
admitted in the hospital. Though there is a 
provision ror an attestation by the magistrate 
but we know about tbe magistrates also. 
They too indulge in caroinl moncy by illegal 
meant. As you have constituted medical 
boards at other placet, you should make 
similar arraOlcmenta here also. We have 
come across several such cases where just to 
grab property, a wrona C8~ \\-as in!.tituted 
or lome persons were declared mentally til. 
You must make lome provhion in your Bill 
to check all these things. As it is, you h2l~e 
provided for licensing but only tho!e persons 
who are experts and are in know of the 
entire system should get JlCxDces. We have 
come acro)s severa) su~h cases wbere peoplc 
were made bland after their c}e Ir(atment. 

The people become doctor, \\-ilh liule know· 
ledge and poor villagers rail vIctim to their 
tricks. In my state of Rajasthan also they 
blinded sc\eral people. In thl!' connection 
a few persons are caught and ultimately no 
action j~ taken aaatn~t .bem. ThchC t~ pes of 
cases must bt thecked. Strict acti('n ~hould 
be taktn aaain5t such renon... and ~c"ere 
punl%~hrn('n' slwuJu te ~l\((l to lho~c pa,on~ 
\\ho DIC runnlJ~g ~uch rjun,lfl~ homes. It l~ 

mo~tl)' the re~pon~tbllrlY of the GO'ternmen1 
to look after ~uch mentally all persons. E"cn 
jf liccm:C's a n: js~ucd to pr h'ate nur~mg 

homtlli, the re!-pon~ibJlJt)' to look after the 
patients admitted tn them sbc..)uld be of the 
State {,{'\Crnrrent or the Central Govefnmel1t 
and the Government should also bear the 
expensc~ incurred on lItem. You mu,t make 
~uch l\ prO\ j4.iorr in it. If thi!:l provision is 
made, on!' of 11c, ad,anft'ges ~m he that those 
people Ylho are enl1af'ped in a "'rvng way 
can be s8\cd and ~e,,:ol1dly, those poor peo
ple who cannot get tbc01seh e~ admitted in 
good nursing home~ can al!'o get good treat
ment. It has also ,-orne to notice that there 
is nobody to look after some rich persons. 

With this arrangement those rich persons will 
also be benefited. Therefore, such a pro
vision must be made. 

15,00 hr •• 

JUlt now Sbri Naik said a lot about the 
conditions prevailin. in Olentat bospitals. 
We have seen their conditions at Jalpur and 
Agra. The condition of those mentaUy 
ill persons who arc stayin8 there is vcry bad. 
They arc not ahle to aet any '.ciJity. There 

is no arraDgement to keep the male and 
female persons separately. You must make 
such a provision sp tbat they are kept 
separately, so tbat crimes are Dot committed 
against female inmates and proper treatment 
is also given. You are aware tbat certain 
incidents take place in hospitaJs wbere doc
tors, Durses and other peop1e work. When 
tbe mentally ill female patients are admitted 
in hospitals, tbe doctors, compounders and 
other staff m·tr(at them. No provision has 
been made in tbis Bill to check ill-treatment 
of female patients. '1 gives rise to appre
ben .. ion as to what step will be taken to 
rectify the situation. 

SiedJarJy t there is a lot of difficulty at 
the hOle of getting admission iDto tho 
h(,~pl1als. Shri Pandey has said tbat on 
account of the rU$h, thele is considerable 
trouble during admls\ions. The population 
bas also increased considerably. We bave 
a popuJat Ion of 75 crores but number of 
mental h('~pitals is quite less. One is at 
Ranchi, the other is at Jaipur aDd there is 
one at Agra and perhaps tbere are 3 or 4 
more. Wr have only 5 or 6 hospitals to 
cater 10 the needs of such a huge population 
",hich are not suftident. Consequently, it 
leads to malpractices and corruption in 
admissions. \Vben !i poor man gocs to the 
hospital (0 get any member of his family 
admitted. admission is Dot granted. The 
&Joetor discharges the patient after a super
ticial check-up. Ol.\ the one hand you are 
framing a law by which a meDtally-ill person 
if apprebended by tbe police, would be 
admitted in the mental hospital. on the other 
hand, if someone goes to get such patients 
admitted, he i. denied admission. Tbe 
situation is contradictory. The Hon. Minister 
should consider tbis point especially. You 
know tbat there is a dearth of mental 
hospital, in the country. You are aware 
tbat as prosperity increases, tbe Dumber or 
mentally ill persons will also increasc. AI, 
we k.now, is tbe case in America. It is due 
to large scale poverty in tbe country tbat 
we do Dot have many mentaJJy ill persona. 
As morc and more people become prO''' 
perous in this co\mtry, more cases of mental 
illness will surface. It is mostly rich people 
who lOt mentally deranged. They are allO 
the ones who mostly go mad. They are tbo 
people wbo mostly get shock. as 'Well. The 
poor people do Dot have to bear many 
.bo~ks in life. Hence, with anlmprovOIDODl 
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in tbe economic conditions of the people. 
mental ilincsI will also increase. Therefore, 
I want to request that you should start 
tUm, precautionary measures DOW itself. 
Our cOUDtry is making efforts to achieve 
rapid prOlrcss and our economic condit,on 
bas also improved. A little wbile qo our 
Hon. Prime Minister said tbat our economic 
position was very stroDa. We would make 
continuous progress. If we make such a 
proaress and we ha ve a sound economic 
systenl tben we will also have more people 
sufferina from mental ilincu. Hence, you 
should take some step to see tbat proper 
treatment is given to mentally sick people. 

[English] 

MR. DEPU rv SPEAKER: Are you 
Dot ioterested in the development of this 
country DOW 1 

[Trans la' Ion] 

SHRl GJRDHARI LAL \YAS :~* 
because their economic condition is some
what better than that of ours. 

MR. DEPUTY SPEAKER: Because 
they have developed very well. Al..cordiug 
&0 tbe loaicaJ statement, tbe loutb developed 
very well. 

(Trmulat ion) 

SHRI GIRDHARI LAL VY AS ; That 
is why tbe Dumber of mentaJly ill persons is 
mereasiDI. Hence, I would request the HOD. 

Minister to rectify tbe situation in mental 
bOlpitals. 

I want to make one submi,aioD in relard 
to liviD. licences to private hospitals. 

(Interruptions) 

(&tll,h) 

MR. DEPUTY SPEAKER: I am 
.",pun,ina your reference to tbe North and 
to the South. 

**Bxpuftpd as ordered by the Chair. 

[Tfllll,ltlllo" J 

SHRI GIRDHARI LAL VY AS : I wa. 
just tryiog to compensate because you do 
not allow me to speak on otber lubjecta ••• 
(int"rrUJJlioru) .•. 1 was 8ubmitting as to 
whether it would be ensured before isauiDI 
licences to private hospitals that they are 
well equipped and necessary machinery is 
available tbere 1 It bas Dot been provided 
here and I am emphaaiog beca use people 
arc makina money by dubious means these 
days. They open nuning homes after tbey 
bave amassed eoouab wealth from such 
activities. Therefore, we must put some check 
on them to eDlure proper functionin •. 

Similarly, you have provided for inspec
tion every 6 months. This period is too 
lona. It sbould be reduced. Inspection of 
hospitals and Dursing homes Sllould be done 
a.fter 3 months so tbat shortcomlng1 are 
removed because shortcomanls arc prc\'elant 
everywbere. There ,bould be a monltormg 
system to remove lhe ~hortc(.)mItl8" ,·om· 
pJetely. Witbout it, your ched,,"g will (lot 
be eft"(ctivc. Bence, in~pcctlon ~bl)utd be 
done at the rarliest. If it cannot be done 
e\'cry month then It should be done once 
in 3 months. 

1 want to submit that the number of 
mental cases bas increased con~jderably but 
tbere are only a few bospitals and medlcine~, 
etc, are allO not usuaJly avalJa~Jc ID tbem. 
The poor people should gel tbe bendit of 
treatment without incurring any expenditure. 
Hence tbe Government :,h()uld pro\tide 1l.aXI

mum Dumber of bospilal, ~o that peopJe 
affected with this disease are trealed prop<rly. 

With these words, I support the B,ll 

DR. CHANDRA SHEKHAR TRIPATHI 
(KbaJilabad) : Mr. Deputy Speaker, Sir. 1 
support the Mental Health Ball. 1986. 1 here 
are certain points in tbis Bill to which I 
want to draw the attention of tbe HOD. 

Minister. Many HOD. Members have objected 
to the definition provided in the Bill because 
mental retardation has rtot been clearly 
defined. It ia Dot clear from tbe definition 
that at wbat Ital' a patient will be treated 
aa mentally retarded. DruB addiction, io~ 

somnia, delirium, Don-concentration of 
mind 00 a particular point are all diseases. 
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Tbis all comes under the purview of mental 
Illness. Therefore, a specific provision should 
be made in law to define at what stale a 
patient will be treated as sane or lunatic 
or insane to be seot or detained in aD 
asylum. 

(TI'an..lallon) 

This definition is Dot clear. I want to submit 
that it should be made clear to eD~urc 

against misuse of tbis law by those people 
who \\-ould Bel tbe rc.ponsibiht)' of executing 
it after tbe Bill is passed. 

SetondJy. a .er, lood prOVISIDO has 
been made in ch1pter S. A Visitors lIoatd 
would be set up for the inspection of the 
hospitals and fol'lkloiuna into their working. 
Provl~lons have been made to include only 
bureauctats in the Board. MenIal Hloess may 
.. mlct any indHridual in the society. A 
repre\entative of the l'eopJe is responsible 
to the people for c\cry sort of work. 
Consequently. J would request the Hon. 
Minister that out of the 5 non·official 
membt-rs; at least 2 should be representatives 
of the people who should be vlgllaat about 
the implementation of the Jaw. They would 
be able to present tbe entire details to tbe 
country and society as to bow the work is 
proarossina. 

Secondly, it is providtrd in clause 33 
thaI: 

{English} 

"No Magistrate or District Court 
shall pass a reception order for the 
8dmi,~ion 81 an in-patient to, or for 
detention of 80, mentally HI ptrson 
in, any p~ychiatric hospital or 
·piychialric nursin, home outsidr the 
stale in which the Maslstrate or 'he 
District Court exercises jurisdiction." 

(Trarlslatton) 

Again, the law ill Dot clear here. There 
are two kinds of CO\.irt!!l in tbe district. One 
is the court of the District MagIstrate and 
the s~coDd is the court ot the Distr jet Judge. 
A~ the intention of the law is not very cll!ar 
&0 1 want tbat in place of 'Dntrict Court' 

it should be 'District Judie's Court' becluae 
tbe District Maaistrate is already over
burdened and be will not be able to par 
attention to tbis important point wkb tbe 
result that there would be eno\llb scope 
for it. misuso. Hence, 1 would request that 
this section sbculd be made clear. 

the provisions made regardiol the 
appointment of a manager is a laudable 
ateo bec~use when mentally ill persoos ate 
admitted. their property and other fioancial 
matters would be 'Iooked after by tbe 
manager. It is 8 good thing. It was not 
provid.d in the Indian Lunnacy Act of 
19 t 2. J t has been provided in the present 
Bill. But the powers liven for disposinl of 
the property or meDtally ill per&ons should 
bt t .. ulated. Otherwise, if the Manaaer is 
not earnest he can disrose of tbe property 
wort h Rs. 1 lakh for Rlt. I (j ,000 only. 
Henc<-. it should be made clear to make 
the provision of this sec-tion effective. Since 
it I! es\cntial to appoint a manager in tbis 
connection, bis powers should be limited 
and there should be 50rne legal restrictiODS 
on him so that he may not transgress bis 
powers. 

I differ (rom Sbri Vyas that permission 
should "Dot be aranted for opeoica private 
nursing homes. In India. asylums, mental 
hospjtals, pb),cbiatrists, are so less in Dumber 
and there are so few units in the Medical 
CoJitses tbat lakhs of people Yrbom we call 
mentally retarded, iosane or lunatics roam 
about in streets (reel),. Even the violent 
types who create law and order problems. 
arc denied admission in these institutions 
due to shortage of space. If the above law 
is eoforced tben private persons will not 
be allowed to treal such persons. Evidently, 
wben lakhs of people would be denied 
treatment tbose ill treated persons would 
roam about in street~ and create a cbaUenae 
to society. It is tlue that there is pJenty of 
corruption in private nursing bomes. But 
there is corruption in Government hospital. 
as weU. The performance of the nursiog 
bomes as well as of tbe hospitals il satis
factory. The people with a Particular way 
of thinking only say tbat hospitals are lood 
and nursing bomes are Dot good. In India 
\\' here hospitals and psychiatric units are 
inadequate in Dumber. tbere ia need to 
permit Dursloa bomes also. It is also me8-
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tJoned in the law t tbat licences will be 
issued to tbe psychiatrists. the expens in 
their field. In my opinion there exists DO 

lacuna here. It ought to be ensured thl t 
only experienced and very well learned 
persons are given licences for private nursing 
homes so tbat licences are not misused. 

Similarly, it has been said that there IS 

corruption in admissions. But I have ~eeo 
in aU tbe asylums and mentaJ hospitals of 
our country tbat people are forcibly admIt. 
ted. and are declared insane. it is parti. 
cularly true in Ille case of women .• They 
have been staying there for] 0 to I S years 
and DO one is prepared to accept them 
back. There are even such people \'tho 
inspile of being cured and discharged from 
hospitals are not able to return to theIr 
respective homes because they are not 
beina accepted by tben relatives and 
friends. We have empbasised enough on 
this point. 

I would hke to submit to thIS august 
House as well as the Hon Minlsfer ahat 
as be has made arrangements for the 
rehabilitation of mentally retarded perc;ons 
in other areas. he sbould also make arrange
ments (or tbose Violent persons. who have 
been stayina in the hospitals for 10 to IS 
years, who were got admitted either by tbe 
police or by some other perSODS and have 
DOW become normal but are not beina 
accepted by the society or their families. 
Otherwise how will ttie)' maintain their 
Jives? The question of their rehabilitation 
should also be considered because after 
tbeir release, tbey will not get any job. They 
will not have allY properly and there WIll 

be nobody to look after them. They will 
again become insa ne and their mental 
condition wjll deteriorate. The issue of 
rehabilitation is very important. I would 
Ilke to SUbmit that a provISIon f~r their 
rebabilitation must be brought in this 
leaislat ion. 

With tbese words, I ~upport this BJJI. 

SHRI MANOl PANDEY (Bcttiab): 
Mr. Deputy Speaker, Sir, I rise to support 
the Mental Health Bill. 1986. A very 
comprehensive Bill has been brought It is 
a matter of Ireat pleasure that our Govero-

ment has brouaht tb is comprehensive Bill 
after due think ina. Its background is also 
very old. Unfortunately. under tbe present 
cbaoaed circumstances, while we are proceed
ing towards development, as bas been told 
by other Hon, Members earlier. we are 
facing the problem of menta) illness. Today 
we find ourselves for behind inspIre of 
much pr()gress. Sir, it is a matter of great 
concern and it W84i discussed in this House 
esrher aJso. On the one hand we face the 
increasing menancc of drUB addiction- and 
several powers ate cr.aaaed in encoura,lng 
evils like the drug addiction-end on the 
other hand we bave our young friends and 
other persons who come under its grip and 
who keep <'n ruining themc;elves In drug 
addiction from down to dusk. It was dis
cussed in detall durma the last few days 
and I am happy to learn that in lhl\ Bill 
also problems of the d~ addicts Hnd 
alcohola~s have heen dll4cuslled. \\'e term 
dru& addictton and alcohol addiction a~ 
mental illne~s Sir the situa110n i~ ~uch • 
that the ,cope of definition we tune gIven 

to menIally ill patients !)hould. m my 
opinion, be enlsflcd. As a maHer of fact. 
medico· legally- I myself also belong to that 
pror~ssion and I know about It-- \I.e have 
not been able to define the word SIOlty. 

What 1,\ sanity 7 To call anybody a sane 
person. to understand its defiOltion is very 
diftkuh. Sanih is a relatIve Vvord kt"cping 
in view the things that are tak 109 place 
today We cannot draw a dlvu!lOg hoe 
between sanity and insanity. Everybody is a 
sane and "le;o an inliane perS(ln. It is our 
nature, it is the human nature that we are 
sane as weH ae; insane persons and if we 
look at thict definlt1on. which is given below, 
from this point of view a very Important 
point will come before us : 

(English) 

"mentally in person means 8 person 
who is in need of treatment by reason 
of any mental di~order other than 
mental retardation." 

t Translationl 

Sir, mentally retardation is a congenital 
term. The process or mental retardation 
starts bernre as well as after birth. There 
is a drug induced mental retardation also 
In this connection I have '0 say one thing 
tbat tbe word meotal retardation should be 
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IPKi8ed a little more in it. If there is a 
~ of mental retardation due to drul 
inducement, it tab Q~ mental illness 
later 00. No provision has })fen made for 
these patientl in our Bill. If tbe mental 
retardation Is cODlenj tal, we can understand 
that aDd includo it in tbe Jist. But if tbe 
mental retardation is druB induced, then 
auc;h patients also can be called as mentally 
in persons. We have indicated towards one 
tbiol in it but as regards second thin •• it 
is that drua is bcina used in different ways 
these days. One of its very significant results 
is that the number of mentally ill patients 
is increasinl in our country. We bave allo 
found for the last several years that although 
• lot of money has been spent on equip
ment, etc. to check these patients. 9ff have 
not been able to achieve 8S much success 
as we have been able to achieve in medical 
field. It is roy submission thaI we should 
post p5y~biatri.t, at the district level. We 
know that luch cases are on the increase 
in every district. There i~ need to allocale 
special funds for this purpose. Through 
you. I ""ould like to submit to tbe HOD. 

Minister that if it is not possible in this 
Budget this provis,on bhould ~e maoe in 
the next Budler bC'C8USC' p~~'chi8tri~ts can 
provide maximum ~ bencHt to them a~ out 
patients $It the district Je\e1. This Bill is 
meant for only tho~ patients who come 
for admission. but there arc a number of 
such cases who do not need admission. 
During my medical profession 1 have seen 
thAt there have been cases in which jf a 
patient haa underllone continuous treatment 
for 6 or 7 months, then he automatically 
becomes a mental ca~e and such cases 
happen due to chronic iIIoc!s. A patient 
knows that an ailment is not curable. For 
example, when aged penons come with Itis 
austio-artbritis complaints they have to 
remain admiUtd for Quite .. long period. 
Thereafter wben they come to know that 
they cannot be cured, then they automati .. 
cally become mental cases. We should 
provide separate facilities to deal with such 
cases, preferrably in the hospital itself or 
at somo other place. People wbo become 
cases of mental illness beets use of such 
chronic mness should also be dealt with. 
The best tbiDI that bas be~D said here is 
about the appointment of manaaers to look 
after thc property of the mentally ill person" 
and to safeguard the interests of those 
persons wbote meotal condition is not good. 
It is a vcr)' lood step and 1 welcome it. 

Simultaneously, ) draw your kiod attention 
towards a few more things. Managers should 
be recruited. but it has not been mentioned 
as to what salary be will aet. what provision 
has been made for tbis and wbere from the 
money will come. 

This BiU is not at all clear in tbis 
regard. When you are recruiting the manager, 
this tbina needs to be specified as to how 
they will be paid -whether payment will 
be made from his property or from Govern
ment funds. When such a time comes. it 
will be bettcr if none or his blood relation 
is recruited as manager. You know tbat 
there are a Dumber of problems in the jOint 
families, and many cases bave come to our 
mental hospitals in which patients have 
been admitted here for 1 S to 20 },cars due 
to family tension. In between, such periods 
come when they become DC'rmal but none 
of their reJat;on~ come to take them back. 
It is an evil prevailing in the society, If any 
woman or any other member of our family 
is admitted once in the mental hospital 
and when he come~ back after becoming 
normal, tbe people do not look Uf-on him 
with the !4ame feel ins as he should be looked 
upon. The Hoo. Minister and all of us 
should collectively endeavour to eradicate 
this evi1. For this. volunteer ('rgani'ia tions 
should be formed so that \lie may help tbe 
pa tients in reeo\ ering fully It will be a 
lood step. However] welcome the provisions 
made in tbe Bill and conclude. 

(English] 

SHRl RAM SINGH YADAV (Alwar) ~ 
I rise to support The Menial Health Btll, 
1 98 I. I congratulate the ~1inister for intro
ducinl this Bin which is \'ery much relevant 
for 1be present social set up keepin~ in "iew 
the much prevalent practice of drugs addicts 
and the persons \\-bo are induling in other 
offences which may be anti·social offences. 

I also congratulate the Minister for pro
viding in Section 5 of this Bill that there 
will be a separate nursing home or a medical 
institution for the p~rsons who are below the 
aae of sixteen years tho!e who are' addicted 
to drugs aho; and those wbo are bard crimi
nals. But the Minister bas not provided that 
tb(re will be a s(para tc Dursing borne fur 
ladies there should be a separate DursinK 
home 'and hospital for females. 1 hope the 
HOD, Minister wlll provide for U. 
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PROF. MADHU DANDAVATE (Raja· 
pur) : Tbere Iro always separate wards for 
tbem. 

SHRI RAM SINGH YAOAV : But be 
bas DOl mentioned about it here. You have 
mentioned about infant$; you have also men
tioned about bard criminals; you have a1so 
mentioned about drug addicts and alcohol 
us but you have not mentioned about female 
patients. 

In the Financial Memoraodum, the 
government has not come forward in so many 
clear words whetber they have conducted any 
survey at the Ddtional Itvel 81 to what is the 
average population which is suffermg from 
mental disorder; bow many persons are there 
in each and every State or Umon Territories 
who are suffering from mental disorder. 
Keeping that population 10 mrnd you can 
provide nursing homes or th~ medical insti
tutions. That is very much neces~ary. At 
present, there are only three institutions 
which are run by tbe Union Government. 
One is at Ranchi. The second one is at 
Sbahdara in Delhi; and the tbird one is at 
Panaji in Goa. 

KUMARI SAROJ KHAPARDE : There 
are maoy institutions. 

SHRI RAM SINGH YADAV: You 
have mentioned only three here. Now, how 
many other institutloDs are to be set up by 
the Union Government 1 The Union Govern
ment should have a clear rnird on this point. 
At present, what is tbe nted of the present 
loeiety. because in the Finaoclal Memoran
dum you have said that there will be no need 
to have more money, bec8u~e the amount 
which has been al10cated for 'he Department? 
will continue. 

MR. DEPUTY SPEAKER: Now it is 
3.30 P.M. The House will take up Private 
Melnbers' Busines •. If you can finish your 
speech within one or two minutes, you can 
do so: otherwise. you can continue next 
time (Interruptions) 

---
MR. DEPUTY SPEAKER ~ We now 

take up Private Mem,berst Bu,iness. 

15.30 brI. 

COMMITTBE ON PRIVATE MEMBERS 
BILLS AND RESOLUTIONS 

[EngliJh) 

Tldrtletb Report 

SHRI DIGVIJA Y SINGH (Surendra
nagar) : I bel to move the followin. : 

"That this House do agree witb tbe 
Tbirtieth Report of tbe Committee on 
Private Members' Bills and Resolu
tion! presented to tbe Ifouse 00 tbe 
12th March, 1987. u 

MR DBPUTY SPBAKER ! Tbe ques
tioD is : 

"That tbi. House do a,ree with the 
Thtrhetb Report of the Committee 
on Private Membertf' Bill. and Reso
lutions presented to the House on the 
12th March, t 98;:' 

Tht MOl/Oil was adoptet!. 

15.31 hn. 

CONSTITUTION (A,."ENDMENT} 
BILL, 1987· 

(EnlU,h) 

(Sobttltutloa of New Article for 
.rtkle 54, etc.) 

PROF. MADHU DANDAVATE (Raja
pur) : I beg to move for leave to introduce 
a DiU furtber to amend the Constitution of 
India. 

MR. DEPUTY SPEAKER: The quos-
tion is : 

··That leave be granted to introduce a 
Bill furtber to amend tbe Constitution 
of India." 

Th_ motlo" wa, Qdopl~d. 

PROF. MADHU DANDAVATB: Sir, 
I introduce tbe Bill. 

---
·Published in Gazette of India Extraordi .. 

par)', Part II Section 2, dated 13. ~ .19' 1. 
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CONSTlTUTlON (AMBNDMBNT) 
BILL, 1987· 

[En¥II,h} 

(AateadmeDt of Artklel19 IDCI 326) 

PROf. MADHU DANDAVATE (Raja
pur): I bel to move for leave to iotroduco 
a BlII furtber to amend the ConstitutioD of 
lodia. 

MR. DBPUTY SPEAKER: Tbe qucs
tion is : 

"That leave be Iraoted to introduce 
a Bill further to amend the Constitu
tion or Iodia." 

1he motion was adopted. 

PROF. MADHU DANDAVATE: Sir, 
I introduce tbe Bill. 

15.32 brl. 

CONSTITUTION (AMENDMENT) 
.ILL, 1987· 

(Amendmeot of eighth Schedule) 

PROF. MADHU DANDAVATE (Raja. 
pur, : I boa to move for leave to introduce 
a BIll further to amend tbe Constitution of 
India. 

MR. DEPUTY SPEAKER: The ques
tion is : 

··Tbat leave be aranted to iotroJuce a 
BIll further to amend tbe Constitution 
of lodia." 

Th~ motion WOI adopted. 

PROF. MAOHU DANDAVATE: Sir, I 
introduce tbe Bill. 

·Published in Gazette of Jndi. ' Extraordi
nail. Part 11 Sect!_ 2, dated, 13.3.1987. 

COMPANIBS (AMENDMENT) 
BILL t 1987· 

[&.rlish1 

(AlDeadment of Settioa 252, ete.> 

PROF. MADHU DANDAVATE (Raja .. 
pur) : I beg to move for leave to introduce 
a Bill further to amend the Companies Act, 
1956. 

MR. DEPUTY SPEAKER: The ques
tion is : 

'·That leave be granted to'ltroduce a 
Bill furtber to amend tbe Companies 

Act, 1956:' 

The motio" wa, adopted. 

PROF. MADHU DANDAVATE: Sir, 
I introduce the Bill. 

15.33 hrs. 

PRIVATE INVESTIGATORS AND 
SECURITY GUARDS BILL, 1987. 

(Trans/atlon) 

SHRI RAM BAHADUR SINGH 
(C'hapra): Mr. Deputy Speaker, Sir I beg 
to more that leave be aranted to introJuce a 
Bill to provide for the licensing of private 
invcstiaators and security guards and to regu
lale their empio),ment.n 

(Englishl 

MR. DEPUTY SPEAKER: The ques
tion is : 

"That leave be granted to introduce a 
BIll to provide for the licensing of 
private investigators and security 
guards and to regulate tbeir employ
ment." 

The motion "'as adopted. 

[Trans/atlo" ) 

SHRI RAM BAHADUR SINGH: Sir. 
I introduce the BiU. _-_ 
----.----.----.. -----~ .. -~.---
• Published in Gazette of India Extraordi
nary. Part II, Section 2, datod 13.3.1987, 
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CONSTITUTION (AMENDMENT) 
BILL, 1987* 

(EnglilhJ 

(Amendmeot of Tenth Schedule) 

SHRIMATJ BASA VARAJESW ARt 
(DeUary) : J beg to move for leave to intro
due a Bill furtber to amend the Constitution 
of Jndla. 

MR. D4iPLlTY SPEAKER: The ques
tion is : 

"That leave be grdntcd to introduce 
a B,II further to amend the Constitu
tion of India H 

Tire motion wa~ adopted. 

SHRIMATI BASAVARAJESWARI: 
Sir, 1 introduce the Bill. 

CONSTITUTION (AMENDMENT) 
BILL, 1987* 

[English] 

(Insertion of new Articles l..1A, 
238 aod 23C) 

SHRIp.,IATI BASAVARAJESHWARI 
(BeHary) : 1 beg to move for leave to intro
duce a Bill further to amend the ConstItution 
of Indla. 

MR. DEPUTY SPEAKER: The ques
tion is : 

"That leave be granted to Introduce a 
Bm further to amend the C\.)O~titution 
of India." 

Th~ motion H as Qdop(~d. 

SHRtMATI BASAVARAJBSWARI: 
Sir, I jr..troduce the Bill. 

*Publisbed in Gazette of India E"traordi· 
nary, Part 11, Section 2. dated 13 3. 
1987. 

CommlUllll, Regional &. $«Ioral NOIMII
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lS.34 brs. 

PROVIDING OF FREE MEDICAL 
AND TECHNICAL EDUCATION 

BILL, 1987· 

[English) 

SHRIMATI BASAVARAJESWARI 
(Bellary) : I beg to move for leave to intro
duce a Bin to provide free medical and 
technical education to aU students and for 
matters conn~tcd therewith. 

MR. DEPUTY SPEAKER: The ques
tion is : 

,IThae leave be granted to introduce a 
Bill to pro\'lde free medical and techni
cal education to all students and for 
matters connected therewith," 

Th~ mOllon was adopud. 

SHRI ~1A Tl BASA V ARAJI:SW ARJ : 
Sir t I iotroduce the Bill. 

15,35 hra. 

PROHlBlrlO~ OF USE OF RELIGIOUS, 
COM~1UNALf REGIONAL AND SECTO
RAL NOMENCLATURES I-OR POLITI· 
CAL PARTIES AND PREVENTJON OF 

MISUSE OF RELIGIOUS PLACES 
BILL, 1987· 

I english) 

SHPTMATI BASAVARAJES\VARI 
(DeBary) : I btg to move for I~ave to intro· 
duce a 8111 to prohibit the use of religious, 
c(,mmunal, reSloos) and sectoral names for 
political parties and to prevent the misuse of 
religious places. 

MR. DEPUTY SPEAKER: Motion 
moved: 

'·The leave be 8ranted to introduce a' 
B111 to prohibit the use of rcliaiou5, 
commuoal, regional and sectoral 
names for political parties and to pre
vent the misuse of religious places." 

*Publisbed in Gazette of Jodia extra
ordinary, Part 11, Section 2, date<113.3. 
1987. 
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MR. DEPUTY SPEAKER: Mr. Banat
walla wants to oppoae the introduction. 

(I.,,,rupt 10m) 

SHRI SHANTARAM NAIK (Paoaji): 
Wb), ? 00 wbat around ? 

(Inl"'UplloltJ) 

MR. DEPUTY SPEAKER: He wants 
10 oppose. He wants to make a brief statc
ment. He hal a ri,bt to oppose. Under rule 
72 be caD make a brief statement. 

SHRI SHANTARAM NAIK: Under 
rule 376 I am ~skiD& 00 wbal ~rounds of 
rule 72 he is opposina? .. (/ltltrruptions) 

SHRJ G. M. BANATWALLA (Ponoani): 
The Bill seek.s inl" alia to prohibit the usc 
of religious. communal, regional and seCtoral 
names of the political party. J submit that 
the Bill is in violation of the pro' isions of 
the Constitution ... 

SHRI SHANTARAM NAIK : J am on 
J tloint of order. If it is in violahon, tbis 
House 8t this Ita,~, cannot dec.ide it It is 
only for the courts to decide it 8S and when 
11 hrcomes an Act. Only Cwo grounds are 
available (/nl£rrllpfionJ) 

MR. DEPUTY SPEAKER: No point 
of order. I am not aHowina you. After his 
speech you can say whatever you want to 
Pray. 

SHRI G. M. BANATWALLA: J said 
that this Bill is in violation of the provisions 
(If the Constitution especially Article 19 
Which gives every citizen the right to form 
as~oci8tion and union .. (fnt,rruptionl) 

MR. DEPUTY SPEAKER: Just mke 
a hrief statement. 

SIiRI G. M. BANATWALLA: The 
Supreme Court has al.o observed in Madras 
Vs V. G. Row (1952) S C.R. 597 that the 
Curtailment of tbe rilbt to (orm associations 
and unions would have serious reactions in 
the religious. political and economic fields. 

The Supreme Court further observed tbat· 
to over .. riclc a basic freedom luarantocd to 

P/4«1 Bill. 87 

the cit izen, the provision needs to be viewed 
as reasonable only in very exceptional .cir
cumstances and within the narrowest limits, 
aDd cannot receive judicial approval u a 
general pattern of reasonable restrictions on 
fundamental rilbfS. 

There are so many prOVISions there 
according to whicb the DiU is 10 c.onflict. And 
the Bill is not to amend tbe Constitution it
self. This Bll1 is in con6ict with the provi. 
sions of tbe ConltitutioD. The Bill also pro
vides for that there should not be any misuse 
of the places of relJgioul worship. Thero can 
be no doubt aboul that. There can be DO 

controversy tbat no places of worsbip should 
be misused. ) very much appreciate that the 
sentiment of the Hon. Member is to doal 
effectively with daoscrous commanalism lhat 
cbalJenge tbe jotcarily of the country. commu
nal harmony. solidarity aod so 00. But the 
provisions of tbe Bill are totally misdirected 
except of course that the places of worship 
should nOl be misused, but no ban caD be 
jrnposed on tbe fundamental rights of tbe 
citizens to form associations with any name 
that tbey may prefer as reflecting the ideo
IOIY of their party Y't'e have several minority 
oraaoisaUODs here which cannot be called 
communal by any criterion of the word 
\;ommunal'. I said, I very much appreciate 
tbe sentiment of tb:: Hon. Member to deal 
effectively with dangerous communalism, but 
then the Bill is mis·directcd. At this· stage, 
I will not 10 into tbe merits or demerits of 
the Bill. I have pointed out the constitutional 
invalidity of the Bill. I know, you caDnot 
rule on this subject. The HOD. Member, 
perbap,. does not know that. He should 
know it. And I have not risen to ask your 
rulin, also. I want to make an appeal to the 
Hon. MembC'f to withdraw the BiU. in view 
of tbe constitutional infirmities. In case sbe 
fails to witbdraw. I have to appeal to the 
House to keep in view tbe constitutional 
infirmities of the Bill and to reject tho 
motion for leave to introduce the samo.' 

[Translation) 
...... 

·SHRIMATI BASA V ARAJESWARI 
(Bellary): Mr. Deputy Speaker. 
Sir. this Bill is 
with tbe provisions 

in full conformity 
of our Coost!· 

*The speech was orijinally delivered in 
Kaonada. 
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(Sbrimati auavarajeswari) 

tution. All tbe facts mentioned in my Bill 
are accord ina to law. Strangly. cnouab Hon. 
Member Shri BaDatwalla bas said that my 
Bill i. apiost tbe Constitution. I cannot 
understand his argument at an. 

I have framed tbis Bill keeping all tbe 
provisions of tbe Constitution in view. Onl, 
after a thorough study, I have p,cscnl~ 
tbia Bill to tbis august Houle. In rac~ m 
tbe statement of objects aDd reasons I have 
made it amply clear tbat it is accord1lll to 
our CoDstItution. 

The present situatio~ in ~bo C~UDtIY is 
really alarming. Pohtlcal di~USSIODS aR 

beiDS held 'in places of worshtp. A~ms and 
other weapons are stored and terror~11 are 
beinl trained in tbe places of worsblp. 

10 the name of Dharma aod in the Dame 
or God 10 many disturbing tbinas are 
bappeoinl in the country. There is . ~ steep 
·ncrease fn tbe number or attroclUes on 
1 I' , women. In tbe name of re IgtOn, ~ome 
people have lODe to tbe extent of .sklDS a 
GovernmeDt to resilD which is duly elected 
aDd represent tbe people"'. 

Looking at these disturbing Mtuations 
one woutd feel tbat our nation's unity and 
integrity' are in danger. KecpiDI these facts 
in mind and after careful consideration of 
all tbe aspects, 1 have drafted my Bill. Tbe 
Bill is all tight in every respect and bence 
I request the leave of tbe House be granted 
to introduce tbe Bill. 

lE",Ush] 

SHRJ SHANT ARAM NAIK. Sir, I 
would IIY that nOlj,o bas been Jiven ••• 
(1",."upli1n16 ) 

MIl. DEPUTY SPBAKER: No, you 
caDDot. 

• SURI SHANTARAM ~AI~: Sir, you 
had promised ",ben I objected _. 

(Iqte"~tlo"s) 

MR. DEPUTY SPEAKER: You bad 
raised a Point of Order. 'tbat i. why I aa id 
Ulac d1ere is no Point of Order. 

SHRI SHANTAltAM NAJK: Sir. bo 
was not .peatlna uDder auJe 72 and be was 
allowed. Now I would uy 'bat •. 
(I",.,.rup' lOlls) 

Mil. DEPUTY SPEAKER: You should 
bave livcD in writ ina for tbat. Without that 
bow can I allow? 

(/nln'lIpllo., ) 

SHRI SHANTARAM NAIK : .. the BiU 
is within tbe scope or Artu;Je 246; it is wi'bin 
the provisions or Article 246 aDd it it within 
tbe Concurrent Lilt Eotry 28 01 the Cons!i .. 
IUtiOD of India .•. (1I11.,,.,,ptlolU) 

MR. DEPUTY SPEAKER: Sbe bas 
already explained why she is movins .•• 

(/nterrupt/olU) 

SMRI SHANTARAM NAIK: He 11 

.pe.kiDK .ometbio& outsIde tbe scope of Rule 
72. He bas no right to speak. under Rule 
72. 

is : 
MR. DEPUTY SPEAKER: The quesuon 

• 'That leave be granted to lDtroducc 
a Bill to prohibit the use of rehglous. 
communal, n,lional aDd sectClru' 
names for political partlcs and to pre
veDt tbe mIsuse of rellilous placts. Of 

The motion was adopted. 

MR. DEPUTY SPEAKER! The Member 
may now introduce the Bill. 

SHRJMATJ BASAVARAJESWARI; J 
introduce the BHI. 

---
lS.48 ... 

CONSTITUTION (AMENDMENT) 
BILL, 1987 

(AmeadJDe8t of .rtkle 19) 

[Eng/ult] 

SHRI SYBD SHAHABUDDIN 
CKi.blolanj) : Sir. I bel'" to move for leave 
to introduce a Bill further to amend the 
CoasutUtiOD of India. 
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MR.. DEPUTY SPEAKER: The ques
tion II : 

"That l~.ve be .riote4 to introduce a 
Bill furtber to amead tbe CODltitutiOD 
or Jodia." 

Let tbe Lobbies be cleared. 

Now. tbe lobbies have been cleared. 

The queltion is : 

"That leave be Iranted to introduce a 
Bill further to amend the Constitution 
of India," 

Th~ Lok Sobha dlvld~d. 

J~.49 brs.) AYES (Dlvl.loa No. J 

Ban.CwaJla, Sbri O. M. 

NOES 

Anand Singh. Shri 

Haith., Shri D. L. 

Basavarajeswari. Shrimali 

Bhegat Shri H. K. L. 

Bharat Sinlb. Shri 

Bbumij. Sbri Haren 
Bhuria. Sbri DiJeep Sinah 

Birbal, Shri 

Budanja. Sbri Narendra 

ChandrashekharlPP8, Shri T. V. 

Chaudhary, Sbri Manpbool Singh 

Dalbir Sinah. Sbri 
Dalwai, Sbri Hussain 

Dal, Shri Bipin Pal 

Digvijay Sinh. Sbti 

Diavijaya Sinah. Shri 

Diksbit, Sbrimali Sheila 

Gaop Ram, Shri 

Oomaoao. Sbri Giridbar 

Gowda, Sbri H. N. Naoje 

Jagaooatb Prasad. Sbri 

JaiD, Sbri Virdbi Cbander 

Janartbanan, Sbri Kadlmbur 
Jan,de, Shri K belan Ram 

Jatav. Sbri Kammodilal 

Jcna, Sbri elliot,maoi 

lCen, Shri Lala Ram 
Keyur Bbulban. Shrl 

Kban. 'Sbri Mobd. Ayub 

Kbirbar. Sbri R. S. 
Krisbna Singh, Sbri 

Lowan,. Sbri WaDlpha 
Malvi,. Sbri Bapulal 

Manvendra Sin,b. Sbri 

Mavani. Sbrimati Patel Ramaben 
Ramjibhai 

Naik, Sbri Sbantaram 

Nawal Prabhakar. Sbrimati Suoderwati 

Negi. Sbri Chandra Mohan Siosh 

Or80D, Shrimati Sumati 

Pandey. Sbri Manoj 

Panigrahi, Shri CbiDtamani 

Panwar, Shri Satyanarayan 

Paswan, Shri Ram Dbalat 

Patnaik, Shrimati Jayanti 

Paunaill. Shri Jagaonath 

Pradhani Sbri K. 

Pushp. Devi, Kumari 

Rajtrans. Dr. O. S. 

Ram Awadh Prasad, Shri 

aamamurthy t Shri K. 

Rathod. Shri Uttam 

Rawat. Shri KamJa Prasad 

Sakarpym. Sbri Kalicharan 

Sbailesb, Dr. B. L. 

Sbaltri. Shti Had Krishna 

Siddiq, Shri Hafiz Mohd. 

Sinlh, Sbri LaJ Vijar Pratap 

Sodi, Sbri Mankuram 

SoundararajaD. Sbri N. 

Sukhbuna Kaur. Sbtimati 

Sundar.raj. Sbri N. 

Swami Prasad Sin&b. Sbri 

Thakkar. Sbrimati Usba 

Thera Devi. Kumari D. K. 

Tomar, Sbrimati Usba Rani 

Verma, Sbrimatl Usba 
Vyal. Sbri Oirdbari Lal 

Vadav. Shri Ram Siop 

Vadav, Sbri Sb,am Lal 



287 School! (Taking owr & MARCH 13. 1987 Schools ( Talc I", tWtJ- & 28 a 
Uniform S,l/ablu) Bill, 81 

(Englllh) 

MR DEPUTY SPEAKER: Subject to 
correction the resuh* of the Division is : 

Ayes 1 

Noes 69 

The mal/on wa, n,gatived. 

SHRl SYED SHAHABUDOIN : I may 
bt _Uowtd to make a statement. 

MR. DEPUtY SPEAKER : No. 

(/ltl ,r,upllonl) 

MR. DEPUTY SPEAKER: Notbina 
win go on record. 

(InurruptlOIlS) ** 

IS.SO hr •. 

SCHOOLS (TAKING OVER AND 
UNIFORM SYLLABUS) BILL, 

1987t 

SHRI H. N. NANJE GOWDA (Hassan) : 
I beg to move for leave to introduce a Bill 
to provide (or taklOg over of all privale 
scbools, both technical and non· technicaL, 
and to provide uniform syllabus in all 
IChoo)s throughout tbe country. 

MR. DEPUTY SPEAKER: Motion 
moved: 

*Tbe followiol members also recorded 
their votes : 

AYES: Syed Shahabuddin and Shri 
Ram Bahadur Sinab. 

NOES: Shri Y. S. Mabajan. Shri 
K. D. SultaDpur~ Shrl Prakash 
V. PatH. Shri R. S. Sparrow, 
Sbri Bhanu Prltap Singh. Shr; 
Shanti Dhariwal. Sbrt k. H. 
Rsoganatb, Shri Ajay 
Musbran, Sbri Simon TiBia, 
Sbri O. 3. Basavaraju and 
Sbri K. R. Natrajan. 

·*Not recorded. 

t Published iD Gazette of India 
ordinary, Part 11. Section 2, 
13.3.1987. 
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-c.rhat leave be aranted to introduce a 
Bill to provide for takina over of all 
priva te schools, both technical and 
noo-t(cbnical, and to provide uniform 
syllabus in all schools throuahout the 
couotry" 

SHRI G. M. BANATWALLA (Ponoani) : 
What is this acing on? My notice is there. 
Please aHow me to s~ak. 

( [lilerrupllon,) 

SHRI O. M. BANATWALLA: Mr. 
Deputy-Speaker. Sir. J have liven notice to 
speak on lbts Bill. (/,.tlrruptiolfl) 

MR. DEPUTY SPEAKER; Yes, you 
can speak. 

SHRI G M. BANATWALLA ~ Mr. 
Deput)' Speaker, Sir, the Bill seek\ to pro
vide to taking over the private scbools ... 
(Inter,up I ionl) 

SHRI SHANTARAf\.1 NAIK (Panaji) : 
Sir, he has to c:atisfy prima faci, two points 
One is whether be bas aot objection wbicb is 
very valId. Only two objection. can be 
raised. One is ahout the procedure and the 
other is whether this i~ within the scope of 
tbe Article 46 of the Con~titution or not. 
This is within the scope of the Article 46 of 
the Constitution of India. 

(/nlerruptio,u) 

MR. DEPUTY SPEAKER: Already 
Mr. Speaker bas livnl permission. Therefore, 
let him make bil point. 

(lnterruptlonJ) 

MR. DEPUTY SPEAKER You cannot 
question the rutio. of tbe Speaker. 

(/"t~'rupt Ions) 

MR. DEPUTY SPEAKER: No, DO. 

SHRI G. M. BANATWALLA: Mr. 
Deputy Speaker, Sir, the Bm seeks to pro· 
vide for taking over of all private schools 
Now, Section 3 wants to impose a ban on 
the opening of new private schools and 
Section 4 sa)'s tbat all private schools shall 
be taken over by the Go~ernment. Article 
30 of tbe Constitution. of lodia says .•• 
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(l"/~,",plio"$) MR. DEPUTY SPEAKER: Nothinl 

SHRJ SHANTARAM NAIK: The 
Court will decide that. (l"t~,.,.uptlon$) 
There arc only two tbings aDd under either 
one of tbese two this can be objected 
to. (l"t~,.,uptlo",) 

MR DEPUTY SPEAKER: Please take 
your seat. I am not aJlow;na you. 

(fnt_'rupt ions) 

SHRI SHANT ARAM NAIK: Please 
let me make my point. I have a point of 
order under rule 376. I say that he ,an 
object only on two grounds.- One is if it is 
violatiog the Article ... (/nt~rruplion$) 

MR. DEPUTY SPEAKER : He is not 
making any statement Ho\V can you say 
tbat ? 

( fnurrul'tlo,u) 

SHRI G M. BANATWALLA ='Mr 
Deputy Speaker, Sir, an tho\C things must Dot 

go on record. HdS be gh'en nOli~e te,.., speak? 
(lnterrupti()ns) 

MR. DEPUTY SPEAKER: I have ruled 
out that. There is no point of order. 

SHRI G. ~f. BA NA T\V AlLA : They 
doo·t aJIow me to ~fleak. They dc'ott read 
the rules. They don't allC\W fhemsel\'c~ to be 
educated. They don'r ~uhmit themielves to 
your di~cipline. \"hat ao inJ isciplined way 
of behaviour. (/f.terruprionJ) 

MR. DEPUTY SPEAKER: They have 
a point or order. 

( l",~,.ruplions) 

SHRI O. M. BANATWALLA: Mr. 
Deputy Speaker, Sir. it h most unfortunale 
that there are some Members who neitht'f 
read the: rules nor .•. (/nt~'f'Uplio,u) 

SEVERAL HON. MEMBERS: No, no. 

(/nt,,, uptlo,u) 

SHRI SHANTARAM NAIR: Sir. is be 
chalJenginllhe competence of the Parliament? 
Mr. BanatwaJ1a, are you challenging tbe 
Competence of the Parliament ? 

(lnterrupflonl) 

will go aD record. 

(Interrupt lon.f) lie. 
SHRI G. M. BANATWAlLA: Mr. 

Deputy Speaker, Sir, I was submitting that 
Article 30 of the COo~(jtUtion or India 
specifically provides that the minorities have 
a right to e!'tabJisn and administer educa
tional institutions or their choice. There 
arc umpfffD deciSIons of the Supreme Court 
inducing the recent one. This is the funda
ment:!! right guaranteed under the Constitu
tion of India and by a mere piece of legisla
tion that right cannot be taken away. I 
therefore say ••. (Inlerrupllo1lJ) 

MR. DEPUTY SPEAKER: Mr, Banat
walla, you plea-.e address the Cbair. 

SHRI AJAY MUSHRAN (Jabalpur): 
It is the will of the people (Interruptions) 

SHRt G. M Bo\NATWALLA: I say 
tbat you educate )ourself about Ihe rule. 
Sir, they do not know the type of lhe Bill 
that they want to 'ntroduce .•• (Inlel'ruptl()ns). 
He bas come forward Wilh 8 motion to seek 
J"'sve to introduce a BiH which is not a Bill 
for the amendment of the Constitution - it 
is just an 0 1 dinary BiU-and therefore, when 
it is ao ordinary piece of Jegblalioll, you 
cannot amend the Constitution, > ou cannot 
encroach upon the FunddOlental Rights 
guarantC'~d by the Con~titution, (Juterrllp

tinn~) The question of merits and demerirs-
1 know tbe rulcs~ and I I~all not go into 
that Question. The point that J am making 
is tbat the Constitution upholding th~ !iccuhtr 
values has gi-..en every minority the right to 
establish and administer educational in~titu

tions of their choice. 

MR. DEPUTY SPEAKER: What do 
you want to submit? 

SHRI G. M. BANATWALLA; This 
is a right thttt cannot bt so taken away by 
sllch a type of a BIn which the Hon. Mt"mt-er 
proposes to introduce in the House. I would, 
therefore. su\'lmit very re~peclfully that 'he 
Bill is in violation of the constitutional 
provi~ions. I once again appeal to the Hon. 
Member to submit to the wisdom of the 
Constitution and to realise that his Bill is in 

··Not recorded. 
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violation of the Constitution. (]IItt""plions) 
If tbe Hoo. Mrmber refuses to withdraw 
the Bill, tben I have to appeal to the House 
in its wisdom to refuse to grant leave for tbe 
introduction of the Bill. I hope not bhnd 
opposition, but wisdom will prevail upon tbe 
House, and I hope that tbe leave will not be 
granted (or such a Bill and that the secular 
cbaracter .•• 

(I"terrupt/oru) 

MR. DEPUTY SPEAKE.R = I cannot 
anow it. Mr. Nanjc Gowda. 

SH&1 SYED SHAHABUDDIN: Sir, .•• 

(Interruptlotls) 

MR. DEPUTY SPEAKFR: He bas 
liven it in writing. You are just standinl 
limply and saying someth mg. I cannot 
altow it. 

SHRI H. N. NANJE GOWDA: Sir. 
whatever my senior colleague bas just now 
told. there are schools and schools imparting 
fundamentalism to the younger generation. 
There are communa1 schools and we know 
education is commercial1sed. At present 
throughout tbe country there is DO UDlform 

ly1Jabus and education should serve as a 
lOCurce of inspiration for natlonal, integration. 
Certain schools are actina in our country th~ 
other way. There are some ~chools, I do not 
wlnt to nam, them. in our own State there 
are some schools which arc getting money 
from tbe Oulf countries. In the name of 
IChools they art indulgioa even in anU
national activities. Tberefore, we have to 
bring about uniform syllabus. (Inu"uplion,) 
If we have to briol about unIform syllabus, 
unless we take over the schools, it is not 
ponible to do so. Also a time has conie, 
I humbly submit to this auaust House to 
have a new outlook about certain aspect., 
particularly of fundamentalists in tbis country. 
To lb.t cod, if need be, this House should 
not hesitate even to amend the Constitufion. 
So. Sir. J once Asain appeal to the House to 
permit me to introduce tbis Bill 

16.00 brt. 

THE MINI~TER tl()F PARLIAf\fEN
TARY AFFAIRS AND MINISTER OF 

Compe",atloll Bill, 87 
I 

FOOD AND CIVIL SUPPLIES (SHRI 
H K. L. BHAGAT) : Perhaps this is not thd 
stase to express any opinion 00 tbe merits of 
the Bill Nor am I mentionins anythina OD 

tbe merits of the BiU. What Mr. Banat
walla said is that we arc a secular country, 
we all believe in secularism. We aU belic\'c 
in that secularism. And the basic problem 
of minority institutions bas been there and 
the problem bas come from to time time. 
There have been some court judgements in , 
some cases rocc"tly. At this stage, 9.C arc 
not considering tbe question of ntents. It is 
just only a question or introduction. (ltll~'· 
ruptionl.) I will only say tbis \\'e will 
consider all aspects or the Question. All 
aspects or the Question will be considered. 
Now. it is a question of givin. permiSSion to 
give leave to introduce the Bill and nothing 
else. We are not taking any stlnd. The 
Government has not yet taken any stard on 
merits. We will consider all aspects. 

MR. DEPUTY 
tion is : 

SPEAKER : The ques-

"That leave be granted to jntroduce 
a Blit to provIde for taking over of 
aJl private school~, both technacal and 
non .. technical, end to prOVide un,fornl 
syllabus in all s<:hools throughout the 
country." 

Th-e motion WQJ adopt~d. 

SHRI H. N. NANJE GOWDA: 
intf oduce the Bill. 

J6.01 hra. 

CIVIL DISTURBANCE VICTIMS 
COMPENSATION BILt. 1987* 

SHRI G. S BASAVARAJU (Tumkur): 
I btg to move for leave to introduce a Bill 
to provide (or the payment of compensation 
by the State to citizens or their dtptndants 
(or injury suffered and damage to I'roperty 
in the coune of civil disturbance or riot. 

MR. DEPUTY SPEAKER The 
question is : 

·Published in CisnaHe of india F~trnOJdl· 
nar), Part U. section 2, dated 13.3.1987. 
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"That leave be Iranted to introduce a 
Bill to provide for tbe payment of 
compensation by tbe State to citizens 
or their dependants for injury suffered 
and damqe to property in tbe course 
of civil disturbanco or riot." 

Tit. mollon wa.r adopted. 

SHRI O. S. BASAVARAJU : I introduce 
tbe Bill. 

16.01 bra. 

PREVENTION OF INSULTS TO 
NATIONAL HONOUR (AMENDMENT) 

BILL 1987-Contd. 

(AlDeodmeat of aectioa 2. etc.) 

MR. DEPUTY SPEAKER: Now, funbcr 
conSideration of the motion moved by Sbri 
H. N. Nanje Gowda 00 tbe 27tb february t 
1987. Shri Shantaram Naik. 

SHRI SHANTARAM NAIK (Paoaji): 
Mr. D.:puty Speaker. Sir. tbis Bill is tbe 
mo"t welcome a,ll because it seeks to restore 
tbe national honour. Tbe Prevention of 
Insults to National Honour (Amendment) 
Bill. 1986 seeks to amend or insert a clause. 
namel), clause 4 which says: 

" 4. Notwithstanding aoytblDI contained 
10 any other law for tbe time belDg 
In force, any person, who IS scntell
ced for committing an offence as 
provided under section 2 or section 
3 of tbe Act, if recommits the 
offence, be/she sball be deprived of 
his/ber riaht to vote or contest any 
election to any local body, Legisla
lure of a State and to Parliament. Of 

MR. DEPUY Y SPEAKER: Sir sec
tion 2 of the principal Act reads : 

"Whoever in any public place or in any 
other place within puhlic view burns, 
mutilates. defaces, defiles, disfigures, 
destroys, tramples upon or otherwise 
bring~ into contempt (whether by 
words, either spoken or written. or by 
acts) the Indian National Flag or the 
Constitution of India or any part 

thereorJ sball be punished with impri
sonment for a term wbicb may extend 
to three years, or witb tioe. or with 
both." 

MR. DEPUTY SPEAKER : Sir, aection 
3 says: 

··Whoever intentionally prevent. tbe 
linam, of the IDdian~ational Anthem 
or causes disturbance to any assembly 
engaaed in such SiDgio8 shall be punis
bed witb imprisonment for a term 
which may extend .to tbroe ycars, or 
with fine, or with both. " 

Now. tbe provisions of tbis Act, as tbey 
stand, are very diluted or very meaare. They 
do not meet the need of the day. 

(Interruptions) 

The provision ooly says, "whoever 
intcntioDllllr prevents" tbe sinaiog of national 
sothem can be punished by virtue of lhis 
section. There(ore, our colle,sue bas sougbt 
to amend th,s prOVISion to make compulsory 
imprisonment for those who are violatilll tbia 
provision. I ba ve also given a notice of a 
similar Bill in tbls HQuse WblCb~is rather 
exhaustive. 10 my Bill which 1 proposed to 
lOtroduce, 1 ha ve ~ou&bt to insert a clause 
which wIll make singing of National Anthem 
compul~ory from per-pnmary to tbe hiabcr 
secondal y stage In all the schools througbout 
the country. at the beginning of each class. 
My Bill for which notJce bas been given. 
contains this provision. Another provision 
wbich I seek to mak.e is tbis : apart from 
making tt compulsory in the school, it also 
provides for a notJhCauOn for tbe Govern
ment to issue from lime to time as to when 
tbe singing of national anthem should be 
made compulsory. That nottfica tion lives a 
sort of loveraae for the Government in that 
as and when aovcrnment wants, it can issue 
notificatIon and as and wb·en GovernmeDt 
wants. it cao withdraw. Tbis leveraae is there 
in the second Clause which I want to include. 

Firstly we must do this. In all educa
tional institutions, from the pre-primary to 
secondary st~e. we should make it com
pulsory. 

Secondly, we bav~ to respect our national 
symbolst national honour I at all costs, 
People wbo bave sacri6~cd for this Ilnd, 
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[Mr. Deputy Speaker) 

haVd not sacrificed simply for somebody to 
come and defile our national honour and 
our national emblem. 

Mrs. Gandhi ustd to ~ay while referring 
to our national fldg that it IS nc't just a piece 
of cloth and nobody should coo~ider it 8S a 
piece of cloth. 

In the same way, national flag a!ld 
national anthem should be dear to us In all 
conditions 

Today we !lee In many public functlOns
as our colleague Mr AmltJbh Bachcban ha~ 
suggest\!G dUrIng the course of a dl~cussion 
In tbe House under Rule 193 on natIOnal 
embkms-our Ashoka Chakra even on the 
Dumber pldte of Raj Bha\ an car. Is It a 
place for A~hoka Chakra, Ash'lka emblem. 
to be shown? 

In some publtc fun(.tIOos and In Govern· 
ment ~ unctlOn~, I have seen A~hoka Stambha 
being used on crockery of the Government, 
on plates, on !;aucers, and on napkms, which 
we Just rub after uSIng It. I \\111 brmg It 
one day and 'hoW YOll, Thl~ l~ not wbere 
our Ashoka Sthambha and na tlOnal emblem 
sbould be put. 

The BIll ii not exhaustJ\/e; It only seeks 
to enhance the puni~bment; keeplOg the ("fUX 

as it is. 

It is a welcome Bin because It creates an 
atmo~phere ~hercby we all de('lde to honour 
wltb full strcllsth our natlon .. l honour and 
national emblem. 

{Translation1 

SHRI VIRDHI CHANOE.R JAIN 
(Barmer) : Mr. Depuly Spea~er. Sir. I 
~elcome the Bill presented by Hon. Shri 
Gowda. We have to make efforts to maintain 
our national unity and integrity and in vIew 
of the emergeoce of the terrorist and com
munal foeces in the country, It has recome 
all the more necessary to pay attention to 
this issue. In our country there are different 
languages, d ldlect~ anll people but there is 
unity in this diversity and our National Flas, 
National Anthem and our Constitution are 
essential to maintain tbis unity_ If these arc 
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attacked in any way. it would mean an iosult 
to our nation, an insult to abe honour of our 
nation. The Supreme Court's JUdaemcDt in 
regard to the students of Kerala that they 
can act according to their own religion and 
conscience and there should be no compulsion 
for them to sins the National ADtbem is Dot 
proper. We censure sucb a judltment and 
we want that if necessary amendment should 
be made in the CODstitut ion to cbao,e this 
decision for It could have a very bad effect. 
Secondly. our NatIonal Flag is also Dot act
tlOg due respect. The terroru;ts are sbouting 
Khahstan slogans and are workioa from 
inside the Golden Temple and are posin. a 
great cbaJJenge to our country·s unity and 
inteanty. The Private Mcmbcr'5 Bin pre
sented by Hon. Shri Gowda has provi!lions 
(or three years sentence. I want the seotence 
to be more strmgent. Th~re should be 
provision for life Imprisonment to such 
ca~s. If hfe imprisonment is not provided 
and severe punishment IS not lJ,ven then 
everyone will ba vc to think over the situa
tion. (It.le,,upllon.s) 

[ Lngli!hJ 

SHRI AJAY MUSHRAN (JabclJpur) 
They should be hanged. 

( Translation1 

SHRI VIRDHI CHANDER JAIN: 
Tbere are several pro\'i"ion~ fot haoging for 
different crsmcs. Provision 15 there to deal 
With treason. It would be better to provide 
for life imprisonment or for ten years 
imprisonment. II is important to amend the 
law in order to maio tam the unity and integ
rity of the country. The former ChIef 
M mister of Tamil Nadu alongwith the 
Members of h I!) party tore a copy of tbe 
Constitution. Hindi is our National language. 
Yet they do not respect it. Hindi hilS been 
accepted as the National Language. The 
whole natIon has accepted it. Still COplCS of 
our Constitution arc beiDa burnt and 
National Language is not beIDa honoured by 
tbem. Such a situat,on cannot bc allowed to 
Continue In this country and in order to 
control it. stern a(.1ion should be taken. 1 be 
Central Governmeot should present a 
necessary Bill and necC3sary amendment 
should be made in the COD9titulion so tbat 
due respect is sbown to our National Flag 
and our National Anthem. We pay tribute 
to tbose leaders and workers who sacrificed 
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tboir lives for this country's freedom and ror 
tbis 611. We have to maintain this indepen
dence. In order to maintain tbat, it is 
csseutial to protect our (.;oDstitutioD. National 
Flaa and our National Anthem. With these 
words I support tbis Motion. 

DR. O. S. RAJHANS (Jbanjharpur): 
Mr. Deputy Speaker, Sir. J think that in the 
last two or two and a half years there has 
ne'er been a Private Member's llm better 
than this Bill. Today there is a crisis and 
restiessnts, in the wbole nation on the issue 
of our unity and integrity, We are not 
comprebendina that tbe people who want to 
destroy our uDity and JDtegfllY, are doing ~o 
mucb harm to ahe nation. I fee1 \lery 
$urpri~ed at times when I find that tbe 
school-soina children are not ifltele~ted in 
watching ~cljals like ~Ramayajw.· on the T. V. 
They are not interested in 1 nov. iflg about 
their owo culture. Tbey want to watch foreigo 
leliai!. Our ~ociety is drif,jng away. The 
new generation has no desire to know as to 
what is our culture and our legacy. J was 
rcadina tbe otb~r day chat in Japan, people 
with a new culture are emerp.ina who are not 
aware al to ",hat dlfficuhicl\ their forrfathers 
had to face durmg the Second \\'(lrld \Var. 
The people these used to w"rk hard for 1 4 
to 18 hours dait)l in the fields and in 'h~ 
factones and that too on only one meal a 
day. 1 hat society was ddfting away. 1 hat 
is wby .he Japanese Go\'ernO'lC'nt has made 
tbis rule that its people would be acquainted 
with their hiSh.H) and culture. lhe ~iDgin8 
of National Anthem has bten made compu)· 
!'lory before starting any p'Jblic funcli()I' and 
also in s~hools and collcges "here it mu~l be 
SUDg before the commencement of regular 
studies. The .IC8S0tl is that the society has 
become so affluent that pt<)ple have forgotten 
as to what difficulties lhtir forefathers bad to 
face. They think that the atnucllCC which 
they are enjo.}ing today was always there. In 
order to make them realise as to bow tbe 
Ptople made sacrifice'S for the affluence which 
they have today, this measure bas been 
adopted. I would say that our new aenera
tion is also not aware of tbe price whkb the 
COuntry had to pay in order to achieve inde. 
pendence or the price which we are paying 
today to maintain the uoity of the country. 
10 order to awaken this feeling in our people 
It is eSstntial10 honour and to show respect 
to our National Flag and other National 
symbols. Duriog tbe days of erneracncy When 

the National Antbem was IUDg in any cinema 
ball people used to stand up and sing it till 
it e~dcd. Tbe principle of process of lcarninl 
or buman aature is that ",hell we repeat a 
tbing by association of ideas, tbis fcelina 
comes as to . why it bas been so. We aiDI. 
'Punjab, Sindb, Gujarat. Maratha'. Why do 
we say tbese words? W ben we worship we 
say have offered water from the river Gao ... 
the Narmada elc.,. whereas it is aU symbolic. 
When we mix waters of other rivers, we say 
we are offering to God the water of all river. 
of India. OUf forefathers must have thought 
something about nationa) iDtesration. Our 
unity and inlcarity is so greatly tbreatened 
today as it has never been before, at least 
since we became independf'ot. Hence, citizen
ship of those. who insult our national 
lymboL I think. should be cancclled. They 
have no righe to continue as Citizens aod they 
must be 50 punished tbat olhers may learn 
as to what caD happen if insults of this kind 
are burled. Burning the Constitution is nOl 

mertfy burning of some pieces of pa'per but 
it is playing WIth the feelings of 70 crores 
of people Therefore. severe punishment 
shc'uld be awarded to those who burn our 
Constitution or even a part of it. 

I would like to submit one or two more 
points. Many years alo, wben I was still a 
boy and was studying in a school, I saw 
t hat in ao incident of firing at Patn., many 
students were killed. The enraged students 
burnt the National flag. The liJuatioo 
deteriorated and late Pl. Nehru went tbere. 
The students tbought that Pt. Nehru would 
demand a judicial inquiry into tbe inCident 
and would ~primaod those who were 
responsible for !irina. Instead, Pt. Nehru 
told steroly that he was Dot prepared to talk 
with tbose wbo bad burot down tbe ftaa. 
Wben the students protested that tbis flaa 
was nothing except a piece of cloth, Panditji 
said that for him it was the symbol of the 
wbole nation. In the midst of lakhs of peopJe 
be said that be can Dever tolerate aoy insult 
to tbe flag and that be was Dot prepared to 
compromise on this issue. Then tbose peoplo 
understood tbe importance of that piece of 
cloth. Since the'n this piece of cloth is beina 
sbown full respect. It is as important for 
us as is our own life. Ratber it is dearer to 
UI than our own'ife. If we do not respeCt 
ourselves then who would respect us. Hence, 
I would say tbat by briDlin8 this Bill, Shri 
H. N. Nanje Gowda bas done a laudablo 
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[Dr. G. S. Rajhans] KeraJa refused to sina National Anthem and 

work IDd I rully agree with him tbat those 
wbo insult national honour and national 
symbols should be awarded tbe severesl 
punishment The Government should brina a 
Bill wbich abould provide for compulsory 
sio,in, of tbe Nationa) Anl~ In aU tbe 
schools and colleges and before commence· 
ment"of any public function. Those who do 
not join in the sinaioa· of tbe National 
Antbtm sbould be liven severe punishment. 
UDtil tbis feeling is inculcated, tbe people 
win Dot understand as to what is the irppor
tance of this nation ? 

A lot can be said about this Bill. It is 
Dot tbe only nahonal symbol. There aue other 
symbols.s well wbich are insulted in the 
country. The symbol is symbol wbether i1 II 

the Baa, Constitution or aaytbtnl else. It 
represents our sentiments and a 11 these senti
ments sb\)uld be protected. OUf Nallonal 
Anthem is not merely a poem written by 
Rabindranath TalOte or a 1001 from Bengal 
but it beloD, to tbe entire country. I remem
ber. when 00 an carher occaSton, discuuion 
took place in this House on tbis subject some 
of the Han. Members had very clumSIly .aid 
tbat Ourudev Rabindraoatb Tasore bad 
written tbis sona to Itorify so.me British 
emperor; but there can notbici be far from 
truth. Gurudcv dId not write tbis song to 
porny or to eulogise 5umeonc. 00 'he cont· 
rar)' be bad created tb,s 1001 for the peopJe 
of tbis country and that wal wby durin. the 
rreedom .truisle lhe son. wu OD tbe lips of 
tbe people in every housebold. Therefore, 
tbe National Anthem, I Jan Gao Man 
Adbinayak" or tbe Nalional Sona "Sujlam 
Suftam Ma l ayaj Sheetlam". must be given 
toU bonour as tbey had beeD instrumental in 
pUiDi country's fnedom. I would say that 
tbe practice of singing the National Anthem 
at the end of .tbe film sbows in tbe cinema 
ball. and before and after the T. V. pro
arammes sboutd be reslored. 

·SHRI G. S. BASAVARAJU (Tumkur) : 
My Deputy Speaker_ Sir, I aDd my friend 
Sbri H. N. Nanje Gowda have brOulht this 
Bill with some specific and very important 
objectives Recently lome scbool 8tudenll in 

·The specc:b was oriainally delivered in 
KaMada. 

tbe Sup~mc Court bas al-.o liveD ies judIe· 
ment in tbis 'Clard. Tberefore, we tbouabt 
tbat it is very eSStntial to briog such a Bill 
ror consideration In this luaust House. 

Eve.n aftor 40 yean of our iodependeoce 
I do not know bow many of our people 
abow due respect to our National Anthem 
and National Flas. 

Tbe decisions of courts and tbe attitude 
of lome educational institution •. are really 
lbockiol. In fact, tbis il a ,reat threat to 
our democracy. Out of our population or 7' 
crorer I do not know bow maDY know tbe 
Natiooal Anthem. Even now I remember my 
coUcle days wbeD 1 was Itudyiol for my 
acieoce and law dearecs. We .,cre comana 
before 11 O'Clock aod used to sIn8 the 
oa.tionaJ anthem before enlcnntl our class 
rooms. The prescot uend of some of the 
educauonal institutions IS dlffereDt. from 
primary sebools to colleaes It appears that 
nobody is botberaDI about our na tlonal 
anthem. The teachllli Itaff also do not take 
any mterest in IDspinnl nor ensure tbat the 
students SIDI tbe national anthem and sbow 
due respe.;t to our nalioosl symbols. We are 
acbaevlOl su(Xe!s afler succeu In modern 
lechooJoaier. but we ba\-e raded to enlhuse 
our )l0unler gtneratlOn about the ~aluel of 
life. The father of the nahon. Mahatma 
Gandhi, Swamy Vlvekananda aDd other 
areat leaders bad ibowed us the patb. V,,
fort",oately tbe preseot tendency is not folk \\ 
tbe path. I therefore want to say that u must 
be made compulsory for all our cltlzen~ to 
SiDI national anthem once ir. a day Earlier, 
national anthem was playtd In canema ball ... 
and in other Important functions. These days 
national anthem i. not played or SUDa ill 

most of tbe functions When national antbrll1 
is sung in aome fUDctions, some people bend 
their bead. and keep mum. Tbey think tkat 
there would be lreat lou 1f they open tbeir 
mouth. 

Our national poet RBbindranatb Taion~ 
wrote our anthem t'lanalanamanoa" ¥/lth 
tbe main objective of awakenina tbe people 
aDd to inspire them about the greatness of 
our country. 

One of my friends while speakioa on thll 
Bill said tbat 14 years imprisonment should 
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be .warded to a person who does not abow 
due respect to tbe national symbols. J 80 a 
step furtber and S8Y tbat tbe punishment 
should be Made more strinpnt. 

Pour months 810 I sa- a ~non perhaps 
I peon workinl in a Government office 
carryiol a ba.. That person in fact had 
converted the national fta. into a bal to carry 
veactabJes and other tbinlS 1 took tbe bq 
from him and told him that be ~hould ne~er 
dishonour the national symbols. The House 
J)erhapI koows tbat there are some people 10 
our country who do not know which colour 0' our national fiag should be on top while 
boistinJit. Hence, it is very essential for WI 

to inculcate a sense of ~spcct in tbe minds 
of our people about our national symbols. 
This prOCtS1 of inculcation sbould start from 
the pre primary schools and both tbe teachers 
and tbe parents have to take tbis re~ponsi· 
bility in promoting it. 

Shri Sbaotaram Nark ju.t boW nanaltd 
how the Ashoka Chakra is misused in tbe 
OoVtrnmeot office and in other fuuctiollS. 
We should never allow such thinp to happtQ 
at least in future. 

D'':';~nl the celehrations like Independence 
~ay and Republic day. officials 80 on 
picnic or to cinema. Many of them do Dot 
attend the national funclions Many of us 
take keen interest in some reliaious festival 
even though it is likely to create some 
disturbances among people spend Jakbs and 
lakhs of rupees to elebrato some reaional 
festivals. Why don', they take tbe tame 
pridein celebratin, th, national functioDS. It 'I horrible to notc lb. t lome membcn of this 
auaust House also went to tbe e"leDt of 
preaching tbe boycott of tbe Republic day 
celebrutions. Sucb persons have no riahl to 
stay in (hi, country and 'they should be 
deprived of their citizenship. 

.. 
The national comes first aDd the rest of 

the thinl' like rcligil>o, reaion. etc. come 
rext Therer.re. we bave to realise this 
re~ponsibility and to build up 8 responsible 
leneration. Teachers, p.rent~. and all other 
responsible persons of our society should to 
bUild a Itrot'l oation·, 

This BiU bas Vtry laudable objectives and 
hence, I commend tbe Bill 'or ,be kind 
consideration of tbis HC?Yse, 

I tbaok ),ou, Sir. for living me fbi, oppor .. 
tunity to speak on the vital iuue and with 
tbese words I conclude my speech. 

SHRI GIRDHARI LAL VY AS (Bbil
wara): Mr, Deputy Speaker, Sir. I rite 
to IUppert tbe Jill seeking amendment to tbe 
Prevention or Insults to National HonOUt 
Acl. ) 97 ). Tbit is a ~ery important Bin and 
the Government sbould pay full attention 
to it. The law 8S it exi6tS now is 10 

ineffective tbat no action has been takeD 
apinst anyone under it till today. Tbe 
Oo\,ernmttnt should take such cases, which 
pUt the national honour at stake, very 
aeriously. ~ 

'the exiltiOI law provides impriaootneot 
upto 2b year. for insult;na the N,liQul 
) 'ODour, National Anthem and the ".tiDha1 
Flaa. H.\PI you ~Vcr caticd to see what 
l\unisbment has been provided in other 
countries for tbose who cause iDfult to tbe 
National Honour, National Anthem 104 the 
National Flaa ? Have you c\'er studied it ? 
There are !'everal countries where tbe person 

- violating such a law is eithlf shot dead or II 
banged. There arc a number of provisions 
In those countries and strinaent laws arc 
there in tbis rqard. But back home, we 
see tbat the provisions are quite flabby. Till 
date you bave Dot filed any case relatina to 
tbis law berore Iny court. Therefore, 1 "ant 
that tbe Government sbowd awake in the 
ri.bt earnest and should coact such. lqisla
lion under which such people arc dealt witb 
sternly. 

The people of India had to struglc for 
ye .... to upboJd the dignity of this National 
Flal. Por bow 1001 did the Coreiln powon 
rule this counte,? Tbe Muslims ruled _, 
tbe Britbherl ruled us and it was after 1000 
years of .Iavery th;st we achieved inde
peodence and adopted ou r National Flq. 
Yo.a milht have read that in olden times 
pf'op'e used to Jay their Jives ifl wan to 
protect tbe bonour of their flBI. Thoy ... to 
it that the ftl, kept aloft even in tbe face 
of bullets .and bombs. Fallinl dOWD of", 
meant aroat insult to it. Our aoceaton 
suffered a lot to protect the bouour of the 
National Plal and to hold it biah. It was 
under theM circumotance that our copotr, 
attained freedom. Today wben '" .ro 
,triviD, bard to maintain tbe lot.,)' 
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J6.31 brs. 

(SHRIMATI BASAVARAJESWARI 
in 'he Chair) 

of our country, the Oovernment should show 
firmness to maintain tbe honour of the 
National Flaa The Bill tbat bas been 
brought forward in tbe House to maintain 
the bonour of tbe National Flag js not com· 
pletc in itself. Tbe Governmeot should hrina 
forward a comprehen~ive legislation for this 
purpose. The legislation so enacted should 
provide for a deatb penalty to the O[le who 
causes insult to the National Flac. As long 
as you do n\)t make this kind of provision 
and arouse a feelmg among the people for 
the National Flag. You cannot protect ill} 

bonour fully. 

The same is true of our National 
Anthem. A provision. should also be made 
to maintain tbe honour of the National 
Anthem. I do not know for what rea~oos 

the Supreme Court bas given !uch 8 verdict. 
altbough the Judges of the Supreme Court 
are also ttle citizens of tbis country and they 
too might be having the same amount of 
respect for the National Anthem. The 
Oovcrnmoot should amend tbe Constitution 
in sucb a way that it is brought out of the 
purview of the Supreme Court or any Of her 
court to deliver judgements leaving it to the 
sweet will of a person to sing or not to sing 
tbe National Anthem Therefore you should 
brins forward an amendment ;0 tbe Con
stitution so that no such verdict is 
pronounced. 

Just now, an HOD. Member bas said that 
some 81itated people even tore tbe Constitu
tion. We bave witnessed such scenes in the 
Parliament, State Legislatures and at other .. 
places. They insult th, Constitution by such 
acts .. It is indeed 8 matter of shame for us 
if somebody causes insult or shows diuespect 
to tbe Conltitutioo, which our Con1:tltution 
makera bad framed so painstakingly. There .. 
fore, stera action sbould be taken against 
such person, howsoever hjably placed be may 
be. He should not be spared. 

What Is netded today is that we should 
make sucb arranacments in the rural areas, 
io tbo scbools and other places wbereby tbe 

people could understand the significance or 
the National Anthem and may sina h. Tbil 
you can do through the mass media like 
Radio, Television etc. They should be 
educ4,ed in such a way that they may be 
prepared to sacrifice themselves for maintain .. 
ina its honour, as bas been said by a 
great poet," Jhar.da Uncha Rahe Hama,a". 
Tha intention of the poet behind these lines 
was that we mUCit be prrpared to sacrifice 
eYen our lives for the protection of the 
honour of our NatIonal Flag. 

There are a number of penons. One such 
Hon. ~1ember being in the Parliament, who 
had given a call to boycott the RepubUc 
Day This is highly shameful I would request 
the Hon. Home Minister that chi7~n~hip of 
such a person should be terminated and he 
should be expelled from the Parliament. 
Some stern acrion must be taken against 
him. This i, not good that there are persons 
who while living in India give a call for the 
boycott of the Repuhlic Day of th~ country 
Such dangerous persons arc a rotential threat 
to tbe country. They abo po~e a danger to 
the unity and integrity of our country. Such 
a situation has got to be tal..kled firmly. All 
those per10ns bclonginl to his society who 
supported hi5 call should be dealt WIth 
sternly. Fortunately. there were some right 
thinking people who got over the situation. 
Otherwise it would have caused a great Insult 
to tbe country and we would have had to 
hang OUf head io shame. Stern action should 
be ta ken against 'iuch perc;<,n~ who create 
lawle,snes5. But J r("gret to say that no 
action ha, so far been taken against them. 
It was becau~e of this that we oppo'\ed him 
today al'lo and did not allow him to intro
duce his Bill. Such people should not speak 
In Parliament and their voice should not bf) 

beard outside the Parli.iment 81'0. Whate
Vt'r he did was wrpng and if a wrona thing 
is uttered in the public, it i, bound to be . 
misused It was in thi~ context that we 
delrherately rejected his private Member's 
Bill wherea, no Private Member·" Bill is 
g('neralty rej~cted I would like tIl tell the 
Hon. Home Minhter that 18ioiency will not 
work in such ca~s. A firm action should be 
taken again"t such peuon, The personc; 
with such communal (etling. keep a soft 
corner for other countde~. As is 8 laying in 
Marwari .. Maa/ khaye maarl ka l1~et ,aye 
Beer~ kaf". They are liviol in Jndia but 
tbeir loya1ty lie, elsewbtft. Such penon! 
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Iboulcl be dealt witb firmly 10 tbat tbey do live in this country. Bu*, sUddenly we find 
DOt lOt. chance to pia, with the unity. ~rtain people are deveJopina a typical 
lotorarily aDd boaour of the countr)'. They seotimeotlUsm about lome of tbe (bin,s 
should Dot be liveD aoy cbaDCO to play witb which may disrupt the integrity of this 
the CODtititUtiOD .of our countf)'. I hope, yoU country. So, as a democratic couotry, as a 
will make some definite provision in this secular country,. it is our responlibifity to 
realrd. Under the leadership of our Prime explain/to our people not te create aD 
Miailter. Sbri aajiv" Gandhi. the country atmosphere which will disturb tbe brother ... 
bas ,rown stroDler durio, the last two years bood in this country. 
aDd under his leadership you, beinl the 
iocbarae of Home Ministry. will brina for. 
",.rd such a le,islation which woulds atrena. 
tben the unity and iDtflrity of the country 
on the one band and would render 'be trai
tors weak on thf other hand so that nobody 
could dare judul,,, in such an act in future. 

With these words~ I support this Bill and 
conclude. 

(&,l/J/t] 

SHRI urr AM RATHOD Oiio,oJi): 
Madam Cbairpent)n, I rise to sJ)ellk OD the 
Bill introduced by Mr. Naoje Gowda aDd 
Mr. BasDv8rsju, both of whom, I am told 
have lert the House. 

Luckily. for us. we ate di$cussina this 
Bill. excepting Mr. Pandey, alt of us were 
born during the Briti!h period or during the 
nati<'oal struggle that was on. Naturally, 
wben such 8 verdict comes from tbe flupreme 
body-the supreme Court-one feels a IiUle 
uncomfortable. I feel, the Supreme Court 
h ... miserably raUcd;n avojdina 10 look at 
the duties that have been enumerated in 
Article 51A in Sub .. Clause (a) which is as 
follow, : 

"to a':!oide by the Constitution and 
rtspect ideals and institutions, the 
National FlaB and National Antbem.n 

1 wilb •• n tbose wbo want or who 
desire to have the citizenship of cbis coun,ry 
must abide by this aDd nobody should be 
made an exception. 

Earlier a190, so many people bave spoken 
about tbe lacrifices that were rendered 
during the national .truu'e. especially in 
Ptotecti.ol the oational flaa. 1 "'now, when 
We accepted a .ecular democracy, we also 
visuahted tbat there would be a .eoso of 
tolerance amon, an tbe communities that 

Apin, in Article S 1 A, you wm find tbtt 
in tbe dutie~, we have mcntionea : 

"(e) to l'f('t1'lofe harmony and the spirit 
or common brotherbood -monp' al1 
the people of an re1ittiODs. linguistic, 
relioDal and all that." 

Oivin, new concession i. dangerous, 

If we do anytbinl DOW, I am afraid.. wo 
may hurt tbe feelings vf the other (oo'llr·uni ... 
ti~s and it may lead to very bad incidents. 
A. it is also, we have bad maby communal 
tensions and many communal riots in this 
country before partition. SubsequentJy t we 
did not have many of tbem. But recently. 
¥re have found that there is a trend al1 over 
to assert identities in sucb a way tbat tbe 
whole unity of this country will be disrupted. 
That is why I say that we should. all of us, 
see that a sense of tolerance is developed, 
and we should a 11 abide by certa in prindpJes 
which bind us together. Tbese duties, accor· 
ding to me, are the real provisions in our 
Constitution which auar~ntee tbe keeping 
together people or this country. 

Madam, tell me one instance where a 
citizen in Russia can show disrespect to the 
principles that have been ensbrined in their 
Constitution. Show me a lillgle instance 
wbere, in the United Kingdom. a citizen
wherher he is a man from Malaysia or lndia
caD show disrespect to its national emblems-
I. e. a man who has accepted the ('itf2:~",b1p 
of a country cannot t"ke chances like tbat, 

When we speak of personal freedom and 
all tbat, should we not try t'O learn 80metbina 
from tbose countries? Here. 1 remember ODe 

incident: at tbe time wbca I. N. A. had 
come back to India. Pandit Ji appeared io 
the court 00 behalf of INA and pleaded for 
them. Unfottunately. tbe same hndit Ji 
cout~ 00. t;lo ju~ticc to tbe l~A poraopnel, 
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Lord Mountbattco intervened aDd told Pandit 
Ji : 'those peOplCi who have dlsobeyed and 
broken the discipline of the AmlY.. should 
not be considered for re·employment in the 
Anny. t Pandit Ji accepted that advice. There 
are certain disciplines in C'YtfY dcpatlmcnt, 
which are to be accepted by all of us. At 
that time" I had also felt very bad 2 bout It. 

1 t had hurt many people. 

A nicely-written BrnsaJi book cells us 
wbat are the feeHn,s of a Mu,lim genlh. man 
who had fought witb INA, but who bad to 
go back to Lahore i. e w~at he feels about 
this country, about Suhhash Bose and about 
tbe struggle th~y had waged But diqcipllOe 
had to be maintained, and Pandit JI had 
accepted this principle So al!:'o in national 
life, we wtll have to hJ\C ~ome sort (If 
discipline. and everyone of u, should abtde 
by it. 

Todav. wboever ask~ rur concession, gets 
them. It may please the per~nn (or the time 
being, hut it i~ going to take \J~ in the wronA 
direction, and it wi11 go againc;t the nattona! 
interests-all of 'lS Indians have to accept 
this. 

Where are those Muc;1im freedom figh
ters ? Is it not 8n irony or (ate that the 
Muslims who had thouf!ht that W~ would 
have one united India have t"een forgout"n 7 
We do not have their statue~ Wt do not 
have anything to speak about ~heir sacrifices. 

We speak about cban~e of heart PeC"plC' 
who were with tbe Briti~h an of a sudden 
have btcome nationalists. We say jt is a 
change or heart. This may be a chan~e of 
heart. but I must say that those who believe 
in it, have also an ungrateful heart, because 
tMY have rorgotten the e;acrifices of tbose 
people. 

On this occasion, I will ~ay that Artic1e 
S t or the Constitution should be acc~ptC'd 
in Jetter and spirit" and implemented by 
Gov~rnmeot. Olherwise. we are afraid that 
W~ are gOinR in the wrong direction. a clifte
tion which' will not allow U~ to retain or 
even enjoy the fruits of frer.'{!om, fOT which 
9\Jr rorcfatber$ have sacrificrd so mucb. 

SHRIMATI USHA. CHOUDHARI 
(Amravati): Madam Chairman. J .upport 
tbis Bill. Wben Sbri Rat-hod and Sbri Vyas 
were speakina. I was feeling tbat we ha'fe 
reached a point when it bas become essenltal 
to bring this BtU in the House and 10 reque.\ 
the Government to 'a~e some effective steps 
io this regard. 

During discussion on the Bill t on the one 
hand I was feefiog glad that we are discussing 
a ~ubject which will enbance our f.:clinSI ()f 
nationalism and on the other hand. I was 
feeling unhappy as to why ~e bave reached a 
stage wh~re it bas become nrcessary to brirg 
tbi~ BIn? 

J do not want to indulge in crillCl~m but 
we can see that religion has bcc.Jrre so 
important in the 1,\I("f\ ()f Indian peorle nnd 
we tend to concentrate so much ID ()ur 

particular reiJgious ceremonies that it 8U10-

matkaHy becomes a part of our lives and It 
infllJences our personal h\'cs to ~ucb an 
e~trnt that we hecome emotional \\ he ne\'er 
the Quettion of relrVlon COfTIe, up bcfflrf us. 
Affer indtpendencc. rellgirHl has become so 
important in our Jtve~ th~H we mlngJe reI gion 
and national unity and \lot forget thut ... tl our 
rivers of djff~rrnt fairhs lead to t}le sanle 
oce3n of unity. We must remember that all 
religions lead to the same ultimate arm We 
havr forgf"tten these ideals todi:iY. That is 
why fu c1amentahsm is increasing and ferltngs 
for na' t)nal integratIOn are vlUlI,h r f.: dil) ty 
day. T 118t it; why we are discussing thl~ ntll 
seriou~fy today. 

Two or three points ha\e betn raised 
here today, I do not want to repeat them. 
There are many such schools and coJle,es 
whl(.h run on the ba'iis of religHtn, caste 
and community. In such 5cbool~ we find 
that pra)erct Ilre held in tbe' name of a 
particular rel'aion. We should cont,,)1 fvch 
activities. I am not saying that VI e 6hould 
di~respect religion. I Am saying that children 
must be taught the value of na\i()fl~" {nteara .. 
tion a~ wen ] remember an incidtnt whkh 
Can ~erve as 8n example of the unity ('( tbe 
country I hail from a viJl~ge callt'd Yfnah 
Shahid. There 9 peo~le became martyrs in 
nne day There was a sixteen year old b&y 
in that v,Hage who had never anne to any 
,chool and had never been \old lbou~ tbe 
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importance of national iDtoaration Dor bad for punisbmeot of ,ucla peoplt should be 
b, IUd about tbe importatlQ:: of National there who tbough bold important positions 
Anthem and National Soua in any book9 in the administration Jet oeaJect sucb plac;e, 
The BliliJhers kDled eiabt people and as eacb and have 00 rcaard for national unity. 
one feU. the National FIll was takeD by 
anotber before it c;ould rail OD tbe afound. 
Tbis was aU beina watched by tbat 16 year 
old lad from a certain distance. He was think
ina that the fiaa could Dot be aHowed to fall 
on .be around and ran &0 take bold of it and 
become a martyr while dolol 10. Many such 
incadents have occured in our country. 1 
want to empbasise that 5uch things were 10 

tbe atmosphere of that time. 10 tbat atmos· 
phere every person wanted to respect the 
Nahonal FJaa and the National symbols. We 
demand for tbe creation of the same atmos
phere once again. We hold ourselves res
ponsible for beina unable to recreate that 
atmosphere. 

I Yr',Ult to submit t hat such emoticmal 
,ocidcnt~ ~bould be a part of tbe ttylJabus. 
The chIldren at preseot are not acquainted 
with the importance of the national mttlra
tion. Unk~s their feeilllgs are inspired it wiH 
n(lt be of much use. Su~h incidents WblCh 

occured during our struggle for indeptndence, 
tbe deed~ of our common people, the 
!i3cnfk('s made by our ordinary folk in their 
own vi1lalcs and IOf.:ahtl(:'! for the freedom 
dnd umty of the country and for plotecting 
our national symbol~ lik.e National Anthem 
et'"" ~houhj be included In the syllabu~ und 
6oh(~ti1o he tra.nslated' !Dto every regIOnal 
Jaugu:Jge so that the message is conveyed. 
It Will hi'l\e a good effect. 

MtdaOl Chairman. I support tbe punisb .. 
ment which has ~n proposed but would 
like to submit that there arc many such 
people in tbe bllly att'8S and in tbe rural 
areas who have oc\'cr had tbe opportunity 
to stand up 00 bearing the National Anthem 
in any celeberation and who are also not 
familiar with the National Anthem· Tbey 
should be familiarised with tbe Anthem 
through T tlevisioo and other media. 1 would 
also likt to submit tbat in the village where 
9 Of 10 people had become martyrs and also 
in other parts of the country whore bundrc-ds 
and thousands of people bad sacrificed tbeir 
ll\lcs, ,\vhenever representatives of the 
Government or administration are requested 
to visit the place, they do not have time to 
do so and SboW complete D08lect. Provisions 

Witb tbese words I support tbis Bnl. 

SHRl K. D. SULTANPURI (SbitnJa): 
Madam Cbairman" I support the Bill intro
duced by tbe Hon. Member in the House. 
So far as national unity is concerned, our 
late. Prime Minister, Sbrimati lodira Gandhi 
sacrificed her life fOf it. As reaards Ole iSbUC 

of ,he minority community and whetber It 
should be aJlowe\J It" open its own schools 
and impart the type of education that it 
prefers, even jf it bas 8nti-nati(lnal oVltoocs 
1 want to submit tbat this should' DO; 
happen. 

During our struggle for independence, 
lbe Pi!opJe worked unitedly. But today such 
elements hav~ come forward wbo speak lor 
the dlsintegrauon of tbls country. That is 
""by they WliDt such c'jucauon in tbe schools 
and uOIven.ities. SQme peopJe have attempted 
to burn our National Flaa. Many have 
opposed the provIsions in our Constitution 
regarding Hmdi. They have tned (0 sbow 
that HindJ is being forcIbly impoled upon 
lh,·m. But it is not true. 1 he framers of our 
Constitution had unanimously adopted Hindi 
as our National Language. Various laoguaaca 
ltke Hmdl, EnglIsh, Punjabi t Tamil, Telelu. 
Malayalam. OJ iya ~tc arc spoken in our 
country and every regional lao,uqe is 
accorded due re~pect. 

lEng/'41ft} 

MR. CHAIR~fAN : Just one minute. 

The time allotted for this BllJ is aJready 
OV~1 There are four more HOiL Members. 
h it the opinion (.)f tbe House tbat we extend 
tbe time by another half .. an-bour ? 

seVERAL HON. MEMOE.R.S: 000 
hour. 

MR. CHAIRMAN : All daht. 

17.00 br •. 

(Trans/ol Jon) 

SHRI K. D. SUl,TANPURl : I waht to 
submit that our HOD. Lady Member Sbrimati 



~tl P",.,,'lfJlI ollMIIltl to MAACH 13, 1981 ",."",,,,. ell_b, 10 

Natao.,} Ho"",,,' (Am<il.) Bill, 87 NtltiOlUl' HtNJtI"" (.tfMdt.) BllL, 8 'I 

(Sbrl lC.. D. Sultaop1lt'i] our torel.tbotl aDd if IOIDObody iIDOIW that 

Usb. Cboudbari bas said that oor NatiODal 
Anthem bas Dot reached tbe interion of 
our bill areas. It is Dot correct. Our border 
areas whicb include some b1U areas as wcll 
and also Punjab have played a vital role in 
our struaalc for indepcndence. The people 
of these areas have sacrificed everything 
while sinlina the National Anthem. Even in 
Andaman and Nicobar area our Sikh 
brethern laid down tbC"ir lives for attaininl 
freedom of the country. Cboudhary Sundar 
Slugb, who bas al~o been a freedom fighter 
and bad accompanied us to that area, and 
.. e saw tbere a photograph of Baba Pritbivi 
SlOgh Axed depicting how be spent bis da)s 
in extle SimilJrly in our dIstracts of Maodi 
and Shirnla. mao)' people were awarded life 
imprisonment and they sang tbe National 
Anthem to their death Tbe cummunal for~ 
wblch are tryina to weaken tbe path shown 
by our leaders should be fought Individually 
85 well as on (he religions front. We sbould 
filbt such forces collectively. Tho~ elements 
whi~b are ~Ot cOl'lccrned about tbe welfare 
of tbe nation should be elemtnated. Only 
when these anti -national elefl)COlS cease to 
exist in OUf country, can our Dation reaHy 
prosper. ThIS 1'.fotion is vcr)' good and we 
would hke to live a call to all our country
men to become one to maintaan the untty 
and integrity of the country. The communal 
elements whkh are determined to indulgc in 
communal activities must 81"'0 do some 
introspection. Wtth these words I support 
the Motion. 

SHRI MANOl PANDEY (BeUlah): 
Madam Chairman, 1 support the BatI brought 
by Han. Sbn Naoje Gowda. No other thIng 
is more important for the nation than our 
national honour. The earher speakers have 
submiued as to ",by bas it become necessary 
to brtng thiS Bdl. It i:; a very important 
subject. Duriog the last few years we have 
witnessed a situatioQ in which the number 
of aucb persoos have Increased who bave 
tried to attack tbe bonour of the country. 
The most regr~tful tbing is that educated 
people OCCUPYIDI high positions insult our 
Natiooal Anthem wblcb is an attack on our 
national hononr and our press gives them 
mucb importance aDd we also discuss about 
it here. Tbis is an unfortunate situation. 
There is a background of all tbe symbols of 
Dltional bOIlOUr, which had bocn built by 

for loate re&IOo. 'hoo be i. the If.telt 
enemy of lbe sOCiety. 1 personal), feel that 
tbose persoos sbould be d-.Jc witb strictI)' 
wbo cause injury to our natiOlll.I bODour. 
I do oot thiok that tbose persons tbJnkiDi 
will be chanaed by penaJisin. them witb 
some time and sendiDI them to jail for a 
few ycars. It is in itself a procca aDd this 
proccas is contiouina before us. For the la .. t 
severa) years tbese people have burt our 
sentimeots and there i. also IOlx:C orpDisa
tion behind It. We know wbo is responsible 
internally and txternaUy for tbi.. They ptay 
a major role in iocitinl them. 1 want to lilY 
this thjoa for the reason that it is very 
distressing situation and it becomes a matter 
of more concern when ao cx .. ch»ef Mloister 
also talks of chanlina the Nauonal Anthem. 
They burt national honour m lieu of • 
negligible plea~ules. If thIs type of atmos
phere 15 created in tbe country It will be a 
very dlsturblDl situation. Here. all or us arc 
diseusaiDi this Bdl. but we are Ifadually 
forgeUioa tbe seotiments lyin. hidden in its 
background, tbe senuments which our fore
fatbers Inculcated ID us. Tbe n1atn thio, 
today IS that we 10 on hurting our Naitonal 
Anthem or our national emblem or other 
tbloa of nauonal hooour and after makin8 a 
mention of tbts tn some newspapers we 
forget all about it. The most unfortunate 
tblog 11 tbat a number of our oraani,..llons 
an~ institutIons bave acted in undesirable 
manner but we ha ve been ignorioa 
them so far, treatma tbenl to be mloor 
tb.o,l J would Uke to empbasise tbat.l It 
is Dot 8n ordjoary crime; it is a biae r 
crime than stealiog, committanl dacoity or 
murder. U the: Constitution provid~ for 
I1fe imprisonment for a murder. thea I feel 
that the criminals cornmittlo, such crimes 
$bould be liven much more punt.bment. 
W,(b these words, I conclude. 

SHR J KEYUR BHUSHAN (Raipur)! 
Maidam Chairman, The Bill iotroduced by 
Sbri Oowda is a very Important ooe keepinl 
10 'lew tbe country's PfCICDt situation, Tbo 
..dmiolstradon. tbe ordinary citizen and the 
enure nallon should tbink about It. So far 
as 1 cao understand, wherever the quesUOD 
of disrespect to the Con.titutioD, to tbe 
country, to the national honour. to tbe 
National ADtbem, to tbe Natlonal flal. to 
tbe RepubUe Day or lodopoDdeDGC Day 
comes UP. It II &lOt aD ordioal1 dlioa bec;a'" 
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.. It It all. 4eliberate aDd well plaooo4 same old prlpciplcs, what would be tbo 
cooapitl£)'. It you travel tbrouahout tbe position of tbe world aad the imperiaJutt. 
cououy and eeo from Kan,akumari to They koew tbat jf India remained ailed it 
X •• hmir, you will Dot find this type of would emtq)e .. the apostle of pcaoo and 
teDt1MCOtl anywhere. Since tbe day we would become.. aroat nation. Therefore, 
achie\'ed Independence, tbere bal been a ... ben they found that the situation .u 
rceuraeoce of nationaUslI! iD us and nationa· lOin, out of their control. they started COltS. 

)ism is becomina stronaer aod strooler. Theo, pi,ins and they coospired to di.iotearate the 
where'rom tbl. voice is ~omiDJ? You sbould country by fannin, the: communal 'celio ... 
aft.lyse this ~oiee. You will clearly find tba' Today also, tbe ~oice that is being faised ia 
it is the conspiracy of tbOie traitors wbo tbe voice of those selected few imperialists 
want to disiotcpate the country not only wbo want to create chaotic conditioDl by 
from within the country 'but also from out· spreadiol communal riots here. Por this, 
tide. It is only the result of theiT couspiracy. some prcg.ammc sbould ~e framed. Firat of 
It should Dot be'taken liabt!y. Wbene'ltr aU. we have to nlake sucb an arraDaemeat 
there has beeD a conspiracy to indul~e in tbat as and when we find that disrespect" 
disruptive) activities in the COUDUy~ every btioB shown to tbe national symbols, we 
time it ha, b«n done in the name of religion should stop that instantly. I have toume-
oob. AU of us know that \\ batt\ler may rated 6 or 1 things before you. Similarly. 
be tbe rehllon. it dOf,a "ot teacb to di.iD" the. institutions beiol nm in tbe name of 
tesrate any countlY and whenever there bas religion, specially Ibe educational institution., 
been a contpiracy in tbis country, it bas hem may be by Hindus, or Muslims, Sikbs or 
.uccCt.sful only in the name of relilion. Christian, some rcstriclions should Ix impos-
History is tbe witness that we have atwa)s cd OD them be,au~c tbey teach fundameota-
considered tbe nation above rC"lion. You lism. Why should we tolerate it ? Wby 
study any reli8ioD~ you will find that the should we recognise tbem. We should 
rcliSioo always come. to tbe fore in pratee- easure tbat DO aid is given to those rclitioDS 
tml tbe country. You study hlam or any which do not teach secularism, wbicb do not 
other religion, I had the opportunity to study have tbe ftctioa of s~cularism. We sbould 
tbeln to some extent and 1 found everywber.e derecognise tbem, Further. if any reliaion 
this ver), tbing that the Idl,ioD is meant for is at all to be tauibt tbat we will teacb. 
uplifting tbe: ~ountry. You will find tbis thina 'Ne will teach common teachiDas of all the 
evtfy~hele til Hinduism that religion is relisions in our schools and collCSes. We 
meant for protectiog tbe country. You ~tudy ~il1 oppose 'bose wbo are tryioato take the 
GurU&I\IDtb Sahib ah~o. you will find in tbe country towards communalism, in every field. 
entire Book that feli,ion is mr:aot for buil.. At the same tim~ it is my submission tbat 
dina and protecting the nation. Then why such a syllabus should be adopted in wbich 
these people use religion for dividioa the feelings of secularism arc rcftected. 
country into pieces. In the history also you 
will find this velY lhing tbat Dever before the 
Dt ittsbers, reli,ioD was utilised in disinte ... 
ratiol the country or di"idiog it into pieces. 
You may study the MUlbal period or the 
period when Hindu kings held the reiao of 
administration I tbis thing bad never bap .. 
pcnc4 before in tbe empire of Akabar the 
Great, we find tbat all tbe relilioos flourish
ed Uke flowers in the .ardoD. Tbe battle 
between the labt M uabal emperor and the 
Blltisbcrs took place in which a number of 
soldiers sacrificed their live~. They died as 
malty", bat no reJilion came in their way. 
all fouabt allinst the Britithcrs unitedly. 
Tbereaf'ter tbe Britisb Raj WIS oSlablitbe4 io 
our country .ad we aU worked .,alB,' it 
unitedly In tIM freedom Movcfl\eDt aDd made 
aacti6cos unitedl)'.. They knew it that if 
Iodia aobieved iodopomkmGo followial the 

·SHRI CHINTAMANI lENA (Bala-
sore): M.dam Chairman. at the outset 
I thaak ,OU for liviD, mc tbe opportunity to 
speak. I would like to speak io my mother 
tOD,ue Oriya for which I have liven notice. 

Madam ChairmiOl. Hoo. Momber Sbri 
H. N. Nanje Gowda bas moved tbe Preven
tion of Insults to National Honour (AmeDd· 
mont) BUI. I rise to speak a few words in 
support of this BiU. Sbri Gowda bas broulbt 
forward this Bill before tbe Hou Ie while .be 
coUDtey is passiOI tbrouah a very critical 
moment. 

.The speech Wli or.",1, delivered in 
Ori,a. 
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[Sbri Cbiotamaoi Jena) vote 01 contest aoy election to lay 

As you know madam. Ind,a is a secular 
country. People of ditfcreol .reliaion live in 
this country. They speak different laoluaaes 
aa.d dialects but the)' are all Indians and it ii 
oW' firsl and foromost duty 10 pre&e"c thc 
unit)' and integrity of India. We live due 
reaard to our ns tiona1 flq and naLJonal 
anthem. But It IS rearettabJe ,bat some 
people out of thear sheer madness arc trYing 
to disintc,rate the country. They are $bow
ina d',respect to our nauonal aotbem~. Many 
people have sacuficed tbelr laves to get our 
freedom. Under the leadership of Nctaji 
Subbasb Cbandra Bo--e. tbe Azad Hmd FauJ 
was Cormed co ad our IQd~pendc:nce Many 
people have laid down tbelr hy~ for \be 
national flas and for upholdlDg our nutional 
.o~bcm. But today MdOam, very unfortu
nate iQc~dents are taking place in the C:lunlry. 
Though I do DOL wish to dtSCUls the rultng 
or Supreme Court, but I shall be failing in 
nlY duty If 1 do not expreu my "jew with 
regar.:! to tbe ruhng about nallonal anthem. 
I tblok people occupymg blah poSition ,n the 
country should tbmk maoy tIme~ bt:fore 
liviD. opmion 00 a 'Vital Issue hke natIOnal 
anthem. beeau~e .t creates tension in the 
mind. of our people. 

Madam, our late PrIme Mjni~ter Smt. 
Indira Gandhi and our present Pnme MIDJS

ter Shri Rajiv G"odhl has made It 'tery clear 
tbat there would be no compromIse on the 
issue of insult to our national honour. Some 
mad people do not know that tbey speak 
and what tbey thmk. They do not know how 
their activities hurt the sentiments of tbe 
people. OUf Prame Minister and Hon 
Spcaktr have also made their stand very 
clear on Ibis issue. I am sure the Hon. 
Minister of Slale for Home Affairs who is 
present in the House will assure us in hiS 

reply that he will take necetsary action 
apinst the peopte who dishonour our national 
ftq and national antbrm. 10 thit con
text I would like to quote : Clause 4 of the 
Bill. I quote : 

UNotwitbstanding an), thina contained 
in any other law for the tinte be;n. 
enforced, any person. who is stnten
ced for commiting an offence as pro
vided under Section 2 or Sec:tion 3 of 
tbe Act, if recon\mits the offence. hel 
abc shall be c;lcpdvcd of bis/ber daht to 

local body, leaislaturc of a Stile aDd 
to Parliament.'" 

I would liko to aUlICat that in place of 
be/she shall be deprived of bil/her riabl to 
vole to contest clC(tioD to any local body. 
~&tslature of a St.te Rei to ParJiao)eot it 
sbould be mado thai bis/ber citizenship 
should be withdrawn." 100 is my auge.
lion. 1 hope this House wdl qree to incor .. 
porate my sUf&eShOQ. Because me.e 
unprasoomcnt or fi~ is oot sufficient (or sw;h 
perSODS. 

Tbe Hou~e II aware, that we speak in 
favour of maktna HindI as our National 
Janguaae. There is e lot of hue aDd cry 00 

tbis Issue. Many HOD. Members arc very 
criucal of maluna HindI as our NationaJ 
languqe Our Prnne MiniSter bas made it 
very clear hme and asam chat Hm". will o('l 
be Imposed on the oon- HUlda (\pC'a~m8 peo· 
pte. ConsUlut 00 bas al..cord:d recog{'Jtlon 
to Hmdl as a nal,onal lan8uage Our tlf~t 

Prime Mtr,ll~ter Pandn Ju~clhl.ulal Nehru at 
the tIme of frammg the Con~tlt\\lIon had 
also dearly sa4d thtt t H lods will not be HltpO

sed on the non Hmd, SPCll"IOS pt{ pIe. 
Desrlt\! aU (hI', lome people are burnmg tht 

Constitution as only a mad pt"Tsun can do. 
1 he maIO mt 'ntlon of tho~e peol'le I! to n)I~· 
gUIde our JonOCrnt peopJe and thertl-} (.reste 
some \\ rClng Impression an rht'Jf minds I 
request the Government to be \ery cautlou't 
of such people. I am grateful to our Pun e 
MiDister wbo bas said tbat tbe action woulcJ 
be taken against such people. The d.,bonour 
to our ConsututJon cannot be tolerared. He 
bas assured that a le8t~Jatlon Will be mHO
du"d if necessary to fully ensure tbe honour 
of our oatlon.l antbem. The unity and 
integraty of tbe nation should be preserved 
at any cost. I request the MIDlster 10 take 
necessary steps ID this regard. A comprehen .. 
sive Bill should be brouabt forward before 
,b,a, House by the Governmtnt as early as 
poslabJe. I would like to say a word about 
Asbok Chakra wbicb is our national ambltm. 
I have ob~rved that in many functions parti .. 
cularSy in 5 ·Star hotels paper napkIns with 
Asbok Cbakra ,ymbo) priDted 00 them arc 
beiDI used to rul bands after eating refrctb
mcnt etc. Tbis is really reprrbensible I 
hope Hon. Minister will see to it and ta kc: 
some steps 10 tbat national emblem sbould 
Dot be printed 08 paper DapkiDi. 
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Madam, '" you know our's is • secular 
country and nobody in tbis country bu aoy 
fiaht to intorfere in otber', rcli.ion. Despite 
tbis provision in our Constitution some 
people are mixinl politics wirh religion and 
are induJ,iDl in activities whicb is a tbreat to 
the unity and intearity ~f our country. 
Tb~retore I request the .... tinhter to be very 
careful of ,uch people and t.ake necessary 
aCIion apinst t},em. 

Witb these words 1 support the An end· 
menJ Bill and CORdudt my speech. 

THE MIN1STfR OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI CHINTAMANt PANIGRAHI): 
Madam Chairman. I must thank honourable 
Sbri Nanje Gowda for bringing fOf\1lard this 
Bill io lhi'i HDuse wbi~b be .. highJighted and 
has renOl.:ted tbe thought and the f('clings of 
our enlire nat ;4)0 over this incident of show-
101 di'ihonour to our Nat i.>oa' Anthem. 

Madam_ fhi\ House and the country are 
one hl this ro::gard with tbe sentiments of tbe 
Hon Members and also tbe ~c:ntjm('nts 

e,pre~\eJ in (his House are tbe r.entirnents 
all over the country. 

Mat'am, , 311)0 share tbl noble and patrio
tic ~eotlment!1 01 our Hon. Members \\ ho 
have pafliclpated in thi, dehatc today. like 
Sbn Shantaram Ndik, S lrl Virdhi Chaoder 
JdIO. Dr. Rajbans. Sbri 8asavaraju. Sbri 
VYall5, Sbd Uttam Rathod. Shrhnati Usba 
Cnoudhad. Shri Suhanpuri, Shrj Mao<'j 
Pandey, Shri Keyur Bbu!oohan Bnd our hnt 
~peakcr, Shri Jell". 

~1adBm, before 1 say anything, I would 
say tbat this has bten ftO mu('h discussed in 
nus House. I must only quote what the 
Pnme Minister ha1 said. I hope no one can 
bttter express tbe feeling tbat the Hon. 
Prime Minister has expressed. The Hon. 
Prime Minister said: 

'~Tbele symbols ill a ,enSe embody the 
soul and the spirit of tbe nation. 
They ere anti thty must be ,:acred to 
lt~. And they are an 'nte,ra1 part of 
our frocdom, of our "Dil)'. Tbey havo 

come out of freedOM strull'e. They 
ate symbol of free Ind.a today!' 

1 hope. there is 01) better expression tbaa 
tbe words of HOD. Prime Mjnister. Therefore. 
Madam. tb4!re is no question of aoy com
promise on such a vital issue like this and 
the Government is f\Uy seized of tbis matter" 
I am only reminded of one great saint, tbe 
,rea test revolutionary of our time, Sir 
Aurobiodo .'bo bas said: As iodivi4uals 
have souls~ so also tb~ nation bas its 10,,1. 
And as the soul of individual cannot be 
divided and the soul is immortal, limilarly, 
tbe nation's soul is immortal. And these 
symboJs repr~sent the soul of Ibe Dadoo
not only the 50ul, but the sl,ffc:rinBs of the 
entire country and the regions durina the last 
so many thousands of }ears. So, it symbolittet 
our own spirit, our spirit of how tbe whole 
countrymen are united and intearakd. 
Thtrtf ore. on these symbols, thcrt' is 00 

quest ion of any compromise. 

Here, J think, tbe whole matter is SIIb 
jl/dlre re~('nt'y. And we have expressed our 
opin:on that wr do not agree with the judge
ment of the Supreme Court. I think. that 
is 6nn' And against this controversial 
judgement, the Attornery General of India 
and three others baye filed a writ petition in 
tbe" form of mandl.lmu5 in the Supreme coun 
for rf'view of its decision by a Jarser Beocl.l 
consisting of n(\t less tban 5 judges becau~e 
it has been felt that these iud~ements would 
have wider repercussions prejudical to tbe 
unity and integrity of India Its decision is 
8"'.aited and I hope perbaps on the 28th of 
this month. the case is coming for bearina. 
Let u! wait till that time and I hope every
thin8 good win come out of it because the 
nlltion-s sentiment has been exprcned and 
everyhody knows ,*hat are the feeJinas of the 
who!e nation on this kind of incident. And 
we havo ~trong views alrt"ady. ~s Mr. 
Nanje Gowda and other Members have 
suggested, supp""ing aft~r rhe judaemept is 
js~u~d we find there i!'! some lacuna some
where. wen the Ooverrit'ltDt is fully. seriously 
concerned about this matter because there 
can be no compromise as tbe Prime Minister 
has ~aid and 8S aU tbe Members have said. 
Thoft'rore, what~ver stringent Il\~a.urea are 
thoottht of. J)Msibly they can be thOUlht or 
after the judaement. Now tbe <take of the 
Hou. bas to be Qtrried out If ao)' MtCAbof 
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thinks that we are going to compromise on 
this question, it i$ not correct. Now, here, 
I must also mention that 00 this type of 
jocjd~nt. we should Dot think of only bavins 
smnleot measure by which we shall have to 
check up tbit kind or thi nB There is • 
section of people who are attackina more 
and more the intearity and unity of India 
and the democratic way of life that we have 
cb«isbed for so many years. I am reminded 
of the put poet. Robert Frost who has 
said, ·'Two ways lead to the road. I took 
tho road Jess-travelled by and that makes 
all tbe difference." There are C()untries in 
the world wbo have accepted socialism as 
their objectives hut tbere are countries in the 
world wbo have DOt accrpted democratic way 
of lite or parliamentary democracy to 
achieve that objective. But, Sir. there are 
countries wbo have accepted parliamentary 
democracy as a way of life but they have not 
accepted socialism as their way Therefore. 
Madam. there are two ways to the road. AU 
the cou~tria have travelled either ooe way 
or the otber which is mott-travelled by. 
But India bas travelled a road which is less
travelled by: We have accepted parliamentary 
democracy as a way or hfe and we have 
accePted socialism as our objective. Therefore 
this parliamentary democracy or democrativ; 
way of life slays and it \?1m stay, whatever 
attack. it face~. J am reminded of the ireat 
saint of your Soutb, Sathya Sai Baba. I 
bope I have Dot become his spiritual. Some 
American correspondent asks. Sai Baba wbo 
is not a politician. He aSEtd, "Can 'India 
~urvive tbroUJh this turmoil 1" Though be 
IS a not a politician, as a spiritua list he 
said: ' 

"India bas 6,000 years old history. 
As Jon, as the HimaJayas stand there, 
as lona as tbe snow falls over the 
Himalayas, as loog as snow melts 
over the Himalayas and flow into the 
GaoIt'S aod as lona as the Ganges is 
not dried up, ·be civilisatIon and 
culture o( India will remain immortal. 
Nobody can ever destroy this country." 

That i, tbe It)irit of our culture. That is the 
spirit of our civilisation and that is the S1)irit 
in whicb Sbri Bbapt Sinlb died. That il tbe 
aplrit io wbklb mao)' tbCJUsaod. 0' people 

have 'aced pUowt to keep tbe HODOUt of 
this country. 

Do YOlI think that any individual in any 
part of tbe country can dishonour thi. 1aa 
and emblem .t\d that we shall tolerate it ? 
It cannot be because it comes out of our 
blood. Therefore. we are very much attached 
to HODour the national a)'mOO!. 

With these words. I must appeal to Sbri 
H N. Nanje Gowda because you have biBb .. 
ligbted the feelings or this House and tbo 
country. I must appeal to )'OU, kindly 10 

withdraw tbis Bill, beCt\u~ immediately tbe 
judgment is known to U8, whatever difficulty 
is there, it has to be overcome and again it 
bas to come to the House. Therefore. I appeal 
to you kindly to withdraw the Bin 

SHRt H. N. NANJE GOWDA: I am 
tbaakfull to the Minister. He bas aareed 
with the views of all Members. But one 
thlDB which worries me iS1 we bave elected 
rtpre~entatives who are disbonourina our 
national symbols. particularly. I would lake 
to know wbe'h~r Government is ,oinl to 
briD. any measures to rob them of tbeir 
citizenshIp because as, repr~seolatives of 
people, tbey owe a moral respon!ibilit)' to 
give a lead to others. If tbey dishonour. 
whore is the end? If you do not have aoy 
providoD to bring them t-.> book. tben it will 
be very difficult. 

I would like to submit; unfortunately 
tbouab the "rovision is there. litntted pro .. 
vi~jon to punish tbe offenders under tbis 
Act, I have not come across even a sinale 
case where one i, booked and prosecuted in 
lhi! country and even after 40 years of 
independence, these offences are heiDI com ... 
mitt~d. OUf national H~nour is humiliated, 
disr~pec(ed, OUT Constitution and OUf 

national fial arc burnt. Oar national 
anthem is oot SUDI. They show it disrespect. 
But not even OD a sinale occasiou. anybody 
was booked for tbis offence. They want to 
implement tbe provisions or this Bill in a 
ca\ual way. I do not know why they fake 
it so liabtly. They do not bave It much 
reverence a$ the)' should have implementing 
fhi. law. I would like to know from tbe 
Hoo. Mini~ter whether Government would 
consider seriously to implemcftt tbe provisions 
of tbis Bill and brio, in a provilion .bere 
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a U.lec&ed Rpr.III8tati'YOl GOtNDit lOY otTcoqe, 
r dseJ mUlt be removed from membc~lUp and 

theft drizealblp IbouJd be scrapped, 

SHRI CHINTAMANI PANIORAHl: J 
am bappy that Sbri H. N. Nanje Gowda 
brouaht forward one more remark tbat tbe 
other Members bave Dot mentioned, Durinl 
tbe last six montbs. under tbis Act, seven 
persons were arreated and cbar.e-Ibeeted 
aDd in nino .tates, we wanted to eollcct 
Information but, nine states have reported 
that no such incidents have taken place. 
Prom Chi.. It is very much visible and J can 
also inform you that we are lakinl !Criou5 
action in tbis matter Ind wbere\ler sucb vio
lations have takeo place, serious action il 
beioa takeD 

, SHRI H. N. NANJB GOWDA: What 
about removal of memrership of elected 
representath'cs if they commit tbis offence 1 

SHIU CHINTAMANI PANIGRAHI: 
You must be aware tblt, of late. 
the entire nation i. risina up against this 
kind of offence. Somebody wanted tbat we 
should boycott the Republic Day but Ibe 
whole nation came up against it aDd the man 
who wanted to boycott lave up his sloga ns 
Our people in I.rae majority are comin, 
forward to defend the iotqrity and HOllour 
or the country. Tbb is- a unique thina. 
Mas! awakening i. comiog up. Once this 
mass awakenina is there, it is reflected in 
tbe House. A.nd once it is reflected in the 
Hou~. tben any mem~r who violates this 
kind of thing. you can understand tht House 
will decide lomethina and it will be done. If 
tbe Houle decides to do something, it will 
be done. Tbere ia nothina to prevent 
thit. 

SHRI H. N. NANJE GOWDA: 1 lx, 
to move for leave to withdraw tbe Bin to 
amend tbe Pre,ention of Insults 10 National 
HODour Act. 1971. 

MIL CHAIRMAN : The question is : 

"That leave be lranted to witbdraw 
the Bill to amend the Prevention of 
Insults to National Honour Act, 
1971." ' 

Th, mot/lin ",", adopltd 

SHRI H. N. ~ANJe GOWDA: J 
withdraw tbe Bin, 

---
173(i ...... 

CONSTITUTION (AMENDMENT) 
BILL, 1986 

(AmeDdmfot or .tUde 315) 

MR. CHAJRMAN : Now, we take up 
the next item. Mr. Sbantaram. Nait. 

SURI SHANTARAM NAIK (Panaji) : I 
bel to move- : 

"That the Bin further to amend the 
Constitution of India, be taken into 
consideration" . 

We have now 2 4 States and seven Union 
Territories. "'ben we enacted the Constitu
tion. flUh!itt'quf'ntly we have carried out 
amendments to the ("A'nstitutioD and we have 
this short of two·t!er structure -vhertby we 
bave St~te~ and Union Ttrritories. Now, 
two of the Union Territories out of the 9 
Union Territories have been granted State
hood, It is a very welcome mea'!ure. But 
the~e Union Territories were created witb tbe 
aim that they should be tooled after ~tter. 
The Central GO~fnment, in a way. wanted 
to Rive them a betttr ,tatus and better 
financing. But io practice, in some aspects. 
the Union Tcrtitorie~ stand relegated to a 
backward' position If we tee the Constitu
tion itself, we find that Article 1 of the 
Constitution says-I may draw the attention 
of the Hon. Law Minister wbo;1 .lso 
prttscot here now to this Clause- Article I. 
Sub· Clause (1) says : 

"India, that is Bharat, shan be a 
Union or States". 

Tbere are dt6n;tions which say tbat tbe 
• States' include the Union Territories. 
Somehow J we aet an impression that Union 
Tarritorles are trtated apart from tbe States. 
Even in the very fint Clause of the Constitu· 
tion of India which says: .tIndia. tbat is 
Bharat. shall be a Union of States". What 

*Moved with the recommendation of tbe 
President. 



323 eo""","011 (Amdr.) MAR.CH I'. 19.7 CDflltlllltItJ,. (AIMI.) 324 
BUI. 86 

[Shri Shantaram Naik) 

about tb, Union T~rritoti"? One may say 
'States' include Uoion Torritories. But this 
i, not very fair. I am comios to the amend
ment of my Bill. Before that. 1 explained 
the bec:qrouod. Another aspect is tbat 
Union Territories are Dot directly ruled 
under tbe Constitution in tbe scnle tbat 
under the CODst:tution 8 law was enacted, 
wbich is known as Union Territories Act. 
1963, and under tbat Act. Union Territories 
are reaulated or ruled. Whereas, all other 
people who arc residiol in tbe StatC$, are 
ruled under tbe Constitution directly. 

The House may recollect that wben tbe 
Anti-Defection Bill was brought rorward in 
this house. it was passed overwhelmingly. 
Everybody enjoyed. Th is Act wbich was 
passed by the ParlJament was not enforced 
in tbe Union Territories because as I said, 
the Constitution is not applicable directly to 
Uoion Territories. Sub!lequtntly, the tben 
Home Minister Sbri S. B Cbavan had to 
bring an amendment to Union Territories 
Act to make it applicable to Union Terri
tories. Therefore, I am asking: Wby 
tbis discrimination? Why the Union Terri
tories abo sbould Dot be ruled directly 
undor tbe Constitudon ? Whatever provh.ioos 
one may like to make with respect to UnioD 
Territories must be incorporated in the Con
stitution by addina a differ~nt Cbapter, tbe 
Chapter knowD as the Union Territorie5. 

In the same way it happens with respect 
to tbe State Public Service Commiuion, with 
respect to which tbis Bill is related. Under 
tho Constitution there is a Union Public 
Service Commission for 'be Central Govern
ment and tbere are Public Service Commissions 
for States. But what about Union TerritoJifS? 
There i, no DubUo servies commission. Only 
Union Public Service Commission ,overn, 
the UftlOD Territories. They look arter the 
service needs or the Union Territories. 

Here, J am I,kina why there should be a 
difference bet~D a State and a Union Ter
ritory? Even if it is a smal1 union territory 
tbat union territor)' mUlt have ft. own public 
service commit.JoD knowo a. 'Union Ter
ritory Public Service Commi~siont. For each 
union territory tbere should be one public 
"rvi~ comrnis,iOJ1 of its owo. Why should an. 

.111. 8. 

the Dnton territories be sovem- by UlI'oa 
Public Service Commisaioo , It is mOlt unfair 
because witb respect to tbe aervk:e matten. 
it creates aiscrimination whicb 1 would like 
to do away witb by my proposed Bill. 

A. it is, Madam Chairman, I em not 
pleadma ror Goat Daman and Diu for ooe 
reason. We are likely to eet the Itatus of 
statehood 5000.. I am confident tbe Prime 
Minister will lrant it. I am plead;n, tho 
case of those union territori. wbich are still 
lovnned tbe wa)' I have said earlier, 

I have said sometimes tbat tbis type 01 
discrimination is heiDI made between a atate 
and a union territory. It is there even bet
ween Members. 1 may just C&luaUy mention 
that wben I came here as a new Member io 
this House, we were asked to take oatb 
one by one. The oath was adm!nistered 
alphabetically statewisc. Wben '0' came, 
Gujurat MPs took oath; but not G08, 

Daman aud Diu MP. After all alphabets 
of tbe States were exhausted, tbea we were 
taken up as union terrifories. I said why 
this discrimination? This is a very minor 
thing, I don"t mind. But as far as possible, 
these things should be avoided. 

THE MINISTER OF STATE IN THE 
MINISTRV OF HOME AFFAIRS (SHRt 
CHINTAMANI PANIGRAHI: When you 
aet tbe statehood, tben'? 

SHRt SHANTARAM NAIK = Then the 
question is different? 

J must point out one tbioa. Whatever 
may be the Constitution or the laws tD 
practice, I must thank our Prime Mioi'tcr. 
The Prime MiDister bas taken special interest 
in the deveJof)menl of all union territoris. 
See tbe time he has devoted in Andamao and 
Nicobar lsl.ods; soe tbe time be bas devoted 
in Lak!badwecp hlandt and 008 and every .. 
where. for the development of all these 
uDion territories. tbe Prime Minister bas 
taken very keen intereSt. Bven otherwise in 
tbe body of the Constitution and elsewbe~e 
also in practice we Ibould bave this recoam" 
doft. 

I will jUtt polot out aboot Article" 3 to 
sbow bow tbis discrimin,tltIl. lJ~ds.t WaUl 



325 C • .,II"",.,. (.,4_".) 'HALGUNA 22, 1901 (SAKAl 
",86 

CO.tlllltlDn (AIfIdt.) t~6 
BIll, 86 

rotpeot to Seatta, IUPposjoa the Parliament 
want. to pass • leaialadoa to cbaap tbe 
name of aft, State ar to c;banp the name of 
any Unioo Territory, theD tbe Bin b.. to be 
Not to thae State whose name j, to be 
cbaapd or whole bouedary ia to be changed .. 
It i. ift tbe Constitution, uDder Article- 3 
that such a ItaislaUon has to bo sent to be 
AsstmbJy <:onccrned. But as far as an Union 
1 erritory is concerned, tbi' provision i. not 
there. Article-3 \fcry miscbleYo\l$ly makes 
this exemption I ma)' point out rbe explaoa. 
tion 1 of Article 3. it says: 

f tIn thil Article, uoder Clausa (a) to 
(e) State includes Union Territory." 

But in the provi"o "S'ate'· does "ot include 
a Union territory. This proviso refers to 
tbe send inS "'( the 1~lislation to the Assembly. 
So. where a consult.tion is required, Union 
terrnories are taken away. There are union 
territories whicb don't have assemblies. But 
there arc union territorin where asStmhH" 
are tbere. So. if union territories are there 
where assembl ies are there. wby. when a 
name of tbe union territory is to be cbansed 
or a boundary of a union territory is to be 
cbana~d. the Bill sbould Dot be sent. This. 
is altolether a different 81pect t bave moved 
an independent Bill with respect to tbis 
Article 3. But J was just paint ina 0," to 
thit Article. Apin the same law Ytbich I 
have referred .s far as Union Territories Act, 
1963. is concerned. 

Under tbe Indian Union Territories Act. 
1 963 whatever advice a council c f miDist~rl 
,ives fO the ,dmiD strator. ti'at is, Lt. 
Governor is rot bindi", on 1he Governor or 
the Administrator. What bappens in state '1 
The council of minister. i. fun), powerful in 
the lense the advice tend,red is bindina 00 

the Oovemmrnt. That mean. in a state. 
we live duo r("~pect or wetab... to the 
council 01 mlni.tors But in a union territory. 
we dOD't live .aO"e TClpeof or same wei.hr.le 
to a council or mlDi$,", altbouab tbe process 
of election or all is lbe .. me. Therefore 
uDder the Uoion Territories Act, what hap
peD.? Tbe council of mioisterf tenden 
advice to the admlailtrator or the Lt.
Governor, u we can him, and be hal lot a 
power to di_rtc with, be decision of tbe 
co\lD4:iI of ministors and "'or tbe matter to 
tbe Prclident or India A decision taken by 
tbe council of mlailtera ill ao c1ecttd bod, 

JI referred to the adminJltrator. He hu lot 
power to di ..... and the ma«er i. referred 
to tbe Pra.ideDt of India. And wbat bappeD' 
durin, the pendency of the decisioD 01 tbe 
President of India? The Union Territories 
Act 1&,. : 

·Durina the pendency, tbe decision of 
the admioistrator prevails, not of 
council of ministen.' 

Therefore, this is the sort or discrimina
tion which it souabt to be made between a 
state and a union territory. 

Now u far as tho Bill is concerned. wby 
we want a separate Public Service Commis
,ion '1 As I have hid, it is our constitutioDal 
rilht. We should Dot be discriminated 
apinst. But even otherwise our 10rvice 
matters are vested with the Union Public 
~rvjce Commission. Has the UPSC liven 
justice to the union territories? J would say : 
no~ because when tbey recruit people for 
sor"icc~ in Goa or Pondlcberry or anywhere 
else. they are not concerned with the local 
requjr~m~nts. They dontt bother. Tbey 
don't take infO consideration tbe aspech or 
local needs. They will say «merit'. Eve:! 
~trictly speakjn. if it wen really a merit, I 
would say : forget about it: let us have it. 
But thinll are DOC as clear as tbat aDd all 
things are not taken ioto consideratioD. For 
instance, if in a vin.le of Goa, a doctor iI 
to be recruited, the Union Public Setvice 
Commission wilt take tbe interview and send 
somebody frotft anywhere, any part of I bdia. 
even dismininl or in the interview failiDl 
those person comins from the nearby vin,pc 
or anywhere. 

When we have lot talent. he "ill Dot be 
aUow~d aDd somebody else wilt be sent. But 
when tbe doctor loes to a villaae. he does 
not know the langua,e of tbe vil1aaera. Wbeo 
vill_pn campI_ iD what is bappooiDl in the 
stomach or bere or there, tbey dou't under
stand. But tbis is tbe selection of tbe ODion 
Public Service Commission Oll 'merit' of. 
docMf in a union territory. Now when 
does tbl •• "ad? They may .ay : no, we treat 
everybody on 1)&r and like that a1ld like 
that But tbls is the state of atfairt. 

Recendy. some Interviews were held for 

rlven.- otBcla1a bOWD II ''''''''''''''''' ID 
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my territory of Goa. Daman aod Diu I 
have found that bardly there are any people 
fro~ Goa who appeared for ,be test. They 
were round to be unfit and some people 
from lOme other plaCCl wen: found to be 
yery 8t. Wbat is tbe role of tbe revenue 
officials? Tbe revenue officials are tbose 
people who bave to ,0 to tbe masses, 
explain to them our plans. see tbelr difficul
ties and understand them. All the schemes 
of the Government are basically Implemented 
tbrouah them. Wbenevtr the caMS of land 
reforms come, it is these people wbo bave 
to give justice to the masses. But tbe people 
wbo come from tbe same pJace and who 
appear for interviews are coosidered unfit 
by tbe Union Public Service CommiSSion 
aod people from elsewhere who do Dot know 
tM lanluase and have nothing to do with 
the aTallrOot tbey are selected for such 
post.. I can understand tbat thls asp!ct 
may Dot be considered for certain posts, 
but these aspects have to be con~idcrcd for 
posta like thoac of revenue officIals. A her 
aU, what does merit mean 1 Ment allo 
meaD' tbat the seJecttd person must be able 
to live ICrvi~ to the vlllsic or tbe people 
from where he comes If be does nOl 
understand tbe lan8ua~ or cannot under
stand the feeHngs of tbo people, where 
lies tbe question of any ment. And there 
is no reaioDali,m Involved in trus. There is 
notbioalike rqionahsm It people from a 
Slate or that area aet jobs in tbose areas 
in prefereDce to otbers. Even IndlraJi was 
qaiD5t the tbeory of 100S of tbe: soil and 
I am 11$0 &pipst tbat. but sbe used to say 
tbat people should Itt job. nearer tbeir 
bornes. This is tbe theory. There is no 
regionalism involved. I must get a job near 
my place. That is why eacb person should 
pt a job nearer his place If we con~ider 
this aspect, there will not an), turmoil or 
problems. 

AA far as tbe leneral trend in the 
recruitment by UPSC is concerned, it is 
a known fact that UPSC bas lot some sort 
of a urban bias. In 1982. the tben Minis
ter or Personnel, Shri K P. Sinab Dco. bad 
said that in 1982, fifty per cent of tbe 
people recruited io the Central Servi~1 

were from the rural areas. Our country is 
b.sleany rural, but the Minister made a 
atatcmeot at thaI time that ollly fifty per 

ceot wore from tbe rural ar_. "r ou C&8 

h;nali~ that whU. our entire counuy " 
baskally rural, bow cap we take pride ia 
tbe fact that ani), fifty per ctAI were 
recruited from tbe rural area •. This show. 
that there is somethina very mucb wrOOI 
in tbis. 

I would, tberefore, like tbat Article 31 S 
of tbe Constitution of India should be 
amended. Article :\ 1 S of the Con!thulion 
reads as under : 

U( 1) Subject to the ptoVIsions of tbis 
article, tbere shall be a Pubhc 
Servl(..'e CommISsion for the 
Union and a Public Service 
Corom'Sllon for each State. 

(2) Two or more States rna) aaree 
that there &bali be one Public 
Service Commission for lbal 
,roup of State •• and ,f a resolu
tion to tbat effect IS passed by 
tbe Boule. or where tbere are 
two Housel, by ea(h House of 
the Legislature of each of those 
Statts, Parliament may by law 
provide for the appointment of 
a Jom1 Srate Puhlac Service 
C<lmmiI.sion to serve the needs 
of tbose Stales 

t 3) Any such law as aforeMild may 
con tam such lOudenlal 80d 

consequentidl prol,'islons as may 
he tlecnS8ry or detarabie (or 
giving effect to the purposes of 
tbe law. 

(4) The Public Service Commission 
tor the Union, If requested so 
'0 do by the Governor of a 
State. may, with the apptoval of 
the President, agree to serve 
all or any or t he need, or tho 
State. 

(5) Rl!:feleo<-'es in this Constitution 
to tbe Union Publtc Commission 
or a State Public Service Com
mitsion shall, unlet, the context 
otherwise requires, be construed 
u rcrm,,", to the Commission 
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-'fiDI tbe lie"" or «Ito UoloD • or, a. tbe CMO may be. ,be 
Scate.s rapects tbe particular 
matter in questioo,," 

Tbil is tbe Artic;te. Madam Chairman, "'bleb 
J'OQUita to be ameoded. Therefore, my 
amendment is as foll~w. : 

'In article 31.5 of tbe Constitution, 
tbe follo"'in. explanation 'ball be 
added at tbe cud, aamely : 

"Explanation-For tbe purposes 
of lh,S Cbaptt r • tbe expression 
'Statts' lball lo~fude a • Union 
Terruory" and Ihc expressloD 
'Governor' .baU Include • 
'Lieutenant Governor- or aD 
• Administrator' I as tbe case may 

If tbis amendment j, carried, aU the Union 
Territories which are there oow, ,hall have, 
or tbe Government shan be expected 10 
establisb, Public Service Comm.ss;nns_"l.c. 
1ft each of those Union Terrnoflcs. I ,uppose 
the Bill \\'hscb bas been introduced by me, 
will be taken in iu riah' spirtt by Govern
ment, becauw if we want '0 ai\le equal 
~ta1u~ to a Union Terntnry alona \\ith the 
Slit,eS, then in tbe Con,.tuut,on ()f India 
aDd in aU other Jaws wherever such a dis
crimiPa .. on exists, it ha. to be rtm(l\fed. Jf 
the intention of she Oovernment l~ tbat the 
Unton Territories have . to be treared 
~p.r8tel)' in .some respects. 1 have norbing 
to .. y; but I still ainccrely feel tbat Govern
ment dots Dot ba\'e lOY idea in itt mind 
to discriminate between Statet and tbe 
Union TC'rrjtories~ Somebow, lhese thioll 
bave remained t and mucb attention Iras Dot 
been paid to thi' .~l. 

Apart rrom lh. arncudment, one thina 
tbat baa to be done-wbicb f bad slaled at 
tbe outset -it that 910 have to do away 
with the Union Territories A~t. 1963. We 
bave to lovern tbe Uuion Territories. under 
tbe Constitution. Wb.'~ver provisions are 
tbert in tbe Union Territoriet Act, 1963 
mull be im;otpor.tcd in tbe Con~litutlon", 

of loella, 10 that tboy become full), a part 
and pared of the ConldtutioD~ 

'·MR. CHAIRMAN: Iloce thero are no 
Dames, if auybody walll. to speak now. 
he can do so, but only fot two more 
minotes~ 

Motion moved : 

"That tbe DiU funber 10 amend the 
.. Constitution or India. be taken into 
coD$ideratioo ... 

I Trcm.sla"olfl 

DR. G. S. RAJHANS (J&anjbarpur): 
Madam Cbairman, tbe' Bill whicb bas been 
brouaht by our friend SbrJ Shantaram Naik 
is very important in many respects. It is • 
fact that "the people fivina in tbe union 
lerrilor ies arr. unfortunately ooDsidered as 
second c1aslil cit izeftS. For recruitment for 
petty jobs, they b.", to depend 00 Dolbi 
and if some penoo workioa in Delbi acts 
transferred to any otber union territory M. 
f ... els that be hal been awarded a punish .. 
ment. It is in it~lf a bia anomaly. a VClY 

peculiar tbiOj. As has been pointed out by 
m)' fdcnd. if a person is appointed ia • 
union t~rrl'ory- be be a teacher, a doct~r 
or el"aineer- be bal to contaot people .0 

Delhi oftenly; say from 00.. How much 
he win have to spend and bow mucb 
difficulties he will have to race? Is it not 
then J)rcper that a KpaTat~ Public Service 
Ccmmis~ion may be constituted in Goa 
'(sdf Je this connection our Government. ~ . 

{ £ng/isJrl 

MR. CHAIRMAN: You cln cODtinue 
(lO tbe Mxt occs ,ion.. Now tbe House ItandS 

adjourned to re-assemble on wedaesday. lbe 
18tb March. 1987 at 11 A.M. 

J8,OO IIrl. 

n. ll"'k Sablt4 the" IIIII0II,fWd ttll 
Bk,~" 0/,1w Cloclt on W.dltHdIlY. 

Mllrch 18., 19B111'1toilaM' 27, 
1908 (Scrk.,). 

---




